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LOK SABHA EBATES

I

LOK SABHA

Friday, August 8, 1980Sravana  17, 
1902 (Saka).

The Lok Sabha met at Eleven of the 
Clock.

Mr. Speaker in the Chair.

ORAL ANSWERS  TO  QUESTIONS

SHRI ARIF  MOHAMMA KHAN: 
Mr. Speaker, under Rule 388----

MR. SPEAKER: No.

SHRI ARIF  MOHAMMA KHAN: 
I have asked for the suspension of the 
Question Hour.

MR. SPEAKER: I have not allowed. 
I have got your...... But I cannot sus
pend the rules.

SHRI ARIF  MOHAMMA KHAN: 
Am I allowed to, make a submission

MR. SPEAKER: No, no.

SHRI ARIF  MOHAMMA KHAN:

nrRr *\̂  ̂*r mm\ facr jt 
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Export of Cows and Elephants

*899. SHRI CHINTAMANI  ENA: 
Will the Minister of COMMERCE be 
pleased to lay a statement showing:

(a) whether cows and elephant* are 
exported to foreign countries; and

(b) if so, the nameg of those coun
tries and the amount of foreign  ex
change earned therefrom during the 
last  three years, (country-wise  and 
year-wise, separately)

THE MINISTER OF  COMMERCE 
AN STEEL & MINES (SHRI  PRA
NAB MUKHEREE): (a) Export of 
cows is allowed for breeding purposes 
only. Export of Elephants is allowed 
for scientific or oological purposes 
only on a restricted basis.

(b)  A statement is laid on the Table 
of the House.



Statement

Export of cows and elephants

Quantity in numbers 
Value in Rs.  lakhs

I977-78   1978-79   1979-80   (Upto uly,

*979)

Qty.   Val.   Qty.   Val.   Qty,   VaL
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1. Cows

United Arab Emirates   .   50   0 21   10   0 07

Saudi Arab   .  .  .     ..   ..   100   0 63

Total 50   o-2i   no   o- 70

2. Elephants*

Italy . 1' 83

Tunisia 8 2 '40

U.S.A. *•21 o- 72

TOTAL  . . . .    41   495

•The above figures are provisional and subject to revision. 

•♦These figures are under verification.

Figures for 1979-80 are not yet available. .

SHRI CHINTAMANI ENA: May I 
know from the hon. Minister whether 
the policy of the Government is to ex
port these two types of animals to the 
foreign countries or any other type 
of animal like sheep, goat, camel, etc.

From the statement you can kindly 
see that the figures mentioned in regard 
to cows and elephants are provisional 
and are subject to revision.  In the 
case of  elephants these figures  are 
under verification. Figures for 1979-80 
are no.t yet available.

How can we rely on the figures  It 
is for you to  consider.  However, I 
want to know what was their indent 
for the years in question and are the 
cows and elephants sent according to. 
their demand or according to our avail
ability

SHRI PRANAB MUKHEREE: So far 
as export of these two animals is con. 
cemed, we are not interested in ex
porting cows and elephants.  That is 
why in the text of the reply it has been 
said that export is either for breeding 
purposes or for  oological purposes. 
Sometimes we receive the request and 
we export them. I have given some 
figures.  In regard to the verification 
of the figures, it is a matter for the 
individual  exporters.  These are not 
export-earning items. That is why we 
do not maintain  separate statistics. 
Apart from that the Agriculture Minis
try has taken the view that even for 
oological purposes, we are not going 
to export any elephant or cow and we 
agree with that view.

SHRI CHINTAMANI ENA: May I 
knew whether any other country has
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expressed its desire to import animals 
from our country  If so, what are 
the names of the countries and the 
animals which they have  expressed 
desire to get from us

SHRI PRANAB MUKHEREE:  For
preservation of our wild life, we  are 
not encouraging this type of exports. 
Sometimes  requests  come.  For  in
stance, we received one request from 
Baghdad.  They were going to shoot 
a film and for that, they requested us 
to send 12 elephants on hire basis. We 
sent 12  elephants and we gc.t them 
back.  Sometimes it so happens that 
we want some tare specimen for our 
oo and reciprocally we send elephants 
or some other animals.  By and large, 
we discourage this type of exports.

MR. SPEAKER: Next question.

TFTT : 3TWTW  ^

xra; btjt ft   ran ̂ ctt 57 fa 

3iw STT ̂   TOT  3^

af   vsirf sf    ̂  irfffr 5*

arMW   : sr gf rr*r jr: fsm 

ST1 I

Next question.

Setting up of Nickel and  Cobalt 
Extraction Plant in Orissa

*900. R.  KRUPASIN HU  BHOI: 
Will the  Minister of  STEEL AN 
MINES be pleased to state when do 
Government intend to set up the nickel 
and cobalt extraction plant in Orissa 
considering the fact that the project 
was sanctioned in 1974

THE MINISTER  OF  COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): A statement 
is laid on the Table of the House.

Statement

Sanction was issued in April, 1974, 
for setting up of a Nickel and Coball 
Extraction Plant, using the ore deposit 
of the Sukinda area of Orissa.  This

sanction was based on a preliminary 
feasibility report  envisaged use  of 
indigenous technology. While according 
approval to the  Hindustan  Copper 
Limited for the project, the company 
was advised to, submit firmer cost esti
mates after completing further investi
gations as recommended in the feasi
bility report.  The process parameters 
recommended by the consultancy firm 
were tried out on a Pilot Plant, but 
they failed.  The project sanction of 
1974, based on indigenous technology, 
therefore, could not be given effect to.

In 1977 offers were invited for pre
paration of a fresh feasibility report 
lor setting up of a Nickel Extraction 
Plant, based on imported  technology. 
The offers received could not be pur
sued by the Government due to con
straint of funds. However, in the con
text of the Five Year Plan 1980—85 
this is being re-examined.

R. KRUPASIN HU BHOI: I have 
gone through the statement.  In 1974 
sanction was granted for the construc
tion of a Nickel and Cobalt Extraction 
Plant amounting to  Rs. 39.5 crores. 
What was the constraint on commis
sioning this plant in Sukinda  What 
was the actual report of the pilot plant 
test conducted by the National Metal
lurgical laboratory at amshedpur We 
are importing Rs. 20 crores worth of 
nickel and we have got no indigenous 
production.  Sukinda has nickel  ore 
deposits to the extent of 63 million 
tonnes.  There is a massive reserve of 
lateritic ore.  Based on that lateritic 
ore, may I know whether the Govern
ment of India (has explored the possi
bility of adopting the best established 
know-how available in the world  for 
lateritic ore like Sheritt Gordon pro
cess of  Canada  and  International 
Nickels of USA If so, may I know the 
reasons for the delay in the construc
tion of this project

SHRI PRANAB MUKHEREE:  So
far as delay is concerned, initially we 
permitted the Hindustan Copper  Ltd. 
to have this project on the availability 
of indigenous technology, but subse
quently, when the indigenous techno
logy was put in the pilot plant it did
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not materialise; it failed and the tech
nology did not respond.  That is one 
of the reasons why it was delayed. In 
regard to importing technology, there 
too we are finding some constraints on 
the resources side.  I have mentioned 
this in the latter part of the statement 
laid by me on the Table.  But after 
reviewing the various  offers we are 
exploring the  possibility  of having 
technology, particularly from the con
cern which the hon. member mention
ed.  We are having some talks with 
them.  If we have that technology and 
if it would be possible to get some 
resources from the Finance Ministry, 
it is possible to take it up.

R. KRUPASIN HU BHOI: When 
the pilot plant failed in 1977 why did 
not the previous Government explore 
the possibility of setting up this nickel 
project,  because we are  importing 
nickel and the projected demand for 
1985 will be more than 10,000 tonnes 
Why has this Government  slept  for 
three years after knowing that the pilot 
plant has failed miserably,

SHRI PRANAB MUKHEREE:  Two 
things are required.  First, we require 
technology. Second, we require money 
to implement that technology.  But in 
both the areas  there  were  cons* 
traints.

SHRI CHINTAMANI  ENA:  The
Sukinda Plant was conceived in early 
70s. May I know from the hon. Minis
ter the amount spent for testing this 
pilot project  Will he fix any res
ponsibility on these persons who have 
designed this indigenous technology in 
the initial stages; because to my in
formation, they were not sure whether 
this technology would be successful 
By what time, a decision will be taken 
to establish this plant  because  for 
many years justice has been denied to 
the people of Orissa by not establish
ing this plant

SHRI PRANAB MUKHEREE:  The
final cost of  the  pilot  plant  was 
Rs. 42.97 lakhs.  It was approved by 
the Government on 30-10-1976. In  re
gard to fixing the responsibility for the 
failure of the pilot project, many a 
time, it happens that in ttie laboratory

7   Oral Answers

we think that certain technology may 
be applicable, but when we want ta 
put it in the commercial sector, it does 
not respond.  Therefore, it is not al
ways possible to fix the responsibility. 
So far as technological innovation is 
concerned, a constant effort is  being 
made.  If the hon. Member has got a 
specific complaint that certain people 
have sabotaged it, he can let me know 
and I am  prepared to  take action.

Financial Assistance to West Bengal 
in regard to Sick Tea Estates

*902. SHRI PIUS TIRKEY: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether any financial assistance 
has been given to West Bengal State 
Government in regard to sick tea esta
tes; if so, the number of such sick tea 
estates;

(b) how many tea estates are look
ed after by the Central Government 
at present; and

(c) the steps taken by Government 
to solve the problems of sick tea plan
tations in the State

THE MINISTER OF COMMERCE & 
STEEL AN MINES (SHRI PRANAB 
MUKHEREE): (a) No, Sir.

(b) Six tea estates  are presently 
being looked after by Central Govern
ment, out of which the management of
5 has been taken over under the Tea 
Act, 1953.

(c) in order to empower the Central 
Government to identify sick tea estates 
and take remedial measures in regard 
to them, the Tea Act, 1953 has been 
suitably amended. The provisions  of 
Sections 16B to 16E of the Act enumer
ate the circumstances  under  which 
Government  can cause investigation, 
issue directives, assume  management 
and control or take over a tea under
takingunit even without investigation 
in specific circumstances.  Appropriate 
action is being taken under these pro
visions in respect of  gardens which 
come under the purview of the Tea



*9 Oral Answers  SRAVANA 17* 1902 (SAKA)   Oral Answers 10

Act. The various developmental schemes 
oI the Tea Beard also provide assist
ance to such gardens.

SHRI PIUS TIRKEY: In view of the 
reply given by the hon. Minister  I 
would like to know the function of the 
State Government when such industry 
gets sick.  He has replied that no as
sistance is given to the State Govern
ment. What sort  of  responsibility 
does the State  Government  bear in 
such an industry  According to the 
statistics of 1971-72 of the Tea Board, 
the total number of labourers in tea 
Industry in West Bengal is  200,280. 
Residential 175588, 24692.  The num
ber of field workers is 179864 and the 
factory labourers are 20416.  Out of 
this number 95 per cent are tribals.

MR. SPEAKER: Why are you giving 
all these figures

SHRI PIUS TIRKEY: I am saying 
that though 95 per cent of the tribals 
are living in the tea estates, Govern
ment is not taking any special interest 
in it. The result is that the tribal areas 
are in trouble. Government is not tak
ing any serious action and so the sick 
units are getting more sick.  Though 
their number is 18 only 6 have been, 
taken over by the Government.  In 
view of all this, will the hon. Minister 
please inform the House (a) the res
ponsibility of the respective State Gov
ernments, (b) the  kind of directions 
given to the sick units, (c) how far 
they have complied with the directions 
and (d) what is the number of em
ployees affected and the amount in
volved in  regard to their provident 
fund, gratuity etc.

SHRI PRANAB MUKHEREE:  The
'first part of the first question of the 
hon. Minister is, what is the responsi
bility of the State Government.  The 
West Bengal Government itself  has 
instituted a Corporation  and  it  is 
managing at least one unit, which was 
taken ever by the Government of India 
and which was entrusted to it. When
ever a unit is managed through a public 
sector organisation, it is expected to 
manage in a better way.  They  are 
trying to improve it and make it eco

nomically viable.  That is so far as 
responsibility is concerned.

In regard to the second part of the 
question, in West Bengal there are 23 
units which are covered by the Tea 
Act, out of which 6 units were taken 
over.  Out of that 5 units are still 
under the control of the public sector 
and one we had to hand over to the 
owner because of the direction cf the 
Supreme Court.  In five others direc
tives have been issued and in three 
others investigation committees  have 
been appointed and they are looking 
into it.  One has been taken over by 
the Government of West Bengal.  In 
regard to three units, we could not 
bring them within the purview of the 
Tea Act, because they do not have fac
tories; they simply plant and get it 
processed in the factories  of others. 
The total number of tea estates  in 
West Bengal is 300, out of which 23 
are within the purview of the Tea Act 
because they have signs of sickness.

In regard to management, particular
ly labour management, this is one of 
the reasons why Government can inter
fere.  If we find there is bad manage
ment and the workers are not provided 
with statutory dues, Government  can 
come and cause investigation, and after 
investigation they can take appropriate 
action.

SHRI PIUS TIRKEY: The other day 
the hon. Minister has stated in  his 
reply to the Short Notice Question in 
the Rajya Sabha that the Government 
have accepted 36 out of 43 of the 
Tandon Committee’s recommendations. 
Which are the 7 more recommenda
tions which have not yet been accepted 
and what are the reasons for that 
When is the comprehensive  scheme 
likely to come for the restoration of 
not only the arjeeling tea but  the 
entire tea indusfry of the country

SHRI PRANAB MUKHEREE:  So
far as the Tandon Committee is con
cerned, it is not merely meant for tea, 
it is meant for the export promotion 
of the country.  It was appointed by 
the earlier Government.  It has given
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its report to me and it contains recom
mendations to give a boost to our ex
port efforts, of which tea is a part. In 
regard to the improvement of the tea 
estates, production, better marketabi
lity, diversification  of the markets, 
diversification of the products, in all 
these matters it has made various re
commendations.  We  have  accepted 
some of these recommendations.

SHRI  BRAAMOHAN MOHANTY: 
May I know whether the Minister is 
aware that in the arjeeling district 
of West Bengal the tea industry  is 
facing a serious crisis because of vari
ous reasons  If so, is the Government 
considering giving them some subsidy, 
especially when 80 per cent of that tea 
is exported, so that the industry can 
survive

SHRI PRANAB MUKIEREE: The 
arjeeling tea has a particular pro
blem and we are aware of that pro
blem. In fact, I had a discussion with 
the  planets  and  the  Tea  Board 
authorities.  As to what specific cor
rective measures would be taken,  I 
cannot spell them out just now; they 
are under consideration.

R. SUBRAMANIAM SWAMY: I am 
surprised at the Minister’s reply.  I 
hold no brief for the West Bengal Gov
ernment.  Shri  Pranab  Mukherjee 
stated on the 29th April in Calcutta 
that the Government is ready to. res
cue any units. Now he says he is not 
willing to give any financial assistance 
to the West Bengal  Government.  I 
would like to understand what is the 
rationale  On the subsidy  question 
why is it that the Centre is trying to 
squeee the West Bengal Government 
so that it becomes unpopular in  the 
tea estates Or, is there some other 
policy reason for this reversal from the 
29th April statement.

StfRl PRANAB MUKHEREE:  The
question was whether we are giving 
outright  financial  assistance to the 
West Bengal Government.  My answer 
was no to it. But that does not indi
cate that we are not giving any assist
ance to them.  Whatever  assistance 
scheme is in existence to make  the

sick units economically viable is ap
plicable to the West Bengal tea units 
also. For instance, presently there are 
four  schemes, out of  whicK three 
schemes are applicable to West Bengal 
units.  They are (1) Tea Plantation 
Finance Scheme, (2)  Tea Machinery 
and Irrigation Equipment  Hire Pur
chase Scheme and (3) Replenishment 
Subsidy Scheme.  All these  schemes 
are routed through the Tea Board and 
other agencies. But the hon. Members 
question was whether we are directly 
giving any financial assistance to  the 
State  Government  straightway. To 
that question my reply was No.

SHRI SUBOII SEN: In view of the 
fact that the monsoon season is the 
tea manufacturing season and in view 
of the fact that the Government has 
received repeated  requests from the 
industry for the movement  of coal, 
diesel oil, higli speed diesel oil etc. will 
the Minister please see that the tea 
gardens do not suffer from want  of 
supplies as that will make the sick 
gardens become more sick

SHRI PRANAB MUKHEREE: The 
hon. Member has raised this question, 
not merely here but also when we had 
a discussion.  At that time I told him 
that I have already taken it up with 
my colleagues in the various  other 
Ministries to, ensure that as a result 
of non-availability of these materials 
the industry does not suffer.

Equalisation of Prices of Cotton in 
States

*903. SHRI AMARSINH V. RATH- 
AWA: Will the  Minister  of  COM
MERCE be pleased to state:

(a) whether it is a fact that  the 
prices of cotton differs in each State;

(b) if so, the reasons therefor; and

(c) whether Government  propose 
to  equalise  the  prices  of  cotton 
throughout the country

THE MINISTER OF COMMERCE & 
STEEL AN MINES (SHRI PRANAB 
MUKHEREE): (a) and (b). A state
ment is laid on the Table of the House
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(c)   The question of freight equalisa
tion for cotton was examined by the 
Planning Commission some time back 
and it was considered that the intro
duction of freight equalisation scheme 
for cotton was not advisable due to 
various reasons.

Statement

(a)  and (b). There is free trade in 
cotton, in all the States except Maha
rashtra where there is a State mono
poly.  The price  of cotton depends 
upon various  factors including  the 
variety, quality and the time of de
mand.  In addition, the States which 
do not produce a particular variety of 
cotton have naturally to bring  that 
cotton from the cotton growing States. 
This involves additional expenditure, 
on transportation of cotton, insurance 
etc. Consequently, the prices of cotton 
would differ to some extent from State 
to State.

3PTT 1091 : 
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SHRI PRANAB MUKHEREE:  Sir,
the hon. Member is aware that so far 
as the current year is concerned, even 
the market price is much above the 
minimum price fixed by the APC and 
I think it is 30 per cent more than the 
minimum support price recommended 
by the APC.

AN HON. MEMBER:  What is the
support price

SHRI   PRANAB   MUKHEREE: 
Rs. 275. Therefore, at least for this 
year that question does not arise.

sft 3PR7 fan TT5WT:

57 i  Pcwiirt 3>f tu ^

fjT̂RTT ^3 R T nrra- if T̂̂TT

*tt hPk*t  ̂  fan i

rrd  TOT  ̂  ̂  3HTT   *T

3TR hRTR   *f ^

TfTT   I T5*

ifrot if i tt   ^

f̂ TR feT TOTT 55T ^

*rf 5s i at ̂  57

w  3̂1  TRft ^

3T̂   5  TT   fTcft 5s I!

fcFT̂TR 37f TTT fer 3TTT *T RT'ET  , 

oRTT   T̂t   T̂RTT 3TR-  ĉTTf

SHRI PRANAB MUKHER.TEE:  So
far as the price part is concerned, I 
have already explained it on earlier 
occasions also that it is the Agricul
tural Prices Commission which takes 
into account various factors and they 
make a recommendation of the mini

mum price.

PROF. N. G. RANGA: They  have 
made a recommendation  two  years 
ago.

SHRI PRANAB MUKHEREE:  For
the current year they have not made 
because of certain......

PROF. N. G. RANGA: That is  the 
point.

SHRI PRANAB MUKHEREE:  No,
but Prof. Ranga is well aware of it 
that the recommendation which they 
made, that is, Rs. 275 per quintal, is 
still valid up to ecember. Six months' 
extension has been given. And there
after, they will take it into account, 
but apart from that the normal market 
price prevailing is much more beyond 
that.  And in regard to the purchase, 
the total cotton production is in the 
order of 75 to 76 lakh bales.  Out of 
that,  the  Maharashtra  Marketing
Federation is purchasing about 17 lakh 
bales.  The  Cotton  Corporation of
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India has been instructed to purchase 
about 15 lakh bales. Therefore, nearly 
32 iakh bales are going to be purchased 
by two agencies. Apart from that, co
operative organisations have also come. 
Therefore, practically 60 per cent of 
the cotton produced is being purchased 
either by the Maharashtra Marketing 
Federation or by the Cotton Corpora
tion of India or by various other co
operative organisations. Therefore, the 
question that the growers  are com
pelled to sell it at distress price does 
not arise particularly for  this year. 

(Interruptions). There is no import of 
cotton.

PROF. N. G. RANGA: There is no 
import cf cotton, thanks to the enter
prise of our kisans in spite of the fact 
that they have to sell at unremunera- 
tive prices.  Sir, is it net a shocking 
thing that even after our Government 
has come in that is, 6 months ago we 
have come in. it is 8 months now, the 
so-called support price has not been 
reconsidered and has not been taken 
into consideration by my hon. friend 
when he says that as much as 30 per 
cent more than the so-called  support 
price is being realised by the kisans.

MR. SPEAKER: You mean to  say 
that it is illogical

PROF. N. G. RANGA: Sir, is it not 
a fact. You come from a cotton gro
wing area and in Punjab Rs. 275 was 
considered to be absolutely the rock 
bottom  price  where  the  peasants 
would be losing.  This was so 5 years 
ago,  4 years ago and 3 years ago. 
Now,  I cannot  understand why my 
hen. friend,  the Industries Minister, 
the Industries Ministry and the Com
merce Ministry have been sleeping for 
6 months.

SHRI PRANAB  MUKHEREE:  I
am not sleeping for the last 6 months. 
I am just telling that it does not come 
within the purview of my  adminis
trative Ministry because the Agricul
tural Prices  Commission  is  looked 
after by the Agriculture Ministry and 
they have revised the terms of refe
rence of the APC.  That is why they 
have taken some time and I hope they 
will come forward with their recom
mendation.

MR. SPEAKER: What he means  is 
that the price is illogical.

SHRI PRANAB MUKHEREE: That 
is for the concerned agency to look 
into.  The  APC is  the  concerned 
authority to look into it,  and it has 
been directed to look into it.

PROF. MA HU AN AVATE: The 
hon. Minister in his  statement  has 
said that there is free trade in cotton 
in all the States except Maharashtra 
where there is State monopoly.  That 
is correct, and that is one of the fac
tors why there is no equalisation of 
prices of cotton.  Today the  Maha
rashtra monopoly purchase scheme is 
an island surrounded by free trade, 
and as a  result  of  that,  whatever 
good work is done by the Maharash
tra Governmenf is sought to be des
troyed by the free market ail around, 
and therefore,  rather than  pointing 
out the fact that in Maharashtra there 
is a monopoly whereas there is free 
trade outside,  will the hon. Minister 
give an assurance to the House that 
Government will try its best to  see 
that the network of  monopoly  pro
curement will be increased,  so that 
this particular problem of non-equa
lisation of prices can be eliminated

SHRI  PRANAB  MUKHEREE:  I
can give this much assurance to the 
hon. Member that as far as possible 
we shall try to see, but it depends o* 
various other factors also.

PROF. MA HU AN AVATE: Mr. 
Speaker,  are  you  satisfied  He is 
also not satisfied.

r*.c 3FTTTT ffî 5TVTT : by iti

cfcRTT  a  r  f  ,  i 4  ,

3nfa if3

I eft 5* I Pheffa   M   3*1 if1- 

3TPTT 5* fa fâ TFff

ftra- ̂  t I  ̂̂eTRrr

5s  fa  qfsf v r t VT3T  PrP̂ Hd  fatT

I  ̂ A ^1 *RT fj3 fa efa mFo - 

3RT   far ̂  ̂ I  ̂  i*-*i\

W mi  ̂fatfTTf   5s I
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fcfîTFT   3TT5T   *TFT  TR \

qrr sf vm srPcr h^r sr nr fw f  i

*r fqtjf f tfcr sraf  Hff

fW  Tff 5s  I  1̂37   5RIWT5R  3TTC 

3rr fa; mf*>'d *r Tif1 ̂rt 5rrte 

 ̂  ̂  MM ttifl

 ̂ r̂re- *r n̂rft  ̂i ajftrsr  jnfsR1 if 

tft  tft  arref armfvrf  ̂*tt*t  ^nw

* .fli   I *1imk1 *0   ̂ iff TRT ^

3fa ft   n̂' tr̂ iĤ 1  iqi  ât 

îT T̂kcft 5s 1 f̂T SITT 35ItTT •TiKMi- 

75TT t) 1 5 *l iVi ctm   cf>+

^ hrhm m$ ^ fasrcl 3rf s3  

it ittot 57 fa; jnf̂ r if 3f!Tr ŝnr

*rfcf jri  cir+i 1  sim.$ *fr jbjt

*r   P*rfa*w sn̂ff 3m’ t̂t   r̂f 

f:T5fr   ^ a Os' cTtfa> r̂ H 3iT

sr̂  fw   

SHRI PRANAB MUKHEREE:  So
lar as the price under which'the CCI 
operates is concerned,  that is depen
dent on the qualities and varieties of 
cotton,  as it is in the case of  jute 
also.,  but the question of a minimum 
price does not arise in the sense  of 
being fixed by the CCI,  but as it is 
above the minimum price recommend
ed by the APC,  if they are purchas
ing 15 lakh bales, they have to fit it 
within the main marketing operation.

fV,4  fTITT7   oiî    t> kH

VR’rfrtR   ofTT TT̂cT   R

 ̂if    ̂   ̂ ĥrcf

*r ofirrra- ̂ rkcft if •

3TR- crtir̂dl   T̂RT

•blna  ̂id)   I  3TPT 3fnr o. H4I

infarar tt   *f ^

9if̂i   m.hi Wi*i    ̂h! *r 

1 rc cF̂rt   cjrt crte   ̂ n̂r

3rh:   3TTT 3HTT &'

 ̂icŝ  TtWT r̂ iM

r̂t ̂ ffW sfTTT 

SHRI PRANAB MUKHEREE:  I
have nothing to add.

7T1T  5WT : ITT'  5T̂T

1̂   H   3TRH 5s I

SHRI PRANAB MUKHEREE: He 

cannot expect a reply from me.  I 
have explained that on the basis of 
APC’s recommendations, prices are 
fixed by the ICC, and when  the 
market price is more than the min- 
mum price recommended, the ICC 
will have to operate within the mar
ket set-up.

n̂TTT f3T5TT :  3ĤT5T

3m W  f̂R. . . .*.

MR. SPEAKER:   You are right.

What he says is that it is not in his 
hands, he cannot do it.

sft ^ arnr

 ̂   ̂m*!  tiia 1 57 •

5̂ ^ I 3TRiT 5s

srm-  ^̂rirr   i

3TWTW   fw   1

SHRI NIREN GHOSH:  The hon.
Minister has chosen to distort the 
question. The question was  about 
equalisation of price and  he  has 
spoken about freight  equalisation. 
The two things are not the same.  In 
his original answer, he has chosen 
not to answer the question. Is it 
or is it not a fact that late Shri L. 
N. Mishra, when he was the Com
merce  Minister, gave an anssurance
on the floor of the House that the 
price of cotton would be equalised 
throughout the country and that it 
was under the active consideration 
of the Government of India

The hon. Minister has replied that 
the Planning Commission has said 
that freight equalisation is not possi
ble.  The prices of different qualities 
of steel are equalised  throughout 
India. Our demand is for the equa
lisation of price of cotton.  Other
wise, there is an element of discri
mination being practised inside the
country.  The price of one basic in
dustrial raw material  is equalised 
whereas the prices of cotton  and 
other industrial raw materials  are 
not being  equalised.   This  tanta- 
mounts to discrimination being prac
tised in the country.
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SHRI PRANAB MUKHEREE: So 
far as the question of equalisation 
goes, in fact, when this issue came 
up, a group was appointed by  the 
Planning Commission  under  the 
Chairmanship of Shri Marathe  for 
looking into this question and they 
came to the conclusion that it is not 
desirable and economically feasible. 
Thereafter, another group was set up 
under the Chairmanship of r. B. . 
Pande. They also came to the same 
conclusion.  I have mentioned  this
in my reply.

tthtwt straft :  urcfk fWrc

W lfl  MSI  *>V1   r htiH
*  r  \ 4
T   I

ft TIKTjrfR 5TTT5ft : OTT   ^

TOT 3TFT   fcRTR FWT T   ^

fiUjd OT    ̂IWtlft   iV

yic; vttt ̂    3rTR   5s ̂

r̂frr ̂tt ̂  trr *f

ft wnfoM tr :   *̂rr   erf

1

ft tHiqclK ,  T

TFTcTT f7l T̂T 571 'TT̂

tTcR   TTTm fRi VR OT

to   *r if 1  ̂wr wr ,

T̂SFTf if T̂FTcTT fT 1

SHRI PRANAB MUKHEREE:  I

would pursue the suggestion of the 
hon. member with the Agriculture 

Minister.
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TRT r> iV M\*\   STRTTW T̂T ^

3PIT VRT ̂    *T RT f̂TT sT̂TT ̂
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SHRI  PRANAB   MUKHEREE: 
Off-hand, I cannot say what their 

recommendations are.  So far as my 
memory goes, I have not received 
any such recommendation.  But  I 
will check up from my colleague in 

the Agriculture Ministry as to whe
ther he has received it.

SHRI M. RAM GOPAL RE Y: 
Mr. Rathawa asked whether  there 
are some malpractices in the check
ing up of the quality of cotton.  I 
want to know whether the Minister 
is going to institute some machinery 
to check up the quality of cotton so 
that the cotton growers may  get 
good price.

SHRI  PRANAB  MUKHEREE: 
If there are some malpractices and 
if any specific allegation is brought 
to our notice, definitely we will look 
into it.

Expansion of Mangalore Airport

*906. R.   SUBRAMANIAM
SWAMY:   Will  the  Minister  of
TOURISM AN  CIVIL AVIATION 
be pleased to state:

(a) whether Government have any 
proposal to expand Mangalore Airport; 
and

(b) if so, the details thereof

ft  wnait 5TFf> :  3TTK  f̂ TT  THe MINISTER OP  STATE  IN

faWR   hRTTTf   ̂sfr* f T̂T   THE MINISTRY OP TOURISM AN

t ^   ̂ 3n̂   CIVIL   AviATION   (SHRI
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CHAN ULAL   CHAN RAKAR):
(a) and (b).  A detailed survey has 
been  made  for  examining  the 
feasibility of constructing a  second 
runway suitable for regular Boeing 
737 operations and further develop
ment for bigger aircraft  operations. 
For  conducting  further  extensive 
survey and detailed investigation an 
estimate amounting to Rs. 2,57,807 is 
under consideration.

R.  SUBRAM ANI AM  SWAMY: 
Mangalore is a very important city. 
This airport is there since 1951 and 
the load-factor on the Bombay-Manga- 
lore route has always been over 70 
per cent—one of the few routes. But 
this Government has taken the city 
backwards.  There used to be Boeing 
flights to Mangalore.  There are now 
only Avro flights and there is  a 
large-scale black-marketing in tickets. 
Therefore, I would like to know from 
the Government, in view of such large 
public sector projects like  Kudre- 
mukh, the Port, the fertiliser plant, 
the steel plant, all this—you  have 

neglected the whole State of Karna
taka, Mangalore, in  this  regard— 
whether they can lay down a deadline 
by which they will complete the ex
pansion of Mangalore airport so that 
Air Bus can fly there.

THE MINISTER  OF  SHIPPING 
AN TRANSPORT AN  TOURISM 
AN CIVIL AVIATION (SHRI A. P. 
SHARMA):  I cannot say about the
flying of Air Bus to Mangalore.  But 
certainly there is a Boeing  service 
practically for 8 or 9 months in  a 
year. Only during the rainy season, 
Boeing cannot go there, to Mangalore 
and a small aircraft HS 478 is operat
ing. My hon. colleague has already 
answered the question that a detailed 
study is being made.

R.  SUBRAMANIAM  SWAMY: 

eadline

SHRI A. P. SHARMA: We are cer
tainly going to examine this question 
seriously. I may also inform the hon. 
Member that in the Sixth Plan (1980-

85), a sum of Rs. 2.50 crores is being 
proposed for the construction of the 
airport.

R. SUBRAMANIAM SWAMY:  I
thank the hon. Minister for giving a 
very clear and candid reply. Please 
give a clear and candid reply to the 
second question also.

Since 1972, Mangalore has been the 
best candidate for the  international 
status.  A large number of people go 
from Mangalore abroad. I would like 
to know whether there is any proposal 
in the mind of the Government  to 
convert Mangalore into an internatio
nal airport.

SHRI A. P. SHARMA:  No, Sir.

Beautification  of  igha  Sea-Beach 
(West Bengal)

*907. SHRI SATYAGOPAL MISRA; 
Will the Minister of TOURISM AN 
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal 
under the consideration of the Gov
ernment of India to make the igha 
Sea-Beach (Midnapore-West) attrac

tive to the visitors; and

(b) if so, the details thereof

THE MINISTER OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U
LAL CHAN RAKAR): (a) No, Sir.

(b) oes not arise.

SHRI SATYAGOPAL MISRA: Sir,

I am rather surprised at the answer 
of the hon. Minister. igha is  the 
most important and beautiful  sea 
beach in our country.  Even aero
planes can land there.  The Ex.Chief 
Minister of West Bengal, late r. B. 
C. Roy, had a good idea of developing 
igha complex to attract the peoples 
to visit that place.  That was the 
dream of late r. B. C. Roy.  The 
Central Government is now  saying
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that thsy have got no proposal for the 
beautification of that place.  In this 
context, may I ask the hon. Minister 
what the Central Government  has 
done for the beautification of igha 
and what proposals they have got for 
the beautification of this place

THE  MINISTER  OF  SHIPPING 
AN TRANSPORT AN TOURISM 
AN CIVIL AVIATION (SHRI A. P. 
SHARMA):  I agree with Oiy friend
that igha is a very beautiful place. 
It is no doubt a tourist centre, but 
the importance of this tourist centre 
is so much that even the State Gov
ernment has not made any such pro
posal. (Interruptions).

SHRI SATYAGOPAL MISRA: oes 
the H’on. Minister know that the State 
Government has done a lot of things 
there  The Central Government  is 
also thinking of linking igha with 
the railway lines.  Yesterday,  while 
answering a question, the  Railway 
Minister said that a railway link line 
will be constructed to connect igha 
with the nearest railway station.  A 
lot of peoples visit that place. So my 
pointed question to the Hon. Minister 
is whether the Central Government is 
thinking of constructing  an  IT C 
iHotel there and an artificial lake, to 
attract people from different areas to 
that place

SHRI A. P. SHARMA:  There was
a meeting of the Tourism Ministers 
held in November 1978 in New elhi 
and the Central Government invited 
proposals from the State Governments. 
My hon. friend would see that, in the 
recommendation of the West Bengal 
Government, higa is not  included. 
Only three other places are there for

creating facilitieŝ these being San- 
dakphu.Phalut  trekking  Ayodhya 
hills, and Sunderbans.  igha is not 
included.  But I want to inform him 
that there are many other  private 

hotels there in igha and, for  the 
present the Central Government does 
not propose to have any other hotel 
there.

Rubber Industry’s refusal to use rub
ber imported by STC

*908. SHRIMATI GEETA MUKHER
EE:

SHRI K. M. MA HUKAR:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether it is a fact that the 

rubber industry has refused to use the 
natural rubber imported  by  State 
Trading Corporation;

(b)* if so, the reasons therefor.

(c) what is the quantity of natural 
rubber imported and lying for want 
of purchases with the STC and since 
when; and

*  (d) what is Government’s plan to
dispose of the same

THE MINISTER OF COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) t0 (d). 
A statement is laid on the Table of 
the House.

Statement

(a) Government have no informa
tion.

(b) oes not arise.

Stocks lying with S.T.C.

The unlifted stocks as on 6-8-1980 
which have been with STC for about
9 months are 6631 tonnes.

(c) Quantity of rubber  imported 
(Since September, 1978)

47,350 tonnes.



(d)   The lifting of rubber imported 
by STC is constantly reviewed  by 
Government and appropriate action is 
taken from time to time in consulta
tion with STC.

SHRIMATI GEETA MUKHEREE:
I want to draw your attention to the 
statement laid on the Table of  the 
House.  In reply to part (a) of my 
question, as t0 whether the rubber 
industry has refused to use the na
tural rubber imported by the State 
Trading  Corporation,  Government's 
reply is that the Government have no 
information. The reply is not No Sir, 
that is not being done’.  Why should 
Government not  have  information 
from the State Trading Corporation 
on this score They can ask for infor
mation whether it is a fact that part 
of the rubber is lying there unheeded.

Then, in reply to part (c) it  is 
stated that the quantity  of rubber 
imported since September 1978 by the 
STC is 47,350 tonnes and the stocks 
lying with STC as on 6-8-80 is .6631 
tonnes. That shows that the STC did 
not care to calculate the gap between 
the need of the industry here and the 
quantity of indigenous rubber produc
tion.  Otherwise, this gap would., not 
have been there. If this is so, in whose 
interests did the STC import such a 
huge amount 0f very high priced rub
ber from the international market Is 
it not to please multi-national rubber 
companies, to keep the stock in hand 
and press down the rubber market so 
that these rubber using multi-natio
nals could have cheaper rubber  and 
the indigenous  rubber  is  pressed 
down  Was that the reason for the 
mis-calculation

SHRI PRANAB MUKHEREE:  I

do not know why the hon. Lady Mem
ber has taken objection to the mode 
f my answering to the question.

I have no information about  the 
refusal of the industry to lift the na
tural rubber imported by the State 
Trading Corporation. She might have 
the information. What I said was that
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the government has no information 

and 1 have no information. The facts 
that I have given would indicate that 
the information of the bon.  Lady 
Member is not correct because the 
total rubber imported from September 
1978 to the first part of 1980 was 47350 
tonnes and today the stock is about 
6631 tonnes.  Therefore, the balance 
had been lifted by the industry. For 
the information of the Member I can 
tell that even in anuary 1980  the 
stock was 14000 tonnes; April 1980— 
11500 tonnes; uly 1980—7300 tonnes, 
August 1, 1980—6674  tonnes.  That 
was the position with the STC. There
fore, gradually it has been lifted and 
today the stock is 6631 tonnes.

Therefore, over the period,  they 
have lifted it. A question was asked 
as to why a stock is being maintained 
by the STC.  Sir, STC has t0 main
tain a buffer stock to bridge the gap, 
if situation demands,  between  the 
indigenous availability and the total 
requirement of the industry.

1902 (SAKA)   Oral Answers  26

SHRlMATr GEETA MUKHER EE: 

The Minister has not answered one 
of my questions—whether a part  of 
the imported stock lying with  the 
STC is being turned as unusable and 
whether the Government of Kerala 
has requested the Central Government 
not to import rubber.

SHRI PRANAB MUKHEREE: tfot 
only the Kerala Government has re
quested but even all the members of 
Kerala have made a unanimous de
mand on the Ministry of Commerce 
and I agreed and practically  told 
them on the floor of the House that 
we are not importing any rubber for 
the time being and we are watching 
the situation.

With regard to the usability, it is 
not a fact that it is not usable.  But 
when rubber is stored for a longer 
period, naturally it becomes  a little 

affected and a part of it may  be 
damaged, but it is not fully unusable.
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MR. SPEAKER:  Itfr. Choubey.......

(Interruptions).

SOME HON. MEMBERS:  Rubber

comes from Kerala.  So Kerala mem
bers may be giv̂en preference.

SHRI E. BALANAN AN: In part

(b) of the hon. Minister’s reply he 
says that the government will review 
from time to time the import of rub
ber.  Can the hon. Minister give an 
assurance to us that this year rubber 
will not be imported into India

SHRI PRANAB MUKHEREE:  I
cannot give a blanket assurance. What
I told the other day I can reiterate— 
that we are watching the situation 
and definitely we would not like lo 
see that the prices crash. But what 
is the present position of the market 
today  Rubber prices are going up, 
they are not going down.

PROF. P. . KURIEN;  From  the 

hon. Minister’s reply it is clear that 
47000 tonnes were  imported  from 
1978 onwards but the lifting of  the 
companies seems to be very sluggish. 
The reason obviously should be that 
the quantity imported was calculated 
on a wrong basis.

I   would rather request the Minister 

and would like to know from  him 
whether he would make an objective 
study of the quantity of indigenous 
production in the country and on the 
basis of that will he review the policy 
of imports  And if he is convinced 
that the indigenous production  is 
sufficient to meet our demands in the 
country, will he impose a total ban 
on the import of rubber

SHRI PRANAB MUKHEREE: My 
whole difficulty is that whatever study 
we make, the hon. Member does not 
find it objective.  I mentioned that 
the total requirements of the country 
are 175,000 tonnes.  When I was re
plying to the debate I mentioned that 
our total production is in the order 
of 150,000—155,000 tonnes. Therefore, 
there is a gap. But the hon. Member 
does not agree with that point of view.

Therefore, I do not know what should 
be the criteria for an objective study.

PROF. P. . KURIEN:   The pro
blem is that you are calculating the 
internal demand assuming that  all 
the factories  will work  throughout 

the year and that there will be no 
power shortage and in that way, an 

exaggeretcd calculation is made.  In 
fact there will be strikes in the fac
tories and there will be power cuts.
So naturally your calculation of the 
internal demand is exaggerated.

SHRI AVIER ARAKAL:  Is  it
not a fact that the Government  of 
Kerala and the Rubber Board, both 
of them, were equally guilty of not 
informing the Central  Government 
about the actual production and de
mand of rubber in the country....
(Interruptions).  Let me finish.  Will 
the Minister categorically make  a 
statement that rubber will not  be 
imported to the detriment of the rub- 
ber-growers from Kerala  and  the 
country

SHRI PRANAB MUKHEREE: As 

regards the latter part of the hon’ble 
Member’s question, I have  already 
assured that import will not  take 
place as it affects the interests  of 
the growers and affects the indigenous 
availability.

Protest from Buyers of  jute  from 
Australia

•910. SHRI  CHAN RA  BHAN 
ATHARE PATIL:

SHRI BALASHEB VIKHE 
PATIL:

Will the Minister of COMMERCE 
be pleased to state:

(a)   whether he is aware that some 
big buyers of jute goods from Austra
lia have ptorested in regard to the 
supply of jute cargoes with so much 
dirt that they had to quarantine the 
containers and fumigate them before 
deliveries could be taken  by  the 
buyers,  thereby  incurring  heavy 
demurrage expenses during the pro
cess.
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(b) if so, whether any enquiry in 
the matter has been made; and

(c) what has been the finding there

of

THE MINISTER OF COMMERCE 

AN STEEL AN MINES  (SHRI 
PRANAB MUKHEREE): (a) A re
presentative of the Australian buyers 
has met the ute Commissioner on 
2nd uly to bring to his notice some 
complaints of this nature.

(b)   and (c). The ute Commis
sioner has taken up the matter with 
the Shipping Corporation  of India. 
The SCI have stated that survey re
ports of independent Cargo surveyors 
in Australia and orginal  documents 
would be necessary to form a judge
ment regarding allegations made.

SHRI CHAN RA BHAN ATHARE 
PATIL:  Mr. Speaker, Sir, in view of
the answer given by the hon’ble Minis
ter may I know the amount of damage 
and demurrage expenses caused by 
this transaction and, if so, from whom 

the same expenses have been recover
ed

SHRI PRANAB MUKHEREE: Sir, 
it is difficult to determine the extent 
of damage because all the figures are 
not available with us. I can give the 
figures about the claims  that  the 
buyers have made.  But my difficulty 
is if I quote the figures about  the 
claims the buyers will utilise the same 
to substantiate their demands.  That 
is why  will request the  hon’ble 
Member not to press for these figures. 
Let us have the detailed figures and 
let the Shipping Corporation of India 
examine them.

SHRI OHAN RA BHAN ATHARE 
PATIL;  In view of the  difficulty 
expressed by the Minister I do not

press for the figures.  I want to ask 
the hon'ble Minister  whether  the 
Commissioner had asked the Shipping 
Corporation of India to obtain neces
sary records as mentioned in  the 
answer

SHRI  PRANAB   MUKHEREE: 

Yes, Sir. Secretary has written  to 
the Vice-Chairman of the  Shipping 
Corporation of India to look into it 
and have an enquiry.

** (Interruptions)

MR. SPEAKER:  Nothing is to be
recorded without  my  permission.

WRITTEN ANSWERS TO 
QUESTIONS

Investment by Unit Trust of India in
Mackinnon Mackenie and Co. Ltd., 

Bombay

*901. R. A. U. A MI:  Will the
Minister of FINANCE be pleasê to 
state;

(a) whether it is a fact that Unit 
Trust of India has invested a  large 
amount in the Mackinnon Mackenie 
and Company Limited, Bombay, and 
has also appointed a irector as  its 
nominee on the Board of the  Com
pany;

(b) if so, the total amount of such 
investment;

(c) whether it is also a fact that the 
Company is trying to bring  about 
change in the management by trans
fer of shares in the Company so far 
held by foreigners; and

(d) if so, what steps are  being 
taken to prevent such transfer of sha
res by the company, consequent trans

fer andor change in the management 
of the company and to protect the in
terest of Government

•*Not to be recorded.
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THE MINISTER  OF  FINANCE 
(SHRI R. VENKAT AR AM AN):  (a)

and (b). The Unit Trust of India has 
invested an  amount  of Rs. 1,26,500 
in 72,650 equity shares of Rs. 10 each 
in Mackinnon Mackenie and Com
pany Limited and has also appointed 
a irector as its nominee on the Board 
of the company.

(c)  and (d). The Reserve Bank of 
India received an application  under 
Section 19(5) of the Foreign Exchange 
Regulation Act, 1973 from the British 
India Steam  Navigation  Company 
Limited, London, for permission  to 
transfer 10 lakh equity shares of Rs.
10 each, held by the U.K. company 
in Mackinnon Mackenie and Com
pany Limited to private party. This 
proposal has since been rejected by 
the Reserve Bank of India. The ques
tion of transfer and!or change in the 
management of the company conse
quent upon such transfer, therefore, 

does not arise.

Upgradation of ullundur

*904. SHRI RAMIBHAI B. MA- 
VANI:  Will the Minister of FIN
ANCE be pleased to state:

(a) whether it is a fact that  the 
Government of India has  upgraded 
ullundur city in B-2 category for all 
purposes some time ago;

(b) if so, the reasons thereof;

(c) whether it is also a fact that 
ullundur city was  upgraded m B-2 
category by the State Government for 
the payment of H.R.A.C.C.A.  to 
the State Gcvemment employees and 
the Central Government had upgrad
ed the said city in B-2 category after 
lapse of nearly 10 months and effect 
of upgradation was given from  the 
date of the issue of O.M. by the State 
Government; and

(d) if so, the details thereof

THE MINISTER  OF  FINANCE 
(SHRI R. VENKATARAMAN):  (a) 
No, Sir.

(b) oes not arise.

(c) and (d). It is not known whe
ther the State Government have up
graded ullundur city in B-2 for the 
payment of House Rent Allowance! 
Compensatory (City) Allowance to its 
staff.  However, the Central Govern
ment do not follow the practice of the 
State Government in this regard and 
the question of any time-lag does not 
arise.

Shifting of Head Office of SAIL to 
Ranchi

*905. KUMARI KAMLA KUMARI: 
Will the Minister of  STEEL AN 
MINES be pleased to state:

(a) whether Government have shif
ted the head office of SAIL to Ranchi; 
and

(b) if not, the reasons therefor

THE MINISTER  OF COMMERCE 

AN STEEL AN MINES  (SHRI 
PRANAB MUKHEREE):   (a) No,
Sir.

(b) The proposal to shift the head
quarters of Steel Authority Qf India 
Limited to Ranchi is still under consi
deration.

Sharing formula  devised by MMTC
HITCO for export of processed 

Mica

*909. SHRI RAM SWAROOP RAM: 
Will the Minister of COMMERCE be 
pleased to state:

(a) what is the genesis of the shar
ing formula of 40:60 devised by the 
MMTC  MITCO for export of process
ed Mica;

(b) how does this sharing formula 
operate with regard to private expor
ters! foreign buyers and MI.TCO;

(c) what are the benefits derived 
by MITCO by operation of the sharing 
formula; and



Written Answers SRAVANA 17, 1902 (SAKA)  Written Answers  34

(d)  whether Government have ap
proved ***** formula; if so, the rea
sons therefor

TIHB MINISTER OF COMMERCE 
AN STEEL AN MINES  (SHRI 
PRANAB MUKHEREE):  (a)  to
(d). MITCO wag set up in une, 11*74 
as a trading organisation to prevent 
exploitation of weaker sections  en

gaged in mica  production, and  to 
organise their participation in  the 
export trade, ensure price  stability 
and to tnhance the export of proces
sed and fabricated mica. In the wake 
of canalisation, an understanding was 
reached with the private exporters 
that all the export orders brought in 
either by the Corporation or by the 
erstwhile exporters, would be pooled 
together and shared in the ratio of 
70 : 30. In March, 1975. the ratio was 

changed to 60 per cent for the private 
exporters and 40 per cent for MITCO. 
The sharing formula, approved  by 
Government, was aimed at ensuring 
better remuneration to the weaker 
sections engaged in mica production 
while at the same time allowing con
tinuity in exports by private trade 
is haring long-established  relations 
with foreign buyers.  However, mica 
below sie No. 5 is outside this sharing 
formula.  In practice, private expor- 
ter, with MITCO’s  assistance, nego

tiate orders with foreign buyers and 
bring the contracts in two parts: 60 
per cent in their favour and 40 per 
cent for  MITCO.  Sometimes  the 
foreign buyers send the orders in this 
ratio  directly.  On the 60 per cent 
share in exports by private  trade, 
MITCO levies a service charge.

Under-Invoicing by Exporters of 
Semi Precious Stones..

•912. SHRI BHOGEN RA HA: 
SHRI IN RAIT GUPTA:

Will the Minister of FINANCE be 
pleased to state:

(a)  whether Government are aware 
that Mr. ohn Ashlyn alleged  that 
beside Golecha  family, all other ex- 
1826 L.S.—2.

porters of semi-precious stones, who 
were exporting through him,  were 

also indulging in under-invoicing;

(b) if so, who are such other expor
ters, and what is the extent of under
invoicing and smuggling by these ex
porters during all these years; and

(c) whether it is also a fact that the 
same mode was adopted by these ex
porters, while exporting their goods 
through their other associates besides 
Mr. Ashlyn

THE  MINISTER  OF  FINANCE 
(SHRI R. VENKATARAMAN): (a) 
to (c). Mr. ohn Ashlyn of  SALAS
S. A. Geneva, (Switerland), has filed 
a Civil Suit in a aipur Court against 
SShri  Shrichand  Golecha,  Sharad 

Golecha and Sudhir  Golecha,  Co. 
Ms. Sharad  Sudhir & Co.,  aipur, 
towards the end of 1979, for damages. 

In his plaint dated 21-9-79 filed in the 
Court, he hag inter alia stated that 
the defendants were sending precious 
stones to him for sale on commission 
basis; that the goods exported from 
India were under-invoiced and  that 
two sets of invoices were used,  one 
showing  the  under-invoiced value, 
generally at half value, and the other 
showing the full actual sale price. He 
has also stated therein that the other 

exporters of precious stones from India 
were also dealing with him on the 
same pattern and further furnished 
names and addresses of some such ex
porters. The names and addresses of 
the other exporters as given in the 
plaint are as under: —

(i) Mr.  handia  of  handia 
ewellers, ohari Baar, aipur 3; 
Telephone 75639.

(ii) Khetsidass Sadasukji ugar 
and Nirmal ugar, Lai Katra, ai
pur Telephone  73048.  Residence 
74286.

(iii) Mr.  Rashmi K. ain of R* 
Y. urlabhji, P.O. Box 78,  aipur, 

Telephone 72757.
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(iv) avahar M. haver -of Yesh- 
wantlal Manganlal haveri, 44—46, 
hanji St., Bombay-3;  Telephone 

327279.

(v) Mr. Udaichand Kothari, P. O. 

Box 169, Raja ewellers, P.O. Box 
176, aipur ohari Baar, and  Mr. 
Prakashchand Kothari.

(vi) Padam Chand Lodha of Roop 
Chand Lodha, Partanion Ka Bagh, 
ohari Baar,  aipur  and Ratan- 

chand Lodha of Indian  Trading 
Corp., (Same address).

(vii) Mr. Rammohan Rawat  of 
Maliram Puranmal,  Gopalji  Ka 
Rasta,  Maliram  Puranmal & Co., 
Haldian Ka Rasta, aipur 3. Tele
phone 72866, 62866, 65441 and 72840.

(viii) Mr. Rajendra  Kumar  A 
Shah, 163—165, Sheikh Memon St., 
averi Baar, Bombay 2; Telephone 
327221.

(ix) Mr. M. K. . haveri  and 
Mr. H. C. Bader  of Cosmopolitan 
Trading Corporation, P.O. Box 27, 
ohari Baar, aipur 3.  Telephone 
72923.

(x) S. P. Garg of Prakash Inter
national, 309, Gopalji Ka  Rasta, 
aipur 3; Tel. 72875.

(xi) Mr. Gokuldas of Gokuldas & 
Co., Rasta Gopalji, aipur 3,  and 
Kotawala Gems Trading Co., Rasta 
Hammanji, aipur; Tel. 72814.

(xii) Mr. Ahmed Nisar of Nisar 
Brothers, Khandar Ka Rasta, aipur; 
Tel. 302002.

(xiii) evraj  Manekchand  and 
Coutham & Co., iH.O. 230, Veerapan 
St. Madras I; Tel 32243 BO  18, 

Sheikh Memon St., Bombay 2; Tel. 
311058.

(xiv) Mr. ajoo of ajoo Brothers, 
1048, adion Ka Rasta, ohari Baar, 
aipur.

(xv) Mr. Ram Kishan ajoo  of 
P. V. ewellers, Ganesh  Bhavan, 
Partaidon Ka Rasta, ohari Baar, 
aipur,

(xvi) Mr. Nirmal K. Surana  of
Haarimal  Milapchand   Soorana,
Hanuman Road, P.O. Box 17, aipur.

(xvii) Mr. handia of  handia
Intern. ewellers, 3933,  Kundigar
Bhairon Ka Rasta, ohari  Baar,
P.O. Box 121, aipur-3.

The case is under investigation.  It 
will not be in public interest to dis
close further details at this stage.

Expenditure  Limit  on  Members of 
Foreign Trade elegations

•913. SHRI CHAN RA PAL SHAI- 

LANI:  Will the Minister of  FIN
ANCE be pleased to state:

(a) the maximum limit on expendi
ture permissible per head on the for
eign trade delegations; and

(b) if no limit on expenditure has 
been laid down, the reasons therefor

THE  MINISTER  OF  FINANCE 
(SHRI R. VENKATARAMAN):  (a)
Foreign trade delegations  are  sent 
abroad either by the Government or 
by the private sector.  In the case of 
such delegations sent by the Govern
ment. the members of the delegation 
are paid daily allowance etc., by our 
Missions abroad at the rates prescribed 
by the Ministry of External Affairs. 
These rates vary from  country  to 
country. Limits On the entertainment 
expenses by the foreign  delegation 
have also been prescribed.  The per
missible amount on this account varies 
from Rs. 2000 to Rs. 5000, depending 
upon the status of the leader of the 
delegation.

Members of private trade delega
tions are released foreign exchange by 
the Reserve Bank of India on  the 
scales applicable  to   senior j junior
businessmen proceeding for business 
visits abroad. The leader of the dele
gations are eligible to avail of enter
tainment expenses upto the maximum 
of US $ 2000 subject to accounting.

(b) oes not arise
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Consortium of Major Tea Exporting 
Countries

*914. SHRI CHITTA  BASU:  Will
the Minister of COMMERCE be pleased 
to state:

(a) whether Government have taken 
an initiative to form a consortium of 
the major tea exporting countries to in
crease the price of tea in the world 
market;

(b) if so, the response from  the 
tea-producing countries thereto;

(c) whether Government propose to 
further pursue the matter; and

(d) if not, the reasons therefor

THE MINISTER  OF  COMMEjRCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) to (d). 
A onference of Tea Exporting Coun
tries was held in Bandung (Indone
sia) in May, 1980 and India was one 
of the participants.  The Conference 
considered proposals for introduction 
of a system of supply management 
based primarily on export quotas. It 
was agreed that further consideration 
of some aspects of this question would 
be required before  allocation of the 
global quota  could be finalised.  A 
consensus has  emerged among  tea 
producing countries  that an  agree
ment would  help in ensuring remu
nerative prices for producers.  India 
has all along been playing a positive 
role in the negotiations for arriving 
at an  International Agreement  on 
Tea.

Supply of Steel for omestic Needs

*915. SHRI  T.  R.  SHAMANNA: 
Will the  Minister of  STEEL  AN 

MINES be pleased to state:

(a) have Government fixed any rate 
structure for sale of steel  materials 
for domestic needs likffliouse construc
tion and for small scale  industries;
and

(b) what steps have been taken to 
supply steel at reasonable rates

THE MINISTER  OF  COMMERCE 

AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) and (b). 
There is at present no statutory con
trol on the price and distribution  of 
any category of iron and steel. How- 
everf the prices of main steel produ
cers’ products are  determined  and 
announced by the oint  Plant Com
mittee.  In the distribution guidelines 
for the current  year, provision has 
been made for supply of bars, rods, 
tor-steel and G.C.  sheets to indivi
dual house-builders up to a maximum 
of 5 tonnes in each case.  The produ
cers give high priority to such  de
mands and the supplies are made on 
fixed stockyard prices which are uni
form throughout the country.

2.   Small scale industries other than 
those falling in the compact group of 
industries  get their raw  material 
from the respective State Small  In
dustries Corporation to whom supplies 
are  being  increased  progressively 
year after  year.  This year, a  total 
quantity of 5.75 lakh tonnes is pro
posed to be distributed to SSI  Units 
through these Corporations, as against 
3.33 lakh tonnes in 1978-79 and 4.50 
lakh tonnes in 1979-80. As a measure 
of assistance to the small scale sector, 
supplies to the Corporations are being 
made at concessional prices and they, 
in turn. are required to supply  the 
material to the units at prices which 
are Rs. 40- per tonne less than  the 
stockyard prices.

Foreign Money

*916. SHRI K.  PiRA HANI: Will 
the Minister of FINANCE be pleased
to state;

(a) whether there are satisfactory 
arrangements regarding receipt of in
formation by the Reserve  Bank of 
India from the State or district admi
nistration concerned about  foreign 

money which is received from time to 

time for use in tribal areas;

(b) if so, what arrangements have 
been made by the Banks to ascertain 
that the foreign money is  actually
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spent for the purpose for which it was 
received; and

(c)   whether there is any machinery 
to look after both the arrangements 
as referred above 90 that it can  be 
ensured that the foreign money  is 
spent for the purpose for which it is 
received and the local officers   are 
able to ascertain this fact

THE  MINISTER  OF  FINANCE 
(SHRI R.  VENKATARAMAN):  (a)
Under  Section 6(1) of the  Foreign 
Contribution  (Regulation) Act  1976 
every association  having  a definite 
cultural, economic, Educational, reli
gious or social programme is required 
to furnish intimation to the Ministry 
of Home Affairs direct with regard to 
the amount of foreign  contribution 
received, the source from which and 
the manner in which it wa9 received 
and the purposes for which and the 
manner is in which foreign contribu
tion was  utilised  by  it. Further, 
under Section  13 of the Act  every 
such association shall  maintain (a) 
an account of any foreign money re
ceived by it and  (b) a record as to 
manner in which  such contribution 
has been utilied by it.

There is no  provision in FCRA- 
1976 or FERA-1973 for receipt of such 
an information by the RBI from  the 
State or istrict authorities.

(b) and (c). o not arise.

Effect* of Amendment of Section 
35(B) of Income Tax Act on 
Export Oriented Industries

•917. SHRI B. V. ESAI:

SHRI BHEEKHABHAI:

Will the Minister of FINANCE  be 
pleased to state;

(a)  whether the proposed amend
ment in.  Section 35(B)  of  Income 
Tax Act, narrowing down its  scope 
would considerably  hit  and dis- 

•courage export oriented industries as

well  as  industries seeking and ex
ecuting   contracts  with  foreign 

countries;

(b) if so, whether any representa
tion was  made to the  Ministry of 
FinanceIndustry  by the  Industrial 
lists; and

(c) what steps have been taken by 
Government to remove these  diffi
culties

THE  MINISTER  OF  FINANCE 
(SHRI R.  VENKATARAMAN):  (a)
The Finance (No. 2) Bill, 1980, seeks 
to make certain amendments to sec
tion 35B of the Income-tax Act with 
a view to preventing the misuse  of 
the provision to  obtain  unintended 
benefits thereunder. The ifcnendments 
are not likely to adversely affect the 
legitimate needs of the export oriented 
industries or  industries  executing 
contracts with foreign countries.

(b) Yes, Sir.  A few representations 
have been received by the Ministry 
of Finance in this behalf.  No  such 
representations have  however,  been 
received by the Ministry of Industry.

(c) It has not been  considered ne
cessary to make any modification  in 
the proposal in the Bill.
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Closure of Factories producing Cotton 
Waste Yam

*919. SHII AN AN  SINGH: Will 
the  Minister  of  COMMERCE  b 

pleased to state:

(a) whether it is a fact that some 
factories of Punjab and Haryana pro
ducing cotton waste yarn in  0.75 

counts to 2 counts have closed down 
for want of buyers; and

(b) if so, the reasons for  placing 
this item in the list of items export of 
which is normally not allowed

THE  MINISTER  OF COMMERCE 
AN  STEEL AN  MINES  (SHRI 
PRANAB MUKHEjREE)1: (a) and (b). 
No, Sir.  There is no report of facto
ries  producing cotton waste  yarn 
having elosed down for want of buy
ers.  In fact,  keeping in  view  the 
need for augmenting supplies of yarn, 
Government have  permitted  cotton 
waste  spinning units to  spin  even 
upto 40 counts and as such, there can 
be no possibility of lack of demand.

Lower count yarns were not allowed 
’for exports in recent years when there 
*was some short supply of cotton and 
exports of cotton themselves were not 
allowed;  low count  yarn  exports 
would in those  circumstances  have 
had the effect of  circumventing ban 
on export of  cotton.  The  question, 
however, of permitting  exports  of 

these counts also is under considera
tion of Government.

Licences to Reliance Textile 
Industries Ltd., Bombay

7298.  SHRI R. L.  BHATIA;  Will 
the  Minister  of  COMMERCE  be 

pleased to state:

(a)   whether the Reliance  Textile 
Industries Ltd., Bombay had  mada

some applications for the grant  of 
licences for expansion of their exist
ing capacity or setting  up of new 
units;

(b) if so, the broad detail* thereof; 
and

(c) the  particulars of the licences 
issued to them recently

THE  MINISTER  OF COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEiREE): (a) and (b). 
Reliance  Textile  Industries  Ltd., 
Bombay has made  on composite ap
plication to the SIA, eptt. of Indus
trial evelopment, Ministry of Indus
try. so far, for an  industrial licence 
and import of capital goods for esta
blishing a new unit for the manufac
ture of Polyester filament yam  with 
an annual capacity of 10,000 tonnes. 
This new unit would be situated in a 
backward district, at a location to be 
approved by Government.  The cost 
of the Polyester filament yarn project 
has been indicated as around Rs. 40 
rrores and the vaue of capital goods 
import as Rs. 21.50 crores.

(c)   No industrial licence has  been 
issued to this Company recently. Last 
industrial licence was issued to this 
Company in une 1979 for setting up 
of a unit for the manufacture of man- 
made fibre yarn on worsted system 
with a capacity of 12,500 spindles.

Rayon and Chemical Plant in China 
and Indonesia Respectively

7299.  SHRl S. M. KRISHNA; Will 
the  Minister  of  COMMERCE  be 
pleased to state:

(a) whether it is a fact that some 
of the large  Industrial Houses  lifte 
Birlas  and .K.  Singhaniaa (. K. 
Chemicals)  are  setting up  Rayon 
plant and  Chemical plant in China 
and Indonesia, respectively;

(b) whether  these  Houses hare 
submitted any proposals in this behalf
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to Government and if so, their broad 
outlines;

(c) the  equity  participation  by 
these Houses by way of machinery 
and plant, technical know-how, man
power etc.; and

(d) the extent to which profits will 

be repatriated to India and after how 
long

THE  MINISTER  OF COMMERCE 

AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) to (c). 

Some discussions  have taken  place 
between representative  of the Birla 
Group of Industries with the China 
National Technical  Import Co-opera

tion for setting up of a turn-key pro
ject for the manufacture of rayon in 
China with 100 per cent Indian tech
nology.  No application has been  re
ceived from . K. Singhanias (. K. 
Chemicals) to set up a Chemical Plant 
in Indonesia.  However, three propo
sals from large houses—two for staple 
fibre and one for dyestuffs are under 
implementation in  Indonesia  as per 
apporvals granted  by  Government 
earlier. The details regarding these 
projects are given  in the statement 
attached.

(d)   Repatriation  of  profits  from 
these projects will be dependent  on 
the profits  generated, as and  when 
the projects go into operation.
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Liabilities of Certificate Holders in 

Muthoot M. George Chit (India) 

Limited

7300. SERI RAM SINGH SHAKY A: 
Will the  Minister of  FINANCE  be 
pleased to state;

(a) the amount 0i the total liabili
ties  of  the  certificate holders  in 
Muthoot M.  George Chit  (India)
Limited for the year 1979-80 Satkar 
buildings  16-17  first Floor  Nehru 
Place, New elhi in Government cus
tody;

(b) the  amount  invested  by the
company in  Government  security
and  in the nationalised  bank, sepa

rately;

(c) the total business given by the
Muthoot  M.  George Chit  (India)
Limited till the end of 1979-80; and

(d) what  is the  security of  the 
money of certificate holders invested 
in the  Muthoot  M. George  Chit 
(India) Limited

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT);  (a; Reserve 
Bank has reported that this company 
which has its Registered Office at 107 
Sector-25,  Faridabad and a  Branch 
Office in New elhi, ie conducting only 
conventional chit fund business and 
is does not  issue certificates  to its 
memberspublic.

(b)   This company has not made any 
investments in Government securities 
or in the nationalised banks.  How
ever it had the  balance of Rs. 1.44 
lakhs with nationalised banks as on 
30th une, 1980.

(e) Total chit business conducted by 
the company  till 30th une,  1980 
stood at Rs. 42.60 lakhs.

(d)   oes not arise in view of the 
answer to part (a) of the Question.

Expert f FoodgraiBB

7301.   SHRI  M.  RAM  GOPAL 
RE Y: Will the Minister of COM
MENCE be pleased to state the quan
tity of  loodgrains exported  during

1979-80, country-wise and foreign ex
change earned therefrom

THE  MINISTER  OF STATE IN 
THE  MINISTRY  OF  COMMERCE 
(SHRI . R. ANSAII): The exports 
of foodgrains during 1979-80 were  as 
given below: —

Rice:

A total quantity of 5,70,600  MT 
of all varieties of rice  valued  at 
Rs. 13051.98 lakhs was exported dur
ing 1979-80.  The varieties exported 
were Basmati, FineSuperfine  and 
coarse.  Main  countries  to which 
exports were effected were USSR, 
Bangladesh, Mauritius,  Indonesia, 
U.A.E., Kuwait,  Bahrin,  Oman; 
Qatar, Saudi Arabia, United King
dom, Canada, Iran, Sri Lanka.

Barley:

The total quantity of Barley ex
ported during 1979-80 was 45380 MT 
valued at Rs. 754.00 lakhs. The main 
countries to which this was export
ed were Saudi  Arabia,  Kuwait, 
oha and ubai.

Wheat:

Commercial exports of wheat are 
banned.  However, 6,30,480 MT  of 

wheat was allowed to be exported 
during 1979-80 to USSR and some 
neighbouring  countries e.g. Bangla 
esh, Afghanistan and Vietnam to 
repay the earlier  commodity loan 
and as commodity loan respectively.

Appointment of Chairman of Marine
Frodncts Export evelopment 

Authority

7302. SHRI A.  NEELALOHITHA- 
ASAN: Will the  Minister of COM
MERCE be pleased to state:

(a)  what is the main consideration 
in appointing a peraoa as the Chair
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man of the Marine Products  Export 
evelopment Authority; and

b̂) whether it is a fact that in the 
appointment of Chairman of Marine 
Products  Export  evelopment Au
thority the  considerations in each 
case were different from others and 
if so, fop what reasons

THE  MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  COMMERCE 
(SHRI . R. ANSAHI): (a) An  able 
Officer of  proven ability who  has 
broad based  experience of work  in 
responsible  positions is appointed  as 
Chairman of the Marine Products Ex
port evelopment Authority.

(b) No, Sir.
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Closing owb of Basemetan Mines by 
RIM C

7304.   SHRl BHEEKHABHAI; Will 

the Minister of STEEL AN MINES 
be pleased to state:

(a) whether it is a fact that a mine 
of basemetal at eri in Serohi district 
has been closed down by RIM C as 
early as 1977;

(b) if so, the reasons therefor;

(c) whether the mining will be re
started in order to provide  employ
ment to labour;

(d) whether the new organisation 
RIM C will take up mining of  this 
mine and expand it on the lines of 
G.M..C.; and

(e) whether it is a fact that base- 
metai  view in  the border  area is 
being mined and fully exploited

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) and (b). 
The work of  exploratory   mining 
undertaken in the basemetal mine at 
eri in Serohi  istrict was disconti
nued from 31.8.1977, after completion 
of prospecting,  because beneficiation 
studies were not complete.

(c) Restarting of  mining and  pro
duction depends on the results of the 
different tests  being  conducted  at 
various levels and after  preparation 
of techno-economic feasibility report.

(d) eri mine will be  worked on 
the lines of the techno-economic feasi
bility report to be prepared in con
sultation with Hindustan inc Ltd.

(e) The base-metal deposit in the 
border area of Gujarat is still in  the 
stage of development by G.M..C.
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Textile Committee

7305. SHiRI R. K. MHALGI;  Will 
the  Minister  of  COMMERCE  be 
pleased to state;

(a) whether it is a  fact that the 
Textile Committee, under the Textile 

Committee Act, has been formed;

(b) it so, who are the representa
tives of the consumers on the  said 
Committee;

(c) if the consumers are not repre
sented in the said Committee,  the 
reasons thereof; and

(d) whether the representatives of 

the consumers are proposed to  be 
coopted under the provisions of  the 
Act, and if so, when

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB  MUKHEREE): (a>  Yes, 
Sir.

(b)  to (d). Presently no  consumer 
is represented on the Committee. The 
issue whether  consumers' representa
tives can be appointed under the ex
isting provisions of the Textile Com
mittee Act and  Rules is under ex
amination.

Recruitment for filling up Posls in 
National Textile Corporation

7306.  SHRI  SUSHIL  BHATTA- 
CHARYA: Will tht Minister of COM
MERCE be pleased to state:

(a) whether  the National Textile 
Corporation had  called for applica
tions for filling up posts in  various 
categories in that organisation  for 
SCST;

(b) if so, whether the educational 
qualification for the posts of Assis
tants was prescribed as Graduate;

(c) whether the  National Textile 

Corporation selected candidates who 
had not the requisite qualification;

(d) if so, the reasons therefor; and

(e) why a fresh advertisement re
laxing  the educational  qualification
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was not issued to give opportunity to 
other eligible candidates also

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB  MUKHEREE); (a)  Yes, 
Sir.

(b> Yes. Sir.

(c)  to (e. The National Textile Cor
poration had  included two  internal 
SCST candidates in the select panel 
considering  their length of  service 
and record although they did not have 
the requisite  educational  qualifica
tions.  The Corporation, however, has 
decided not to act on this panel  in 
respect of these two  candidates but 
to promote them in their normal turn 
for departmental promotion. The ques
tion, therefore, of relaxation of educa
tional qualifications for the open mar
ket candidates does not arise.

Air Field for Fokker Friendship at 
Lengpui (Aiwal)

7307.  R.  R.  ROTHUAMA;  Will 
the Minister of  TOURISM AN CI
VIL AVIATION be pleased to state:

(â whether general survey of the 
proposed  air-field at  Lengpui,  near 
Aiwal has been completed;

(b) steps taken or proposed to  be 
taken to construct pucca Air-field for 
Fokker Friendship at Lengpui;

(c) what happened to the proposed 
third level air service to the  hill 
regions of the country including the 
North-East; and

(d) when it is likely to come into 
operation

THE  MINISTER OF  STATE IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U- 
LAL CHANiRAKAR): (a) Survey of 
India has undertaken a survey of the 
proposed site. The report of the sur

vey has not yet been received.

(b)  Feasibility of construction of an 
airport for a particular type of air
craft can only be determined on re
ceipt of survey report.
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(c) The  Government has  recently 
approved the setting up of the feeder 
service to link inaccessible areas in the 
North East region.

(d) It is likely to come into opera
tion as soon as the preparation work 
on setting up the organisation, acqui
sition of aircraft and personnel and 
provision of requisite facilities is com
pleted.

Gold and Tungsten Found in Almora, 
UP

7308. SHRI IGVIAY SINH: Will 
the Minister of STEEL AN MINES 
be pleased to state;

(a) whether gold and tungsten have 
been found in the Almora istrict of 
U.P., and

(b) what is the progress of the sur
vey  and  what  are the  estimated 
reserves

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) and (b). 
Alluvial Gold was  earlier  reported 
from the sands of rivers  like Alka- 
nanda, Ganga, Gomati and Pinder in 
the vicinity of Almora. Indications of 
Schillite, a mineral of tungsten, have 
been noted by the State irectorate 
of Geology and  Mining during field 
investigation.  Analysis of samples is 
being done and further survey is in 
progress to find out possibilities for 
its industrial  use.  Both  Geological 
Survey of India and irectorate  of 
Geology and Mining, UP. are carrying 
out prospecting work on regional basis 
in different  localities  of  the  area. 
Work being done by Geological  Sur
vey of India is in a preliminary stage 
and is proposed to be  continued  in'
1980-81 Field Season Programme.

Reperesentation from Cement Industry 
for Exemption from Customs  uty

7309. SHRI K. P. SINGH EO: Will 
the Minister of FINANCE be pleased 
to state:

(a)   whether it has been represent
ed tQ him by the  Cement Industry

which is the worst hit by the recent 
power  crisis  that  those  Cement 

Factories  which  have applied  lor 
have been  granted import licences 
for the import of diesel generating 
sets for captive use and for which they 
have  obtained  clearance  from the 
State Electricity Board may be  ex
empted  from the  payment of the 
Customs and Countervailing duty at 

the rate of 51 per cent being levied as 
at present;

(b) whether  this  heavy  impost 
which works out to more than 50—60 
lakhs is likely to ahoot up the over
all production cost of cement which 

is already very scarce; and

(c) if so, the steps which Govern
ment propose to take to afford  this 
much-needed relief to this industry 
so that production of cement is raised 
and the public demand met

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) No, Sir. 
However, a representation  addressed 
to Minister of Energy and Irrigation 
was referred to the Ministry of Fin
ance for comments.  The matter was 
examined but it was not found pos
sible to accede to the request for ex
emption from customs duty on diesel 
generating sets.

(b) Although the cost of the import
ed diesel generating sets may increase 
the production  cost of  cement,  the 
f.o.r. price of cement is not affected 
as it is statutorily controlled.

(c) oes not arise in view of (a) 
and (b) above.

Programme of Activities of IAAI

7310. SHRI . S- A. SIVA PRAKA- 
SAM : Will the Minister of TOURISM 
AN CIVIL AVIATION be pleased to 
state:  *

(a)   whether the International Air
port  Authority has submitted the 
statement of Programme of the Acti-
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vities for the financial year 1980-81 to 
the Government as per Section 21 of 
International Air Port Authority Act, 

1971; ,

(b) if so, what are the details of 
-the programme; and

(c) what  are the items  accepted 
;and not accepted by Government

THE  MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U- 
LAL CHAN RAKAR)'; (a) Yes, Sir.

(b)  and (c). A statement of the ma
jor items of expenditure proposed by 
1AAI and the outlay accepted by the 
Government i9 enclosed.

Statement

International Airport Authority of India—Annual Plan  1980-81

(Rs. in crores)

1980-81 outlay

Name of work Proposed  Plan outlay
by IAAI  approved 

by Govern
ment

I 2   3

I. PRO ECTS

(i) Bombay Termianl Complex Phase-I  .   .   .   . 2- 77   2 77

(ii) Bombay Terminal Complex Phase-II   .   .   .   .   .   2 60   100

îii)  elhi Terminal Complex Phase-I............................................................4 80 4 80

(iv) Madras omestic Terminal Complex   . .   .   .   .   .   1  75   o- 75

II. OTHER WORKS

(a)  Interim modifications .......................................................................3-68 2-50

(b) Gargo expansion and warehouse facilities   .   .  .   .   0-97   0 88

(c)  Runways....................................................................................................0-76 0 45

(d) Taxiways and aprons...................................................   .   .   .   11 53   1  53

(e) Roads and external services including bulk services.   . .  .   .   102   1-02

(f)’Land acquisition     ............................................................................2-50 1  10

(g)   Residential buildings....................................................   .   .   2-01   2 00

(h)  Other operational works including security walls.....................................0 54 0-37

(i) Ancillary buildings   . ...................................................06i 0 61

Total 25-54 19- 78
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III. EQUIPMENT

(a) Cat-II lighting............................................................. 0 99   0 99

(b) Gat-I lighting...........................................................................................0*09 0*09,.

(c) V A S I.....................................................................................................0 09 0 09.

(d) Replacement of edge lamps.......................................................................o-14 0-14.

(e) Apron lighting .  .   .   .   .   .   •  0*11 O'II

(f) Conveyors and escalators   .   .   .   .   .   .   .   .   0-13   0-08

(g) Facilitation equipment.................................................................................0*53 0-40

(h) Other operational equipment   .   .   .   .   .   .   .   1-84   0 32

Total 

Grand Total

393   222

29-47 22-00

Income-Tax Arrears

7311.   PROF.  MA HU  AN A- 
VATE: Will the Minister of FINANCE 
be pleased to state;

(a)  whether it i9 true that the gross 
arrears of income tax and corporation 
tax as on March 31, 1979 stood  at 
over Rs. 910 crores;

(b) if so, what were the reasons for 
such large arrears; and

(c) what steps are contemplated to 
recover these arrears

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT): (a) and (b). 
The arrears of income-tax and Corpora
tion tax outstanding  as on 31.3.1978 
and 31.3.1979 were as under: —

(In Crores  of R upees)

As on   As on
31-3.78  31-3-79

Tax-in-arrears  . . . . . . . . . . .    633-53   554- 90

emands created but not fallen due for collection.........................................356-34   355'74

Total outstanding demands 989- 87   910- 64

The phenomenon of tax arrears is 

a continuing one.  Even though the 
tax outstanding at the beginning of 
the financial year is collectedreduced 
to a sieable extent by the year end, 
arrears again go up mainly because 
a part of the fresh tax demand raised

during the course of  the year  (on 
completion  of  regular  assessment, 
etc.) is not fully collected by the year 
end and,  therefore,  becomes  fresh 
arrears of tax at the end of the year. 
At any point of time  some tax de
mand will always remain in arrears.
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As on 31.3.1979, the total outstand
ing demand  was Rs.  910.64  crores 
which came down by .Rs. 79.23 crores 
compared  to Rs. 989.87  crores out
standing on 31.3.1978.

(c)   The Income-tax Act, 1961 pro
vides for several  measures for en
forcing collection and recovery of tax 
arrears such as levy of penalty, attach
ment of money due to the defaulters, 
distraint and sale of movable proper
ty, attachment and sale of immovable 
property etc.  epending upon  the 
facts and circumstances of each case, 
suitable steps are taken by the  In
come-tax authorities  concerned  for 
early recovery of tax arrears.  Some 
of the administrative steps taken re
cently for the recovery of tax arrears 

are given in the Statement.

Statement

Some of the important steps taken 
recently to reduce  the tax arrears 
and to recover these long over due are 
given below:—'

(i) Highest priority, like last year, 
has been given to the recovery  of 
lax arrears in the Action Plan of 
the Income-tax epartment for the 
current financial year.

(ii) The problem of tax arrears 

was examined in detail at the Com
mission rs’ Conference held in May, 
1980.  The important decisions in 
pursuance of the Conference taken 
are: —

(a) Reduction of  55  per  cent 
arrear demand and 85 per cent of 
the current demand;

(b) Reduction  of the 85  per 
cent of the outstanding entries of 
the demand raised in 1979-80;

(c) The arrangemesnts for  ap
pointing separate I.T.Os. in diffi

cult cases of recovery of income- 
tax arrears will be reviewed and 
wherever feasible, strengthened.

(iii) Monthly monitoring of  the 
progress of recovery of tax arrears

has been in force.  The figures are 
obtained telegraphically  from  the 
Commissioners and appropriate re
medial  action is taken by  the 
Board.

(iv)   The  appellate   machinery 
would be strengthened to liquidate 
the heavy pendency of appeals in 
certain Commissioners’ charges.

(v> A list of appeals pending with 
the Income-tax  Appellate Tribunal 
involving large arrears was sent in 
1979-80 to the President of the Tri
bunal through the Ministry of Law 
for disposal on priority basis. Com
missioners of Income-tax were  re
quested to keep in touch with Vice 
PresidentsMembers  of the  local 
benches of the Tribunal. They were 
also requested to meet the Hon’ble 
Chief ustices of the High Courts of 
their respective  areas  requesting 
them for early fixation of the pend
ing high demand references. A simi
lar action has been decided for the 
current financial year.

(vij A irector of Recovery  of 
the rank of  Commissioner of In
come-tax is closely  watching  the 
progress of recovery of tax arrears 
particularly in cases of Rs. 10 lakhs 
and above.  His  progress is super
vised by the Board.

(vii) In order to speed up recovery 
of tax arrears from companies in 
liquidation, the epartment of Com
pany Affairs, at the request of the 
Board, issued instructions in 1979 
to all official liquidators to establish 
close liaison with the  Income-tax 
authorities and furnish the requir
ed information to the ITOs. Suit
able instructions  have  also  been 
issued in this regard to the ITOs.

(viii) A Tax Arrears and Refund 
Clearance Fortnight will be observ
ed in the second fortnight of anu
ary, 1981 when  special emphasis 
will be given for reducing the tax 
arrears.

(ix) In order to avoid high-pitch
ed assessments and consequent ac
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cumulation of  infructuous tax ar
rears, the Income-tax  Officers will 
be requir̂jl to seek guidance under 
section 144A of the Income-tax Act, 
1961 ( from their Inspecting Assist
ant Commissioners  of  Income-tax 
before  completing  an  ex-parte 
assessment beyond a certain income 
limit.

(x)  etailed  instructions, based 
largely on the decisions taken at 
the Commissioners’ Conference 1980 
have been issued to the concerned 
Income-tax authorities.

Capital Structure of SAIL

7312. SHRI R. P. YA AV:   Will
the Minister of STEEL AN MINES 
be pleased to lay a statement sowing 
the capital structure  of the  Steel 
Authority of India Limited in  the 
following break up:—

(i)  Total  capital  invested upto 
1979-80; (ii) profits earned in each 
year sinCe  1970.71;  upto 1979-80; 
(iii) losses  incurred since 1970-71 
upto 1979-80  year-wise; (iv) total 
salary bill paid in each year since 
1970-71  upto  1979-80;  (v)  \otal
amount paid to employees as over
time in each year since 1970-71 upto 
1979-80; (vi) the  quantum of work 
done during overtime hours visa 
a-vis normal working hours

THE MINISTER OF COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB MUKHEREE):  The in
formation is being collected and will 
be laid on the Table of the House.

Stabilisation of the Price  of  Tea

7313. SHRI AR UN SETHI:   Will
The Minister of COMMERCE be plea
sed to state:

(a) whether   the  Tea  Trading 

Corporation of India have taken any 
steps with a view to stabilising  the 
price of tea; and

(b) if so, the details thereof

THE MINISTER OF  COMMERCE 

AN STEEL AN MINES  (SHRI 
PRANAB MUKHEREE): (a) and (b). 
Tea Trading Corporation of India is 
not entrusted with the responsibility 
of stabilising floor prices of tea. Its 
main object is export of value-added 
packaged tea. However, when  tea 
prices rose abnormally in 1977, TTCI 
undertook sale of fair priced loose 
tea from October, 1977 and distribu
ted 1,32,089 kgs of tea in elhi, Cal
cutta, Bombay and Pune. Presently 
TTCI is distributing tea through Fair 
Price Shops in Calcutta.

Recruitment of Class III and IV Posts 

in Nationalised Banks

7314. PROF.  NARAIN   CHAN 
PRASHAR:   Will the  Minister of
FINANCE be pleased to state:

(a) whether it is ensured that rec
ruitment to the Class III and Class IV 
posts of  the  various  Nationalised 
Banks is so made that educated un
employed of the State in which  the 
banks branches are located are given 
adequate opportunity and preference 
in employment; and

(b) if so, what are the various 
safeguards in the procedure for rec
ruitment  for these  posts  by the 

banks

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a)  and
(b). Recruitment in Class III  posts
i.e. clerical  posts  in  nationalised 
banks are made by the Banking Ser
vice Recruitment Boards on a regio
nal or on subregional basis. Know- 
lege of the local language is tested in 
recruitment for such posts. Recruit
ment to Class IV posts (Subordinate 
Cadre) is made through local   Ex- 
ployment Exchanges and hence only 
the local candidates  are  considered 
for appointment.  The above norms 
and procedures help  employment of 
local candidates in clerical and sub
ordinate cadres of banks.
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News Item Captioned (MMTC Taken 

for a Ride   

7315. SHRI R. L. P. VERMA: Will 
the  Minister  of  COMMERCE  be 
pleased to state:

(a) whether his attention ha9 been 
drawn  to the  news-item  MMTC 
taken for a ride appearing  in the 
Bombay Blit dated 12th uly, 1980;

(b) if so, hig reaction thereto;

(c) whether he is also aware  that 
even in  the Headquarters  of  the 
Metals and Mineralg Trading Corpo
ration, New elhi large-scale  mal
practices are prevalent in the matter 
of allotment of  scarce  metals  like 
aluminium, stainless steel and others; 

and

(d) if so,  what action is proposed 
to remove them and draw up some 
guidelines in the matter of allotment 
of those metals for which there is a 
high premium in the black-market

THE MINISTER OF COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB MUKHEREE):  (a) Yes,
Sir.

(b) uring the year 1979, it was 
noticed that some of the units con
suming non-ferrous metals and stain
less steel had submitted Bank Gua
rantees and Registration Certificates 
to MMTC from the sponsoring autho
rities which  on verification  were 
found to be fake. The  matter  is 
under investigation.

(c) No such malpractices have been 
reported.

(d) Question does not arise.

Relief allocation for drought in Bihar

7316. SHRI  HARINATH  MISRA: 
Will the Minister of  FINANCE be 
pleased to state:

(a)   whether the relief  allocations 
made for drought in Bihar have been 
utilised by the State Government; and

(b)   whether the allocation or a part 
thereof  have been  sUrendered  or 
diverted,

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a)  and
(b). A ceiling of Rs. 24.82 crores was 
approved for the  Government  of 
Bihar for non-Plan and Plan expendi
ture  for  measures  of  drought- 
relief  in   the  current  year. 
The  Plan  expenditure approved 
for  drought  relief   was  over 
and above the outlays in the States 
Annual Plan 1980-81. Whether the 
additional allocations have been fully 
utilised, or parts thereof surrendered 
or diverted, or not will  be known 
when the State Government submits, 
towards the close of  the year, the 
statements  of expenditure  against 
the approved outlays in the Annual 
Plan 1980-81 and the additional allo
cations for drought relief.

Money Paid to Informers

7317.  SHRI  MANPHOOL  SINGH 
CHAU HARY: Will the Minister of 
FINANCE be pleased to state:

(a) the income from raids by the In
come Tax epartment during the last 
three years;

(b) measures taken to have more in
formation and  cooperation from the 
public in regard to unearthing of con
cealed income; and

(c) the amount of money paid to 
the informers during the above period’

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a)  It is
not practicable to furnish general 

figures relating to income from raids 
conducted by the Income-tax epart-



ment. However, during the last three   conducted searches and seied assets
years the  Income-tax  epartment   as under:—
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No. of Searches conducted  . 

Value of assets seied (in lakhs)

In case the Hon’ble Member desires 
to have information in respect of a 
particular case, information  on the 
same will be furnished.

(b) The Government pays rewards 
to persons who supply useful infor
mation relating to tax evasion.

(c) The amount of reward payable 
to informers depends upon the addi
tional tax-collected  on account of 
information supplied by them and the 
risk and trouble taken and assistance 
rendered in the investigation  of the 
case.

Sterling Tea Companies

7318. SHRI BAPUSAHEB  PARU
LEKAR: Will the  Minister of FI
NANCE be pleased to state:

(a) whether attention of the Gov
ernment is drawn to the news-item 
under the heading Government that 
works* for Sterling Tea Companies1* 

in Blit issue dated 19th uly 1980 at 

page 3;

(b) reaction of Government there

to; and

(c) the  reason  why the  tax au
thorities did not go in appeal to the 
higher  court  when the  Appellate 
Tribunal scrapped their demands  as 
mentioned in the article

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT):  (a) Yes
Sir.

(b)  and (c).  emands  totalling 

Rs. 568.67 lakhs were raised  under 
Section 201 of the  Income-tax Act,

*977-78  1978-79  i979-8o -

617   1345   2109

353   512-31   1214-68

1961, in 11 out of 94 cases of Sterling 
Tea  Companies,  in respect  of the 
gross commission paid  to their U.K. 
Secretaries & Agents. The demand 
of Rs. 568.67 lakhs raised in cases of 
all the 11 Sterling Tea Companies has 
been cancelled by the  Income-tax 
Appellate Tribunal. Appeals  in all 
the 11 cases against the decision of 
the Appellate  Tribunal  have been 
filedare being filed.

In the other 83 cases of the Sterl
ing Tea Companies,  demands have 
not so far been raised in view of the 
decision of the Appellate Tribunal.

Agreement with  Canada for  Higher 
Levels of Textile Exports

7319.  SHRI  GHULAM   RASOOL 
KOCHAK: Will the Minister of COM- 
MERCE be pleased to state:

(a) whether an agreement has been 
reached between India and Canada for 
higher levels of textile exports;

(b) if so. to what extent India's ex
port earnings from garments’ fabrics 
and other items are expected to be 
increased;

(c) the main features of the agree
ment; and

(d) whether Canadian Government 
which had imposed unilateral restric
tions on the import of garments and 
fabrics of India, have now withdrawn 
them a:ler signing the above agree
ment

THE MINISTER OF  COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE):  (a)  Yes,
Sir.
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(b) It has been estimated that as 
a result of this agreement, an addi
tional trade of 10 million Canadian 
dollars would result in a full year, 
if quotas allocated are fully utilised.

(c) The agreement  multifibre  in 
coverage, is valid for two years i.e., 
Irom 1st anuary 1980 to 31st ecem
ber 1981.  It covers 8 categories  of 
textile products.  Other features are:

1. Exempt status for  handlooms 
and India items.

2. Annual growth rate of 6  per 
cent for all categories except wors
ted fabrics.

3. Flexibility provisions  in  the 
shape of 6 per cent swing for  5 
items and 5 per cent swing for 3 
items and 11 per cent carryover 
and borrow-forward.

(d) With the agreement coming in
to affect  the unilateral restrictions 
have automatically come to an end.

Import of Urea from Abu- habi

7320. SHRI ANAR HANA  POO
ARY:  Will the Minister of COM

MERCE be pleased to state:

(a) whether   Government  have 
entered into a contract with Abu- 
habi for import of urea; and

(b) if so, the quantity of urea to be 
imported, the amount  involved and 
other conditions, if any

THE MINISTER OF  COMMERCE 
AN STEEL AN  MINES  (SHiRI 
PRANAB MUKHEREE): (a) A pro
tocol has been signed for the import 
of urea from Abu habi.  f.

(b)  It would not be in the commer
cial interest of the country to , dis
close further details at this stage.

i   .
xciset Relief to Uanvlactorers in 

Bombay Beiion
i   j

7321. SHRI RAMAVAT̂ R SHASTRI: 
SHRI G. M. BANATWALLA: .

 Vi 17   •

Will the Minister of FINANCE be 
pleased to refer to reply given.tt

Unstarred Question No. 470i on 18th 
uly, 1980 regarding Excise relief to 
manufacturers in Bombay region and 
state:

(a) whether it is a fact that iu spite 
of guidelines issued  by the Central 
Board of Excise and Customs to levy 
excise duty on flavouring essencescon
centrates and food colours the Madras 
collectorate has not yet taken any ac
tion in this regard;

(b) if so what immediate action he 
proposes to take in the matter for re
moving this disparity; and

(c) whether manufacturers of Bom
bay region could claim back the excise 
duty realised from them till the date 
it is levied in Madras region

THE EPUTY MINISTER IN THE 
MINISTRY OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a)  No, Sir.

(b) Suitable action has already been 

initiated by Collector of Central Ex
cise, Madras.

(c) No, Sir.

Aid from U.K.

7322. SHRI MOH. ASRAR  AH
MA: Will the Minister of FINANCE 
be pleased to state:

(a) whether U.K. will provide India 
with an 11-million Sterling aid pack, 
age of  equipment and  expertise to 

modernise coal mining; ang

(b) the places where coal produc
tion will be modernised and when

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a)  Yes,

Sir.
1
(b)  Seetalpur mine in West Bengal 

the hemomain mine in Bihar, Path- 
arkhera and Bina mines in Madhya 
Pradesh; another mine is also  being 

identified for the purpose.  Procure
ment action has already been initiated
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and coal production in these mines is 
expected to improve, as a result of 
modernisation, in about two to three 
years.

Cadre Review in Customs and Central 
Excise Service

7323. SHRI  HARIKESH  BAHA
UR: Will the Minister of FINANCE 

be pleased to state:

(a) what is the frequency of c dre 
review in the customs and Central Ex
cise Service Class I in Ministry of Fin
ance;

(b) when was the last review done; 
and

(c) if not, by what time Government 
propose to do so

THE EPUTY MINISTER IN THE 
MINISTRY OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a) to (c).
On the recommendations of the ad
ministrative  Reforms   Commission, 
the Government took a decision  in 
1972 that cadre review of Group A’ 
Central Services should  be  under
taken triennially. A note  indicating 
broad aspects to be examined during 
the process of cadre review was cir
culated by the Government among the 
various cadre controlling  authorities 
in 1973.  On this, the cadre control
ling authorities sought  clarifications 
about the methodology to be under
taken for preparation  of  proposals 
regarding cadre review. Subsequently, 
the Government also took certain de
cisions  on  the recommendation of 
the Third Pay Commission which had 
direct bearing on the cadre manage
ment  of  Central Services.  Taking 
into consideration all these develop
ments, detailed guidelines about cadre 
review of Central Services Group A* 
were circulated by the  Government 
in 1980.  On receipt of the guidelines 
a cadre review of the Indian  Cus

toms and Central Excise Service has 
been undertaken.

Tourist Arrivals and Foreign Exthang* 
Earned

7324. SHRI  MA HVARAO' SCIN- 
IA: Will the Minister of TOURISM 
AN CIVIL AVIATION be pleased to 
state:

(a) the extent of tourist traffic dur
ing the first six months of the current 
year;

(b) whether the tourist traffic lately 
shows a declining trend; and

(c) if so, the reasons to which it is 
attributable

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI  CHAN U 
LAL CHAN RAKAR):  (a)  to (c).
The  international tourist arrivals in 
India during the first six months of 
1980 were 365,462 as against  346,743 
during the corresponding period  of
1979.  There is therefore no declining 
trend in tourist arrivals.

Officials  sent  Abroad for rauiiag 
under Colombo Plan

7325. SHRI HARI KRISHNA SHAS- 
TRI:  Will the Minister of FINANCE 
be pleased to state:

(a) how many Government officials 
have till todate been sent abroad for 
training under the Colombo Plan; how 
many of them belonged to SCST;

(b) what was criteria of selection of 
the candidates sent for training;

(c) whether it is a fact that even a 
probationer who had not put in one 
year’s complete service was deputed 
for training under the Colombo Plan 
while those who were having sufficient 
length of service were left out; and

(d) if so, the reasons thereof.

THE EPUTY MINISTER IN THE
MINISTRY OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a)  8931
officials have been sent abroad  for 
training under the Colombo Plan since 
its inception in  1950. However, no 
separate figures are available as  to 
how many officers belonged to SCST 
out of the total indicated above, as no 
such information is required for pro
cessing the nominations.
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(b) Generally the criteria  adopted 
for selection of candidates are their 
suitability, age, relevance of the train
ing to the organisation in which the 
candidate is working, and essentiality 
of the training programme to the eco
nomic development of the country.

(c) and (d). A large number of 
officials are sent abroad for training 
every  year under the Colombo Plan. 
There was a case in which a per
manent official with less  than one 
year’s service was sent abroad  for 
training. This officials deputation for 
training did not involve ignoring the 
claim of any other officer  having 
longer service, since the nomination 
documents pertaining to the only other 
officer sponsored for the course failed 
to arrive in time.

Convey since Allowance of Government 
Officers

7326.   SHRI SHIV PRASA SAHU:

SHRI   RATAN   SINGH 
RA A:

ACHARYA   BHAGWAN 
EV

Will the Minister of FINANCE be 
pleased  to state:

(a) whether it is a fact that Govern
ment of India had revised the rates of 
conveyance allowance of Government 
Officers in the year 1974 and there
after there have been appreciable steep 
rise in the rate of petrol, lubricants, 
spare parts and labour charges;

(b) if *o, why the rates of convey
ance allowance for Government Officers 
have not been increasedrevised paiti- 
cularly when the rates  of taxis all 
over Ind.ia were increased by 25 per 
cent due to increase in petrol price in 
the month of March, 1979;

(c) is it also a fact that the local 
bodies and public undertakings have 
increased the rates of conveyance al
lowance by 50 per cent due to second 
increase in petrol price in  August, 

1979; nnfl

(d) whether Government propose to 
revise the rates of conveyance allow
ance for Central Government officers

with retrospective effect  particularly 
when thwre has been third rise m the 
petrol price in une, 1980 so as to mini
mise the sufferings of the Government 
servants

THE EPUTY MINISTER IN THE 
MINISTRY OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) and (b) 
Ths existing  rates of  conveyance 
allowance have been applicable from 
March, 1974 and were prescribed after 
discussions with the Staff Side in the 
National  Council  of the . C. M. 
Consequent on the  increase in  the 
price of petrol, lubricants, etc. Gov
ernment  examined the question of 
improving  the rates  of conveyance 
allowance. It was, however, decided 
not to make any change in the exist
ing rates on following considerations:

(i)  Since a general cut has been 
niade by the Government in the 
consumption of petrol in respect of 
staff cars and operational vehicles, 
the officers getting the conveyance 
allowance should be expected  to 
restrict their journeys similarly.

(ii) The existing rates contain an 
in-built cushion for absorbing the 
increase in the running cost of vehi
cles as the rates are prescribed for 
a slab with a range of 100 to 200 
Kms.

(iii) In view of the difficult  re
sources position there is need for 
strict economy in Government ex- 
pen ditujfe.

(c) Government  have  not  agreed 
to any increase in the conveyance 
allowance of  employees  of  public 
sector enterprises  merely due to in
crease in petrol price in August, 1979. 
Any revision of conveyance allowance 

of these employees has been agreed to 
normally as part of priodical revision 
of wages or pay scales and  other 
fringe benefits. The position in respect 
Of local bodies is not known.

(d) The question of improving the 
rates of conveyance allowance  ha9 
been raised by the Staff Side in the 
National Council of the . C. M. The
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matter is likely to be discussed with 
the Staff Side in the future meetings 
of that forum.

Air Link with Places of Tourist 
Interest in Karnataka State

7327. SHRI S. B. SI NAL; Will the 
Minister of TOURISM  AN CIVIL 
AVIATION be pleased to state:

(a) whether it is a fact \hat more 
places of tourist interest are proposed 
to be air linked in the near future in 
the Karnataka State; and

(b) if so, the details thereof

THE  MINISTER  OF STATE IN 
THE MINISRY OF TOURISM AN 
CIVIL AVIATION  (SHRI CHAN U- 
LAL CHAN RAKAR: (a) No, Sir.

(b) oes not arise.

Construction Contract with Iraq by 
Indian Firms

7328. SHRI R. L. BHATIA: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether Indian firms bag 155 
crores contract from Iraqi authorities 
for construction of houses and ancillary 
buildings;

(b) if so, the names of the firms;

(c) whether such contracts have also 
been made with some other countries; 
and

(d) if so, the details thereof

THE MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  COMMERCE 
(SHRI . R. ANSARI): (a) and (b). 
As per the information avilable, 12 
Indian firms as detailed in the en
closed list had civil construction con
tracts in Iraq  worth US $ 758.65 
million.

(c)   and (d). Yes Sir, but the upto- 
date details are not available.

Statement

List showing the names of Indian firms 
executing civil construction contracts 
in Iraq

1.  Ms. alai Consultants.

2. Ms. National Buildings  Con
struction Corporation Ltd.

3. Ms.   Engineering   Projects 
(India) Ltd.

4. Ms. Hindustan Steel Works Con
struction Ltd.

5. Ms. Som utt Builders.
6. Ms. Punjab Chemi-Plant  Ltd.
7. Ms. SHIRKE.
8. Ms. Bhandari Builders.
9. Ms. Maker evelopment Ser
vices.

10. Ms. India Tourism evlopment 
Corporotion.

11. Ms. Triveni structural (Ltd.).
12. Ms. RECON O (Pvt.) Ltd.
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Import of Copra

7330. PROF̂ P.  . KURIEN: Will
the  Minister of COMMERCE be plea
sed to state:

(a)  is it a fact  that  Government 

propose  to  continue  the import of 
Copra from other countries;
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(b) what is the quantity of Copra 
imported from 1st anuary todate in 

1980 and also during 1979.

(c) have Government received any 
representation  from the Government 
of Kerala or from any other source 
requesting for a ban on the import of 
Copra; and

(d) if so, what is the reaction of 
Government thereto

THE MINISTER OF  COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) Import 

of Copra is canalised through  State 
Trading Corporation of India.  There 
is no proposal at present to make im
ports. Import can, however, be made 
as replenishment  against  export  of 
Fatty Acids.

(b) Import statistics are maintained 

financial Year-wise.  In 1979-80, upto 
une 1979, for which the figures are 
available so far, the quantity of Copra 
imported was 452 tonnes.

(c) Yes, Sir.

(d) There is no proposal at present 
to import Copra except as replenish
ment against exports.

Export rebate for Handloom made up 
varieties

7331.  SHRI S. A. ORAI SEBA
STIAN: Will the Minister  of  COM
MERCE be pleased to state;

(a) whether the export rebate for 
handloom  made  varieties like bed
spreads, table  covers,  pillow covers, 
etc., was given originally 15 per cent 

and then it was reduced to 10 per 
cent,  and against 7i  per cent and 
to 5 per cent in the current financial 
budget;

(b) if so, the reasons for the re
duction of the rebate to 5 per cent i 
the current financial budget;

(c) whether he  is  aware that it 
would affect  the  handloom sectors 
throughout the country; and

(d)  does  Government  propose to 
allow 7 per cent rebate as was in 
the last year

THE MINISTER OF COMMERCE 
AN STEEL  AN  MINES  (SHRI 

PRANAB  MUKHEREE): (a)  and

(b). No export rebate is given on ex
port of handloom made-up varieties. 
However, on consideration of certain 

norms, Government grant cash com
pensatory support on handloom made- 
ups exports, CCS rate is  constantly 
reviewed and modified where nece
ssary. Present rate of CCS (effective 

from 1-4-80) for handloom made-up 
varieties is 5 per cent of the f. o. b- 
value of  export.  For the  period 

1-4-79 to 31-3-80 this rate was 7.5 per 
tent. Earlier the rate was modulated 
for General Currency & Rupee pay
ment Areas.

(c) Some representations protesting 

against reduction in CCS rates  have 
been received.

(d) the present rate  is applicable 
upto 31-12-1980.
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(c) A ftatement is attached.

Statement ,

List of ten formost  tea  buyers  at 
Calcutta auctions and quantity pur
chased by them during 1977-78, 1978- 
99 and 1979-80 year-wise are furnished 

below

Tea production in North East Region

7333. SHRI SUBO H SEN: Will the 
Minister of COMMERCE be pleased 
to state:

(a) what wag  the  amount of tea 
produced in the North East region of 
the country during  the  last  three 
years, year-wise;

(b) the amount of  tea  offered at 
Silliguri, Gauhati and  Calcutta auc
tion sales, during the period, year- 
wise; and

(c) the names of the ten purchasers, 
the foremost in weightage and the 
quantity  purchased  by them indi
vidually, during the said period year- 
wise

THE MINISTER OF  COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB  MUKHEREE):  (a)  Pro
duction of tea in North East region of 
India of during the years 1977 to 1979 
is given below:—

Year Production (M.Kgs.)

1977 426.51

1978 439.70

*979 406.74 (Provisional if

(b) Quantities of eas sold 
cutta, Gauhati and Silliguri 
for the year 1977 to 1979 
below:—

at Cal- 
auctions 
is given

Tears Calcutta Gauhati Silliguri

1977 158.04 45-79 r5-63
1978 *47-72 76.40 12.03

>979 128.96 79-4 9-45

Calcutta 1977-78

1. Brooke Bond India Ltd.

2. Lipton Tea India Ltd. .

3. . V. Gokal and Co.

4. A Tosh and Ŝns Pvt. Ltd.  .

5. Nava Bharat Enterprises Pvt.
Ltd.............................

6. B.N. Nobis and Co.

7. Tea Trading Corporation of 
India Ltd. . . . .

8. Harrisons and Grosfield Ltd..

9. Bharjsal'and Co .

10. G.A. Randerian Ltd.  . 

Calcutta 1978-79

1. Brooke Bond India Ltd.

2. Lîfon Tea India Ltd ,

3. Tea Trading Corporation of 
India Ltd. . . . .

4. .V. Gokal and Co.

5. A Tosh and Sons Pvt. Ltd. .

6. Nava Bharat Enterprises Pvt.
Ltd............................................

7. B N Nobis and Co.

8. Harrisons and Grosfield Ltd.

9. G.A. Randerian Ltd.  . 

lib
10. Bush Tea Co. Pvt. Ltd. 

Calcutta 1979-80

1. Brooke Bond India Ltd.

2. Nava Bharat Enterprises Pvt.

Ltd..........................................

Quantity
in

Chests

16,8 9,336 

3.86,163

*.98.340

,11,720

1,64,758

1.56.9*0

1.43.912

96.905

O' ,̂48

60,060

5,39,227

303.5*0

1,95,597

•.55.465

'.35.945

88,383

85.055

83.745

77.819

55>5'9

6,07.553

a.13.36
8
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3. . V. Gokal and Co.  ,   .  1,69,603

4. A Tosh and Sons Pvt. Ltd.   .  1,68,31 7

5. Litton Tei India Ltd.   .  1.42,166

6. Bush Tea Co. Pvt. Ltd.   .   86,780

7. G. A. Randerian Ltd.   .   80,541

P. Harrisons and Gr'sfield Ltd..   7 M42

q. Randerian and S*'ngh fat   6S.072

61,620
10. Iran  Tea Trading Co. Pvt. 

Ltd. .  .   .

List often fVCTiost   lmvors at Gauhati 
auctions and quantity purchased by them 
durinc T977, 1978, 1979 year wise are fur
nished below :—

Ga-ihati 1977 Qn anti tv 
In Chests

1. BrookeBond India Ltd. 42j478

2. Liption Tea India Ltd.. t.56,571

3. . V. Gokal and Co.
1

48,729

4. K. Harkisandas and Co. 29,369

5. K. Manibhai and Co. 24,477

6. K. Shashikant and Co. . 22,026

7. Shri agadamba Trading Co. 18,710

8. Chandrakant and Co.  . 17,851

9. Ramesh kumar Shashikant. . 17,660

10. Tea Trading Corporation of India 16,980 

Gauhati 1978

1. Brooke Bond India Ltd.   .   6,45,964

2. Lipton Tea India Ltd. .   .   2,34,407

3. Chandrakant and Co. .   .   43,544

4. .V. Gokal and Co.   .   .   *43,2*6

5. K. Harikisondas and Co   .   38,430

6- National Coon. Consumers
Federation Ltd.  . 3̂,613

7. K. Manibhai and Co. .   .   3T92

R. Eastern Tea Corporation   .  3T,fi37

9. Râ sh Kumar Shashikant .   26,335

10. Shree jagadamba Trading Co.   25,152

Gauhati 1 979

1. Brooke Bond India Ltd.   . 7,22,888

2. Lipton Tea jndia Ltd. •   •  2,07,14*

3. .V. Gokal and Co.   .  48,366

4. National Coop. Consumers

Federation Ltd.  .   . 29.778

r. Shrrr Taradamba Trading Co.  24,868

6. unro Aro Trrhntries Ltd. 24.,312

7. TC. Manibhai and Co.  .   .   24,110

8. K. Harikisondas and Co.   .   21,886

9. Tata Finlay Ltd. .   .   .   21,844

10. Rameshkumar Shashikant  .   i9 45

List of ten foremost tea buyers at 
Siliguri auctions  and quantity
purchased  by  them during
1977-78. 1978-79.  1979-80  year

wise are furnished below:—

Siligurki 1977-78

1. Brooke Bond India Ltd.

2. Lipton India Ltd..

3. Chandamall Binod Kumar  .

4. Bansal Tea Co.

5. Harasingh Indersingh  .

Qnmtity
InChests

1,86,335 

40,271 

 12,950

• 12,523 

9,539
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I 2

6. eokinandan Shiv shankar 8 >7 94

7. Lalchand Biswambar ayal 7.893

8. Subash Trading  Co. 7,108

9. .S. Patel.................................... 6,865

to. Avadh Plywood Industries 5,552

SlLTGURr x97-79

1. Lipton India Ltd. 32,584

2. Bansal Tea Co.  . 13.271

3. Chandanmall Binodekumar 10,190

4. eokinandan Shiv shankar    8,449

5. Kishori Trading Co.  . 7,136

6. Lalchand Biswambar ayal  , 6,451

7. Central Tea House 6,270

8. Harchandrai Kcdarnath 6,133

9. Harasingh Indersingh. 5>75*

10 Prem Tea Co. 5,217

SILIGURI1979-80

1. Brooke Bond India Ltd. 42,049

2. Bansal Tea Co.  . 9*959

3- Chandanmall Binodekumar  . 7, 99

4. Rupram Rajkurnar 7,74

5. Central Tea House 6,434

6. Harasingh Indersingh . 6,203

7. Harchandrai Kedarnath 5,453

8. Arun Kumar & Co. 4,76o

9. Lipton India Ltd. 3,53

I0. eokinandan Shiv hankar  . 3469
—

7334   ̂    W  fatT

 ̂iciM ^ ̂ TT *>*\  fa :

(cf>) c.̂r  ̂ r̂sr  5s fa ̂rfa*

cf̂tt vd*1 cf*   rr* i   o  *tt

01 ̂  fâTT T̂RTT 5; 3Tfr

(*r) rrf  ̂ 5fiPwî rr ̂ TT

fair ÎTT dS 11* fair IfT TfT 5

farT ThTFnr  ̂   *nft (ft iT*mr̂  

T T7) :  (cF) TOT fa) .   ̂V f cT̂TT

M̂r tt r̂hr ^

T̂ÔcT  3 ST̂rpfcf 'rH Ki   R̂TT

*r 1   fafcr, srfcrf *  IMiyfarafl  ft 

smmPcM   *rfrn1 aB tftf   tt

ŷfl'̂n̂T vdcMK'T  3T̂T   ofiHl

M'Sd I W oF̂ W 'dcH KM 31̂ c T1H1

to t. 68  ̂arfcnftr 3trt 5s, wl'fa 

v r̂ prr   r̂hnfli f> farf̂ r

*nr r̂ft ofiK,M' *r ftf fain icn f̂ flf 

3TTT fV 'dWT̂f 5T̂) 3T̂T *1̂1 

sTrtt 5’1   *̂i9f)i' ̂fm̂ r

 ̂71 *\5 TT fam î id l  ^

f̂ 3T̂T far TO   f̂, T̂a *>iV 3T5T

farr tot f̂ , r̂f̂ Tt qr   r̂ sf

F̂ RWfW 3T77T   3Tnrfa   'iicfl 5 * 

5̂R îf ŜT   T̂T!

srfaVli  ̂f̂ rr snrrft 517̂  st ^ h ^it

5 • 5 r̂Pcf2tlT o' 1  r̂r  if  fa  w 

farqrR: sfsr tt: *f r*rr3Rnififlr *nr tt 

ĥ'h  TT '*s *.  xpvvTfarT  .îci  f̂  ̂ *1  - 

fd *i ffi)   f̂rfvfcnart f̂  m 4 Tr  xt̂  

f*T5Wt  I

Working of Pay and Accounts Offices

7335.  SHRI K. AR UNAN: Will the 
Minister of  FINANCE be pleased to 
state:

(a) whether it is a fact that Pay
6 Accounts Offices after the epart
mentalisation  of  Accounts are  not 
functioning properly;

(b) whether this is also a fact that 
bills  received  by  the  Pay  and
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Accounts Offices are very much de
layed without any cause resulting in 
financial (hardship to the payees;

(c) whether  there  are any sti
pulated  timings for each bill under 
each category of bills vi. Pay bills, 
T.A. bills etc. to be passed by the Pay 
and Accounts Offices;

(d) if so,  the  particulars for the 
first two weeks of uly, 1980 regard
ing (i) date of receipt (ii) time taken 
to pass each bill under each category
(iii) date of despatch of the received 
bill and (iv) bills still pending in Pay 
and Accounts Office of Indo-Tibetan 
Border Police under the Ministry  of 
Home Affairs; and

(e) if not, whether Government will 
fix timings for each bill under each 
category of bill to be passed by Pay 
and Account* Offices to avoid financial 
hardship on The part of payees

THE EPUTY MINISTER IN THE 
MINISTRY  OF FINANCE  (SHRI 
MAGANBHAI BAROT): (a) No, Sir. 
The Pay and Accounts Offices set up un
der the scheme of epartmentalisation 
of Union Accounts are, by and large, 
functioning properly.  There  is an 
overall improvement, particularly in 
the matter of settlement of personal 
claims, including payment of pension, 
G.P.F., etc. to retiring Government 

servants.

(b) No, Sir. The bills received by 
Pay and Accounts Offices are genera
lly  disposed  of promptly. Payment 
of arrear bills pertaining to old pe
riods, however, sometimes takes lon
ger as these are to be paid odily after 
verification with the connected old 
records.

(c) Yes, Please. The different cate
gories of bills, i.e. pay bills, T.A. bills, 
etc., are required to be disposed of 
by the Pay and  Accounts  Offices 
within a week of their receipt. Ur
gent and immediate payments are re

quired to be made either on the same 
or the next day.

(d) The Pay and Accounts Office of 
Indo-Tibetan Border Police under the 
Ministry of Home Affairs had receiv
ed 367 bills of  different categories 
during the first two weeks of uly,
1980. All these bills have since been 
disposed of. A statement showing the 
number of bills (category-wise) re
ceived on different dates during the 
relevant period and time taken for 
their disposal is laid on the Table of 
the House. Placed in Library. See 
No. LT—124880

(e) In view of the position explain
ed at (c) above, no further action for 
fixing timings for disposal of different 
categories of bills seems to be called 
for.

Functioning: of L.I.C. Branch Offices fci 
Tribal area$ of Orissa

7336.  SHRI GIRI HAR  GOMAN- 
GO: Will the Minister of FINANCE 
be pleased to state:

(a) the names of the places so far 
where the L.I.C. Branch Offices  are 
functioning in the Tribal area* of the 
Orissa State;

(b) the places selected for opening 
of new L.I.C. Branch Office* in these 
Tribal istricts;

(c) whether there  is any proposal 
with the concerned authority to open 
the L.I.C. Branch offices in Gunupur 
and Rayagada Sub-division  of Kora- 
put district, Orisw;

(d) if so, when the  office will be 
opened; and

(e) if not, the reasons therefor

THE EPUTY MINISTER IN THE 
MINISTRY OF FINANCE   (SHRI 
MAGANBHAI BAROT):  (a)   The 
LIC has Branch Offices at the follow-
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ing places in those districts of Orissa 
which have a tribal population: —

Place

1. eypore

2 Rourkela

3. Keonjhar

4. Sambalpur

5. harsuguda

6. Bolangir

7 henkanal

8. Balasore

istrict

Koraput

Sundargarh

Keonjhar

Sambalpur

Sambalpur

Bolangir

henkanal

Balasore

(b) The places selected for open
ing of new LIC Branch Officcs in the 
tribal districts of Orissa during the 
year 1980-81 are as under:

Place

1 Uditnagar

2 Baripada

3. Phulbani

4. Baragarh

5. Bhavanipatna

istrict

Sundargarh

Mayurbhanj

BaudhKhondmal

Sambalpur

Kalahandi

(c) to (e). The LIC does not have 
any proposal at present to open any 
Branch Officers in Gunupur and Raya- 
gada sub-divisions of Koraput is
trict as their needs are served by its 
Branch Office at eypore.

33TTT 7FTOT ftffa

7337 •   *Tf ^3  SFTT  :  T̂T

3ft fvr 370f f3

(*>)  39T   ̂  f35 371   iPf-

qqKi T̂PTT aTTTCRt   3ft

WliVl  PC WTT   3T   f353T

 ̂   ̂;

(*)  ̂  

3ft TTO-3R HTTT P3i  -f+d   ̂

ft)  3*rr  ̂   f3> FT3iR HRcfrr

3tf    ̂T̂ d TlIV  3

rRT3î 3 IW r 3ft 3pnrf̂

arfr   f,  rf 3*  ̂3*rr 3nr̂r  ;

(*t)  T3T 35T TtWT W V 3̂ w tw  

35T*f 35   33T 3>CT '33T*f 3T f3̂ TR

ft 

3tN*3 cT̂TT sHM atfr   iWt (*ft 

m    : (3>)  ̂ T I  ̂ifHlftWT,

fnnft crrr 4 r*i if 3 1  ̂  tott ton 

3rr1 3> vrofhr

3*3) 3> TOT 3*T3I ch*1*!4!  1*9   3î5

vm \   3rfwq- sfr  1

1980  3T

T.

1742 

3

20

(*r) crn (̂). rr p w

'dri n̂V 3TTT̂  ̂3TnTTT r  3rf 

37f  ̂I d   r*îTa  3TC3> f33T

R̂T  ̂ I ^  3TP̂ V ^mK *f ^T 

if TOTT ̂  3TTVTT TT f̂rfrrt 3ft 3pnrftr 

d   T̂t 5s  I

5̂ fftlT t   I

*T3

7338      fW   W WIHM O : 3̂TT

T̂rT    ̂ 3ft f̂rr 3T̂f rh *

(3)) sprrn̂ ̂ T3 ̂  f3> ̂ 3> ̂f3T 

3f̂ (t3̂ ̂ nr) 37̂3 1̂ ̂  f̂rrr fgin̂rw 

tt   3rfv3nft ̂  ̂  ̂   arpr

^  1 35 35F  3ft   ^

ot 3rnft rfhrw

3T5̂T)  ̂  ̂ frTT 3TRT ̂ftlTT 45 3̂ 

3̂7 T̂ft ̂  ̂  ;
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3TPT f̂tTRT hnrfhCcT 3TĈf  ̂33T

S3  
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(*r) t̂t f$*rt arfVoFRl ̂ qr ̂ f̂TTT 

Ifn̂RTT 3TT 3F T    ̂M  if 

T̂cf frr*, p- ^  ̂far* 3tpt tfNr 45 

f HTcf  f̂ mr  ̂diT̂ srfŜ

3RlTcft o  ̂ r T T  3TT   3rfT
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farT   IT   *nft (*ft *ni*Wlfcr

STTT) : (eft) f̂ 7 arf̂ohKl cT̂TT 

fafV M CTh r̂ m ir>l ̂r*rTV T̂T̂ TT  ̂q̂if 
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fTIT, T̂   oR fcTTT j4-fTl̂  ̂  ̂cTTfcf
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Kanodia Oil Company  of elhi

7339.  SHRI G. Y. KRISHNAN; Will 

the Minister of CIVIL SUPPLIES be 
pleased to state:

(a) whether Agmark means  that 
purity is guaranteed;

(b) whether Kanodia Oil Company 
of elhi markets its produce in  16 
K.G. tins as grade I, II and III and 
such grade is carrying Agmark;

(c) whether  qualities  of all the 
three grides are equally good; and

(d)  if  so, the  reasons of  three 

grades instead of one

THE MINISTER OF CIVIL SUP
PLIES  (SHRI  VI YA  CflARAN 
SHUKLA): (a) Agmark ensures qua
lity as prescribed in these specifica
tions for the concerned commodity in 
the Grading and Marking Rules for 
that commodity.

(b) Ms. Kanodia  Oil Co., elhi 
Market their produce in 16 Kg. tins as 
Grade I, Grade I LP and Grade II in 
the case of mustard oil and as Grade 
I and Grade II in the case of til (se
same) oil. There is no Grad 5 III in 
the Vegetable Oils Grading and Mark
ing Rules for mustard oil and til oil.

(c) No, Sir.

(d) oes not arise.

Complaints  About  Salt of  Sugar 

Outside India

7340. SHRI CHHITTUBHAI GAMIT: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether  it is a  fact  that a 
complaint about sale of sugar outside 
India without the permission of  the 
Government of India has been  re
ceived  against certain Co-operative 
Sugar  Mills  in Surat  district  of 
Gujarat;  if so, the details  thereof; 
and

(b) the detail of the action  being 
taken  against the management  of 
those sugar mills who exported sugar 
without the permission of the  Gov
ernment: and the punishment to  be 
awarded to the persons found guilty 
under the law of the country

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
. R. ANSARI);  (a) No such com
plaint has been received by the Min
istry of Commerce.

(b) oes not arise.
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Writ Petition Filed by Officers of 
IT C in elhi

7341. SHRI RASABEHARI BEHRA: 

Will the Minister of TOURISM AN 
CIVIL AVIATION be pleased to state:

(a) have Government any informa
tion about the filing of writ petitions 

by number of Officers of India Tour
ism  evelopment  Corporation  in 
elhi High  Court for  their illegal 

supersession by junior Officers; and

(b) if so, the present position  in 
the matter

THE  MINISTER OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRl CHAN U
LAL CHAN RAKAR); (a) and (b). 
A Writ Petition filed by one of the 
officers of the I.T..C. in the High 
Court of elhi regarding his super
session by  his juniors  has  been 
brought to the notice of the Govern
ment. The Petition has so far not been 
admitted in the High Court.

Settlement of Tax Cases

7342. R. VASANT KUMAR PAN
IT: Will the Minister of FINANCE 

be pleased to state:

(a) whether the  attention of  the 
Government has been  drawn to the 
valedictory address by Mr. P. Venu- 
gopal, udge of Madras  High Court 
before  tax executives  arranged by 
Hindustan Chamber  of Commerce at 
Madras on or about 6th April, 1980.

(b) if so, what specific suggestions 

have been made by the said judge to 
expedite settlement of tax cases in 
High Courts of India;

(c) whether Government are con
sidering  setting  up (i)  settlement 
Commissions  (ii) two-stage appeals
(iii)  reducing  the  powers of the 
Central  Board of  irect Taxes and
(iv) remodelling the tax laws; and

(d) what are the reactions of Gov
ernment on each of the above action 

planned

THE EPUTY MINISTER IN THE, 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) Govern
ment have  seen  reports regarding 
valedictory address delivered by us
tice P. Venugopal, udge of Madras 
High Court before tax executives ar
ranged by Hindustan  Chamber of 
Commerce at Madras on 5th and 6th 
April, 1980.

(b) The specific suggestions made 
by ustice Venugopal, in his valedic
tory address, were as under: —

(1) In regard to the appeals at 
present there are four forums which 
could be reduced to three or even 
less.

(2) Regional Settlement Commis
sions should be set up for speedy 
settlement of tax disputes and col
lection of revenue.

(3) Only those  with 'a trained 
judicial mind’  should be on the 
panel of the Settlement Commission 
and other bodies dealing with the 
problems of taxation.

(4) In  important  matters  relat
ing to advance payment of tax, rul
ings could  be given  by indepen
dent bodies.

(5) The present  procedure of. 
seeking rulings from the  Central 
Board of irect  Taxes should be 
given up.

(6) Changes  in tax  structure 
every year should also be avoided.

(7) Provisions of the Act should 
be straight and simple.

(c) and (d). As regards (i), (ii) 
and (ill), there are no such proposals 
under the consideration of the Gov
ernment at present.   As  regards
(iv), the remodelling of the tax laws 
with a view to making them simpler 
is engaging the attention of the Gov
ernment.
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Pay and  Allowances of  Showroom 
Employees of National Textile Corpo

ration

7344. SHHI H. N. NANE GOW A: 

SHRI K. LAKKAPPA:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that dhow- 
toom employees of National Textile r

Corporation  are  the worst paid of 
all public sector employees and if so, 
reasons for this discrimination;

(b) whether it is also a fact that no 
allowances such as medical allowance, 
HRA, CCA, A etc. is paid to them 
and if so, reasons therefor;

(c) what steps Government propose 
to improve their wages and  other 
allowances; and.

(d) whether Government had  also 
issued a notification fixing minimum 
wages for them  and if so, whether 
that notification has been implement
ed and if not, reasons therefor

THE MINISTER OF  COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) to (d). 
The terms and conditions of service, 
including emoluments of the show
room employees of NTC are governed 
by the Rules and procedures followed 
for similar establishments under the 
respective Shops and  Establishments 
Acts and Rules  and the  Minimum 
Wages Acts and Rules of concerned 
States in whose jurisdiction of which 
the showroom is situated. The wages 
of NTC showroom employees are ge
nerally more than the minimum wages 
prescribed under these Acts.

Pelletisation plant at Mangalore

7345.   SHRl M. V. CHAN RASHE- 

KHARA MURTHY;

SHRI B. V. ESAI:

Will the Minister of STEEL AN 
MINES be pleased to state:

(a) whether  India has received  a 
number of proposals for the foreign 
collaboration  for  setting  up  the 
Rs. 100 crore  pelletisation  plant at 
Mangalore;

(b) if so, whether foreign countries 
have approached to the Union Gov
ernment for their collaboration in the 
project; and

Cc) what  are th countries  who 
have been  approached or who have
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offered the same and the terms  on 
which offered

THE MINISTER OF COMMERCE 
AN STEEL  AN MINES  (SHRI 
PRANAB MUKHEREE; (a) t0 (c). 
Kudremukh  Iron  Ore  Co.  Ltd. 
(KIOCL) have so  far received two 
preliminary proposals in regard to a 
three million tonnes pellet plant  at 
Mangalore from a West German com
pany and a Canadian Company. Be
sides, Bulgaria and Romania had also 
evinced some interest in this project. 
As the offers received are of a pre
liminary nature, the Kudremukh Iron 
Ore Co. Ltd. will be inviting com
prehensive terms of the officers for 
evaluation.

faipr sfof-

nr    ̂sft ths1 TTfar

7346  9*7̂ TRT: r̂r farT

infr  ̂ T̂R5 cptf

1977-78, 1978-79   1979-80

 ̂ Tih f̂ TT b\ . Wf 

3RcHTf r̂l  SfafaTT OTTnr 5T v f

Tifsr fasnft

fqm   if m inft   ninnm*

*OTT   qT   T̂ITTiftl

Committee en Price Index ispute 
Assam

7347. SHRI A OY BISWAS: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether  the Assam  Govern
ment have  constituted any Commit
tee on price Index dispute of 1676;

(b) if so, what are the recommen
dations of the Committee;

(c) whether the recommendations 
f the Committee have been fully im
plemented; and

d) if not, what are the retsoas

THE EPUTY-MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) A Com
mittee was constituted by the Gov
ernment of Assam, with r. S. K. 
Bhattacharyya, of the epartment of 
Economics, Calcutta University, as the 

single Member, in Ocober 1978.

(b) The Committee  recommended 
that the  Consumer  Price Index for 
1976 should be taken as 354 instead 
of 330 fixed by the irector, Econo
mics and Statistics epartment, Gov
ernment of Assam.

(c) The  recommendation  of the 
Committee was fully implemented for 
the period 1st uly 1976 to 30th une 
1977.

(d) oes not arise.
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Value of Goods Produced in  Public

Sector Corporations and Enterprises

7349.  SHRi MOHANLAL  PATEL: 
Will the Minister  of FINANCE be 
pleased to state:

(a) whether it is  a fact that the 
value  of  goods produced  in many 
Public Sector Corporations and Enter
prises has increased in 1978-79  and 
1979-80;

(b) if so, the reasons therefor and 
the percentage of increase in the above 
period;

(c) to what extent it was due to (i) 
price increase and (ii) physical increase 
in the goods produced; and

(d) the  extent to  which it has 
affected the economy of the country

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT):  (a)  and
(b). Yes, Sir. The value of goods 
produced by many Public Sector En
terprises was higher in 1978-79 com
pared to 1977-78 as would be observ
ed from Table I in Volume II of 
the   Public  Enterprises  Survey—
1978-79 which was placed on the Table 
of the House on 12-3-1980. The over
all increase in the value of production 
of  106  manufacturing  enterprises 
during 1978-79 over 1977-78 was  Rs. 
1267 crores, i.e., 11.4 per cent. While 79 
enterprises had shown increase in their 
value of production during 1978-79 
compared to the previous year, there 
was decline in the case of 27 enter
prises.  The increased value of pro
duction was attributable  to higher 
physical output as well as increased 
prices.  The figures for 1979-80 are 
not available at present since most of 
the companies are still to finalise their 
accounts by 30th September, 1980. The 
required information shall be laid on 
the Table of the  House through the 
medium of Public Enterprises Sur
vey—1979-80.

(c)   The public enterprisss produce 
a large variety of products running 
into hundred of items, the production

of which is measured  in different 
units and whose value  varies  from 
time to time, even in the same ac
counting year, depending on the in
put costs.  It is, therefore, not prac
ticable to quantify the increase in the 
value of production  separately on 
account of price variance and volume 
variance.

(d) The higher'value of output of 
public sector enterprises is bound to 
have beneficial effects on the economy 
of the country, though it is not prac
ticable to quantify  the beneficiary 
effect.

Promotion Orders from disputed
Seniority List of U Cs in Income 

Tax epartment, elhi

7350.  SHRI SOMIBHAI AMOR: 
Will the Minister  of FINANCE  be 
pleased to state:

(a) whether it is a fact that on 24th 
April, 1980  the  Commissioner of 
Income-tax elhi-I passed promotion 
orders of 26 Head Clerks from  the 
disputed Seniority List of U Cs of the 
elhi Charge of the Income-tax e
partment despite the clear cut instruc
tions issued by the Central Board of 
irect Taxes that promotions be kept 
pending vide  their letter dated 5th 
April, 1980; and

(b) if so, what action has been taken 
in the matter

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):   (a)  The
promotions orders passed by the Com
missioner of Income-tax  elhi  in 
respect of the 26 Head Clerks from 
the disputed seniority List of Upper 
ivision Clerks of elhi Charge was 
not in violation of the instructions of 
the Central Board  of irect Taxes 
dated 5-4-1980.

(b)* Question does not arise.  '
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Agricultural Loans provided  by Co

operative Agencies to Fannd*

7351. SHRI B. . SINGH; Will the 

Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that various 
State Governments are actively consi
dering to  condone the  agricultural 
loans  provided by the  Cooperative 
Agencies to the farmers;

(b) if so, the reaction of Govern
ment thereto;

(c) the total  amount of the  loan 
proposed to be condoned since 1976-77 
(year-wise) giving the names of the 
States bearing the maximum and the 
minimum liability; and

(d) the main causes for the accumu
lation of the agricultural loans

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT)  :  (a)  and
(c). The State Governments of Maha
rashtra, Tamil Nadu, Orissa and Tri
pura have proposed to write-off loans 
given to small farmers by coopera
tive credit institutions. Year-wise de
tails for different States from 1976-77, 
as desired, are not available. However, 
Government of Maharashtra has made 
a budget provision of Rs. 49 crores 
(Rs. 40 crores under principal and 
Rs 9 crores under interest) for re
payment to the credit agencies on ac
count of over-due crop loans as on 
30-6-79 from small farmers.

Government of Tamilnadu announc
ed a decision to write-off Rs. 16 crores 
of taccavi loans and Rs. 42 crores of 
principal and interest on cooperative 
loans outstanding against small far
mers.

Government of Orissa has expressed 
its intention to write-off cooperative 
loans outstanding against agricultur
ists mostly small and marginal far
mers and has requested for Central 
assistance to meet  this expenditure 
amounting to Rs. 22.50 crores.

Government of Tripura have made 
only a general suggestion  without 
specifying the amount.

(b)   Central Government are of the 
view that general or a large scale  
write-off loans is not in the  long 
term interests of the States since this 
would vitiate the climate of recovery 
of loans and erode  the viability of 
credit institutions.

(d)   Government  of Maharashtra 

are of the view that successive drought 
conditions have resulted in increasing 
the total burden of debt which in the 
case of small holder farmers had gone 
beyond their repayment capacity. Go
vernment of Orissa similarly  think 

that drought conditions were the cause 
of the inability of small and marginal 
farmers to repay their loans.
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22.  dR-̂Î T 5PT5T -

23- 2 00
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Malpractices prevailing in 11SCO, 
'Burnpur   .

7353. SHRI NIREN GHOSH:  Will
the Minister of STEEL AN MINES 
be pleased to state:

(a) whether attention  of Govern
ment has been drawn to the malprac
tices prevailing in IISCO,  Bumpur; 
and

(b) if so, steps Government propose 
to take in this matter,

THE MINISTER OF COMMERCE 
AN STEEL  AN MINES  (SHRI 
PRANAB MUKHEREE):  (a) and
(b).  The nature of the alleged mal
practices about which information is 
sought in the question was communi

cated to the government only in the 
evening on 7th  August 1980,  after 
office hours.  A reply to the question 
will be furnished soon and laid on the 
Table of the House.
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TW ifjft (sft ̂ TT̂PT ̂ hh*): (sf)

fW R Sf̂qT 22 Wr3ri TFT
3TT3 WR̂rf̂RT   SRWl r̂t ar-

sirt W  ̂1 vrhnrf r̂o 3n̂ w 

^ jtpt   v p-jtt *t 3rf*r̂j  ̂
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Inclusion of Thirokau Kunram in 

Tamil Nad*i ea Tourist Centre

7355. SHRI  ERA  ANBARASU: 
Will the Minister of TOURISM AN 
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal to 
include Thirukau Kunram in chin- 
galpat'tu istrict in Tamil Nadu as one 
of the tourist centres;

(b) if not, the reasons therefor; and

(c) what is the criteria adopted by 
the Government of India to specify a 
place as tourist centre

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN T- 
LAL CHAN RAKAR):  (a) and (b).
There is no proposal for the present 
to include Thirukahu Kundram* in 
Chingalpattu istrict in Tamil Nadu 
for development in the Central Sec
tor.  As the development of facilities 
for domestic tourists is primarily the 
responsibility of  the State  Govern
ment, the development of Thirukahu 
Kundram would fall within the pur
view of the State Government. How
ever, in the Regional meetings held 
recently with representatives of State 
tourism organisations, State Govern
ments, were  requested  to  forward 
detailed proposals for development of 
tourist facilities in their States based 
on the concept of developing travel 
circuits and, at the same time indicat
ing inter-se priorities.  The schemes 
to be taken up for the development 
of tourism  facilities in Tamil  Nadu 
will be based upon the proposals from 
the  State  epartment of Tourism 
which are awaited.

(c)   There is no fixed criteria for 
declaring or specifying a place as a 
tourist Centre. A place develops as a 
tourist  centre  depending  on  the 
tourism resources of the centre and 
the potential of  the area to  attract 
domestic and international tourists.

Sale of Imported Sugar by 8TC to
States

7356. SHRI P. M. SAYEE:   Will
the Minister 0f COMMERCE be pleas
ed to state:

(a) whether Union Government have 
directed the State Trading Corporation . 
to sell imported sugar to States;

(b) if so, whether the S.T.c. has 
sold the imported sugar to the States;

(c) if so, what is the quantity sup
plied to each State;

(d) what was the criteria fixed for
* selling the imported sugar to the State;
and



(e)  how much sugar is still left with 
the S.T.C. and the price on which the 
sugar was sold to the State

THE MINISTER OF COMMERCE 
AN STEEL  AN MINES  (SHRI 
PRANAB  MUKHER EE):  (a)  to
(c).  On the basis of the allocations 
made by the Ministry of Agriculture; 
STC releases imported sugar to State 
Governments.  The quantity  so far 
released is as under:—
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States Quantity (MT)

A. P- 1.000

Maharashtra 12,500

Kerala 12,500

Gujarat 10,800

H. P. 1.900

Chandigarh 93.10

elhi 1.000

Tamil Nadu 13,000

(d) Initially, quantities were allo
cated to various State Governments, 
as per their requests.  Subsequently, 
the Minstry of Agriculture had to re
strict the allotment to a portion of 
the demand, on the basis of availa
bility.

(e) Out of the total quantity so far 
received, the balance jeft with STC is 
10,710 Metric  Tonnes.  The  release 
price is as under: —

High Seas Sole :

Rs. 550- Per Quintal

Ex-etty

Rs. 560- 

Ex-God own   :

Rs. 580- *

Writing off of Standing Loans to 
Small and Marginal Farmers

7357. SHRI BRAIMOHAN 
MOHANTY:

SHRI M. RAMGOPAL 
RE Y:

SHRI ANAR HANA 
POO ARI:

Will the Minister of FINANCE be 

pleased to state:

(a) which of the States in India have 
written off outstanding loans to small 
and marginal farmers and the amount 
so tempted;

(b) is it true, Reserve Bank of India 
have  expressed   strong  reactions 
against the practice;

(c) what are the financial reasons of 
such objections; and

(d) did this measure receive  the 
prior approval of the Finance epart
ment

THE  MINISTER  OF  FINANCE 
(SHRI R. VENKATARAMAN):  (a)
The Finance Minister of Tamil Nadu 
in his budget speech on the 2nd uly,
1980  announced  the State  Govern
ment’s  decision to  write off Rs. 16 
crores of taccavi loans and Rs. 42 
crores of principal and interest on co
operative loans  outstanding  against 
small farmers.  The Government of 
Maharashtra contemplates t0 pay the 
principal and interest due from small 
farmers as on 30th une, 1979 to the 
respective financial  institutions and 
has made a provision in its budget of 
Rs. 49 crores for this purpose.

(b)  and (c). The Reserve Bank of 
India has expressed reservations re
garding the decisions of the Mahara
shtra and Tamil Nadu Governments 
to write off the  co-operative  loans 
given to agriculturists, as these deci
sions have far reaching implications 
of all-India character such as their 
impact on the general atmosphere re
garding repayment 0f loans by far
mers to the financial institutions, the

8. 1980 Written Answers  104



105 Written Answers  SRAVANA 17, 1902 (SAKA)  Written Answers  106

health of the financing institutions and 
their ability to recycle money lent by 
them to the farming sector and the 
ability of the State Governments to 
provide  such  reliefs  fi>om  their 
resources.

(d) No Sir.

Shortage of Residential Accommodation 
'in Bailadila (M.P.)

7358.  SHRI ARVIN NETAM: Will 
the Minister of STEEL AN MINES 
be pleased to state:

(a) whether the Government   of 
India are aware of the fact that there 
is an acute  shortage  of residential 
accommodations  in Bailadila istt. 
Bastar (M.P.);

(b) if so, the number of quarter!! 
category-wise  and the number  of

(c)   what positive steps Government 
propose to take to provide quarters to 
the employees in the near future

THE MINISTER  OF COMMERCE 
AN STEEL  AN MINES  (SHRI 
PRANAB MUKHER EE);  (a)  and
(c).  Presumably the Hon’ble Mem
ber is referring to the Bailadila Iron 
Ore  Project of  National  Mineral 
evelopment Corporation.  The posi
tion is that against the present num
ber of 3431 employees in Bailadila 
Iron Ore Project eposit No. 14 and 
5, the number of  quarters  already 
constructed is 3334.  In addition, 150 
quarters are uncler construction.  It 
may,  therefore, be seen  that steps 
have  been  taken  by the  Project 
Authorities to ensure that there is no 
shortage of accommodation, especially 
keeping in view the remote location 
of the Project.

(b)  (i) The number of quarters
category-wise in Bailadila Iron Ore

employees till date; and Project is as under:-

Type Permanent Semi-   Tempor- 
Permanent  ary

V II.......................................... 1

V I..........................................

V ........................................... 1

IV .......................................... 91 6

I ll.......................................... 199 14

I I ..........................................
(•Under
construc
tion)

50

I  ........................................... 268 12

G! .......................................... 250

HOSTEL & ORMITORY 144 50

Temporary NIL NIL

3832553+ 5*
(♦Under 
construc
tion)

 2703 

Total : 3334 + 15 under 
construction 

39

398

(ii) The total  number of employees in Bailadila Iron Ore Project now is 

3431.
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ITC Hotel at Bhopal

7359.  SHRI  GHUFRAN  A AM: 
Will the Minister of TOURISM AN 
CIVIL  AVIATION  be  pleased  to 
state:

(a) the number of Hotel projects in 
progress in India;

(b) is there any proposal of IT C 
to set up a Hotel at Bhopal;

(c) if so, the details thereof; and

(d) whether it ig a fact that  the 
Bhopal Project has been shelved

THE  MINISTER OF  STATE IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U
LAL  CHAN RAKAR):  (a)  One
hundred and six projects have been 
approved by the Central epartment 
of  Tourism for the  construction of 

hotels.

(b)  to (d).  Yes, Sir.  A  proposal 
to construct a 60-room 3 Star hotel at 
Bhopal jointly by the India Tourism 
evelopment  Corporation  and  the 
Madhya Pradesh State Tourism eve
lopment Corporation is under consi
deration of India Tourism evelop
ment Corporation. The proposed hotel 
would be owned by a separate com
pany to be promoted by the IT C 
and the Madhya Pradesh State Tou
rism evelopment Corporation.  The 
implementation of the project would 
be  undertaken after  completion of 
necessary formalities.

Loans provided by Nationalised Banks 
to Share Croppers and Small land Mar

ginal Farmers

7360.  SHRI AINAL aBEIN: Will 
the Minister of FINANCE be pleased 
to state:

(a)   the number of the share croppers 
and small and marginal farmers who

were provided with loans by the na

tionalised  banks and  the amount of 

loans so given during the years 1975— 

78, State-wise and year-wise;

(b) the amount not yet recovered 

and the  number of the  defaulting 

share croppers and farmers; and

(c) the reasons  for  such  non-re

covery

THÊ EPUTY MINISTER IN THE 

MINISTRY  OF  FINANCE  (SHRI 

MAGANBHAI  BAROT):  (a)  and

(b).  ata in respect of advances by 

public sector banks to small and mar. 

ginal farmers outstanding for the last 

three years, i.e. as on last Friday of 

March, 1976, 1977 and 1978 on State- 

wise basis is given in annexure.

Information is separately not avail

able in regard to recovery of loans 

from the smallmarginal farmers and 

share croppers.  However, the follow

ing table will indicate the percentage 

of recovery to demand for the direct 

agricultural advances  of the  Com-

mercial Banks.

une 1975 51.6

une 1976 51.9

une 1977 50.0

une 1978 51.2

(c)   The  reasons  for  such  non- 

recovery are mainly attributable to 

inter-alia natural calamities such as 

droughts, floods etc., faulty appraisal 

of proposal, unsatisfactory marketing 

arrangements and wilful default on 

the part of the farmers.
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StateUnion Territory

•

S.B.I. GROUT*

Advances to small 
farmers

No. of Acs Amount 
outstading

NATIONALISE  
BANKS GROUP

Advances to samll 
farmi-rs

No. 0̂   Amount 
A cs.  outstanding

1 2 3  4 5

I. NORTHERN REGION 22100 1307 40 16836 379-31

Haryana .  .  . 4485 1024 15 3942 104-15

Himachal Pradesh 579 66 07 2148 20 41

ammu & Kashmir 1231  12 73 185 5 9

Punjab  . . . . 39io 67 48 3258 117-24

103 95 6727 118 46

Chandigarh 1 O OI 45 124

elhi........................................... i565  33 01 53* 11 91

II. NORTH EASTERN REGION 5̂30 4G 10 21527 117 69

Assam  . . . . 26  11 10622 54 97

Manipur  . . . . 0 03 1641 11 45

Meghalaa 2484 18 87 986 9 79

Nagaland  . . . . 4 0 oG

Tripura 1 03  8278 41 48

Arunachal Pradesh .

Mioram  . . . .

III. EASTERN REGION 111031 910 44 152789 '58537

Bihar . . . . . 45553 341 00 33088  483 37

Orissa . . . . . 29078 238 86 2H35 141 52

West Bengal 

Andaman & Nicobar

330 58 98344 957 '6

Islands.  . . . . 222 2 82

IV. CENTRAL REGION . 72841 57* 7 55862 956 5S

Madhya Pradesh  . 247 75 11087 299 80

323 95 44775 frf ;
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I 2 3  4 5

V. WESTERN REGION 30* 24 54824 1475 34

Gujarat  . . . . . 558 14 17*30 408 15

Maharashtra  . . . . 220-51 36763 1052 13

Goa, aman & iu 4324  22 59  9*0  14 03

- 21 1 03

VI. SOUTHERN REGION. 378812 5937 25 5526i5 6696 45

Andhra Pradesh  . . . . 2532-13 103369 *599 90

Karnataka  . . . . . 35966 765 38 73232 1118-51

Kerala.  . . . . . 693 26 90329 645 85

Tamil Nadu  . . . . 134911 1882 91 276969  3210 00

Pondicherry . . . . . 7652 63 57  8513 121-54

Lakshadweep  . . . . •• 103 0 65

ALL IN IA 607708 9t>74 13  854453 11210-69

BANK GROUPWISE IRECT AGRICULTURAL A VANCES OUTSTAN ING AS 
ON THE LAST FRI AY OF MARCH, 1978

Public  Sector  Banks

(Amount in lakhs of rupee )

S.B.I.  GROUP   NATIONALISE 
BANKS CROUP

StateUnion Territory -----------------------------------------------------
Advances to Small   Advance to small 
farmers Farmrr*

No. of 
Acs

Amount
Outstand
ing.

No. of 
Acs

Amount
Outstand
ing.

1 2 3  4 5

I. NORTHERN REGION  . 84758 35*7 43 40855 679 45

Haryana................................... 15083 1992 68  6396 177 03

Himachal Pradesh 15930 138 64 *4592 97 '51

ammu & Kashmir 4967 58 26 503 10 06

Punjab................................... 799 99 7031 125 52

Rajasthan................................... 454 94 433 243-21

Chandigarh  . . . . 25 0-22 55 1 78

elhi . . . . . . 72-70 845 24 34
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I 2 3 4 5

II. NORTH EASTERN REGION . 11781  114 66 28592 *94 7

Assam . . . . . . 6852 65 40 9996 63-II

Manipur  . . . . . o-34 2125 25 31

Meghalaya  . . . . 36-70 1059 1 I 46

Nagaland........................................... 475  5 u ••

Tripura  . . . . . O74 6 36 15412 84-79

Arunachal Pradesh   . 5 O -02

Mioram  . . . . . 30 0 '73 ••

III. EASTERN REGION .   .   .   . 277128  3014 58 248364 3*37 7*

87871  101128 59279 885 66

849-02 35100 299-36

West Bengal   . * *5515  1*54 23  153694 2047 24

A11 dam in & Nicohar Islands . 291 5 45

IV. CENTRAL REGION . 242152 2313 96 II97 2022-84

Madhya Pradesh . 3̂437 5r7 73 18231 458 31

Uttar Prad'-sh . 203715 1746-23 101498 1564 53

V. WESTERN REGION 44302 1189 35 68990 185926

Gujarat . . . . . . 133 17 25810 548 54

Maharashtra   . 30326 979 92 41311 1290 52

Goa, aman & iu   .   .   .   . 9379 76 26  1808 20- I I

adra & Nagar Hiveli . . . . 69 0-09

VI. SOUTHERN REGION 6*9937 11640 64  680 05 9204.29

Andhra Pradesh  . 253010 5602 19 152047 259 96

Karanataka  . . . . . 60143 1598 109997 1583 56

14 92 89 7934*1 775 5

Tamil Nadu   . i85h('i 2827 07 32G239 4163-59

Pondicherry . . . . . . 7416 119 -65 13066 170 96

Lakshadweep  . . . . . 112 o-72

1290058  21790 62   1186917   17188-22
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PUBLIC SECTOR BANKS SBI  GROUP  NATIONALISE 
BANKS4 GR.

advances to Small 
Farmers

A dances to  small 
Farmers

STATEUNION TERRITORY
No. of   Amount 
Acs   Outstand

ing

No. of 
Acs.

Amount
Outstand
ing

1 2 3 4

I. NORTHERN REGION  .  .  . 50765 2043 00 34203 634 96

*454 74 5469 *53-45

Himachal Pradesh   . 11190 11468  77 38

ammu & Kashmir   . 2793  24 11 395 1  *9

21787 7*9 177.07

200 37 8872 173 * *

3' -5* 53 1 87

33-50 837 42 89

I. NORTH EASTERN REGION  . 7956 7* 59 2fi957 I5545

Asam  . . . . . 4207 4' 75 11050 65 55

0 03  1813 *5 00

Meghalaya  . . . . 2733 23 > *93 *0 95

Nagaland  .  .  . 325 1 till

4 01 13001 63-95

Arunachal Pradesh *3 0 19

Mioram  . . . . . 22 017 ••

III. EASTERN REGION  . 1200821 1958 09 208137 253864

74987  757 97 5198 * 728 93

Orissa . . . . . . 52191 522 71 25949 202 40

677  41  263 4.76

A dam an & Ni cobar Islands . 129944 1592-56

rv. CENTRAL REGION  . 188793 13110 74 9469* 1459 54

Madhya Pradesh.......................................... 422-02 16041 392 88

Uttar Pradesh.......................................... 157*72 898 72 78651 1066C6
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V. WESTERN REGION 

Gujarat 

Maharashtra 

Goa, Daman & Diu 

Dadra & Nagar Haveli 

2 

24614 

4000 

14439 

6175 

3 4 

571 ·78 72077 

88·40 22818 

455·76 47674 

27 ·62 1542 

43 

II 8 

5 

ri::u2·67 

513'97 

1670,80 

27•73 

0· 17 

-
vr. SOUTHERN REGlON 499643 7769·02 71,4627 8742•17 

Andhra Pradesh 

Karnataka 

Kerala 

Tami!Nadu 

Ponclichcrry 

Lakshaclwcep 

ALL INDIA 

.... __ ,, ---- -------

Chinese interest tor Indian Iron <)rre 

7361. SHRI SATISH AGARWAL: 
Will the Mini.ster of COMMERCE be 

.Pleased to state: 

(a) whether it is a fact that China 
has evinced interest in buying two 

, million tonnes of iron ore ftom India; 

(b) if so, whether a deal has 'been 
' finalised in this regard; and 

( c) i:I' so, the details thereof? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
-PRANAB MUKHERJEE): (a) to 
(c). MMT:C e:xiported 54,000' and 
65,000 tonnes of iron ore to China 
during 1978-79 and 1979-80 respec­
tively. No enquiry has been received 
so far by MM'l1C from China regard­
ing further purchase of iron ore :from 
India. 

177339 3332·47 140153 2070,64 

44522 1062 ·31 96028 1399·37 

102573 I0::?5·50 102630 797 ·89 

165623 2261 ·49 363189 4324·84 

9586 87 ·25 12578 149·09 

49 0·34 

--·---�-· · 

972592 13734·22 1150693 15733·43 

------

TradejOornm.erce between India �d 
USSR 

7362. SHRIMATI PRAMILA DAN­
DAVATE: Will the Minister of 
C<)MMERCE be pleased to state; 

(.ii) whether the tr.ade[commerce 
between India and U.S.S.R. has dee. 
lined recently; 

(b) if so, the reasons thereof; end 

(c) what are the main items of 
export to USSR which have been 
reduced? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINE.S (SHRI 
PRANAB MUKHERJEE): (a) No, 
Sir. 

(b) �nd (c). Do not arise. 
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Loans by Nationalised Banks to Wea
ker Sections of Socity visa-vis big 

Industrial Houses

7363.  SHRIMAT1 KISHORI SINHA: 
Will the  Minister of  FINANCE be 
pleased t0 state the position with re
gard to the lending position of na
tionalised banks to weaker sections 
of the society vis-a-vis the big indus
trial Houses

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT):  Advances
to weaker sections, including advances 
under the ifferential Rate of Interest 
Scheme are covered under Priority 

Sector which comprises of Agricul
ture Small Scale Industry, Transport 
Operators, Retail  Trade and  Small 
Business, Professional and Self-Em

ployed and Education.

The latest  available  comparative 
position of total advances, advances 
t0 Priority  Sector, advances  under 
.R.I. Scheme and advances to large 
Industrial Groups (registered under 
Section 26 of Monopoly and Restric
tive Trade Practices Act) as regards 
public sector banks, is as follows:

Advances Rs. in crores

1. Total Advances*  17,287.00

2. Priority Sector* 6,006.53

3. .R.I. * 139.49

4. Large Industrial Goups   1,442.08 

(As at the end of

ecember, 1978)

•As at the end of ecember, 1977— 
Provisional.

flflf’TOT if   *5  F̂TTcT

7364- vhtfT:

ifttct 3jfr   ^   rl frr

fa)  1977  1979
4is'   i cpf
in i tîri I'i

(̂) WT   f T   9iT 'dtil

sraf̂r  ̂IVii; 3'Ptnr f̂rer
 ̂  *tt;

(>r) 3WT TOR  3T 5V 3TRRT
M   *T fa  5WRT

 ̂   ̂ jrt gwRr    ̂ f̂arr
3̂  Mi$' U I*ii n;

(r) w   if *rr tht *f
Tnft tit1  5s;

(t)  if 5RT +nf  ̂̂ft

if

vrhnur Tn iwia srfr wr *nft (ft

SPW   fa) ra w 1  rt ^

ff'-n:'   hnrnrr arfrr tst t̂rtt

fa)   mm+cif 5R *ttt N-tt

’nr fFTRT  ̂dMiiiM  ̂ ^
trtV  i    ̂ *rf faste

vnrf   3rfr wwicr   ̂wtpt

*f rnr ̂in' 5 'H+I    ̂̂iol ̂ 1 
fTrterw   aifr

TIcf   I

fa)  v  (5). 1970

if rr u'$l all 1 M̂ld P1 *1 *1 +>, ŜTT'
tfWRT SB   -HIM'

5FT) f qiV fflTft sft  I 3TTVK Tf

11    ̂frssv  3

 ̂ jmra1  t^r Rf fi Vf 5̂'

5̂rt ̂ Tnr   f̂Tf ipf ̂ 1 5̂-
5rt   tht ̂ vnrf 5̂ n*
 ̂f̂rrr ̂ wTcr    ̂r wr* ̂
f7T MT 5* I 6  ̂ 5*1    ̂fwxipf

7R1 3iT n̂f   TfT 5s •
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Foreip Bank Accounts or ExpOrters of 
Diamonds and PrecioQ SloDes 

7365. SHRI K . A. RAJAN: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware 
that most of the exporters dealing 
with the exports of diamonds, preci-
ous stones and semi-precious stonu 
are maintaining bank accounts in 
foreign countries to keep their funds 
received abroid over and above the 
value o"f the official invoice; and 

(b) if 130, the names ot those expor-
ters and the extent of the deposits in 
their acco.unts in foreign banks? 

THE DEPUTY-MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) and 
(b) . Information regarding the ex-
porters of diamonds, precious .stones 
and semLprecious 5tones who were 
found to have been maintaining bank 
accounts in foreign countries in con-
travention of the provisions of the 
Foreign Exchange Regulation Act and 
to whom Show Cause Notices for the 
same were issued, or in respect of 
whom penal action was taken, by the 
Directorate of Enforcement, . during 
the lost three years ending 3Cth June, 
1980, is being rollected and will be laid 
on the Table of the House. 

Demand for Indian Opium in foreicn 
markets 

7366. SHRI ZAINUL BASHER; 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that demand 
for Indian opium is decreasing in for-
eign market; 

(b) if 50, what are the causes; and 

(c) what action Governm.ant are 
&oing to take for the increase in de-
mand of Indian opium in forei1n 
markets? 
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THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAKOT):  (a)  and
(b). Yes, Sir. The decline in export 
of opium from India i mainly on ac
count of increased competition from 
poppy straw and its concentrate pro
duced in some other countries.

(c)   In order to meet the competi
tion, export price of opium has been 
reduced and incentive rebate is given 
to ind\ice the buyers to make larger 
purchases.

Air Service between India and Egpyt

7367.  SHRI   CHIRANI   LAL 

SHARMA; Will the Minister of TOU
RISM AN  CIVIL  AVIATION  be 
pleased to state  the result of talks 
held between Egypt Air and Air India 
in Bombay on 21st April, 1980 regard
ing the resumption of air services bet
ween the two countries

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM and civil 
AVIATION  (SHRI   CHAN ULAL 
GHAN RAKARV. At the airline level 
talks held on 21st and 22nd April, 1980 
between Ait* India and Egypt Air, the 
two airlines exchanged views and sta
tistics in the context of resumption of 
air services between the two countries. 
No final decision was arrived at these 
talks.

Aerodrome in Kanyakumari

7368. SHRI N. ENNIS:  Will  the
Minister of TOURISM  AN  CIVIL 
AVIATION be pleased to state:

(a)   whether  there  are  proposals 

under the consideration of Government 
to open an aerodrome in  Kanyaku- 
mari; and

(b) if so, the  approximate time 
when the aerodrome would be opened

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AN CIVIL 
AVIATION  (SHRI  CHAN ULAL 
CHAN'RAKAR); (a) No, Sir.

(b) oes not arise.

Charging of Import uty on Imported
Stainless Steel Round and Flats

7369.  SHRI  YOTIRM’OY  BOSI: 
Will the  Minister of  STEEL  AN 
MINES be pleased to state:

(a) whether imported stainless steel 
rounds and flats which are locally rol
led into sheets and used for utensils 
are being charged import duty at only 
40 per cent because of certain loop
holes in the import policy; arid

(b) if so, what  *teps  Government 
propose to take to plug such loopholes 
in the import policy provisions to pre
vent loss of revenue to the Exchequer 
anc1 protect indigenous stainless steel 
industry including public sector units 
like Alloy Steel r*ant, urgapur and 
VISL  which  are  having a serious 
selling problem due to severe and un
fair competition from imports

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES (SHRI 
PRANAB MUKHEREE): (a) Though 
the  imported  stainless steel rounds 
and flats attract import duty of 40 per 
cent, there is  no  loop-hole in the 
import policy. These items are in the 
canalised list. The canalising agency 
is Steel Authority of India  Limited. 
The release price of the items is decid
ed by the Pricing  Committee  under 
the chairmanship of Chief Controller 
of Imports and Exports> taking into 

account inter-alia the  prices of pro
ducts of indigenous producers, conver
sion charges and reasonable profit fbr 
the rerollers in  the  country. The 
difference between  the release Price 
and the  landed cost plus the service 
charges of the canalising agenty is to 
be credited to the  exchequer by the 
canalising agency,

(b) oes not arise.
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Undecided  Appeals  with  Commis
sioners of Income Tax (Appeals) New 

elhi

7370.  SHRI  CHINTAMAN1  ENA: 
Will the Minister of FINANCE  be 
pieced to state:

(a) whether appeals filed as far back 
as on 29-4-1977 and on 0-10-1978 by 
almia Cement (Bharat) Ltd. in res
pect of the assessment years 1974-75 
and 1975-76 involving  excessive and 
disputed tax demands have remained 
undecided for the last 2-3 years even 
by the first Appellate  Authority i.e. 
the Commissioner of Income-tax (Ap
peals), New elhi; and

(b) if so, full facts  and  detailed 
reasons thereof

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) Yes, Sir. 
Appeals  filed  by  olmia Cement 
(Bharat) Ltd. in respect of assessment 
years 1974-75  and  1075-7(5 are still 
pending.  In these  appeals  certain 
additionsdisallowances  in  the com
putation of the total  ir.come and the 
tax demands with  reference to such 
disputed items have been  contested. 
Whether there are excessive demands 
in respect of these two years, would be 
known oniy after the aroeals are dis
posed of by the first Aopellate Autho
rity.

(b) Appeal in respert of assessment 
year 1974-75  was  filed on 29-4-1977 
before the Appellate  Assistant Com
missioner of Income-tax  in  shcrt 
AAC),  Central  Râge-I, New elhi. 
Subsequently it was transferred to the 
Commissioner  of  Income-tax (Ap- 
peals)-I New elhi after the institu
tion of Commissioner  (Appeals) was 
set up w.e.f. 10-1-1978. Appeal for ass
essment year 1975-76 was filed before 
the  Commissioner  (Appeals)-I on 

7-10-1978.

The appeal for assessment year 1974- 
75 was first fixed oefore the AAC on 
25-7-1977. However,  the   assessee

wrote a letter on 21-7-1077 saying that 
the said appeal  might be  adjourned 
till the appeal for the preceding assess
ment year  1973-74 was disposed of. 
Appeals for 1973-74 and 1974-75 were 
fixed for hearing before the AAC on 
17-10-1977. On that date the AAC re
corded as under:

''•Shri Mandana appear. ITo has 
requested for  adjournment on the 
ground that he ia not ready.  Ad
journ to 29-10-1977.

The noting on 29-10-1977 is as under:

Both the ITO and the  assessee. 
seek an  adjournment. Adjourn to 
28-U-1977.

A request was, however, made by tbe 
assesses 0n 15-11-1977  that  28-11-77 
is not convenient to them and the hear
ing mfcy be adjourned. Fresh notices 
for 73-.4 were issued by the AAC for 
hearing on 13-12-1977 but the case had 
to be adjourned as the ITO was not 
present. Appeals for 73-74 and 74-75 
were again fixed for hearing on 9-2-78 
by the A AC but on that date also the 
ITO was not present.

Order in appeal for assessment year 
1973-74 was passed by the  Commis
sioner (Appeals) on 13-9-78 dismissing 
the  appeal on the  ground tb t the 
Appeal Memo was not signed in ac
cordance with Rule 45(2) of the In
come-tax Rules.

The assessee filed an appeal against 
this order to the Income-tax Appellate 
Tribunal  (in  short  IT AT)  which
appears to have passed an order on 
10-3-80 restoring  this appeal to the 
file of the Commissioner (Appeals) to 
be decided afresh. Copy of such order 
from the ITAT is yet to be received by 
the Commissioner (Apoeals).

The assessee wrote a letter on 12-3- 
80 to the Commissioner (Appeals) for 
deciding the appeals for  assessment 
years 1974-75, 1975-70  and  1976-77. 
On this application the Commissioner 
(Appeals) recorded:
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Fix up appeals for  the  earlier
years.

Again a  request was made by the 
assessee on 11-4-1980 for early hearing 
Of those appeals.  On the said applica
tion again the Commissioner (Appeals) 
recorded  that  appeals  for earlier 
assessment years may be fixed.  The 
assessee filed a copy of the Order of 
the IT AT dated  10-3-1980 for assess
ment year  1973-74.  But the original 
copy of  such  order has not  teen 
received by  the  Commissioner (Ap
peals) from the ITAT so far.  Tic has. 
therefore, reminded the  Registrar of 
the ITAT to send tĥ original Order 
early so that the appeal for that year 
could be fixed for  regular  hearing. 
Meanwhile  on  the  request of the 
assessee the appeal  for  assessment 
year 1973-74 was fixed for preliminary 
discussions on 3-6-80 but on  at day 
the ITO did not attend and the hearing 
was adjourned.

It would thus be seen that appeals 
for  assessement  years  1974-75 and 
1975-76 cannot be  diseased of unless 
apoeals for assessment vear 1073-74 is 
decided. Appeal  for  that ynar has 
been restored to  the file of the Com
missioner (Appeals) by the ITAT vide 
order dated  10-3-1980,  the original 
copy of  which is vet to bp received 
from the Registrar, ITAT.  The Com
missioner (Appeals) has  already re
quested the  Registrar, ITAT for the 

same reason.

Working Group for Bank and 
Financial Institutions

7371. SHRI K. MALLANNA:   Will
the Minister of FINANCE be pleased 

to state:

(a) whether some working groups 
for Banks and other financial institu
tions have been set up by Government 
recently;

(b) if so, the details regarding their 
reports, if anyor the  recommendâ 
tions made to Government; and

(c)   the  reaction  of  Government 
thereto

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MANGANBHAI   BAROT): (a) Sub
sequent to setting up of 5 Working 
Groups  following  Prime  Minister's 
meeting  with  Chief Executives  of 
Public Sector Banks and Term-lending 
Institutions in October, 1978, informa
tion about which was furnished in 
Teply to Unstarred Question No. 958 
on 24-11-79 in the Lok Sabha,  on 
other Working Groups have been set 
up by Government.

(b) and (c).  o not arise.

Notification on Excise Taxation 
Proposal

7372.  SHRI ITEN RA  PRASA: 
Will the Minister  of  FINANCE be 
pleased to state:

(a) the reason why the Notification 
giving effect  to  the excise taxation 
proposals in 1980-81 Budget, so far as 
match industry is concerned, differs 
from the intentions declared by the 
Finance Minister in his Budget speech; 
and

(b) the action proposed to be taken 
by the Government  to  reflect  the 
Finance Minister’s  proposals in the 
Notification

THE  MINISTER  OF  FINANCE 
(SHFI R. VETSTKATARAMAN): (a) 
Sir, the proposals relating to excise 
duty changes  regarding matches as 
contained in para 97 of the Finance 
Minister’s Budget Speech (Part B), 
are reflected in the  relevant  excise 
duty  notification  No.  9980-Central 
Excises, dated the 19th une, 1980,

(b) oes not arise.
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Exploration for New Gold Mines

7373.  SHRI   P.   RA AGOPAL 
NAI U:  Will the Minister of STEEL
AN MINES be pleased to state:

(a) whether exploration has been 
made to find uut new gold mines in 
the country; and

(b) if so, the results thereof

THE  MINISTER OF COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB  MUKHEREE): (a)  Yes, 
Sir.

(b) Major resources of Gold so far 
estimated include Gold bearing rocks 
qf over 3.1 million tonnes in Kolar 
Gold Field, Karnataka, and 0.33 million 
tonnes in Kolar Gold Field extension 
area in Andhra Pradesh.  In Gadag 
Gold Field, over 0.56 million tonnes in 
Mopla Lode, in Hutti Gold Field 0.06 
million tonnes  and  in  Anantapur 
Field Andhra Pradesh,  1.64  million 
tonnes of resources of gold have been 
estimated  by  Geological Survey of 
India and other agencies.  Gold con
tent generally ranges between 5 to 8 
grammes per tonne.

Financial Crisis in National  Council 
of Applied Economic Research

7374. SHRI Y. S. MAH A AN:  Will
the Minister of FINANCE be pleased 
to state:

(a) whether his attention has been 
drawn to reports  in  the National 
Herald’ of May 9 and 10, 1980 and 
Contour’ dated April 13—19 which 
have highlighted the financial crisis 
and staff discontent in the  National 
Council of Applied Economic Resarch, 
New elhi; and

(b) if so, what steps Government 
propose to take in this regard

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT):  (a)  and
(b).  Government  have  seen  the 
reports in the National Herald of May

9 and 10 and Contour dated I3th— 
19th April, 1980 regarding National 
Council of Applied Economic Research. 
The Council with whom the matter 
was taken up earlier has stated that 
inspite of the set-back in the flow of 
projects during last year due to a curb 
ion non-plan expenditure and other 
uncertainties, ihe Council  has  been 
able to maintain its financial position. 
The Council expects to do much better 
in the current year.

National Council of Applied Econo
mic Research being a society registered 
under the Societies Registration Act 
is independent and autonomous in its 
functioning and Government do not 
interfere with its day to day admini
strative matters.

3TTH7 f*TW M 3IT 4N!lri

7375 5Tm:

cnrl'q    ̂qaM ^ ̂ 7 bOl

(cf>) 3rprr fjpT  rsfart  fsfisr-fw
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*7 fTcT-F'T *f 3\n id ^   g*
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() w
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cnj-

1 1 sr̂nf̂RT 
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Coverage of Pensioners rawing upto 
Rs. 500- for L.T.C. Benefits

7376. SHR K. LAKKAPPA:   Will
the Minister of FINANCE be pleased 
to state:

(a) whether  under  the  existing 
rules  pensioners  drawing  pensions 
up-to Rs. 250- including .A. and 5 
per cent increase are entitled to L.T.C. 
benefits; and

(b) whether Government  propose 
to increase the limit as to cover pen
sioners getting pension up to Rs. 500-.

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT):  (a)  The
scheme of L.T.C. is not applicable to 
any category of pensioners.

(b) oes not arise.

Issue of Licence to State Trading Cor
poration for Import of Rudraksha 

Beads

7377. SHRI M. RAMANNA RAI:

R. SUBRAMANIAM 
SWAMY:

SHRI RATAN SINH RA A: 

SHRI Al RAM VERMA:

Will the Minister of COMMERCE 
be pleased to state:

(a)   whether the Government have 
issued a licence to STC, New elhi to 
import Rudraksha Beads worth Rs. 5

lakhs in the year 1978 and if sor 
whether the licencee imported Rudra
ksha beads;

(b) if so, how the STC, New elhi 
sold the same among the genuine con
sumers;

(c) whether there is scarcity in the 
country for Rudraksha  bêids even 
now; if so, the reasons for the same;

(d) what is the policy of Govern
ment now in respect of import of 
Rudraksha beads;

(e) whether one Mauni  Baba  of 
Sanskrit College, Varanasi represented 
to Government this year regarding the 
non-availability and malpractice with 
regard to Rudraksha beads trade; and

(f) if so, what steps Government 
has taken on the points raised in the 
memorandum

THE  MINISTER OF COMMERCE 
AN STEEL AN MINES  (SHRI 
PRANAB  MUKHER EE):  (a) and
(b)  A licence to import Rudraksha 
Beads worth Rs. 5 lakhs was issued 
in the year IS78 but imports were not 
effected because the price quoted by 
the supplier was much higher than 
the price at which the end users  in 
the country were prepared to purchase 
the  Rudraksha  Beads.  The  beads 
offered were also not of high quality.

(c)   and  (d): Under the Import 
Policy 1980-81.  Rudraksha Beads can 
be imported by Actual Users against 
their import licences.  The  Export 
Houses  can  also  import this item 
against their additional licences.

(e)   and (f): Yes, Sir.  Appropriate 
measures have been taken to meet the 
points raised in the memorandum.

Recommendations of Kaul Committee 
on Kandla Port

7378. R.   MAHIPATRAY   M. 
MEHTA:  Will the Minister of COM
MERCE be  pleased to 3tate:

(a)   what are the  principal recom
mendations of Kaul Committee for *he
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development of Kandle Port and its 
township;

(b) how many of them have been 
accepted and implemented and if not, 
the reasons thereof; and

(c) whether there is a wide-spread 
dissatisfaction against  the  multiple 
authorities for the administration of 
development of Gandhidham, a town
ship of Kandla Port and if so, the 
steps taken in the matter

THE MINISTER  OF  COMMERCE 
AN STEEL  AN  MINES (SHRI 
PRANAB  MUKHER EE):  (a) and
(b).  While some  of  the  principal 
recommendations of Kaul Committee 
have been by and large implemented 
others  are  under  various stages of 
examination  and  implementation. 
Briefly stated, the following is the 
progress of implemental action taken 
in respect of most  of the  principal 
recommendations of this Committee;

(i) Kandla  Port  Trust   have 
already taken necessary steps for 
construction  of  additional  storage 
capacity for liquid  and  dry bulk 
cargo, and substantial increase in 
storage capacity has .already taken 
place.  Kandla  Port Trust  have 
acquired various additional handling 
acquipments such as mobile cranes 
and forklifta etc.  The port autho
rities have not only lowered port 
charges for liner vessels but also 
extended the free period for export 
cargo upto 15 days.  The pert has 
also evolved a strategy  for  trade 
promotion.

(ii) State  Trading  Corporation 
have already increased the quantum 
of edible oil imports and molasses 
exports through Kandla Port.

(iii) The Ministry  of  Railways 
have already advised  their  onal 
Railways to quote Station to Station 
freight rate3 on commercial justi
fication  within  their  delegated 
powers,  in addition, the Ministry 
of Railways have also sanctioned 
necessary works for increasing the 
line capacity in BG lines to Kandla 
Port

(iv) P & T Authorities have taken 
steps to increase the Telex facilities 
from 50 to 100 lines  on  priority 
basis.  A Foreign Post Office has 
been opened.

(v) The recommendation for ex
amining possibility of rail-cum-road 
movement  with  transhipment  at 
Palampur was gone into in detail 
but  was  not  found economically 
viable.

(vi) A portion of National Highway 
No. 8-A falling within the municipal 
limits of Gandhidham Muncipality 
and Kandla Port Trust has been 
taken over by the Government of 
India.

(vii) Indian Shipping Companies 
have agreed to provide atleast one 
sailing every  month  by  rotation 
from Kandla to UKContinent.  A 
Seamen’s Club has been construct
ed at Kandla.

(viii) Government  of  Gujarat 
have initiated  necessary steps  to 
secure   augmentation  of  power 
supply, availability of more drink
ing water, construction of housing 
and hotel accommodation, installa
tion of bus stand, construction of 
industrial tenements etc.

(c)   Kaul Committee was, as per the 
terms of reference. not required to 
cover administration of Gandhidham 
township.  However, the Government 
of Gujarat have stated that they are 
consideraing the question of setting up 
Urban  evelopment  Authority  to 
secure better coordinated approach in 
the  matter  of  administration  and 
development of Gandhidham.

ermv) (tott jr*rer) mkK i 

fMHr

7379- 3RST: T̂T factT

W *1̂ qdlt' 35̂ ^Ml   P*:

(̂>) WT  3tT tpt fcii* 14

sr̂ nr, 1980  ̂ ^
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Expansion of Bokaro t̂eel Plant

7380.  SHRI  SATYEN RA  NARA- 
YAN SINHA:  Will the Minister of
STEEL AN MINES be pleased to 
state:

(a) whether the second stage ex
pansion of the Bnkaro Steel Plant is 
proceeding as planned; and

(b) if Uiere is delay, the reasons 
therefor

THE MINISTER OF COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB MUKHER EE):  Ca)  and
(b). The Stage-II  construction  (ex
pansion from 1.7 MT to 4.0 MT capa
city) of Bokaro  Steel Plant which, 
according to the original schedule, was 
to be completed  by  une, 1979 in 
rcspect of steel-rnaking and by uly,
1981  in repect of the colld rolling mill 
complex, is now expected to be com
pleted by March, 1981 and March, 
1983 respectively.  These  slippages 
have taken place, inter-alia, due to 
delay in the supply  of  equipment, 
periodical shortages of  cement  and 
diesel, and severe power cuts affect
ing adversely civil construction  and 
structural erection works at site. The 
expansion of the Plant to a aapacity 
of 2.5 MT was, however, completed 
and commissioned in the ast aqarter 
of 1978-79.

Regular Managing irector of N.T.C.

7381. SHRI  SURYA  NARAYAN
SINGH:   Will the Minister of COM
MERCE be pleased tc state:

(a) whether it is a fact that there 
is no regular Managing irector of the 
National Textile Corporntion Ltd., the 
holding company for a long Lime and 
the present incumbent looking after 
as Managing irector's functions is 
not even an empanel-ed Officer for the 
post; and

(b) if so, why this irregularity is 
continuing

THE MINISTER OF COMMERCE 
AN STEEL  AN  MINES (SHRI 
PRANAB  MUKHER EE):  (a) No,
Sir.

(b) oes not arise.

Courtallam on AIR Man

7382. SHRI  K.  T.  KOSALRAM: 
Will the Minister oi TOURISM AN 
CIVIL AVIATION be pleased to state 
whether any action has been taken to 
bring Courtallam on all-Ipdia Tourist
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map and for constructing a haram- 
shala immediately as the first step in 
this direction

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AN CIVIL 
AVIATION  (SHRI  CHAN ULAL 
CHAN RAKAR):  As  Courtallam
attracts domestic tourists, its develop
ment, including the construction of a 
dharamshala, would come within the 
purview of the State Government.

Construction Contracts in Iraq

7383.  SHRI G. M. BANATWALLA: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Indian firms bo+h in 
public and private sectors have con
struction contracts in Iraq and -aye 
taken up some projects there;

(b) if so the names and details of

(c) when these projects are likely 
to be completed; and

(d) measures being taken or con
templated to extend trade and techni
cal relations with Iraq and to increase 
substantially India's participation in 
Iraq’s developmental- activities

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE  (SHRI 
. R. ANSARI):  (a) Yes, Sir.

(b) and (c). A detailed tabulated 
statement is attached.

(d) Constant  efforts  are  made 
through mutual discussions between 
the Governments of India and Iraq 
under the auspices of Indo-Iraq oint 
Commission on Economic and Techni
cal Cooperation  for  expanding and 
diversifying trade and economic rela
tions.  This is followed  up  by. ex
change of delegations by public and

the projects and their value in Indian   private 
rupees; countries

Statement

organisations 1of  the  two

S.No.  Project Indian Company Value
Rs.
million

ate of 
award

ate of 
comple • 
tion

1 2 3 4 5 6

1. Najaf-Kufa Sewerage Scheme . Bridge and Roof 38-4 1-1-78  1000 ays

2. Amra Sewerage Scheme Continental-con s- 
trcution Co.

62 ' 4 15-4-78 3.9-80

Northern Grain Silos EPI 376-0 6-4-78 ec. iq8o
f* r p p

4. alawla Bridge IRCC 76-8 s-5-78 Nov. 1980

5. Khidr Bridge . . . . Shah  Const.  Co.  40-8 16-5-78 May 1980

6. Hilla Bridge . . . . o. 16 8 24-5-78 May 1980

7. Baghdad University Complex  . NBCC 48 0 7-10-78 Apr. 1981

8. Central Grain Silos EPI 360 0 9-10-78 Aug. 1981

9. Project Siad-3 EPI 360-0  12-10-78 Oct. 1980

10. Baghdad  Radio and Coloured
Studios Expansion EPI 115*2 Oct. 78 ec. 1980

11. Fender Piles on Muftiah Oil etty Asia Foundations and
Const.  Pvt. Ltd. 
(AFCONS)

60 4-12-78 Aug. 1979
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12. Nassiriya Sewerage Scheme Cantinental Construc
tion

>3-

14-

>5-

16.

x7-

18.

>9-

20.

Two Flyovers on Airport Road .  NBCC

Three  Bridges  on Baghdad-
Hiaiba Railway Line   .   AFCONS

Water Research Centre EPT

22.

23-

24.

25-

26.

27-

28.
IN-
29-

30-

31 

.

33-

34- 

35.

.

429 Culverts on Akashat Al-Qaim BIRCC 
Railway Line

4 Bridges on Kirkuk-Mosul Road UP State Bridge Cor
poration

1300 Prefabricated Housing units  Som utt Builders 

Council of Ministers Bldg.   EPI

1120  Prefabricated  Housing  Punjab Chemi Plants 
Units  at iwaniya

Supply Erection of 3 Propane  Y’ijay  Tanks and YTe- 
Tanks sseU, Madras.

Kerbala Trunk Sewer Bridge and Roof

Hindustan Const. 
Co.
aiprakash Associ
ates

B.G. Shirke and Co.

aqooqchai Bridge 

West Bank Trunk Sewer

Two contracts  for  Bldg.
Tenements for Iraqi National 
Oil Co.

Garmatali Bridge

Oayara Project

Sadd-16 Feasibility Study

Quarters for Railway  Staff 
along  Akashat Al-Q̂um  Line

400 KMS of Gas Gathering and  odsals India 
Transmission  Line near   Kir
kuk.

Nahr-Ywad  Canal Excavation NBCC 
Line  Part 1, Phase 1

Hindistan Const.Co.
H.C.C.
UP State Bridge Corpn.

EPI

B.G.Shike and Co.

220*8 14-12-78 une 1981

480  18-1-79 Feb. 1981

88 8 29-1-79 May 1981

132.0 3-2-79 Auij. 1 987

129-6 6-3-79 Sep. 1980

31- 1 15-4-79 un. 1981

408-0  28-4-79 Oct. 1981

285-6 15-5-79 May  1981

232-8 '9-5-79 May  1981

40- 0 un’79 ec. 1980

48 0 30-6-79 une  1981

600 5-8-79 Feb.  19B1

106- 4  16-9-79 May  1983

3-6 27-1-79 Oct.  1980

176-0 Oct. 79  24 months

Sj 10 Oct. 79  24 months

45 May’79  12  months

Erection of Hydro-Mechanical 
Equipment etc. at Thartha..

West Bank Trunk Sewer Ph-II

Construction of Rail-e m- Road 
Bridge near Shuiba

Construction of 3 Bridges near 

Basrk

Sulaimaniya Water 
Sewrage Scheme

Supply

Triveni Structural 
Limited.

Continental Const. 
Co.

HCC (Along  with 
Austrian firm )

HCC

Continental Const. 
Co.

90 o  27-1-79  34   months

177-0  Sept.  79  18  months

133'52   March,80  760  days 

30.0  Apr 80   24 months

250.0  Apr  80

1 5 0 .0  2  years

22,5  an 8   12 months

250.0  11-10-79  18 months
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I 2 3 4 5 6

*37. Field Construction Work 
near Basrah

Toyo Engg.  India 
Ltd.

100.0 Mar 8o

38. Electrical Engg. and other Con - 
cultancy Services near Basrah.

o. 39-o Mar. *80

39. Civil  Works of  Ancillaiy
Industries for Al-Q,aim Fertiliers 
Project.

alai Consultants 41.6 ec *78  20 months

40. Sewerage for East of Army Canal 
Contract No. 124.

aiprakash
Associates.

*,350.0 > C O 42 .months

41. Basrah Insurance Complex Bldg.  Bhandari Builders 50.0 19-4-80 &2 months

42. Electrification ofEGWA HQS 
Bldg.

Ramon Group 36.0 May *80 Aug. 1981'

43. Turnkey Contract for Construction Makers evelopment 
of 2000 Houses in  Baghdad.   Services.

1,250.0 12-6-80  36 months

44. esign and Construction of 2269 
Prefab Hou.**s at Maqal, Urn- 
Q.asr, Khoral uber

HSCL Punjab 
Clicmi Plants

1,215.0 9-6-80 33 months

45. Misan Gas Project Ph-I odsals Pvt. Ltd., 72.0 31-5-80 9 months with 
maintenance 
period of  11 
months.

46. Scientific Research Centre   at 
adiriyak in Baghdad.

alai Consultants 96.0 Letter of  Intent 
Awarded.

47. Construction of 800 Houses 
at Najaf.

Bhandari Builders  400.0  12-7-80 28 months

48. Mosul Hotel NBCC 200.0 Letter of Intent Awar
ded

49.  okan Hotel NBCC 64.0 o.

50. Khasa Chai River . Recondo Ltd. 30.0 o.

51. Extension of Al-Rasheed Hospi
tal .

alai
Consultants.

80.0 o.

52. Construction of Football Stadium 
at Misan.

Engg. Construction 
Corporation.

170.0 o.

53. Babylon Fisheries Project. odsals Pvt, Ltd.  40.0 o.

54. Shinafia Bridge AFCONS 80.0 o.

vmrr to   *r   iiHitirfn-

*nr  ̂tîrq\ui

7384-   TOunrt fci :   WT

!̂T*t iT̂ft   T̂R ^  +Mi

f5R:

(*>)   f̂ RT m*\jn (iw srsr) 

w w qnrfirf wn (irew)  ̂ *r

5Tr >̂t n̂r sra ttt   f̂rr  *nn 
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c;
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rMT   3ffr

warff):  (̂)   (*r).  w   srrsr

P̂T 3rfr >TcT̂ ^
trw 4144114*   V n̂rN̂rr f̂ qr
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tT ci 11* hiT h *1 i m  h  r m u

T̂   fWT *TT   I 5   ̂*lr,l I

Memorandum from . K.  Manufac
turers Limited, Kanpur Sangarsh

Samiti

7385.  SHRI M. ISMAIL:  Will the
Minister of COMMERCE be pleased 
to state:

(a) whether Government have re
ceived any memorandum from  .K. 
Manufacturers Ltd., Kanpur Sangarsh 
Samiti for re-opening of the mills*, 
and

(b) if so, steps taken by Govern- 
ment in this regard thereof

THE MINISTER  OF  COMMERCE 
AN STEEL  AN  MINES (SHRI 
PRANAB MUKHER EE):  â) Yes,
Sir.

(b) The matter is under considera
tion.

Income-tax Officers

7386.  SHRI  RASHEE MASOO: 
Will the Minister of FINANCE be 
pleased to state:

(a)   whether  in  the  Income-Tax 
epartment, departmental promotees 
from lower ranks reaching up to Class 
II Gaetted officers post and direct 
recruits in Class I Gaetted posts are

both  designated  as  Income-Tax 
Officers; and

(b) whether  any  representations 
have been received pointing out that 
this is an anomaly-, and if so, action 
taken thereon

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT):  (a)  and
(b).  Yes. Sir.  Income-tax  Officers 
rank above  Inspectors of Income-tax 
and below Assistant  Commissioners 
of Income-tax among the six Income- 
tax  Authorities  prescribed  under 
section 116 of the Income-tax Act, 
1961.  Though suggestions have been 
made for adopting different designa
tions for the Income-tax   Officersi 
depending on their class of service, 
it has not been found feasible so far 
to amend the above provisions of the 
Act.

TTSrfanFrT m r>1 ToTTTT   93T 

3TT*TT

7387 3T5TTFT̂I Ai H: T̂T Fqrci

irsft Ip   M   WT v̂T̂T PcR:

M 31 *T̂ f   1977 t t TT̂ T- 

vcT   f   r̂ci-n v*mf5r  imi

irt t   i 3nf5Tf 1977 *f 31

,  1980    ̂ 3Rftr ^
fsRRt  fiTii ttpe ^ 4is*;
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lf̂l TTPTi   IT1 p1 *TT  T̂STFT
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(t)   f̂, sf   cpn   if

farT    ̂  nft (ft
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3pr̂q- e2̂Tn oFTTrf *f 3rft   aRPTT 

if    '̂ll f̂ iid T̂rT TI7T 57T  ̂

f̂FfT 1̂*1̂1 SRVcK. ̂f ^WkTT 5 f̂  ̂
3fcTcT:  q*fn 1̂̂7 f̂ TTT̂T  I   P̂-

cRrrt f̂hnrrR- arhtfror, 1949   ̂ 

mr 29   rof *r ̂ 5Frr arhrfinw ̂  

3RlNt 3 *T fr vffTTf ̂ R-T5T afc ̂THT-

5Tf*r •r̂' ̂  w m-  ̂3pnrR m ̂>1 t̂t 
ararnar 3̂  *rf̂    Ft ttttt 3tr 

aj\ op 3TT ifj Ĥ*11  ̂ ̂  ̂ PTTfff $T, 
f̂TTT cT̂T TTteT̂f oR *RTTT Sfi 3Ff- 

r̂ toV of 1 3Tr: TT̂rfaw

cT̂nli cf̂TTT  iid  ̂Id  TFT   3T3IP 

*̂tT  ̂ TV IT fl̂RT   T̂T 

ÎTr q  I

Geological Survey far Natural Re
sources in West Bengal

7388.  SHRI AMAR ROYPRA HAN: 
Will the Minister of STEEL AN 
MINES be pleaded tn state whether 
any efforts have been made by th 
Geological Survey of India to explore 
and locate more natural resources in 
West Bengal State

THE MINISTER OF COMMERCE 
AN STEEL  AN  MINES (SHRI 
PRANAB MUKHEREE):  Yes, Sir.
As a result of geological survey carri
ed out of West Eengal by Geological 
Survey of India and other exploration 
agencies, important deposits  of Coal, 
limestonej  dolomite,  lead-ine ores, 
apatite, china clay and fire clay were 
located in different areas of the State. 
Efforts to locate more mineral deposits 
re continuing.

Seiure of Silver al Bombay Airport

7389. SHRI  C.  CHINNASWAMY.
Will the Minister  of  FINANCE be 
pleased to state:

(a) whether it is a fact that silver 
worth Rs. 2.5 lakhs was seied on April 
14 from the baggage  of  a  women 
passenger by Customs Authorities at 
Bombay Airport;

(b) whether it is also a fact that 
two persons an Air-India employee and 
one of the senior most Customs officials 
are also linked with her in this case; 
and

(c) if 30, the details thereof

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAi  BAROT):  (a): Yes,
Sir. On 14t>h April, 1980, the Customs 
authorities it Bombay airport seied 
silver weighing about 102 Kgs. and 
valued  at  Rs.  2.62 lakhs (approxi
mately)  from  the  unaccompanied 
baggage of a lady pessenger.

(b)  and  (cK- An  Air  India 
employee who wag found to be involv
ed in the casa was arrested on 15.4 
1980.  The investigations made so far 
have not yielded any definite evidence 
of involvement of any senior Customs 
Officer in the attempted smuggling.

Further investigations, are, however, 
in progress.

Complaints from Consumers for not
getting Sugar

7390.   SHRI   UTTAMBHAT   H. 
PATEL:  Will the Minister of CIVIL
SUPPLIES b.3 pleased to state:

(a) how many fair price shops are 
in the adra Nagar Haveli, the Union 
Territory;

(b) whether Government have re
ceived complainls that cunsumers are 
not getting sugar at controlled rate 
in rural areas and fair price shop
keepers are selling the same directly 
in black-market; and



Written Answers   AUGUST 8, 1980  Written Answers  148

(c)   if so, the details of such com
plaints and the action taken or pro
poses to be taken

THE   MINISTER   OF   CIVIL 
SUPPLIES (SHRi V1 YA CHAR AN 
SHUKLA):  (a)’ There are 40 fair
price shops in the Union Territory of 
adra and Nagar Haveli;

(b)   and (c): The Uinun Territory 
Administration have  informed that 
one complaint  has  been  received 
against a cooperative society which 
runs 5 fair price shops in the Union 
Territory.  Enquiry conducted by the 
Union Territory Administration con
firmed irregulatritics being committed 
by the society in distribution of levy 
sugar. Necessary action is being taken 
to prosecute the Soceity.

Rise in Price of Imported News
print

7391.  SHRI BALASAHEB  VIKHE 
PATIL:  Will the Minister of COM
MERCE be pleased to state:

(a)   whether the prices of imported 
news-print  (standard)  have  been

further increased recently by Rs. 100 
per tonne both in the case of High 
Sea Sales  and  those  from  buffer 
stocks;

(b) if so, what are the compelling 
reasons to increase the prices; and

(c) what has been  the  previous 
price rise in the last three years

THE  MINISTER OF COMMERCE 
AN STEEL AN MINES  (SHRI 
PRANAB MUKHER EE):  (a) Yes,
Sir.  The State  Trading Corooration 
has increased the price of imported 
newsprint by Rs. 190- per tonne and 
Rs. 100. per tonne provisionally in 
the case of High Sea Sales and buffer 
stock maintained by STC, respectively.

(b) The increased in the price of 
newsprint both for High Sea Sales and 
buffer stock  is attributable  to  the 
incresase in weighted C.I.F. value of 
newsprint and incidental charges

(c) A statement is attached.

Statement

Standard Newsprint—Sale Prices P.M.T.

High Seas Buffer Stocks

Quarter Sale   Increase   Sale   Increase
Price   ecrease  Price   ecrease 
(Rs.)   in price  (Rs.   in price

an.March*7 7....................................................3898  .. 4609

Aprilune* 7 7 ....................................................3890   (—) 8 4575 (—) 34

ulySept.* 7 7 ...................................................3865   (—) 25 4410 (—) 165

Oct. ec.*77...................................................3805   (—) 60 4230 (—) 180

an.March* 78...................................................3730   (—) 75 4100 (—) 130
Aprilune*78   ...........................................3510   (—) 220 3860 (—) 240

ulySept.* 7 8 ...................................................3460   (—) 50 3670 (—) 190
Oct. ec. *78...................................................3460  .. 3670

an.March* 79...................................................3470   ( + ) 10 3720 (+) 50

Aprilune97 9 ...................................................3620   (+) 150 3880 (+) 160

ulySept.'7 9...................................................3920   (+) 300 4180 (4-)  3*>
Oct. ec. *79....................................................4060   ( + ) 140 4300 ( + ) 120

an. March*8o ....................................................4170   (+)  no 4410 ( + )  no

Aprilune8o ...................................................'   4*70 (+) oo 4510 (-f) no
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Setting up  Cashewnuts  Factories in 
Kaaja Kumari

7392. SHRI N. ENNIS:   Will the
Minister of COMMERCE be pleased 
to state:

(a) whether  there  are  proposals 
under the consideration of Govern
ment to open a unit of the Cashew 
Corporation ot India in Tamil Nadu; 
and

(b) if so, whether Government pro
pose considering the opening of that 
unit in Kanya Kumari istrict where 
there 31,0 large number  of  cashew 
factories

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
. R. ANSARI): (a) and (b). There 
is no proposal under consideration of 
the  Government to open a unit of 
Cashew Corporation of India in Tamil 
Nadu.

Setting up of a Titanium Factory in 
Kanyakumari  istrict

7393.  SHRI N. ENNIS: Will  the 
Minister of STEEL AN MINES  be 

pleased to state:

(a) whether  there is a proposal 
under the consideration  of Govern
ment to establish a titanium factory 

in Kanyakumari istrict; and

(b) if so, the  approximate time 
when such a factory would be estab
lished

THE MINISTER  OF COMMERCE 
AN STEEL  AN  MINES (SHRI 
PRANAB MUKHEREE) :  (a) and
(b). A proposal submitted by a pri
vate party for grant of industrial li- 
cence  for  establishing  a titanium 
sponge industry in TirunelveliKan- 
yakumari has been rejected on  the 
ground of inadequate demand for the 
product.

istribution of Imported Cashew Nuts 
to Factories

7394. SHRI N. ENNIS: Will th* 
Minister of COMMERCE be pleased 
to state:

(a) the places in the country where 
there are units of the Cashew Corpo
ration of India; and

(b) the method adopted by Gov
ernment for the equitable distribu
tion of imported cashew nuts to the 
different parts of the country where 
there are cashew factories

THE MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  COMMERCE 
(SHRI . R. ANSARI): (a) Cashew 
Corporation of India has its register
ed Office in  New elhi  and Head 
Office in Cochin. It does not have any 
branch office anywhere else in the 
country.

(b)   The imported  raw cashew is 
allotted to the eligible factories of 
eligible actual users as set out in the 
ITC Policy.

Payment of Custom  uty by rug 
Industry on Import of rugs

7395. SHRI RAVIN RA VARMA : 
Will the Minister of FINANCE be 
pleased to state:

(a) the total amount  of customs 
duty paid by drug industry on import 
of drugsmedicines  during  the last 
three years, year-wise; and

(b) the names  of the drugs and 
medicines  thus  imported and the 
amount of excisecustom duty  col
lected each year

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT):  (a)  and
(b).  Statistics of customs  revenue 
collections and foreign trade of India 

are  maintained  on  the  basis  of 
commodity  groups’  and  not  on 
the  basis  of  class  of  impor
ters; no details are readily avail
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able regarding the amount of customs 
duty paid on import of drugs and me
dicines and the names of such drugs 
and medicines imported by the drug 
industry separately.

andekar  Committee  on  Ban oh 

Import of Harrestor Combine

7396. SHRI MUKUN A MON AL: 

SHRI YOTIRMOY BOSU :

Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that an
dekar Committee  on Promotion  of 
employment has recommended a ban 
on import of Harvester Combine; and

(b) if so, the details thereof and 
Government’s reaction thereto

THE EPUTY MINISTER IN THE 
MINISTRY OF  FINANCE   (SHRI 
MAGANBHAi BAROT)  :  fa) and
Cb). The report of the Expert Com
mittee on tax Measures to Promote 
Employment (popularly  knmon  as 
the andekar Committee) containing 
their recommendations  was laid on 
the Table  of the  Lok  Sabha on
1-7-1980.  The recommendations  of 
the Committee  on  the  impact of 
mechanisation in agriculture, includ
ing harvestor-combines. are contained 
in paragraphs 7.37 to 7.42 of the Re
port.

The recommendation is under exa

mination.

Sericulture in Kerala State

7397. SHRI A. A. RAHIM: Will the 
Minister of COMMERCE be pleased 
to state:

(a) the development  programmes, 
envisaged for sericulture  in Kerala 

State;

(b) whether Government are aware 
that farmers  in  some istricts of 
Kerala State are in  dire need  of 
technical  know-how for producing 
silk from the silk worms; and

(c)   the steps which are being taken 
to produce more cocoons especially 
from tapioca leaves which is plenty 
in Kerala State

THE MINISTER  OF COMMERCE 
AN STEEL  AN MINES  (SHRI 
PRANAB MUKHER EE); (a)   The 
Central Silk Board, under the admi
nistrative control of this Ministry, had 
set up a Project Research outpost at 
Trivandrum for studying the feasibi
lity of introdcuing rearing  of eri- 
worms on tapioca leaves

(b) As a result of extension work 
carried out by the Central Silk Board’s 
Research Extension Centre at Coim
batore. a bordering Tamil Ndau dis
trict, Kerala farmers in the areas bor
dering Coimbatore are taking up mul
berry silk-worm rearing. This Centre 
is providing them necessary technical 
guidance.  The number of such rear
ers is very limited for the present.

(c) As already indicated the ques
tion of utilisation of  topioca  k*avo.s 
for silk-worm rearing is still in  an 
experimental stage.

Purchase of  Shares  in  Mackinnon
Mackenie and Company Limited

7398.  R. A. U. A MI: Will  the 
Minister of FINANCE be pleased to 
state: 

(a) whether   Government  have 
been approached to accord its sanc
tion to the alleged purchase of shares 
in Mackinnon Mackenie and Com
pany Limited by an Indian Group 
from the foreign  shareholders  at a 
total cost of Rupee one only against 
equity face value of Rupee one crore;

(b) if so, the details thereof;

(c) whether any underhand deal
ing is suspected; and

(d) the action being taken to stop 

such malpractice and to bring the ex
change racketeers to book
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THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRl 
MAGANBHAI BAROT): (a) and (b). 
The Reserve Bank of India received 
an application under Section 19(5) of 
the Foreign Exchange Regulation Act, 
1973 from British India Steam Navi-> 
gation Co. Ltd., London for permis
sion  to transfer 10,00,000  equity 
shares of Rs. 10- each of the total 
face value of Rs. 1 crore held by the 
U.K. company in Mackinnon Macken
ie and Co. Ltd. to a private party. 
The cjiares were proposed to be sold 
at a price to be fixed by the Reserve 
Bank of India. However, in view of the 
Indian company’s  present  financial 
position, the U.K. company did not 
expect a consideration of more than a 
normal value of Re. II- for the en- 
tire shareholding.  The proposal also 
provided for waiver by British Steam 
Navigation Co. Ltd. of an interest- 
free loan of Rs. 67,50 lakhs granted 
by it to Mackinnon Mackenie  and 
Company Limited in the year 1967.
(c)   and (d). As the  proposal has 

been rejected by the Reserve Bank 
of India the question of taking any 
action to stop any alleged malprac
tice of underhand  dealing does  not 
arise.

isputes between Bank of India  and
Andhra Steel Corporation Limited

7399.   SHRI S. M. KRISHNA;

SHRI K. LAKKAPPA:   Will
the Minister of FINANCE be pleased 
to state;

(a) whether all disputes between 
Bank, of India and Andhra  Steel 
Corporation Limited, Calcutta relat
ing to repayment of Rs. 4 crorcs have 
sinno been settled;
(b) if so, the details thereof and 

when it is likely to be implementd in 
letter of spirit;
(c) whether one of the group, which 
has taken and misused foreign ex
change loan from the Bank for  an 

Indonesian oint Venture project, has 
been preventing the above settlement 
to come into vogue; and
(d) if so, the action being propo

sed to be taken and details of objec
tions.

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a) Settle

ment of all dues of Andhra  Steel 
Corporation Ltd. (ASC) to Bank of 
India and ena Bank has been arriv
ed at Rs. 5.05 crores, subject to ihe 
approval of Calcutta High Court in 
the suit filed  by the above  banks 
against ASC and the guarantors.

(b) Settlement envisages.-

(i) Sale of ASC’s ankuni Plant 
in West Bengal for Rs. 2.15 crores.

(ii) Payment  to banks of the 
sales  proceeds by 10 per cent cash 
down payment and the balance by 
instalments guaranteed  personally 
by directors of the purchaser com
pany and sccured by equitable mort
gage of ankuni Plant.

(iii) Payment by ASC of balance 
dues amounting to Rs 2.90 crores 
in instalments secured by equitable 
mortgage of ASC’s plants at Ban
galore and Visakhapatnam.

Implementation of the agreement is 
possible after filing of consent terms 
in Court and obtaining  its decree. 
Consent terms are ready for filing in 
Court since 23-5-1980, but could not 
be filed owing to a Court Injunction 
obtained on 24-5-1980 by a group of 
promoters no longer in management.

(c) and (d). One of the two groups 
of promoters  no longer in manage
ment, obtained Court  injunction  on 
24-5-1980  restraining  sale of an
kuni Plant which is part of the set
tlement.  Initially  court injunction 
was effective upto 4-6-1980, but has 
since been extended upto 12-8-80.

The details of objections raised for 
getting the Injunction Order are as 
below: —

(I) ASC has  no power to ap
prove settlement.

(II) Consent of general body  of 
shareholders is necessary for the 
above settlement.
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(III) Sale  of ankuni Plant is 
virtually a gift to the purchasers.

(IV) Court has no jurisdiction to 
record settlement which affects im
movable properties outside its juris
diction.

(V) Consent of all partiese to the 
suit for the settlement is necessary.

ASC is taking steps to get the in
junction order vacated.

ecline in Price of Lac

7400.  SHRI RAM SINGH SHAKYA; 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether  it is a fact that the 
price of lac has come down and the 
producers are not getting the right 
price for their production;

(b) if so, the steps taken by Gov
ernment to safeguard the interests of 
producers; and

(c) if so, how much the price have 
come down and the estimated loss be-* 
ing suffered by the lac producers as 
a result thereof

THE  MINISTER  OF STATE IN 
THE MINISTRY  OF  COMMERCE 
(SHRI . R. ANSARI); (a) No, Sir.

(b) and (c). o not arise.

Income Tax arrears of Punalur Paper 
Mills Ltd. Cochin (Kerala)

7401.  R. A. U. A MI: Will  the 
Minister of FINANCE be pleased to 
state;

(a) the total amount of income-tax 
in arrears from the Punalur Paper 
Mills Limited, Cochin, Kerala.

(b) whether it is a fact that  the 
Company has not yet been Assessed 
for the last three financial years; and

(c)   if so, the reasons therefor and 
steps being taken to recover the in
come-tax arrears

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) Accord
ing to the presently available infor
mation the  income-tax in arrears 
against Ms.  Punalur  Paper  Mills 
Ltd., Cochin as on 31st March, 1980 
was Rs. 71.48 lakhs.

(b)   and (c). The assessments for 
assessment years 1978-79 and 1979-80 
are pending and are under process
ing. The company has returned losses 
for assessment  years  1978-79  and
1979-80.  The return for assessment 
year 1980-81 is awaited.  Regarding 
recovery of tax arrears, it is reported 
that the appeals are pending before 
the Commissioner  (Appeals) and the 
Appellate Tribunal.  Assets belonging 
to the assessees have been attached. 
About Rs. 1.68 lakhs have been col
lected through attachment  of tents. 
Steps are being taken from time to 
time by the Income-tax Officer and the 
Tax Recovery Officer to expedite the 
rcovery of taxes finally determined.

Advertisement  by  National  Textile 
Corporation for candidates  belonging 
to SCST community for various posts

7402.  SHRI  SUSHIL  BHATTA- 
CHARYA: Will the Minister of COM
MERCE be pleased to state:

(a) whether the  National  Textile 
Corporation Ltd. has issued any ad- 
vrtisement in August, 79 exclusively 
for candidates belonging  to  SCST 
community for various posts  includ- 
ding Assistants;

(b) if so, when  the selection  was 
finalised and how many were offered 
appointments; and

(c) how many  joined,  indicating 
the reasons for not appointing all the 
selected persons
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THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB  MUKHEREE):  (a)  Yes,
Sir.  The NTC Ltd. had issued an ad
vertisement in August 1979 inviting 
applications exclusively  from candi
dates belonging to SCST  communi
ties  for  empanelment  for  various 
posts.

(b) Select panel was finalised  in 
ecember, 1979 and 9 candidates were 
offered appointments.

(c) 7 persons have joined their res
pective posts.  Out of the remaining 
two candidates, one  did not  accept 
the offer and,  therefore,  the next 
candidate in the panel has been offer
ed the  post.  Regarding  the  other 
one,  his appointment will be consi
dered after his medical report is re
ceived and accepted.

Central Excise duty on vacuum  nan 
sugar and khandsari sugar

7403.  SHRI  BALASAHEB  VIKHE 
PATIL: Will the  Minister 'of  FI
NANCE be pleased to state:

(a) the total  amount of  Central 
Excise duty collected on vacuum pan 
sugar and khandsari sugar separately 
for the past ten years, ended March, 
1980; and

(b) the break-up of the duty so col
lected under (i) basic duty, (ii)  ad
ditional duty in lieu of sales tax and
(iii) sepecial duty in. respect of  va
cuum pan sugar and khandsari sugar, 
separately for the said ten years

THE EPUTY MINISTER  IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) and (b). 
A statement is placedon the Table of 
the Sabha.
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Automotive  parts  and  Accessories
Fair to be held at Atlanta in USA

7404. SHRI M.  RAMGOPAL RE
Y: Will the Minister of COMMERCE 
be pleased to state:

(a) whether India will participate 
in the Automative parts and  Acces
sories Fair to be  held  in  Atlanta, 
Georgia, USA; and

(b) if so, what are the details there
of

THE MINISTER OF  COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB  MUKHEREE):  (a)  and
(b). Yes, Sir.  The Engineering  Ex
pert Promotion   Council,   Calcutta 
would participate in the Automative 
Parts and Accessories Fair scheduled 
to be held from 11th  November to 
13th November, 1980 at Atlanta  in 
USA at an estimated expenditure of 
Rs. 1,35,000-. 9 Member firms have 
already booked an approx. area  of 
209 Sq. ft. and some more are likely 
to fcilow.

Excise concessions to Hand Processors

7405. SHRI  CHINTAMAN1 ENA: 
Will the Minister of  FINANCE  be 
pleased to state:

(a) whether Government are aware 
about widespread dissatisfaction over 
the large scale abuse of excise con
cessions given to hand processors  by 
money  manipulators  by  floating 
benami processing units; and

(b) if so, whether there is any pro
posal under Government’s considera- 
tion to rationalise the  structure  to 
give proper protection  to  handloom 
and powerlooms products vis-a-vis the 
products of composite mills

THE EPUTY  MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a)  There
are no reports of widespread dissatis
faction over the excise duty  conces
sion given to hand processors.  Cer
tain representations had been receiv- 

1826 LS—6

ed before the Budget from  indepen
dent power  processors  representing 
against the excise  duty  concession 
available  to units processing cotton 
fabrics without the aid of power but 
with the aid  cf  manually  driven 
machines. These representations were 
examined by Government and it was 
decided not to accept the suggestion 
made therein.

(b)   There is  no  proposal  under 
Government’s consideration at present 
to effect any changes in the excise 
duty structure  applicable to  cctton 
fabrics.

Extension  of time for exchange  of 
High enomination Bank Notes

7406.   SHRI S. M. KRISHNA: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that Gov
ernment have been  receiving  since
1978 various representations from the 
holdersowners cf High enomination 
Bank Notes of Rs  1000- for exten
sion of  time for excluding of these 
notes;

(b) if so, whether Government are 
empowered uncfer the High enomina
tion  Bank  Notes  (emonetisation) 
Act. 1978 to extend such dates under 
section 7, sub-section 7 thereof;

(c) the total number of such repre
sentations received by the  Govern
ment from the owners of Rs. 50,000- 
or more and action taken to facilitate 
exchange beyond the  stipulated date 
of exchange of such High enomina
tion Bank Notes of Rs. 1000-  each; 
and

(d) the total amount of rupees so 
far exchanged

THE  EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT); (a) and (b). 
After the promulgation  of the Hih 
enomination Bank Notes  (emone
tisation) Ordinance, 1978  (since  re
placed by an Act of̂Parliament) Gov
ernment had received several repre



sentations for exchange of notes from 
persons lor extension cf time êond 
the dates stipulated in sections 7 and 
8 of the Act. Under sub-section 2 of 
section 7 of the Act,  the time-limit 
fixed for tendering for exchange high 
denomination bank notes  was up to 
19th anuary,  1978.  Under  section 
7(7),  the Central Government or any 
person or authority specifically autho
rised in this behalf could extend in 
any case or class of cases the period 
during which the high denomination 
bank notes may be tendered for  ex
change under this section. This power 
could have been exercised by Govern
ment at any time prior to 19-1-78 but 
this was not done.

(c)   and (d). The information is be
ing collected and will be laid on the 
Table of the House.

News Item Captioned  Mini War in 
Credit  Cards’*

7407.   SHRI S. M. KRISHNA: WiU
the Minister of FtNAItfCE be p\eased 
to state:

(a) whether his attention has  been 
drawn to the news-item Mini War in 
Credit Cards1’ appearing in the Eco
nomic Times. New  elhi, dated the 
15th uly, 1980;

(b) of so, his reaction thereto;

(c) whether in  foreign  countries, 
bank credit cards are more often cre
ated by a consortium of banks across 
countries; and

(d) if so, whether he proposes con
sidering the desirability of creating a 
similar  consortium  of  nationalised 
banks so as to  obviate  one  single 
agency monopolising this business

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) and (b). 
Yes, Sir.  The Central Bank of India 
is introducing a domestic credit card 
scheme as a part of its banking opera
tions in India in terms of Section 6 of 
the Banking Regulation Act.  It is re
stricted to Indian card holders who are 
reputed customers of the bank and the 
cards will be valid for salestransac
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tions at approved Indian merchants 
hotelsemporia etc.  The scheme is on 
an experimental basis and  the card 
holders, at least initially, will be big 
companies maintaining sieable bal
ances with the bank.

(c)   and (d).  In foreign countries, 
banks operate their own credit card 
schemes and issue credit cards both 
lor domestic as well as international 
use.  In addition, there are interna
tional agencies or unions, consisting 
of card issuing members, whose card 
holders can make use of the Brand 
Name’ offered by  the  international 
agency and are entitled to make pur
chases or enter into transactions on 
credit in countries where the member
ship of international agency extends. 
Thus, there are  no  consortium of 
banks as such for purposes cf bank 
credit cards and there is no proposal 
for creating a consortium of nationa
lised banks for the purpose in India.

Tux Arrears against certain Wealth 
Tax Assessees

7408. SHRi S.' M. KRISHNA:   Will
the Minister of FINANCE be pleased 
to reer to reply given to Unstarred 
question No. 2205 on the 27th une, 
1980 regarding tax arrears against in
dustrial houses and individuals  and 
state:

(a) the amount of tax outstanding 
against each of the parties  referred 
to in Annexures I and II of the above 
reply; and

(b) since when this amount is cut-
standing

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) and (b). 
The  amount  of  income-tax  out
standing  against  each of the  per
sons  referred  to  in  Annexure-I 
of the reply to Lok Sabha Unstarred 
Question  No. 2205  on  27-6-80 and 
since when these are outstanding is 
given in statement-I laid on the Table 
of the House. Placed in Library. See 
No. LT-124980, Similarly the amount 
of wealth  taxgift  taxEstate uty 
outstanding against each of the per
sons referred to in statements-II of the
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said reply and since when these are 
outstanding is given in the said state- 
ment laid on the Table of the House.

Placed in Library. See No. LT-1249 
80.

Writing off of Loans by Tamil Nadu 
and Maharashtra

7409.  PROF. MA HU AN AVATE: 
Will the Minister  of  FINANCE  be 
pleased to state:

(a) whether it  is  true  that the 
Maharashtra and Tamil Nadu Govern
ments’ decision to write off farm loans 
is meeting with stiff resistance from 
the Reserve Bank of India;

(b) in the alternative, is there any 
move by the Reserve Bank of India to 
evolve some norms  for  writing off 
such loans: and

(c) if so, what are the norms sug
gested

THE EPUTY MINISTER IN THE 
MINISTRY   OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) to (c). 
Reserve Bank of India has reported 
that  Maharashrta  Government  has 
taken a decision to write off the entire 
amount of dues on account cf crop 
loans overdue for recovery as on 30th 
une, 1979 from small holder borrow
ers as well as overdue interest there
on. The Government of Tamil Nadu 
has announced a decision to write off 
dues  from  cultivators  owning five 
acres of land or less to the coopera
tive societies.  The  details  of  the 
above have recently been communica
ted to the Reserve Bank.  The matter 
is under consideration of the Govern
ment of India and the Reserve Bank 
of India.

Central Assistance to Maharashtra

7410: PROF.   MA HU   AN A
VATE: Will the Minister of FINANCE 
be pleased to state:

(a)   do Government propose to give 
Central assistance to Maharashtra to 
save eobagh village, an  important 
fishing centre in the Ratnagiri district 
f Maharashtra from severe damage 
by the surrounding  stormy sea; and

(b)  if so, whether the Central assis
tance will be made available without 
delay,

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCH  (SHHl 
MAGANBHAI BAROT): (a) eobagh 
village in Ratnagiri istrict is located 
on a narrow sandy strip, 3.5 KM in 
length, with Karli river on the east 
and the sea cn the west.  The east 
side is vulnerable to floods in Karli 
river and the western shore is prone 
to sea erosion.  A protective  stone
wall, 1,300 metres long, has been com
pleted r̂ecently at a cost  of  Rs. 5 
lakhs to protect part of the village 
from river floods.  On  the  western 
side, a temporary protective wall of 
sandbags, measuring 530 metres,  has 
been put up at a cost of Rs. 30.000- 
etailed plans and estimates  for a 
protective wall of approximately 2.5 
KM on the western shoreline and a 
protective wall of  aproximately 2.5 
KM along the river bank on the east
ern side are under preparation by the 
State Government.  The Government 
of Maharashtra has not  approached 
the Central Government for any addi
tional Central assistance for  under
taking these works.

(b) the question does not arise.

Grant of .A. to Pensioners

7411.   SHRI   AMARSINH   V. 
RATHAWA;  Will  the  Minister  of 
FINANCE be pleased to state:

(a) whether one instalment of .A. 
is granted to the pensioners after the 
grant of two instalments of  A. to 
the Government servants now in ser
vice;

(b) whether  Gcvefnment  is  con
templating to bring  parity  between 
pensioners an9  serving  Government 
servants;

(c) if so, when; and

(d) if not, the reasons therefor

THE EPUTY MINISTER IN THE 
MINISTRY   OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) Yes, Sir.
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(b) No, Sir.

(c) oes not arise

(d) The relief for Central Govern
ment pensioners is  regulated in  ac
cordance with the recommendations of 
the Third Pay Commission, and, there
fore, no change in the formula is con
templated.

Residential  and Transport  Facilities 
at visiting Tourist  Spots in Gujarat

7412.   SHRI   AMARSINH   V. 
RATHAWA;  Will  the  Minister  of 
TOURISM AN CIVIL AVIATION be 

pleased to etatp̂

(a) the number and names of Tour
ists spots in Gujarat State and what 
are the speciality of that area;

(b) the details of residential Trans
port and other facilities provided for 
tourists in Gujarat State;

(c) what steps are being taken to 
develop new spots in Gujarat State; 
and

(d) the amount earmarked for the 
development of tourism industry  in 
Gujarat State during the next  Five 
Year Plan

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AN CIVIL 
AVIATION   (SHRI   CHAN ULAL 
CHAN RAKAB): (a) and (b). No de
tailed survey has so far been under
taken by the Central epartment of 
Tourism to identify  tourist  centres 
in Gujarat State.  Among the places 
of tourist interest in  Gujarat State 
which are popular with foreign tour
ists are Ahmedabad for its archaeolo
gical monuments and also beirijg the 
main entry point,  alitana  for its 
cluster  of  temples, Trir Wild Life 
Sanctuary famous for being the abode 
of the Asiatic Lion and  Porbander, 
the birth place of the Father of the 
Nation.  The statement indicating the 
facilities provided for development of 
tourism at various centres in Gujarat 
State during the preceding plan per
iods is attached.

(c)   and (i). According to the new 
concept of developing travel circuits 
to serve as mini-triangles, the State 
Governments have been requested to 
furnish details of schemes and plan 
of action for implementing the deve
lopment of tourist facilities at places 
on the travel circuits within the State. 
T'he proposals from the Government 
of Gujarat are awaited.

Statement

GUABAT

Statement  si'.owing  tourism schemes under
taken  in the  Gujarat State in Central Srcior 
during Seeoad, Third  Plans, Three Annual 
plans,  Fourth Plan and Fifth Plan and dur

ing   1978-79 and  1979-80

Second Five Tear Plan

S. No. Name of Schenv ’xp cihII- 
turc

1  2 3

1. Tourist Bureau at Ahnvdabad

(R>0

5,(̂6

Third Five Tear Plan

Part I

1. Water Supply of Lothal. frf.f.fO

2. Improvement.   of  the  Rest 
House at Saason 10 7,30

3. Transport  facilities  between 
Keshod  Airport and Sassan 
and Sassan to Gir. 62,031

Part-II

1. L.I.G.   Rest House at Por- 
banclar  . . . . 33,! Kit

2. Holiday Home at Chorwad  . rjf .f ;ck)

3. Cafe tana at Nalsarovar 25,000

4. Ganteen-cum-retiring   room 
at Lothal . . . . 98,820 

4,45-2f)9
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Annual Plan 1966-67

1. Water  supply at Lothal (Spi
llover)  . . . .

2. Cameen-c lm-rctiring room 
at  Lothal

3. Improvement  of Forest bung
alow at Sassangir

31,000

13.000

45,000

Annual  Plan  1967-68

1. Water  Supply scheme at Lo
thal  Ŝpillover  .

2. Gviteen-cum-retiring   room 
at Lothal (Spillover)

H. Approach   road  to  cafeteria 
at Lothal . . . .

. Toarist  Bungalow at Sabar- 
mali . . . . .

5.000 

10,000

30, O' 10

6.000 

5 * lOtw

Fifth  Five Tear Plan 

197475

1. Youth Hostel at Gandhinagar

2. Tourist Bungalow  at  Por-
bandar   .   .   .   .

3. Forest Lodge at Sassangir

8,085 

3.57,850 

i,i 1.000

>975-76

1. Youth  Hostel  at   Gandhi
nagar   .  .  .

2. Tourist  Bungalow  at  Por-
bartdar

1976-77

1. Youth Hostel  at* Gandhi-
nagar  . . . .

2. Tourist  Bungalow alP  ro-
bandar  . . . .

3. Forest Lodge at Sassangir

4.76,935

68,295

1>77 37

2,45,332

312

40,380

*.93,354

1. Tourist  Bungalow at Sabar- 
mati   .

Fourth  Five  Year Plan

73,000

1. ToiWst  Bungalow at Sabar-
miti Ashram  .   . .   3,63,000

2. S  *t-lumiere show at Sabar-
nwti Ashram .   .   .   12,00,000

3- Rst Hou'c at Gir Forest

4- Youth Hostel at Gandhinagar

5, Tmrist Bangalow at Por- 
bandar  . . . .

6- Provision  of two mini-buses 
at Gir Wild Life Sanctuary  .

9.14.000

3.24.000

5,00,000

82,000

33.83.

1977-78

Forest  Lodge  at  Sassangir 
(for equipment and furnish
ings through IT C)

1978-79

1. Mini buses (2) at Sassangir

2. Redoing  of the Sound and 
Light Show

1979-80 

Sound and Light Show.

Grand Total

2,31,046

6.59.000

2.20.000

4.50.000

6.70.000

58,000 

3 *.64,730
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evelopment of Hand loom  Industry
in Adivasi area of Gujarat State

7413.  SHRI AMARSINH  V. HAT
HA WA: Will the Minister  of  COM
MERCE be pleased to state the facili
ties to be given for the development 
of Hand loom industry in Adivasi area 
of Gujarat State during the next Five 
Year  Plan  particularly  in  Chhota 
Udaipur istrict

THE MINISTER OF STATE IN THE 
MINISTRY OF  COMMERCE  (SHRI 
. R. ANSARI):  The  information is
being collected and will be laid on the 
Table of the House.

Purchase of Cotton  and  Groundnut

7414.  SHRI AMARSINH  V.  RAT- 
HAWA; Will the  Minister of COM
MERCE be pleased to state:

(a) whether Government are aware 
that the crops of cotton and  ground
nut etc. are  purchased by the  local 
dealers on very low prices o 1 the pro
duction season and sold to S.T.C. and 
other machinery on very high rate;

(b) in view of the  facts,  whether 
Government  propose to make an ar
rangement to  purchase  directly or 
through Co-operative Societies of the 
farmers;

(c) if so, the details thereof;

(d) whether Government propose to 
fix procurement price or support price 
for purchasing cotton and groundnut; 
and

(e) if so the details thereof

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES (SHRI 
PRANAB  MUKHEREE): (a) to (e). 
As regards cotton,  support price for 
cotton s announced  by  Government 
every year based on the recommenda

tions of the Agricultural Prices Com
mission.  The  details of the support 
price for 1979-80  are enclosed in the 
Press Note on the  subject which is 
laid on the table of the House. Placed 
in  Library.  See No. LT-125060. 

With a view to ensure  that  cotton 
growers get  remunerative price, the 
publiccooperative sector has been in
creasing its activity in  cotton trade. 
Cotton Corporation of India purchase 
cotton directly  from cotton growers 
usually from regulated markets. Maha
rashtra Government operates a mono
poly procurement scheme under which 
cotton is purchased directly from the 
cotton  growers.  Increased  activity 
of cotton  cooperatives has also en
sured increased  purchases  from the 
growers.

As Tegards groundnut, the subject 
pertains to the Ministry 0f Agriculture 
and that Ministry has teen requested 
to collect information  which will be 
laid on the Table of the House.

Central Assistance to  Consumer Co
operative Societies in Orissa

7415.  SHRI K. PRA HANl; Will the 
Minister of CIVIL SUPPLIES be pleas

ed to state;

(a) the assistance  provided by the 
Central Government to safeguard con
sumer co-operative societies in Orissa 
during the last three years; and

(b) what further assistance is Pr0 
posed to be provided to these societies

THE MINISTER  OF  CIVIL SUP- 
PLIES  (SHRI  VI Ya CHARAN

SHUKLA):  (a)  A  statement  is
attached.

(b)   As this is a  continuing  Plan 
Scheme, funds are made a v a ila b le  to 
State GovernmentsUnion Territories 

on the basis of viable projects.
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Statement

Financia  a.sietancc 
etails of scheme   Years   sanctionei

Rs.
(i) Under   Centrally

Sponsored Sche- 1977-78   9,18,000-
me  for  develop- 1978—79  40,13,875 - 
m en t of consumers 1979-80  22,03,000-
cooperatives   in
Urban Areas  .

1977-78   nil

(ii) Central  Sector  1978-79  19,50,000-
rural   consumers
scheme   .   1979-80  11,55,000-

Opening of an Office of Marine Projects 
Export evelopment Authority 

in Orissa

7416. SHRI K. PRA HAN1: Will the 
Minister of COMMERCE be pleased to 
state;

(a)   whether there was a initiative 
taken by Government to open office of 
Marine Products Export evelopment 
Authority in Orissa; and

(B) if so, the details  regarding its 
progress

the; MINISTER OF STATE IN THE 
MINISTRY OF  COMMERCE  (SHRI 
. R. ANSARI):  (a) and (b).  Yes.
Sir. A regional office of Marine Pro- 
pucts Exports evelopment Authority 
under the scheme of Prawn Farming 
started functioning nt  Bhubaneswar, 
Orissa from 28th November, 1979.

Small Savings

7417. PROF.   NARAIN   CHAN
PARASHAR:  Will  the  Minister of
FINANCE be pleased to state;

(a)   whether  Government provide 
any incentive to such postal employees 
as achieve satisfactory progress in the 
collection of Small Savings; and

(b)   if so, what are the incentives 
and the number of employees to whom 
such  incentives  have  been given
during the past three financial years 
either State-wise or at the  National 
level

THE EPUTY  MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI
MAGANBHAI BAROT); (a) and b). 
Extra epartmental Post Masters are 
provided incentive by the Government 
of India in the form of commission for 
Small Savings collections made through 
them, as under:—

(i) 2 per cent  on the net accre
tions, exclusive of  interest, of not 
less than Rs. 500 at the end of the 
financial year, in  the  Post Office 
Savings Bank accounts operative at 
their offices, over and above the net 
accretions at the end of the previous 
year.

(ii) 1 per cent on the deposits in
2-Year and 3-Year  Time  eposit 
accounts and 2 per cent on the de
posits  in  5-Year  Time  eposit 
accounts, passing through them, and
2 per cent on 7-Year National Sav
ings Certificates,  National  Savings 
Annuity Certificates  and  National 
evelopment Bonds  sold  through 
their offices* on which no agency 
commission is otherwise payable to 
any authorisê  agent  under the 
Standardised Agency System.

As regards the number of such em
ployees who were given these  incen
tives during te past  three  financial 
years, the information is being collect
ed and will be laid on the Table f the 
House.

Contribution made  by  Nationalised 
Banks in Himachal Pradesh

7418.  PROF.   NARAIN   CHAN 
PARASHAR: Will  the  Minister of

FINANCE be pleased to state what is 
the  contribution  made  by  the 
nationalised  banks  in  Himachal
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N
Pradesh in the field 0f (0 assistance to 
agriculturists (ii) loans to young entre
preneurs in industry (iii)  educated 
unemployed for setting up Small Scale 
Industries (iv) trade and business for 
each one of the  nationalised  banks 
having its branches in H.P.

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): The data in 
the manner called for in the question 
are not available.  However, advances 
made by  Public  Sector  Banks to 
various Priority Sectors in the State of 
Himachal  Pradesh as on last Friday 
of une, 1979 are as under:—

No. of   Balance 
Borrowal  Outstand- 
Accounts ing (Amt.

in lakhs)

(i'i  K-jriculturr . 40*50 886

(2) Retail Trade 7600 39

(3) Small Business 3680 73

(4) Professional   and 
Self Employed 3622 56

(5) Education  . 5* a

(6) Small Scale Ind
ustries 2964 625

(7) Transport Opera
tors 679 2 75

Total   Priority  Sector 
Advances 66755  23*5

Total   Advances 
by Public  Sector 
Banks  in  Hima
chal Pradesh 3690

Percentage   of 
Priority   A Iv vi
ces in the State 62 6

Export of Cotton

7419.  SHRI CHAN RABHAN ATH- 
ARE PATIL:  Will the Minister of
COMMERCE be pleased to state:

(a)  how  much  quantity  of  long 
staple and short  staple  cotton has

been exported from each State during 
the last three years;

(b) the total quantity of cotton pro 
cured under the Maharashtra Cotton 
Monopoly Procurement Scheme and thi 
quantity  purchased by the National 
Textile Corporation;

(c) reason as to why the National 
Textile Corporation has not purchased 
the majority quantity of cotton pro
cured by the Maharashtra Government 
under the Cotton  Monopoly Procure- 
ment Scheme; and

(d) what is the total production of 
cotton in each State

THE MINISTER OF  COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) The in
formation is being collected and will 
r>o îd on the Table of the House.

(b) 48.14 lakh  quintals and 83.81 
lakh quintals of kapas were procured 
under  the  Maharashtra  Monopoly 
Procurement Scheme during the years
1978-79  and   1979-80  respectively. 
(Monopoly scheme had been suspended 
during  1977-78 season and restored 
half way through 1978-79  season). 
The National Textile Corporation pur
chased following  quantities from the 
Maharashtra State  Cooperative Mar
keting Federation;

Sales of 197R-79 crop 2,33,409, bales

Sa’cs of 1970-80 crop
upto 30-6-80 2,25,098 ba rs

(c) As a matter of policy the Natio
nal Textile Corp. purchases bulk of the 
requirement from  publiccooperative 

sector. The quantities purchased from 
the Maharashtra State  Cooperative 

Marketing Federation are based on the 
requirements of the National  Textile 
Corporation mills for the varieties of 
cotton marketed und>*r that scheme.

(d) The  estimated  production of 
cotton in each of the cotton  growing
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States during the cotton seasons 1977- 
78 and 1978-79 is as under::—

Name of State Production in ooo
hale o'' 170 Kgs. 
each.

>977-7 1978-79

Andla Pradesh 217 0 347 0

Gujarat 1941 8 2IO I -2

Hai van a  . 4640  603 0

Karnataka 801 7
r a

822 7

Madhya Pradesh
•

299 2 297-o

Maharashtra 1263.4 1317-1

Punjab U24 O 1325.0

Rajasthan 452 4 5C9 9

Tanii' Nadu 538 I 495 7

Others 41 0 48 7

T o t a l
7243 4 7927-3

Statewise production figures of cotton 
for 1979-80 cotton season have not yet 
become available.  However, the total 
production of cothton during 1979-80 
cotton season is  estimated at 78.50 
lakh bales.

Lime-Stone in Rajasthan

7420. SHRI BHEEKHA BHAI: Will 
the Minister of STEEL AN MINES 
be pleased to state:

(a) what is the  quantum of lime
stone found in ungarpur  Banswara 
and Udaipur districts of Rajasthan;

(b) whether any exploration tests or 
surveys have been conducted; and

(c) whether it Is a fact Tnhwara in 
Banswara and Chikhli Sabla in un-

garpur district have to be srid hug* 
deposits of lime stone

THE MINISTER OF  COMMERCE 
AN STEEL  AN  MINES  (SIIRI 
PRANAB  MUKHUREE):  (a)  Re
serves of Limestone estimated include 
30 million tonnes in  ungarpur, 75 
million tonnes in  Banswara and 831 
million tonnes in Udaipur istricts.

(b)   and (c).  Yes,  Sir.  Geological 
Survey of India conducted exploration 
for Limestone in Khamera and Bhon- 
gra areas in Banswara istrict and at 
Chanderia in Udaipur istrict. State 
epartment of  Mines and  Geology 
Rajasthan conducted investigation for 
Limestone in Talwara area in Bans
wara istrict,  Manderia and arauli 
areas in Udaipur istrict and in Sabla 
and Loharia areas in ungarpur is
trict, Estimated reserves of Limestone 
at   Talwara   (Banswara  istrict) 
are 25 million tonnes and that of 
Sabla  and  Loharia,  ( ungarpur 
istrict) are 30 million tonnes.

C.B I. Inquiry Regarding Purchase of 
Papers by I T  C.

7421.  SHRI RASA BEHARI BEHRA: 
Will the Minister of  TOURISM AN 
CIVIL AVIATION be pleased to state:

(a) whether a C.B.I.  Inquiry  was 
made regarding  purchases of palmet 
brand paper by I.T..C.  (India Tou
rism evelopment Corporation) in the 
year 1977-7-8 or 1978-79; and

(b) if so, what was  the  outcome 
thereof am! what  action was taken 
thereon

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AN CIVIL 
AVIATION  (SHRI   CHAN ULAL 
CHAN RAKAR): (a) Yes, Sir.

(b)   The matter is still under consi
deration of the IT C managtment
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evelopment of Birth Place of Vidya- 
pati and other places

7422. SHRI  BHOGEN RA  HA: 
Will the Minister of TOURISM AN 
'CIVIL AVIATION be pleased to stete:

(a) wheter it is a fact that Bisfi, the 
birth place of Vidyapati, Kalva (Kal- 
yaneshwar) the ancient gate of Mithila 
Bisoul (the place where Rama and 
Lakshman led by Vishwamitra  had 
their temporary abode)  Girijasthan. 
where Rama and Sita first saw each 
other, Balirajgarh, where second cen
tury articles have already been recov
ered in Madhubani district and Ahil- 
yashram and  Goutamkund  in  ar- 
bhanga district in Bihar are places of 
pilgrimage for millions of people each 
year.

(b) if so, whether it is proposed to 
develop them as tourist centres; and

(c) if not, the reasons therefor

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AN CIVIL 
AVIATION  (SHRI   CHAN ULAL 
CHAN RAKAR): (a) places referred 

to in the Question are primarily  of 
interest to  domestic  tourists and 
attract local pilgrims.

(b)  and (c). As per the broad divi
sion of responsibilities  between the 
Centre and  State  Governments for 
development of places of tourist inte
rest, the  development of such places 
falls within the purview of the Stale 
Government.

Concessions to Government  Servants
for visit to Nepal when on L.T.C.

7423. SHRI  CHINTAMANI  ENA: 
Will the Minister of TOURISM AN 
CIVIL AVIATION  be  pleased  to
state:

(a) whether it is a fact that LTC is 
allowed to Government servants once 
in four years;

(b) if so, do Government propose in 
consultation with the Finance Ministry 

t0 extend the facility to visit Nepal or 
other neighbouring countries; and

(c)  if notf do the Tourism Ministry 
propose to give some  concessions 1o 
the Government servants for visiting 
Nepal so that they may also take the 
advantage of tile; LTC

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AN CIVIL 
AVIATION  (SHRI   CHAN ULAL 
CHAN RAKAR): (a) LTC is allowed 
to Central Government employees once 
in a block of four years to visit any 
place in India.

(b) There is no such pr00sal under 
consideration of the  epartment  in 
Personnel  and  Administartive  Re
forms of the Union Home Ministry as 
the LTC admissible once in a block 
of four years is available only  for 
visiting a place in India and not pla
ces outside.

(c) No, Sir.

Contracts awarded by  Chairman  of 
IT..C.

7424. SHRI RASA BEHARI BEHRA: 
Will the Minister of TOURISM AN 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that several 
construction and material supply con
tracts have been awarded  by  the 
Chairman of India Tourism evelop
ment Corporation during 1978-79 and
1979-80 without calling for tenders; 
and

(b) if so, details of such contract 
and reasons for such deals

THE MINISTER OF STATE IN THE 
MINISTRY  OF  TOURISM  AN 
CIVIL AVIATION. (SHRI CHAN U
LAL CHAN RAKAR) (a) No, Sir.

(b) oes not arise.

PITTS-2 Aeroplanes brought into India

7425. SHRI RAM VILAS PASWAN: 

Will the Minister of TOURISM AN 
CIVIL AVIATION be pleased t0 state:

(a) the number of Pitts-2 aeroplanes 
imported during the last five years;

(b) the persons in  whose  names 
these were imported into India;

(c) in whose names their  import 
licences were issued and who paid 
duty thereon; and
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(d)  the names of prrtiespersons 
who paid their cost and whether it 
was paid in cash or through cheques

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AN CIVIL 
AVIATION  (SHRI  CHAN ULAL 
CHAN RAKAR): (a) One.

(b) Ms. Thomas Mouget & Com
pany (India) Ltd., Calcutta.

(c) and d̂). Information is  being 
collected and will be placed on the 
Table of the Sabha.

Inlay work in stone

742G. SHRI  CHINTAMANI  ENA: 
Wiii the Minister of CUMMiiihUiii be 
pleased to sUte:

(a) whether Government are aware 
of the centuries old famous art of in
lay work in stone, which is wither
ing away;

(b) whether it is a fact that ths 
art does not enjoy Government pat
ronage; and

(c) whether there is any  scheme 
under Government’s consideration  to 
save this art from going into oblivion

THE MINISTER, OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
. R. ANSARI): (a) Government are 
aware of the art of  inlay work  in 
stone.

(b) No, Sir.

(c) The All India Handicrafts Boa
rd is considering training schemes for 
stone craft including inlay work iu 
stone.

Import at cost of indigenous industry

7427. SHRI MOOL CHAN AGA: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether  Government's  atten
tion has been  drawn to  the  item 

under the caption Imports at cost -f 
Indigenous industry’ column on page 
1085 of Economic and Political Week
ly dated 28th une, 1980 and if so, 
the reaction of Government thereto;

(b) whether large and small scale 
industries engaged in the manufac
ture of textile and jute  machinery 
and parts thereof will receive a major 
economic setback as a result thereof; 
and

(c) the names of the  industries 
given permission to import the ma
chinery indicating the value thereof 
and the dates when they were allow
ed and n what grounds

THE MINISTER OF COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE); (a) to (c). 
The article under the caption Imports 
at cost of Indigenous Industry’ which 
had appeared in the Economic and 
Political Weekly on 26th une, 1980 
has come to the notice of the Gover
nment. The other information sought 
by the Member is being collected and 
will be laid on the Table of the House.

Large scale corruption in marketing 
and redistribution of cloth manufac

tured by N.T.C.

7428. SHRI K.  M.  MA HUKAR: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether cases have come to the 
notice of Government to indicate, that 
large scale corruption is prevailing in 
marketing and public distribution sys
tem of the National Textile Corpora
tion manufactured cloth;

(b) whether it is also a fact that 
cloth manufactured by the N.T.C. as
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controlled cloth does not reach the 
poor and goes in transit to the black 
market; and

(c) if so, action taken thereon

THE MINISTER OF  COMMERCE 

AN STEEL  AN  MINES  (SHRI 
PRANAB MUKHER EE):  (a). No,
Sir

(b)   and (c). Government has no 
such information. The distribution of 
controlled cloth produced by N. T. C. 
and other mills for saie is handled by 
the National Consumers Cooperative 

Federation on the basis of the quota 
allocated by the Textile Commissio
ner, for various states. istribution of 
controlled   cloth   within   the 
State  is  the   responsibility   of 
the State Governments concerned and 
guidelines have been sent to them for 
sale of controlled cloth in a regulated 
manner so that it reaches the vulner

able sections of the society.

Tea Gardens in West Bengal

7429.  SHRI PIUS TIRKEY: Will the 
Minister of COMMERCE be pleased 
to state:

(a) the quantity of tea to be pr>- 
duced from tea gardens in West Ben
gal State;

(b) the number of tea gardens in 
West Bengal State;

(c) number of persons to be emp
loyed in different jobs in Tea Indus
try; and

(d) the steps  taken  by  Govern
ment to make better procurement of 
tea in West Bengal State

THE MINISTER OF COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE):  (a)  The
production of tea in West Bengal in
1979  is provisionally placed at 123.08 
M. kgs. Considering the production 

trend upto une, 1980 and subject to 
favourable weather conditions in this

region the production of tea in the 
State during 1980 is expected to be 
higher than in 1979.

(b)  The number of tea gardens in 
West Bengal State during 1979, as 
registered with the Tea Board, is 302.

(c) Estimated average daily number 
of labour employed in Tea Plantations 
in India during 1977 was 788,673. It 
is  expected that  employment  of 
labour in Tea Plantations in  Indn 
will increase in subsequent years.

(d) It is the responsibility of the 
producers of tea in all states including 
West Bengal to dispose of their crop 
in a manner as would be advanta
geous to them. On an average 47 per 
cent of the tea produced in the state 
of West Bengal is being sold through 
public auctions in India. Producers 
are being informally encouraged by 
the  Government to send more and 
more teas to the public auctions where 
Government  agencies  like  TTCi 
NCCF and  NAFE  are  operating 
along with the private  traders 101 
procurement of teas required by them

Relation of Price of Cloth with 

Cotton of various Varieties

7430.  SHRI   CHAN RA   BHAN 
ATHARE PATIL: Will the Minister of 

COMMERCE be pleased to state:

(a) whether Government have fix
ed any relation of the price of cloth 
with that of cotton of various vari
eties;

(b) if so, the details thereof; and

(c) if not, how  do  Government 
ensure that  the cotton growers get 
adequate price of their produce when 
the prices of cloth soar very high or 
these are fixed at a high level

THE MINISTER OF COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB  MUKHER EE):  (a) No,
Sir.

(b) oes not arise.
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(c)   With a view to protect the in
terests of cotton growers, Government 
announces the minimum support price 
of kapas every season. If the market 
prices of kapas tend to fall below the 
support prices fixed by the Govt, it is 
the responsibility of the Cotton Cor
poration of India to effect purchases 
as a part of the price support opera
tion. The market prices of kapas of 
fair average quality have been ruling 
throughout the  season  well  above 
the minimum support prices fixed by 
the Government.

The price movement in textiles is 
conditioned by a multiplicity of fact
ors including costs of inputs as well 
as overall demand and suply condition. 
Price of raw coton reflects the cost of 
one, although a major input; a per
fect linkage, therefore, between raw 
cotton prices and the price of finished 
goods is not possible. However, the 
price situation of kapas is kept under 
constant  review by  Government to 
ensure that cotton growers’ interests 
are adequately safeguarded.

Agreement of Private Company with 

Soviet Firm to Manufacture  Equip
ment needed by Public Sector  Steel 

Plant

7431.  SHRI R. L. BHATIA:  Will
the Minister of STEEL AN MINES 
be pleasê to state:

(a) whether an agreement has been 
signed by a Soviet firm with a private 
company  at  Bhilai t0 manufacture 
equipment  needed  by public sector 
steel plant;

(b) whether Soviet firm will also 
provide modern  technology  in this 
regard; and

(c) if so, details thereof

THE MINISTER OF COMMERCE 
AN STEEL  AN  MINES  (SHRI 
PRANAB  MUKHEREE)':  (a) and
(b). Yes, Sir.

(c)   Ms. Simplex Engineering and 
Foundry Works have signed an agree- 
mpnt  with  Ms.  Tiapromexport,

Moscow  for  manufacturing  slag 
granulation plant at blast furnace No. 
7 cast  house on turn-key  basis for 
Bhilai Steel Plant. According to thi* 
agreement, Ms. Simplex Engineering 
and Foundry Works will manufacture 
the equipment as per drawings to be 
supplied by Ms. Tiapromexport and 
Ms  Tiapromexport  will  provide 
modern technology  in this  regard. 
M s. Tiapromexport will give manu
facturing  drawings  for  supply  of 
equipment which cannot be manufac. 
tured  in India  and supervise  the 
erection and  commissioning  of the 
plant for which they will undertake 
total  guarantee  for  its  successful 
operation. Ms.  Simplex Engineering 
and Foundry Works will manufacture 
the equipment which can be manu
factured in India.  They will also do 
the structurals including civil work, 
erection and  commissioning  of the 
plant as per the Soviet technology.

Nationalisation of  Textile  Mills i* 
Maharashtra

7432. SHRI  BALASAHEB  VIKHE 
PATIL:

SHRI C. B. ATHARE PATIL:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether the  Central Govern
ment had received from the Govern
ment of Maharashtra proposal to na
tionalise some of the textile mills in 
that State;

(b) what is the present position in 
this regard; and

(c) when Government  are nation
alising  the  above-mentioned textile 
mills  or  are  authorising the State 
Government  to  nationalise  these 
mills

THE MINISTER OF COMMERCE 
AN STEEL  AN MINES  (SHRI 
PRANAB MUKHEREE):  (a) Yes,
Sir.
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(b)   and (c).  The various aspects 
of the  maitter are  presently under 
examination by the Central Govern
ment.

Mechanised Match  Sector

7433. SHRI S. A. ORAI SABAS-
TIAN:  Will  the   Minister  of
FINANCE be pleased to state:

(a) the reasons  for  not widening 

the  term  mechanised  sector  of 
safety-match industry in view of the 
fact that excluding dipping of splints 
and  filling  of boxes, all other pro
cesses of production  are mechanised 
in  the  so-called  non-mechanised 
middle-sector; and

(b) the steps being taken to ensure 
that the non-mechanised  sector  re
mains really  non-mechanised sector 
and not merely on paper

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE   (SHRI 
MAGANBHAI BAROT): (a) and (b). 
The  term mechanised  sector or 
non.mechanised sector’ has not been 
used as such in the notification pres
cribing rates of  excise  duty for 
matches.  The excise duty differential 
is based upon the power criterion. If 
no power is used in the  process  of
dipping  of splints in the composi
tion  for  match  heads  and  for
filling of boxes with  matches,  the 
matches are deemed  to have  been 
produced without  the aid of  power 
and thus qualify for the lower rate 
of excise duty, irrespective of whether 
power is used in any other process 
of match making.  The   need  for
prohibiting use of  power in  any 
process, other than dipping and box- 
filling, for the purposes of duty con
cession has not arisen so flar.

Recommendations of Pay  Anomalies 
Committee of A4sam

7434. SHRI A OY BISWAS:   Will

the Minister of FINANCE be pleased
to state:

(a)   whether the Assam Government 
have set up any Pay Anomalies Com

mittee for the removal of anomalies 
in pay scales arising out 0f the recom
mendations of Pay Commission 1973;

(b) whether Government have fully 
removed the anomalies in pay scales 
as per recommendations  of the Pay 
Anomalies Committee; and

(c) if not, what steps Government 
propose t0 implement the recommen
dations of Pay Anomalies Committee

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT):   (a)  A

committee was set up by the  Gov
ernment of Assam on the 1st  une. 
1978  to  examine  representations 
from  Service  Associations  about 
anomalies in pay-scales prescribed by 
the State Government on the basis 
of the recommendations of the 1973 
Pay Commission.

(b)   and (c). Some of the recommen
dations of the Committee have been 
implemented 'by the! Government of 
Assam.  The remaining recommenda
tions are under examination by ihe 
State Government and  a decision is 
expected shortly.

Pay Commission fop State  Govern
ment Employees of Assam

7435. SHRi A OY BISWAS:   Will
the Minister of FINANCE be pleased 
to state:

(a) whether the Assam Government 
have set up  a  Pay Commission for 
State Government Employees;

(b)  if so, what are the terms of 

reference of the Pay Commission;

(c) whether the Assam State Gov
ernment Employees Federation has 

raised objections as regards the terms 
of reference of Pay Commission; and

(d) if so, what objections they have 
raised and the reaction of Government 

thereto
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THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a) Yes, Sir.

(b) The terms of reference of the 
Pay Commission are as follows:

1. To examine the principles which 
should govern the  structure  and 
emoluments and conditions of service 
of the State Government employees,

2. To examine  and  recommend 
changes in the structure and emolu
ments and conditions  of service of 
different classes of State  Govern
ment employees which are desirable 
and feasible, keeping in view  the 
historical background, the economic 
conditions in the courtiry and the 
State the implications and require
ments  of  development  planning, 
additional resources for  investment 
against the expending requirement 
of employment in the State, finan
cial position of the State  and all 
other relevent factors,

3. to suggest reorganisation of the 
existing services with  a view to 

rationalisation of workload and effi
ciency,

4. to examine the existing ameni

ties and facilities etc., given to the 
State Government employees such as 
dcath-cum-retirement benefits, special 
pay. compensatory allowance, medi
cal benefits, T.A. daily  allowance, 
etc. and to make such recommenda
tions as are considered  desirable 
and feasible,

5. to examine  and  suggest the 
principles lo be followed in granting 
relief due to increase  in consumer 
price index  to the  State Govern
ment pensioners and

6- to examine such other connec
ted and incidental questions as may 
he referred to the Commission by the 
Government.

(c) and (d). The Federation has not 
raised any objection to the terms of 
Terence of the  Pay  Commission.

However, they have demanded that the 
terms of reference should include the 
need-based minimum wage formula as 
per V International  Labour  Confe
rence as the basic principle for deter
mination of pay structures and inclu
sion of a representative of the  Fede
ration in the Pay Commission.  The 
Federation has also demanded settle
ment of the Price Index ispute as 
well as removal of pay scale anomali
es arising out of 1973 Pay Commission 

Report before  consideration  of the 
terms of reference by the Present Pay 
Commission.  The State  Government 
has replied  to  the  Federation  that 
the terms of reference  of the Pay 
Commission are wide enough to consi
der the demand for any   minimum
wage formula  and that  it is not
necessary to include this as a sepa
rate terms of reference.   Regarding 
inclusion  of a representative in  the 
Pay  Commission,  the State Govern
ment does not consider this necessary, 
as the Service Associations will have 
ample scope for  submission of  their 
view points before the Pay  Commi
ssion.  The State  Government  also 
considers that the terms of  reference 
are wide enough to cover the issue of 
revised Price Index  also.  The Ano
malies  Committee’s Report  is being
processed  separately  and  the State 
Government has  already  announced 
its decision on some recommendations 
of the Anomalies Committee.  The 
decisions nn the remaining recommen
dations are likely to be taken shortly. 
The Pay Commission  will no doubt 
take into consideration the  Govern
ment decisions on the recommenda
tions of the Anomalies Committee.

earness Allowance to  Assam State 

Government Employees

7436. SHRI A OY BISWAS:   Will
the Minister of FINANCE  be pleased 

to state:

(a)   whether the State Government 
of Assair. employees are getting the 
earness Allowances at par with the 
Central Government employees;
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(c)   whether  the Central Govern
ment have any proposal to grant the 
earness  Allowances  to the Assam 
State Government employees at par 
with the  Central  Government em
ployees’ rate

THE EPUTY MINISTER IN  THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT);  (a) No. Sir.

(b) The  Government of Assam  is 
following its own pattern of grant of 
dearness allowances to its employees. 
The matter has been referred to the 
Pay Commission set up by  the State 
Government.

(c) The policy of the Central Gov
ernment has consistently  been that 
it is for the State Governments them
selves to take a decision on dearness 
allowance payable to their employees 
having due regard  to their resources 
position, the requirements for develop
mental outlays and other relevant fac
tors.  No Central assistance  is given 
to State Governments for this purpose. 
The matter was also examined by the 
7th Finance Commission.  The Com
mission has observed that it cannot 
suggest, as an absolute principle, that 
there should be parity  between the 
emoluments paid to the State and the 
Central employees..  It has further 

observed that the obvious  reason is 
that the States, as autonomous bodies, 
have to determine matters relating to 
emoluments of their employees in ac
cordance with the circumstances pre
vailing in each State, e.g. its financial 
position, costs of living and the com
parative position of employees in the 
neighbouring States as also the resource 
situation, demands on the resources for 
the development Plans and the needs 
of maintaining harmonious  relations 
with the employees. The policy of the
Government of India confirms to the 
observations  of  the  7th  Finance 
-Commission.

7437.  SHRI RAM LAL RAHI: Will 
the Minister of TOURISM AN CIVIL 
AVAITION be pleased to state:

(a) whether it is a fact  that the 
contract for the sale of air tickets is 
given only t0 the retired high officials 
of the Indian Air Lines and the Air 
India;

(b) if so, the number of such re
tired officials engaged in the sale of 
air tickets in the country; and

(c) whether Government propose 1o 
bring about a change in this practice 
and if so, the outline thereof

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AN CIVIL 
AVIATION   (SHRI   CHAN ULAL 
CHAN RAKAR):  (a). No, Sir,

(b) and (c). o not arise.
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...,... saaetiOBfd ~ .aep.a1 Baral 
BaBka &o SlaaU Eatrepreaeaq Ill 

OriSSa 

'1439. DR. KRUPASlNDHU BHOI: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the amount of loan sanctioned 
by the Regional Rural Banks in Ori3sa 
to small entrepreneurs during the last 
two years; 

(b) whether Government have 
made any assessment that 5uch Banits 

have served the purpose for whictt 
these were set up; 

(c) whether Government propose to 
merae these Banks with various 
nationalised banks; and 

(d) if so, the details thereof? 

THE DEPUTY MINIST!:lt 1N THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAl BAROT): (a} The in-
formation r l ti~ to loans and ad-
vances granted by the Regional Rural 
Banks in Orissa to major categories of 
borrowers durin& the last two years is 
given below;-

Loans ant! Advances <lulltanding as at end of 1978 and 1979 

1. S:nall/marginal rarmcrs and landless labourers. 

~ Rural artillanll, small tradtrs, .elf employed 
persons and othen. 

3· Consumption loan• 

IU. in laklu 

~------.... 
No of. Amount No. or Amoun! 
Accounts Accounta 

129727 882.Bg 

241).66 

6og 0.99 

9b73S 

lfi.t.B 'l.ll 

----------- ------
•58397 1130·54 

·--· --· ··---··-------
(b) A review committee set up under 
the Chairmanship of Prof. M. L. Dant-
wala to evaluate the performance of 
Regional Rura} Banks observed that 
within a short span of time the Regio-
nal Rural Banks had demonstrated 
their capability to serve the purpose 
for which they were set up. 

(c) and (d). There is no proposal 
under consideration to merge the 
Regional Rural Banks with nationalised 
banks. · 

Export of , Tea to Sri Lanka 

7440. SHRI ·PlUS TIRKEY: Will 

the Minister of COMMERCE be pleased 
to state: 

b (a) whether Sri Lanka Government 
as shown any interest to import tea 
trom South India· • 
18':lt IUl-.'1. 

(b) if so, the details in this regard; 
and 

(c) how much forei&n exchange 
will be earned by Government by ex-
porting tea to Sri Lanka? 

THE MINISTE:Jt OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a)· No 
specific propOSal has been received 
from Sbri Lanka Government in this 
respect. 

(b) and (c). Do not arise. 

RiSe In Export Price of Tea 

7441. SHRI PIUS TIRKY: Will 

the Minister o! COMMFltCE be pleased 
to state: 

(a) whether tea companies have 
raised the prices of export quality of 
tea recently; and 
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(b)  if so, the details  in this re
gard

THE MINISTER  OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB  MUKHEREE):  (a)  and
(b). The unit export price of tea from 
India varies from company to company 
and even from consignment  to  con
signment within  the same company 
depending largely on type and quality 
of tea exported. The unit export price 
of tea from India for all exporters for 
the month of une 1980 provisionally 
averaged to R-s. 19.58 per kg. as against 
Rs. 17.17 per  kg.  during  the  same 
month last year.

Export of Coffee

7442.   SHRI  PIUS  TIRKEY: Will

the Minister of COMMERCE be pleased 

to state:

(a) the names of the countries to 
which coffee is exported;

(b) whether  India  has  recently 
raised the prices of coffee for export
ing to other countries; and

(c) if so, the details in this regard

THE MINISTER  OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE);   (a') India 
exports coffee to most of  the  coffee 
consuming countries in the world like 
USA, West European countries, USSR 
and other East European  countries, 
apan, Austriala, Gulf countries etc.

(b) No, Sir.

(c) oes not arise.

Pending Cases of Income-tax Arrears

7443.   PROF.  NARAIN  CHAN 
PARASHAR:  Will  the  Minister of
FINANCE be pleased to refer to  the 
reply given to the Unstarred Question 
No. 3003 on 4th uly, 1980 regarding 
pending cases of  income-tax arrears 
and state:

(a)  the names of such parties whose 
income-tax arrears are of Rs. 10 lakhs 
each fbr over 10 years;

(b) the reasons for non-realisation 
of 'these amounts by Government;

(c) whether some of these parties 
have filed appeals in courts for exces
sive assessment; and

(d) the dates on which each one 
of these appeals has been filed, along 
with the steps taken by Government 
to get them settled in each case

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI  BAROT);  (a)  The
names of 101 such persons identified 

with reference to the information pre
sently available in the irectorate of 
Recovery is given in the Statement 
annexed.

(b) These demands remain outstand
ing for several reasons,  in many of 
these cases, there are no assets from 
which  recovery  of taxes  could be 
effected; in such cases, proposals  for 
writing off the arrears are at different 
stages of consideration.  The list in
cludes some cases of companies which 
have gone into  liquidation and the 
departmental claims are pending before 
the liquidator.  In a few  cases, pro
ceedings are pending before the Settle
ment  Commission.  In a few  other 
case, the demands  are not final  as 
appeals or references are pending be
fore Appellate AuthoritiesCourts.  In 
some cases,  action  for collectionre
covery of taxes initiated by or at the 
instance of the epartment are pend
ing at different stages.

(c) Yes, Sir.

(d) The details required in this par* 
of the  question in respect of cases 

covered by part (c) of the quest;on are 
being collected and will be laid on  the 
Table of the House as soon as possible-

Statement

S. No.   Name of the assessee

1 2

1. Sh. R. K. Patel.

2. B. R. Sons Ltd.
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3. Ram Kumar Morarka.

4. Chunilal Mehta.

5. Renvick & Co. Pvt. Ltd.

0. LH of Shri Govindram Sak- 
saria.

7. LH of Bai  Basantibai.  G. 
Saksari.

8. Shri . N. Shroff.

9. Ms. Mahalaxmi Transport Co. 
Ltd.

10. Late Shri C. C. esai.

11. Shri A. S. ixit Wardha.

12. R. iH. Baldota.

13. Syed Mustafa Syed Murtaa.

14. Shri Hariram Ramanand.

13. Ganesh Narain Onkarmal.

10. Kedar Nath Methanand.

17. Shri G. Krishna.

18. Shri K. Vijakumar.

19. Ms. Ashoka Marketing Ltd.

20. Ms. Bhagwan ass  Sud and
Sons.    0

21. Late Sh. Roshan Lai.

22. Smt. Krishna Kumar.

23. Shri M. R. hawan.

24. r. . harma Teja.

25. Ms. amkhandi Bros.

26. Late Shri  S.  Channaih LR 
Smt. Premeela Krishna.

27. New Bhopal Textile Mills Ltd.

28. Ms. Sayyad A. M. Viarally.

29. Ms. T. M. Haji Abdul Rahim 
Saheb & Sons.

30. Ms. Madhusudan Gordhandas 
& Co.

31. Shri . K. Katakia.

32. Late Shri Prem Nath.

33. Ms. Parts  Services  (India) 
Ltd.

34. Ms. Bhartia Steel & Engg. Co. 
Pvt. Ltd.

1 2

35. Shri S. P. etia & Mrs. Cham- 
palal atia.

36. Ms. S. B. Trading Co.  (P> 
Ltd.

37. Ms. S. B. Industrial ev. (P) 
Ltd.

38. Ms. R. S. More Ltd.

39. Ms. Ahuja Construction  Co. 
(P) Ltd.

40. Ms. Hanuman Foundry Ltd.

41. Ms. General ealers (P) Ltd.

42. Ms. Bramhaputra Tea Co. Ltd.

43. Ms, Assam Bengal Cement Co.
Ltd.   b

44. Ms. F & C Osier (India) Ltd.

45. Ms. ohn Mills & Co.

46. S. N. Bagla (HUF).

47. R. P. Bagla (HUF).

48. R. S. Capt. Kirpa Ram.

49. Shri M. R. Pratap (HUF).

50. Ms. uduwala & Co. Bhilwara.

51. Shri Eligh Espharia hirad.

52. Lachman as Ram Chand.

53. Late Shri K. M. Modi.

54. Ms. Mahal Pictures Pvt. Ltd.

55. Shri Bhikku Lai Aggarwal.

56. Sardar Sewa Singh.

57. Late A. Thangalkunju.

58. Late Shri Narsinghdas Mor.

59. Late Shri Fatehchand Mor.

60. Shri Ram Narain Mor.

61. Shri Chandra Kant Mor.

62. . C. himan & Bros (P) Ltd.

63. National Cotton Mills Ltd.

64. Kalimpong Properties Ltd.

65. Carew and Co. Ltd.

66. Sarajuddin Batley.

67. Raibahadur Hardutrai Moti Lai 
Chamaria.

68. Nursing & Co.

69. Ms. Ladha Singh Bedi.
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70. Ms. Taliapara Tea Co. Ltd.

71. Lalla Gurusaran Lall.

72. Ms. harkhand Mines & Induŝ 

tries Ltd.

73. Smt. Angori Singhi.

74. Mahabir Prasad Poddar (HUF).

75. Ms. Petrakola Tea Co. Ltd. 
(Now Patrakola Tea & Indus

tries Ltd.)

76. Indian Rubber Mfg. Co. Ltd.

77. Ms. Hindustan General Agen

cies.

78. Ms. Edison Electric & Engg. 
Co. P. Ltd.

79. The Northbrook ute Co. Ltd.

80. Clive Mills Co. Ltd.

81. Ms. aiswal Engg. Co.

82. Ms.  Kirodimal  Lahoriwalla 
( eed).

83. Shri Kissanlal Gupta.

84. Mrs. Mahasi Ray & Ors. LR 
of Late M. C. Ray.

85. Ms. Moon Mills Ltd.

86. Chandpur ute Co. Ltd.

87. North Bengal Sugar Mills Co. 
(P) Ltd.

88. Ms. Kanoria Industries Ltd.

89. Shri ewoodayal Kothari.

90. Sh. Gangadas Binani.

91. Ms. Gulab Chand hanraj.

92. Ms. Laduram Taparia.

93. Ms. Oriental Rubber Works.

94. Ram Chander K&rnani.

95. Ms. Bhagwandas Madan Lai.

96. Shi Gowaldas Mundra.

1 2

97. Sh. Haridas Mundra.

98. Ram Nath Bajoria.

99. Maharaja S. C. Nandi.

100. Ms. S. B. Gopal as Haridas.

101. A jit Chandra Sen Gupta ( e
ceased).

Income-tax Arrears

7444.  KUMARI  KAMLA KUMARI: 
Will the  Minister of FINANCE be 
pleased to state;

(a) the names of first ten persons 
in the country  who  have paid the 
maximum income-tax in 1979-80; and

(b) the names of the first tern per
sons against  whom  the  maximum 
income-tax is pending for 1979-80

THE EPUTY MINISTER IN THE 

MINISTRY OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) Informa
tion regarding name9 of first 10 per
sons  in the country, persons being 

taken to mean persons as defined  in 
Section 2(31) of the Income-tax Act, 
selected on the basis of income-tax, in
cluding advance tax, self-assessment 

tax and tax. if any,  paid on regular 
assessment in  respect of the assess
ment year 1979-80 is being collected 
and will be laid on the Table of the 
House as soon as possible.

(b)   A list showing the names of the 
first 10 persons  against whom  the 
maximum  income-tax  demand had 

been raised and was outstanding as on 
31.3.1980 is  given  in the statement 

annexed.  The  statement also shows 

the demand that is actually in arrears 
and the demand that has not  fallen 
due for collection.
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si.
No.

Name of Assessee emand as on 31-3-1980

Income   Income-   Aggregate

tax in   tax not   demand
arrears   fallen due   outstan-

for collec-  ding as 

tion   on 31-3- 
1980

3(a)   3(b) 3(c)

1.  I.B.M. World Trade Corporation

2.  Shri Haridas Mundra  . . . .

3.  Bharat Steel Tubes Ltd .   .

4.  Ms Oriental Fire & General Insurance Co.  .

5.  r. . harma Teja. . . . . . .

6.  Ms .K. Synthetics Ltd.......................................

7.  Ms R.B. Shrccram urga Prasad & F.M. (Export)

8.  Ms Modi Pon Ltd.  . . . . . .

9.  Ms British India Corporation.......................................

10.  Ms Indian Explosives Ltd. •   •

— 1059-38 1059 38

839-Go - 839 60

- 648-31 648-3*

- 550-73 55 * 73

530 54 - 530-54

237-04 136-70 373*74

234 28 2481 259 09

38 01 303 12 341 *3

243-3* 84-07  327-38

— 322-42 322-42

Note : This list does not include the names of the banking companies, information relating 
to which is not to be disclosed in terms of Notification No. 2048 dated 23rd May, 1965-

Export of Iron Ore from Haldia 
Complex

7445.  SHRI SATYAGOPAL MISRA: 
Will the Minister of COMMEiRCE be 
be pleased to state what i9 the position 
(in details) of the export of iron ore 
from the iron ore berth of the Haldia 
ock Complex

THE MINISTER  OF  COMMERCE 
AN  STEEL AN  MINES  (SHRI 
PRANAB  MUKHEREE):  The  ore
handling plant at Haldia dock became 
operational in 1977. The details of ex
ports are as under:—

Year

1977-78

1978-79
1979-80

Qty. in lakh tonnes

1.33
0.96
0.88

Fall in Production of Crude   Mica

7446.  SHRI RAM SWAROOP tAM: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government are aware 
that there has been a steep fall in the 
production of crude mica from 32000 
tonnes to mere 8750 tonnes from 1958 
to 1979;

(b) whether  Government  is also 
aware that the production of mica is 
falling at a faster rate recently from 
mere 835 tonnes for the whole coun
try in March 1979 to only 649 tonnes 
in anuary 1980; and

(c) what 9teps have been taken to 
provide  alternative  employment  to 
thousands of workers who'have been 
thrown out of employment in back
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ward areas of Bihar etc., and alter
native work t0 the MITCO which has 
now no work on  account  of  steep 
decline in production

THE MINISTER  OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE); (a) and (b). 
There has been a declining trend in 

production of mica since 1969. Com
plete statistics of actual production in 
a year is. horwever, not available.

(c)   According to the Labour Statis
tics the total number of workers  en
gaged in mica industry  during 1971 
was 29,000.  The level of employment 
has not declined since.  As mica  ex
ports have  shown a gradual increase 
over the last three years, the question 
of alternative  work for MITCO does 
not arise.

Export  of Processed   Mica

7447.  SHRI RAM SWAROOP RAM: 
Will the Minister of COMMERCE be 

pleased to state;

(a) whether  exports of processed 
mica have been reaching the lowest 
ever level quantity-wise; and

(b) what are the quantities of pro
cessed  mica  other  than scrap and 
waste exported in 1970-71 before the 
canalisation through  a public sector 
agency and in 1977-78 separately

THE MINISTER  OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE); (a) No, Sir. 
Exports of processed mica for the last 
three years were;

Year   Quantity   Value

(: 000 tonnes>  (Rs. in crores)

1977-78  14.91   18.75

1978-79  14.67   19.23

1979-80 18.86   23.04

(b'i Export of processed mica  other 
than scrap and waste has been*.

Year Quantity Value

(’ tonnes) (Rs. in crores)

1970-71 7.29 14.63

1977-78 5.13 17.39

Fire in Godown of MITCO at 
Giridih

7448. SHRI RAM SWAROOP RAM: 

SHRI R. L. P. VERMA;

Will the Minister of COMMERCE be 
pleased to state;

(a) what  is  the amount of loss 
which the MITCO suffered due to fire 
in its godowns at Giridih last year;

(b) whether any amount was writ
ten off the account books and what 
amount of money was claimed from 
the Insurance Company and realised; 
and

(c) whether the mica burnt by such 
fire was disposed of by the Insurance 
Company, if disposed of what total 
price it fetched

THE MINISTER  OF  COMMERCE 

AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE); (a) MITCO 
suffered a loss of Rs. 22,10,354- due 
to fire in its Giridih godown last year.

(b) No, Sir. The insurance company 
settled the entire claim for the above 
mentioned amount  after detailed in
vestigations.

(c) Yes, Sir. isposal of the damag
ed mica by  the  insurance  company 
fetched them a sum of Rs. 1,87,000.

Export uty on Fabricated Mi  
Parts

7449. SHRI RAM SWAROOP RAM: 
Will the Minister of COMMERCE be 
pleased to state;

(a)   whether fabricated Mica part 
are subject to export duty of 10 per 
cent ad valorem;
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(b) what is the actual percentage 
of export duty on a Kg. of processed 
Mica (raw Mica) in the terms of con
denser films exported  as fabricated 
mica parts;

(c) is this duty not inhibiting ex
ports of fabricated mica components; 
and

(d) what Government propose  to 
do in the matter

THE MINISTER  OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE);  (a) Yes, 

Sir.

(b) The export duty on three cate
gories of condenser films being export
ed is as given below;

(i) Processed mica  condenser of 
grade No. 2  and  grades  superior 
thereto.—30 per cent ad-valorem.

(ii) Processed mica condenser films 
of all grades other than those speci
fied in S- No. (i) above.—20 per cent 
ad-valorem.

(iiî Fabricated condenser films.— 
10 per cent ad-valorem.

(c) No, Sir.

(d> oes not arise. •

Money invested by L.I.C. and U.T.I. 

in Oil Companies

7450. SHRI ARIF MOH. KHAN: 
Will the Minister of  FINANCE  be 
pleased to state:

(a) the total amount of money in
vested in Oil Companies by the Lilfe 
Insurance  Corporation  and  Unit 
Trust of India till May 1980, respec
tively; and

(b) whether Government are con- 
tempiating a ceiling on such invest
ments; and if so, the reasons thereof

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a) Up  to 
he end of May, 1980. loans totalling

Rs. 205 crores and Rs. 15 crores were 
provided by the L. I. C.  and  the 
U. T. I. respectively to oil companies 
on a short term basis.

(b)   Government have not received 
any further request from  the  oil 
companies and, therefore, the ques
tion of placing a limit does not arise 
at present.

Purchase of aviation fuel by  elhi 
Flying Club

7451.  SHRIMATI KISHORI S1NHA: 
Will the Minister of of  TOURISM 
AN CIVIL AVIATION be  pleased 
to state:

(a) whether the elhi Flying Club 
had bought aviation fuel in a large 
quantity on une 6 or there about;

(b) if so, whether it was ensured 
that it had storage capacity  for  so 
much fuel;

(c) if not, where  was  this  fuel 
stored; and

(d) was the  fuel  supplied at the 
new price that prevailed from une 8 
or at the old price

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U- 
LAL CHAN RAKAR); (a) In une, 
1980 elhi Flying Club had  uplifted 
fuel as under:

2.6.80

7.6.80

8.6.80 

11.6.80 

18.6.80

1000 litres 

4000 litres 

2000 litres 

4000 litres 

5000 litres

(b)  Yes, Sir.

(c)  oes not arise.

(d) There had been no increase in 
the price of aviation tes on 8th une, 
1980.
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Promotion Rule i> SAIL

7452.  SHRI CHAN RA PAL SHAI- 
LANI: Will the Minister of  STEEL 
AN MINES be pleased to state:

(a) whether as per  rules of the 
SAIL, a minimum o!f 3 years of service 
is required on a particular postgrade 
before promotion to higher posts i* 
allowed;

(b) whether such rules have been 
rigidly followed in the past; and

(c) if not, the reasons for devia- 
tionscontraventions

THE MINISTER OF COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB MUKHEREE):  (a)  No,
Sir.

(b) and (c). o not arise.

ecline in price of Raw ute

7453. SHRI CHITTA BASU:   Will
the  Minister  of  COMMERCE  be 
pleased to state:

(a) whether Government are aware 
of the fact that while the prices of 
jute goods generally showed a rise, 
the price of raw jute declined during 
the jute year 1978-79 and 1979-80;

(b) it so, the  reasons  for  this 
obvious paradox; and

(c) steps taken or proposed to be 
taken to correct the situation

TiE MINISTER OF  COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB MUKHER EE): (a)  Yes, 
Sir.

(b)   The chief factors  responsible 
for a depression in price of raw jute 
were the loss in  production due to 
50 day strike in West  Bengal  in
1978-79, coupled with two successive 
bumper crops of about 80 lakh bales

during 1978-79 and 79-80 against the 
normal conaimption by the industry 
of about 72 lakh bales per annum. 
The prices ol jute goods on the other 
hand registered a spurt due to chok
ing of supply lines for exports  on 
account of industrial unrest in Cal
cutta port involving dock labour and 
Bargemen etc., loss of production due 
to strike and power  shortage  and 
consequent panic buying by foreign 
importers to  replenish  their  fast 
dwindling! inventories.

(c)   While . C. I. stepped up the 
procurement of raw jute to support 
prices, Government invoked  Essen
tial Commodities Act to reduce the 
prices of sacking purchased by GS 
&.  At present, the prices of almost 
all varieties of jute goods have dec
lined sharply and to that extent the 
situation has been corrected.

Central Investment in different States

7454. SHRI  CHITTA BASU:  Will
the Minister of FINANCE be pleased 
to lay a statement showing.

(a) the  Central  investments  in 
different States for the last five years 
(State.wise and year-wise);

(b) the total  Central  investment 
during these five years  (State-wise 
and year-wise); and

(c) percentage  of  investment  in 
each State (State-wise  and  year- 
wise)

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a) to (c). 
Presumably the Honourable Member 
desires to know the investment made 
by the Central Government  Public 
Enterprises in different States.  A 
statement indicating the position of 
investment in terms of gross  block 
as it existed at the end of  each of 
the financial years 1974-75 to 1978-79 
is placed below.
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isbursement of Industrial Loans to 
States by I BI

7455. SHRI CHITTA BASU:  Will
the Minister of FINANCE be pleased 
t0 state the industrial evelopment 

Bank of India’s sanctions and dis
bursements  of  Industrial  loans 
to the States for the year 1979-80

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT);

State-wise details of the  amount 
of financial assistance sanctioned and 
disbursed by the Industrial evelop
ment Bank of India during 1979-80 
(uly-une) are given in the enclosed 
Statement.

Statement

Statp-wise details of Financial Assistance* sanctioned and disbursed by the Industrial evelop
ment Bank of India during  1979-80 (uly-une)

(Rs. in crores;

States

1.  Andhra Pradesh

2.  Assam

3.  Bihar

4.  Gujarat

5.  Haryana  .

6.  Himachal Pradesh

7.  ammu & Kashmir

8.  Karnataka

9.  Kerala

10.  Madhya Pradesh

11.  Maharashtra

12.  Manipur  .

13.  Meghalaya 

14' Nagaland 

15-  Orissa 

16.  Punjab 

17-  Rajasthan 

18.  Sikkim 

>9-  Tamil Nadu

20.  Tripura

21.  Uttar Pradesh  .

22.  West Bengal

23-  Union Territories

Amount 

Sanctioned isbursed

Total

58 92 56  55

5  23 3  98

28 5 7 20-44

236 84 94  5

30  9 19 32

7  92 5  79

9  4 7 7  9 

126-25 60  95

5 i  54 26-49

43  73 26 -11

203 04 146-45

0-38 024

 5 7 ’ 0 44

1-35 0 47

26 40 >9’3 0

36-08  31 26

62 91 42-69

0 08 0 23

107-08 77 61

1  12

113-30 56-03

52 83 48-15

33 46 28 5,

1237-98 771 V

•Camprising direct loans (including for exports), underwriting, refinance, bills  rediscount!hr 
and  refinance of export credits.
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Qiota Restrictions imposed by 
Importing Countries

7456.  SHRI CHITTA  BASU:  Will 
the  Minister  of  COMMERCE  be 
pleased to state:

(a) whether it is a   that the 
export of readymade garments from 
the country is facing difficulties due 
to quota restrictions imposed by the 
importing countries;

(b) if so, the facts thereof;

(c) the total export  earnings  by 
garment exports during the last three
years; iil

(d) the names of  the  importing 
countries with the volume of imports 
(country-wise)  and  the  nature  of 
restrictions imposed; and

(e) the steps taken by Government 
to step up the exports

THE MINISTER OF  COMMERCE' 
AN STEEL AN  MINES  (SfTRI 
PRANAB MUKHEREE):  (a)  and
(b). As a measure to safeguard their 
own industry, some of the developed 
countries have entered into bilateral 
agreements with the textile exporting

countries including  India, so as to 
limit the import of textiles into their 
countries.   We  have  such  agree
ments with USA, EEC countries, Nor
way, Swedon, Finland, Austria  and 
•Canada.   Under1 these  agreements 
certain quota levels have been fixed 
for export of certain categories  of 
textiles and garments to these coun
tries.  Our export  of textiles  and 
garments are governed by these agree
ments. Besides, Global restraints on 
some items of textile import are in 
operation in Australia and our exports 
to Australia are also subject to such 
restraints.

(c) Total  export  earnings  from 
cotton garments during the last three 
years are:—

1977-78   —Rs. 250.66   Crores

1978-79   —Rs. 329.23   Crores

1979-80   —Rs. 338.39   Crores

(d) Our exports of glarments have
mainly been to the  EEC  countries. 
USA,  Sweden,  Norway,  Finland; 
Austria  and Australia.   Country-
wise export figures are given below:-

Value of exports (in Rupees)

Country amiarv-fxcmbcr

>979
anuary-May

1980

USA 109,02,48,720 45,52,23,276

214,57,46,927 126,24,42,023

3,28,20,044 2,29,03,444

5j9 53>65 6,81,02,412

.   1  . i>31 1999 63,01,766

85,88,124 84,30,768

2,83,67,863 1,14,67,985

(figures compiled by the  Apparels Export Promotion Council).

(e) Some of the important export  (i) More emphasis on the export
promotion measures taken to  step   of value added items than on the
up exports of garments, apart from primary items;

cash compensatory support on speci- ^  ISItrefngthening thle export

fied categories are: production base by the provisions
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of essential inputs.  This  is  en
sured through a stable importex
port policy over a period of time;

(iii) Study of  country-wise po
tential for exports and emphasis on 
diversification cf markets as well 
as  commodities.   In  particular, 
market promotion measures,  like 
participation in  Fairs and  Exhi
bitions and sponsoring  of  Market 
Study and Sales delegations  have 
been undertaken;

(iv) Continued efforts in bilate- 
Tai ana multilateral fora to secure 
better trading opportunities; and

(v) In order to give concentra- 
!  ted attention to the special prob
lems  of  garments,  a  separate 
Apparel Exort Promotion Council 

has been constituted.

Facilities of Aerodromes and Air ser
vices in differeat places

7457. SHRI K. PRA HANI:   Will
the  Minister of  TOURISM   AN
-CIVIL AVIATION be pleased to lay 
a statement showing:

(a) the names of the places, State- 
wise, in the country having  facility 
of aerodromes but from  which  air 
services are not being  operated  at 
present;

(b) whether  Government   have 
decided to introduce regular air ser
vices to these places; and

(c) if so, by when

THE  MINISTER  OF STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U- 
LAL CjHAN RAKAR): (a) List  of 
aerodromes, Statewise, owned by the 
GCA to which Indian Airlines  are 
nt operating scheduled  services  is
enclosed.

b) and (c). No, Sir.

List of aerodromes, Statewise owned by 
to which  Indian Airlines arc not 
scheduled air Services.

GCA 
operating

Andhra Pradcsji

Assam

Bihar

Gujarat

Haryana  . 

Himachal Pradesh 

ammu & Kashmir 

Madhya Pradesh

Maharashtra

Meghalaya

Karnataka

Nagaland .

Orissa

Rajasthan

Tamil Nadu 

Tripura

Uttar Pradesh  . 

West Bengal

Laccadives

onaknnda
Nairgul
Rajahmundhry
Warangal
Cudapah
Mohan bar i 
Kupsi

Gaya
logbani
MuafTarpur
Raxaual

Kandla

eesa

NIL

Kulu(Bhantar)

NIL

Bilaspur
Khandwa
Panna
Satna

Akola
Bombay (uhu) 
Hadapsar (Gliderd 
rome)
Kohlapur
Sholapur

Barapani (Shillong)

Hassan
Mysore

NIL

harsuguda

Kota
Tanjore

Vellore
Ramnad

Kailashahar
Kamalpur
vhuwai

hunsi 
Lalitpur 
Pantnagar 
Kanpur(Civil)

Balurghat
Bchala
Cooch Behar
Malda
Panagarli
Sheila
Ghakulia

NIL
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(ii) Candidates  names  being 
sponsored by the local employment 
exchange;

(iii) Suitability of the candidate 
for the post;

Mioram .. NIL

Pondicherry  .NIL

Chandigarh NIL

adra Nagar Haveli .  NIL

Aninachal Pradesh  .  Pasighat 

elhi .   elhi (Safdarjung)

Goa, aman, iu .  NIL

Persons working on aily Wagei in 
Rourkela Plant

7458. SHRI K. PRA HANI:  Will
the Minister of STEEL AN MINE'S 
be pleased to state:

(a) the number of persons working 
on daily wages in the Rourkela Steel 
Plant;

(b) the number of Scheduled Castes 
and Scheduled Tribes and the handi
capped persons out of them, separate

ly;

(c) the criterion of putting them on 
regular roll; and

(d) whether Government propose to 
give some concession in the cases of 
handicapped persons working on daily 
wages

THE MINISTER OF COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB  MUKHEREE):  (a) The
number of persons working on daily 
wages at present in Rourkela  Steel 
Plant, including mines, is 52.

(b) The  number  of  Scheduled 
Castes, Scheduled  Tribes  and  the 
handicapped persons, out of  them, 
is as follows:—

(i) Scheduled Castes   3

(ii) Scheduled Tribes   18

(iii) Handicapped Nil

(c) The main criteria for  making 
them regular are as follows:—

(i) Availability  of  permanent
vacancies.

(iv) Medical fitness of the candi. 
dates* (The medical standards  are 
relaxable the case of handicapped 
persons); and

(v) Verification  of  antecedents 
and particulars submitted by  the 
candidate.

(d)   At present there is no handi
capped person employed on  daily 
wages  in  Rourkela  Steel  Plant. 
The  question  of  giving  any 
concession  has,  therefore,   not 
so  far   arisen.   However,  in 
such  cases,  relaxed  medical  stan
dards would be applicable in  term 
of the irective of the Government 
on the subject.

*TI * UlM,

7459.  v* Tfatr  ̂ *r: w rf-

srfr Sim 4’iY  IW r

qiii I Wi  *OTT hcw 

'TT  T'TT *> . M :

(̂) .TqqK WR

, foT HMl \3Milcr

 3tfr strt

fa) P̂fT 5s fa TnR*rnr *r,
*P*T 5RTT   i is 3I

ttw   hnrm   ffirwrtf- 

 ̂srfr xif r̂, af dcowvsft sxr’T 
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() wcfrm- rhnmr ttor   ^ 

M14Id amSlRKTTart *6 3tT̂ T ffI

Schemes for Aerodromes in 
Maharashtra

7460. SHRl R. K. 'MHALGI:  Will
the Minister of TOURISM ASlft CIVIL 
AVIATION be pleased to state:

(a) the various plansschemes  re
garding the aerodromes namely Bom
bay, Nagpur, Aurangabad and Akola 
in the State of Maharashtra and the 
plan provision for the gaid schemes for
1979-80;

(b) how much amount was to  be 
expended on each  of  the  schemes 
during the year and how much  has 
been actually expended;

(c) whether the physical targets de
cided, have been achieved; if so, the 
detailg thereof;

(d) if no full compliance is made 
in regard to the expending of money 
and achieving the physical targets, the 
reasons thereof and authorities respon. 
sible for the same; and

(e) what may be additional expen
diture on the said schemes because of 
the delay

THE  MINISTER  OF  STATE  IN 
THE' MINISTRY OF TOURISM AN 
CIVIL AVIATION  (SHRI CHAN U
LAL CHAN RAKAR): (a) to (d). A 
statement is enclosed.

(e)   There is no additional expendi
ture on the 'Said schemes because  of 
the delay.
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Central subsidy to Hotel Units in 
Maharashtra

7461. SHRI R. K.  MHALGI:   Will
the Minister cf TOURISM AN CIVIL 
AVIATION be pleased to state:

(a) whether the Industrial and in
vestment Corporation of Maharashtra 
had released Central subsidy to hotel 
units in Aurangabad on the  recom
mendation of the State level Commit
tee of which a senior officer of the 
Central Government is also a mem
ber;

(b) whether it is also a fact  that 
two or three instalments of the subsidy 
were actually disbursed by the Cen
tral Government to the State Govern
ment agency;

(c) whether it ia a fact that the 
State agency had disbursed the  full 
amount to the hotel industry  units 
concerned in the belief that the Cen
tral Government would reimburse the 
amount as well; and

(d) if so,  the  reasons  ŵy  the 
Central Government are avoiding to 
compensate the State Agency for the 
lakhs of rupees spent by it in  thi9 
regard

THE  MINISTER  OF  STATE  TN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION  (SHRI CHAN U
LAL CHAN RAKAR): (a) The State 
Level  Committee,   Government  of 
Maharashtra in the meetings held  on 
10-12-73 and 22-3-74 sanctioned  sub
sidy to two hotels  in  Maharashtra. 
The meetings were net attended by 
any officer of the Central Government.

(b)  Yes,  Sir.  Three  instalments 
amounting to Rs. 2,21,300 were  reim
bursed by the Central Government to, 
State Government agency.

(c) Part of the subsidy sanctioned 
to the hotels was disbursed by  the 
State Agency.

(d) Since Hotels became eligible for 
Central  Investment  Subsidy  with 
effect from 1-1-1977, the two hotels

which were set up  in  Maharashtra, 
prior to 1-1-1977 did not  qualify for 

subsidy.

Aluminium plant at  Ratnagiri, 
Maharashtra

7462.   SHRI R. K. MHALGI:
SHRI RAMAKRISHNA 
MORE:

Will the Minister  of  STEEL AN 
MINES be pleased to. statet

(a) whether the Central  Govern
ment have since approved the setting 
up of an aluminium plant at Ratna
giri, Maharashtra;

(b) whether land has been purchas
ed for the proposed project by Bharat 
Aluminium Company;

(c) if so, what is the area of land 
purchased and the cost thereof,  and 
what is the expenditure incurred on 
the water supply scheme for the pro
ject;

(d)  the present strength of the em
ployees of Bharat Aluminium Com
pany at Ratnagiri; and

(e)   whether Government propose to 
take necessary steps  to  ensure that 
the work of construction of the plant 
is started by Bharat Aluminium Com
pany. during 1980-81

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRl 
PRANAB  MUKHEREE):  (a)  The
Ratnagiri  Aluminium  Project  was 
sanctioned in April, 1974.

(b) Yes, Sir.

(c) About 406.73 hectares of  land 
was acquired by Bharat Aluminium 
Company Ltd. (BALCO) for the pro
ject. An advance payment of Rs. 20 
lakhs has been made but the final cost 
is yet to be settled.  No expenditure 
has been incurred by BALCO in  res
pect of water supply scheme for the 
project.

(d) 11 (eleven).



229 Written Answers SRAVANA 17, 1902 (SAKA)  Written Answers

(e)  Soon after the project was sanc
tioned in 1974,  it waif found that  it 
could not be  taken up  for  imple
mentation owing to  financial  cons
traints.  As there has been consider
able change in technology since then 
and the cost estimates have also be
come out of  date,  the  Government 
have instructed BALCO to undertake 
a fresh techno-economic stucly of the 
project. The Government would take a 
fresh techno-economic study of the pro
ject. The Government would take a 
decision in the matter  after careful 
examination.

Income-tax Raida in Bombay 

 ̂7463. SHRI R. K. MHALGI:

ACHARYA BHAGWAN EV:

Will the Minister of FINANCE  be 
pleased to state;

(a) whether in the year 1976 many 
business houses were raided by  the 
Intelligence Wing of the Income-tax 
epartment, Bombay;

(b) if so, names of the firms,  the 
amount of black money recovered and 
details of the seiures made, firm-wise;

(c) whether the Income-tax assess
ments  of  the  assessees  mentioned 
above have been completed uptodate; 
and if not, the reasons therefor and 
the time when the same are likely lo 
be completed;

(d) whether the informants in the 
above caseg have been paid their due 
rewards, and, if not, the reasons there
for; and

(e) what steps Government propose 
to finalise these cases at the earnest

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT): (a)  uring 
the calendar year 1976,  the Income- 
tax epartment carried out searches 
ln respect of 670 persons in Bombay.

(b) and (c).  The following  assets 
were seied  as a result of the  sear
ches:—

(i) Cash

(ii) ewellery 
valued at

Rs. 65,13,296-

Rs. 27,24,720-

(iii) Other assets
valued at   Rs. 37,19,173-

Total>- Rs. 1,29,57,189-

Considerable time and effort will be 
involved in giving details of search 
and seiure as  well  as  assessment 
made in each case.  However,  if the 
Hon’ble Member desires to, have  in
formation in respect of a particular 
case,  information on the same  will 
be furnished.

(d) Informants are paid rewards as 
and when assessments  are finalied 
and taxes are collected.

(e) Every effort is made to finalise 
the cases expeditiously.  The Central 
Board of irect Taxes  has fixed de
finite  targets for disposal  of  such 
cases  in ttie Action Plan and impor
tant cases have been assigned to the 
Inspecting  Assistant  Commissioners 
for speedy assessment.

7464- 3T1T1T  TTO’ :

KI I ^ ld l*f offt 't.M I
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evelopment schemes for Rajgir and 

N aland a

7465. SHRI   VI AY   KUMAR 
YA AV:   Will  the   Minister  of
TOURISM AN CIVIL AVIATION be 
pleased to state:

(a) whether there ig any develop
ment scheme for Rajgir and Nalanda, 
the international tourist  centres  in 
Bihar; and

(b) if so, details thereof

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION  (SHRI CHAN U
LAL CHAN RAKAR):  (a) and (b).
Yes,  Sir.  evelopment schemes for 
Rajgir and Nalanda, two of the major 
centres of Buddhist  interest  which 
are visited by large number of Bud
dhist pilgrims from apan and neighs 
bouring countries,  will be taken  up 
according to the master plans  which 
have already been prepared to regu
late the growth of  tourist  facilities
and  ottier development  surrounding 
the  archaeological mo.numentssites.
After the State Government  initiates 
necessary action to notify the areas 
earmarked for development under the 
master plan under the  Town  and
Country  Planning Organisation Act, 
it is intended to undertake micro
planning   of   the   areas  ear
marked  for  tourism d̂evelopment 
through the National Institute of e
signs,  Ahmedabad. The micro-plans
will identify-pie tourist facilities  to 
be provided at these two centres.

Reallocation of Export Quotas for 
Cotton Waste

7466. SHRI M. RAM GOPAL RE
Y: Will the Minister of COMMERCE 
be pleased to state:

(a)  whether Government are con
sidering to reallocate exporF quotas for

cotton waste following the failure of 
current quota holders to ship goods 
in time; and

(b) if so, the details thereof

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB  MUKHEREE):  (a) and
(b). 25,000 bales of cotton waste were 
allowed for export during 1979-80 and 
this quantity was allotted in Novem
ber 1979. After the permissible period 
allowed for shipment,  it was found 
that only 5184 bales had been actual
ly  shipepd.  oint  C.C.I.&E. issued 
a fresh Notice for allocating the un
utilised quantity.  Based on the res- 
ponse to this  Notice the  remaining 
quantity was  reallotted  in  March 
1980.  There will be no further real
location as the relevant year  1979-80 
has since expired.  Fresh exports  for 
the year 1980-81 will be considered as 
part of the overall  policy for cotton 
exports for the year.

Arunachal Pradesh as International 
Tourist Region

.  7467. SHRI IGVI AY SINH: Will
the  Minister  of  TOURISM  AN 
CIVIL AVIATION be pleased to refer 
to the reply given to Starred Ques
tion No. 505  on the 11th uly,  1980 
regarding Tourist Centres in Border 
areas and state:

(a) whether  Arunachal  Pradesh 
does not classifly to be a border area 
having important tourist centres;

(b) whether Arunachal Pradesh hag 
potentialities of becoming an impor
tant international tourist region; and

(c) if so, what progress has  been 
made in that regard

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AN CIVIL 
AVIATTON   (SHRI CHAN ULAL 

CHAN RAKAR; (a) to (c). Aruna
chal   Pradesh   has  areas  with 
tourist potential for domestic as well 
as foreign tourists,  however, due to 
its being a  sensitive  border  State, 
free entry  and  movement of foreig- 
nefs  in the area is not possible pre
sently.  However,  as and when  the
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existing  restrictions  am  relaxed, 
development of tourism resources of 
the State can be taken up.

Mining of Sapphires in Pabar in . & K,

7468. SHRI IGVIAY SINH:   Will
the Minister of STEEL AN MINES 
be pleased to state:

(a) is it a fact that some of  the 
finest  sapphires in the  world are 
mined in Pabar in  & K whioh is the 
only Sapphire mine in India;

(b) how many of this production 
reaches the market officially and what 
percentage is estimated to be pilferr- 
ed; and

(c) which are the sources of such 
pilferage

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) to (c). 
The Indian Bureau of Mines has re
ported that Padder Sapphire mine in 
 & K is the only Sapphire mine in 
India.  It has not reported production 
since 1973 under the Mineral Conser
vation and evelopment Rules. 1958.

PercenUge  of  Puenger  Seats go 
occupied ii Air India

7469. SHRI IGVI AY SINH:   Will
the Minister of TOURISM AN CIVIL 
AVIATION be pleased to state:

(a)  what percentage of passenger 
seats go occupied in Air India flights 
sector-wise;

(h)  is it true that under the IATA 
norms the sector  fares are decided 
lnd  internationally   standardised; 
and

(c) if the cost and  standard of
in Tndia are  much lower  on 

parity with international levels, then 
why  should  this  Corporation  not 
make handsome profits

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION  (SHRI CHAN U- 
LAL CHAN RAKAR): (a) Route-wise 
seat utiliation factor of Air India is 

as follows:—

Route Passenger 

load 
factors ; 
(per cent)

-IndiaUSA   . 645

-IndiaUK 55-6

-IndiaContinental Europe . 52' 7!

-IndiaUSSR  . 51’ 3

-IndiaGulf 60- 2

-IndiaEast Africa 60-1

-India Mauritius 61-8

-India apan 63’ 6.

-IndiaAustralia 61  6.;

-IndiaSingapore ' 7 5i

-India West Africa ji*- 

(b) Yes, Sir.

(c)   Air India, being a predominantly 
long haul operator with a worldrwide 
net work, has to incur costs such  as 
marketing establishment, flight handl
ing, fuel, passenger  amenities,  pur
chase of spares,  interest on foreign 
exchange loans, etc. at international 
levels.  The relatively low wage level 
in India is considerably offset by in
creased price of fuel in India parti
cularly since about 38 per cent cf the 
total fuel requirements of Air India is 
uplifted from India.  Even  then  Air 
India made handsome profits in the 5 
years from 1975-76 to 1978-79.  How
ever, frequent and steep increase  in 
fuel price coupled with inadequate and 
lagged fare increase have contributed 
to the down-tum in the Corporation’s 
performance.
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irect Flights from Gulf  Countries 
to Trivandrum

7474.  PROF. P. . KURIEN: Will the 
Minister of TOURISM AN  CIVIL 
AVIATION be pleased to state:

(a)  whether his  attention  has 
been drawn to the news item in the 
Malayala Manoraima  dated  4th 
une,  1980,  captioned  Santacru 
Enna Kola Sakatham (Santacru a 
place of robbery) and also the edi
torial in the same paper on 6th une, 
1980 and also a report in  another 
daily esabhimani on a subsequent 
date on the same subject;

(b) the steps he has already taken 
and further steps he protposes to take 
to end these attrocities; and

(c) whether he would consider the 
question of introducing direct flights 
from Gulf countries to  Trivandrum 
especially  from places  like Musoat, 
Bahrain Saudi Arabia etc. in  order 
to  minimise  the  pressure  in  the 
Bahrain, Saudi Arabia etc. in order 
thereby prevent exploitation of pas
sengers at Santacru

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF TOURISM AN
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CIVIL AVIATION  (SHRI CHAN U- 
LAL CHAN RAKAR): (a) Yes, Sir.

(b) Action has been taken in co
ordination with local police authori
ties, anti-corruption agencies and IAAI 
to eliminate harassment of passengers. 
A number of complaints  have been 
lodged with the police and suspects 
handed over to them.  The number of 
services on the  route Bombay—-Tri
vandrum has been increased to  two 
B-737 services and one Airbus service 
daily, to eliminate shortage of capacity. 
Advertisement in  Malayalam Papers 
have been given to caution passengers 
arriving from abroad about the pre
sence of anti-social elements at Santa- 
cru and  advising them to  contact 
Indian Airlines staff in uniform for 
assistance.

(c) Trivandrum Airport is at pre
sent not in a position to take more 
than four services a week now operat
ed by Air India to, tibai, Abu habi 
and Kuwait, due to runway contraints. 
This situation will last till the middle 
of 1982.

Shortfall in Export of Iron Ore from 
Bailadilla Mines

7475.  SHRI P. M. SAYEE: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether for the second con
secutive year in 1980-81 the export 
of Iron ore from the Bailadilla mine9 
of the National Mineral  evelop- 
nont Corporation is likely to  fall 
short of the target;

(b) if so, what are the main rea
sons responsible for this shortfall;

(c) what is the total target fixed 
for iron ore export and to what ex
tent it will be less;

(d) what steips Union Government 
are considering to improve its posi
tion; and

(e) to what extent the  exports 

were less last year

THE MINISTER OF  COMMERCE 
AN  STEEL AN  MINES  (SHRI 
PRANAB MUKHEREE):  (a)  The
target for export of Bailadilla iron ore 
for the year 1980-81 has been set at 
6.2 million tonnes. A quantity of 1.88 
million tonaies was  exported during 
April to uly 1980. There is marginal 
shortfall in shipment which is likely to 
be made up during rest of the year.

(b) Shipments were adversely affect
ed in une & uly due to the shut down 
of the Viag port receiving and load
ing system in tme and breakdown of 
NM C’s loading plant in uly.

(c) Target for export of iron  ore 
during 1980-81 has been fixed at  29 
million tonnes. Subject to satisfactory 
performance in respect of rail move
ment and port installations, no diffi
culty is anticipated in achieving this 
target.

(d) Efforts are being made to im
prove'the rail movement.

(e) Against the target of 24 million 
tonnes fixed for export of iron ore dur
ing 1979-80, the actual exports were 
24.87 million tonnes.

Fall in Tourist Booking

7476.  SHRI P. M. SAYEE: Will the 
Minister of 'TOURISM AN  CIVIL 
AVIATION' be pleased to state:

(a) whether it has been reported 
in the Press that for the first time 
there has been a fall in tourist book
ings during the current year;

(b) if so, whether the fall  had 
been up to 40 per cent;

(c) if so, what were the main rea
sons responsible for  this  shortfall; 
and

(d) what steps Union Government 
has taken to check this and also attract 
more tourist traffic to India

THE  MINISTER  OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION  (SHRI CHAN U- 
LAL  CHAN RAKAK):  (a) to (d).
The international to,urist arrivals iQ
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India totalled 3,65,462 during the first 
six months (anuary—une) 1980  as 
against 3,46,743 during the correspond
ing period of last year registering  an 
increase of 5.4 per cent over the cor
responding period of 1979.  Therefore, 
there is no fall in tourist arrivals in 
India (Turing the current year (uptc, 
une, T9S0).

In order to attract more tourists to 
India the Government is formulating 
long-term plans for the development of 
tourism infrastructure by fully integ
rating the  various segments of  the 
tourism industry, including the expan
sion and modernisation of facilities at 
international and major domestic air
ports in India.  The Central epart
ment of Tourist  is also formulating 
proposals for strengthening the exist
ing tourism organisations abroad  by 
augmenting its publicity and promo
tional efforts.

Affect on Bhilai Steel Plant—due  to 
closure of Mines of alli—Rajhara

7477. SHRI ARVIN NETAM:  Will
the Minister of STEEL AN MINES 
be pleased to state:

(a) whether it i3 a fact that the 
Bhilai Steel Plant will have to face 
the shortage  of  raw  material i.e. 
iron ore in the near future due to 
the closure of certain mines of alli- 
Rajhara since May, 1980; and

(b) if so, the reasons for  their 
closure and the steps  Government 
Propose to take to meet the shortage 
f raw material

THE MINISTER OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
pRANAB MUKHEREE): (a) and (b). 
A section of workmen of alli-Rajhara 
fees has gone on strike since  May, 
1980 and thaf has adversely affected 
production of iron ore.  In  the 

Manual section oi alli Mines, at pre
set no drilling work is going on be
muse  Chattisagarh  Mines  Shramik 
Sangh Union (CMSS) is not allowing
e departmental workmen to do dep
artmentalised drilling work,  in the

mechanised section of  that  Mines, 
operations have been forcibly closed 
because the  regular  workmen have 
been prevented from reaching  their 
place of work due to the blockade of 
the roads by  the members of  the 
Union.  Even the despatch of avail
able stock is not being allowed by the 
Union.  Some of the transport con
tractors have also closed their establ
ishments since 21st May, 1980 because 
of the alleged threat of intimidation, 
gherao and other un-lawful activities.

Fall in the production of iron ore 
in alii-Rajhara Mines and the extre
mely low level of supply of iron ore 
from them have adversely affected the 
availability of stock of iron ore of 
blast furnace  grade for Bhilai Steel 
Plant.

The Steel Plant Management  have 
sought the cooperation of the concilia
tion machinery for resolving the dis
pute.   Unfortunately,   conciliation 
efforts have not been fruitful so far. 
Apart from augmenting the supply of 
iron ore from other mines, the Steel 
Plant Management have also prayed 
before the Court to issue prohibitory 
orders against the blockade created by 
the CMSS Union.

Strike in Ari- ongari Mipes of 
alli-Rajhara

7478. SHRI ARVIN NETAM:   Will
the Minister of STEEL AN  MINES 
be pleased to state:

(a) whether it is a fact that there 
was a strike in Ari- ongari Mines 
of alli-Rajhara in 1979 and as a 
result of that some workers  were 
out of job;

(b) if so, whether it is also a fact 
that after the strike was over some 
workers amongst them have  been 
taken on job and some of them are 
still out of job;

(c) what are the reasons  thereof; 
do the management propose to re
consider their decision to take back 
all the workers on jobs; and
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(d) if not, the reasons therefor

THE MINISTER  OF  COMMERCE 
AN  STEEL  AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) Yes, Sir. 
There was a strike in the establish
ment of a Transport Contractor, Ms. 
Prem  Chand  ain in  1979 in Ari- 
ongari Mines and as a result some 
of his workers are still out of job.

(b)   to (d). As a consequence of the 
strike, Ms. Prem Chand ain closed 
his establishment and so the work was 
awarded to a new  contractor Ms. 
Guman Mai who  resume wcrk from 
14th May, 1980. The  new transport 
contractor has engaged 226  workers 
who were working earlier with the old 
contractor on internal transport work, 
and he expects to engage the remain
ing 101 workers in due course. Bhilai 
Steel Plant management is  net res
ponsible for engagement or disengage
ment of the contractor’s workers.

1T C  for  oint  Ventures  with 
International Groups of Hotel Abroad

7479. SHRI GHUFRAN A AM: Will 

the Minister of TOURISM AN CIVIL 
AVIATION be pleased to state:

(a) whether IT C is planning for 
joint  ventures  with International 
Groups of Hotel abroad; and

b) if go, the details thereof

THE MINISTER OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U- 
LAL CHAN RAKAR);  (a) No, Sir. 
At present the Corporation has no 
proposal for joint ventures with In
ternational Groups of Hotel abroad.

(b) oes not arise.

Carpet Exporters

7480. SHRI GHUFRAN A AM: Will 
the Minister of COMMERCE be pleas

ed to state:

(a)   names of carpet exporters and 
countries to which exported  during 
the last five years (country-wise);

(b) total value of exchange earned 
in 1978-79 and 1979-80; and

(c) the measures Government  are 
taking to boost up the carpet export 
trade and to check) exploitation of 
carpet weavers

THE MINISTER  OF COMMERCE 
AN STEEL AN  MINES  (SHRi; 
PRANAB MUKHER EE): (a) Statis
tics of exports are not  maintained 
partywise. uring the last five years, 

Indian hand-knotted woollen carpets 
were exported to various countries of 
the world and in particular to:

(a) West Germany.

(b) U.S.A.

(c) Switerland.

(d) U.K.

(e) Belgium, Luxemburg.

(f) Netherlands.

(g) Canada.

(b)   total value of foreign exchange 
earned during 1978-79, and 1979-80 

on the export of hand-knotted woollen 
carpets was as under:

1978-79 Rs. 99.37 Crores.
1979-80 Rs. 82.67 Crores (Provisio
nal).

(c)   Among the measures taken by 
the Government to boost exports of 
hand-knotted woollen carpets are the 
following:

(i) massive programme of train
ing in carpet weaving for expanding 
production base;

(ii) steps t0  improve  quality 
standard in terms of texture, design, 
colour etc.

(iii) cash compensatory supp0̂ 

on export of carpets;

(iv) grant of Replenishment li
cences and duty draw-back at ap' 

propriate rates.
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tv) sponsoring  of  sales-cuwi-

study teams;

(vi) import of raw wool on OGL 
for production of quality yam;

(vii) facility of import of  raw 
wool without payment of duty with 

suitable export obligation;

(viii) import duty on raw wool 
has been reduced  to 45 per cent 
from the earlier level of 75 per cent 
ad-valorem\

\
\

Increased demand of carpet wea
vers arising out of growing exports 

has led to increased wages of carpet 
weavers

Ijndian businessmen Abroad offered to 
invest in Indian Hotel Industry

7481. UHRI GHUFRAN A AM: Will 
the Minister  of  TOURISM AN 
CIVIL AVIATION be pleased to state:

(a)   whether it is a fact that some 
Indian businessmen abroad offered to 
invest large sums of money in Indian 
hotel industry; and

(b> if so, the reaction of Govern
ment

THE MINISTER OF  STATE  IN 
THE MINISTRY OF TOURISM AN  
CIVIL AVIATION (SHRI CHAN U- 
LAL CFiAN RAKAR) : (a) and (b). 
Yes, Sir, Indian businessmen settled 
abroad have, occasionally, shown in
terest in investing in hotels in India. 
Howevei, no proposal has so far taken 
concrete shape.

Opening of Kaniska Ashok Hotel

7482. &HRI GHUFRAN A AM: Will 
*he Minister of TOURISM AN CIVIL 

AVIATION be pleased to state.-

(a) whether is it a fact that TT Oa 
aniska Ashok Hotel project is being
delayed,

(b) ifso, the reasons therefor; and

.   thfi expected date of opening the 
Kamska Hotel

THE MINISTER OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U- 
LAL CHAN RAKAR): (a) and (b). 
Yes, Sir.  The delay is mainly due 
to non-availability  of  cement  and 
steel in adequate quantities.

(c)   Out of the 300 rooms, about 
200 rooms are expected to be commis
sioned by ecember 1980 and  the 
balance 100 rooms by une 1981.

Import of RevolversPistols by S.T.C. 
for Sale to Public

7483. SHRI N. E. HORO: Will the 
Minister of COMMERCE be pleased 
to state:

(a) what are the details regarding 
the imported revolverspistols by the 
State Trading Corporation during 1979- 
80 for sale to the public;

(b) whether this practice is  done 
through arms  dealers  and collected 
money in advance from the dealers;

(c) if so, the number of weapons 
and their brands which were imported 
giving C.I.F. value of each brand; and

(d) whether all weapons of such 
type have been distributed without 
any cut from the number of weapons 
originally  allotted by State Trading 
Corporation while collecting money in 
advance from dealers

THE MINISTER OF  COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB MUKHEREE): (a) to (c). 
The following revolvers! pistols of .32 
bore were imported during 1979-80 
at favourable import prices: — -

Revolvers

1. Arminius 1000 pieces

2. Harrington and
Richardson 500  

3. Smith and Wesson 1000   •• '

Pistons

1. Llama 400

2. Carl Walther   250   M
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These weapons  are  distributed 
through dealers from whom advances 

are collected.

(d)   Chily 399 Arminiug revolvers 
have so far been distributed and no 
cut was made by STC from the origi
nal allocation.

Number of Aeroplanes and Airbuses in 
Working Order

7484.  SHRI N. E. HORO: Will the 
Minister -of TOURISM  AN CIVIL 
AVIATION be pleased to state:

(a) the number  of  airbuses  and 
other aeroplanes in full working order 
and fit for flights;

(b) the number  of airbuses and 
other planes lying idle or requiring 
repairs;

(c) what arrangements have  been 
made  to  reschedule other flights to 
maintain the different services in the 
country and avoid inconvenience to the 
travelling public; and

(d) what steps are being taken to 
repair the damaged airbuses and put 
them back to service

THE MINISTER OF  STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U- 
LAL CHAN RAKAR):  (a) to (d).
Out of a total of 7 Airbus, 16 Boeing- 
737, 15 HS-748 and 8 F-27 aircraft 
with Indian Airlines, 6 Airbus,  14 
Boeing-737, 12 HS-748 and 6  F-27
aircraft are kept ready for flight ope
rations.  The rest of the aircraft are 
under planned maintenance inspection 
checks I routine inspection  crew train
ing and or additional flights.

In regard to Air-India out of  9 
B-707-337437 two  B-707-437  have 
already been phased out and out  of
10 B-747-237B one is under upper deck 

extension  modification  programme. 
Rest of the fleet is in full working

condition and fit for flight except for 

the period the aircraft is grounded for 
routine inspection.

(c)   For scheduled flights  Indian 
Airlines has adequate number of air
craft. ,

Stagnation in Export of Fabricated 
Mica Components

7485.  SHRI N. E. HORO: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether  export  of fabricated 
mica components is stagnant around. 
Rs. 7 crores per annum for the last 
three years;

(b) whether exports are handicap
ped due to heavy duty of 10 per cent 
leviable on export of fabricated mica 
components and also due t0 lack of 
facilities to the industry for import of 
equipment like meters and gauges etc.; 
ancT

(c) if so, what steps ar being taken 
to stimulate  export  of fabricated 
mica

THE MINISTER OF  COMMERCE 
AN STEEL AN  MINES  (SHRI 
PRANAB MUKHER EE): (a) Export 

of fabricated mica for the last three 
years has been as given below:

Year Value

(R. in crores)

1976-77 7.67

1977-78 8.75

1978-79 8.29

(b) No, Sir. Export duty does not 
come in the way of promoting exports 

of fabricated mica.  Equipment l̂ e 
metres and gauges needed for  the 
fabrication industry is indigenously 
available.

(c) MITCO has taken up a number 
of projects to produce high quality 
fabricated mica items.
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Recommendations of andekar 
Committee

7486. SHRI P. M. SAYEE:  Will
the Minister of FINANCE be pleased 
t0 state:

(a) whether   Government have
examined all the recommendations of 
the  andekar  Committee  on  tax 
measures to promote employment; and

(b) if so, how many of them will 
be implemented

THE EPUTY FINANCE MINIS
TER IN THE MINISTRY OF FIN
ANCE (SHRI  MAGANBHAI  BA
ROT): (a) and (b). The recommenda
tions are under examination by vari
ous epartments.  The recommenda
tion relating to Tax Holiday has been 
sought to be implemented with modi

fication through Finance (No. 2) Bill, 
1980.

Export of Buffaloes

7487. SHRI G. Y. KRISHNAN; Will 
the Minister of  COMMERCE  be 
pleased to state ̂

(a) whether  live  buffaloes  are 
exported to foreign countries;

(b) if so, the number of live buffa- 
oes exported during 1979 and 1980;

(c) if so, the details regarding the 
average FOB price realised on ship
ment of live buffaloes against the FOB 
price realisation of the processed meat
a slaughtered buffalo;

(d) whether valuable foreign  ex- 
1 n̂Se is lost by the export of live
ujTalo as well as the export of live 
Ualoes is  dripping not only the 
ascent c0ld storage industry but also 
e tanning industry; and

e) if so, whether Government pro- 

thSC  reconsider the matter and ban 
ne export of live buffaloes

THE MINISTER OF  STATE  IN 
THE MINISTRY  OF  COMMERCE 
(SHRI . R. ANSARI): (a) Yes, Sir.

(b) 1979 11,518 Nos.*

1980 2,047 Nos.*

(an-une)

•Estimated.

(c) Average f.o.b. realisation per 
live buffalo was Rs. 1830 in 1979 and 
Rs. 1849 in 1980 (an-une).   The 
average f.o.b. realisation for slaugh
tered buffalo meat is Rs. 7.98 and Rs. 
8.47 per kg. in 1980.

(d) Total quantity of live buffaloes 
exported annually is very small  as 
compared to total quantity of buffalo 
Meat exported.  The export of live 
buffaloes has come down from 11,518 
Nos. in 1979 to a mere 2,047 Nos. dur
ing first half of 1980.  On the other 
hand the export of froen meat has 
gone up from 16,215.6 tonnes during 
the full year 1979 t0 16,590.2 tonnes 
during the first half of 1980.  More
over, the total number of live buffaloes 
exported is negligible as compared to 
the total live buffalo population in the 
country.

(e)   There is no proposal to ban the 
export of live buffaloes.  Only cylled 
female buffaloes and male buffaloes 
not used for draught and breeding 
purposes are allowed for export.

Import of Portable Typewriters and 
Portable Photo Copiers

7488.  SHRI G. Y. KRISHNAN: Will 
the Minister of  COMMERCE  be 
pleased to state:

(aT'whether there is any proposal 
under the  consideration of Govern
ment to allow ournalists, Members of 
Parliament and similar other cate
gories of persons to import portable 
typewriters and portable photo-copiers 
for professional uce when they return 
from foreign countries; and

(b) if so, the details thereof
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THE MINISTER OF COMMERCE 

AN STEEL AN MINES  (SHRI 
PRANAB MUKHEREE):  (a) No,

Sir.

(b) oes not arise.

Money Advanced by Nationalised 
Banks to Sick Units

7489. SHRI G. Y. KRISHNAN: Will 
the Minister of FINANCE be pleased 
t0 state:

(a) what are the details regarding 
the number of sick units to  which 
nationalised  banks  have  advanced 
money to the extent of less  than a 
crore of rupees per unit;

(b) the total amount involved in 
such sick units; and

(c) whether Government have as

sessed their performances

THE EPUTY MINISTER IN THE 
MINISTRY OF  FINANCE  (SHR 
MAGANBHAI BAROT); (a) and (b). 
As at the end of une, 1979, the total 
number of sick units  individually 
enjoying  bank  credit  of  less 
than  Rs. 1  crore  from  Public 
Sector  Banks  (14   Nationalised 
Banks  on  that  date, State Bank 
of India and its associates) was ap
proximately 21000,  involving  bank 
credit of about Rs. 313 crores.

(c)   Banks monitor the performance 
of their assisted units. Efforts are also 
made by banks to identify potentially 
viable sick units and to rehabilitate 
such units through suitable nursing 
programmes.

Overdrafts by States

7490. SHRI G. Y. KRISHNAN: Will 
the Minister of FINANCE bfi pleased 
to state:

(a)   what is the  amount of over
drafts drawn by each State from the 
Reserve Bank during the  last  two 
years, year-wise;

(b) what  are  the  conditions  on 
which these overdrafts are permitted; 
and

(c) whether efforts are being  made 
by the Central Government to  curb 

this practice

THE EPUTY MINISTER IN THE 
MINISTRY OF  FINANCE  (SHRI 
MAGANBHAI  BAROT):  (a>  The

overdrafts of the State Governmehts 
on the Reserve Bank of India reflect 
their daily cash position and vary in 
magnitude from day-to-day.  Their 
quantum can, therefore, be indicated 
with reference to a particular date 
only.  A statement showing the ad
justed overdrafts of the State Govern
ments on the last working day  of 
the financial years 1978-79 and 1979- 
80 is placed on the Table of the House.

(b) Grant of overdrafts to State 
Governments is not specifically pro
vided for in the Reserve Bank  of 
India Act. Monetary transact!oijs. of 
the State Governments take  place 
simultaneously at the numerous trea
suriessub-treasuries   and   banks. 
Overdrafts arise when disbursements 
in the accounts of State Governments 
exceed their receipts n̂d the autho
rised  ways and means limit. The 
Reserve Bank of India charges penal 
interest on overdrafts.

(c) A scheme for  regulation  of 
States’ overdrafts was brought into 
effective operation from the 1st Octo
ber, 1978.  Simultaneously, the autho
rised ways and means limits available 
to the States from  the  RBI  were 
doubled to provide a larger cushion 
to the States for temporary imbalan
ces in the inflow of receipts and the 
pace of expenditure. The scheme pro
vides that, as soon as a State Govern
ment has availed of 75 per cent of the 
authorised normal ways and means 
limits, the Reserve Bank of India will 
caution the State Government and if. 
despite such a caution, the State Gov
ernment’s account is overdrawn far 
more than 7 working days, the RBI
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will automatically suspend payments 
which, will not be re"umed until after 
the overdraft bas been cleared. 

All the State Governments concern­
ed have been advised from time to 
time to so manage their finances as 
to avoid recourse to unauthorised 
overdrafts. 

Rates of Lnterest of Bank Loans 

1491. SHRI ARJUN SETHI: _ Will 
the MINISTER OF FINANCE be 
pleased to state; 

(a) whether it is a :fact that Banks 
charge different rates of interest on 
loans for different purposes; 

(b) if so, what are the trade-wise 
rate of interest charged by the bank:11; 
and 

(c) the amount of bank credit out� 
standing against the agriculture and 
industry sector, separately and the 
percentage o'f bank capital invested in 
both the sectors? 

TIRE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) and 
(b). Yes, Sir. Broadly, the lending 
rates of these scheduled commercial 
banks, unless otherwise specifically 
stipulated/exempted by the Reserve 

, Bank, vary between the minimum of 

12.5 per cent and the n,aximum of 
18 Pe rcent (19 per cent for banks 
with Demand and Time liabilities of 
less than :ls. 25 crores) depending on 
the purpose of the advance, its tenure; 
credit standing nf the borrowers, 
supplementarv business to the bank 
out of borrowers' operations etc. 'The 

.,rates of interest for specific purposes 
., rstipulated by the Reserve Bank are 

set out in the Annexe. 

(c) Quick estimates of the sectoral 
deployment of aggregate gross credit 

of scheduled commercial banks as on· 
March 1980* were :::?S foll.ows: 

(Amt. Rs. crores) 

Sector Amount Percentage 

Agriculture 

Industry 
of which 
Small Scale Industry 

10971 

2630 

*Data are provisional. 

to total 

12·4 

Lending rates of scheduled commercial Banks a<· 
operative since September, r 3, 1979 

1. Minimum Lending Rate (Gen­
erftl) 

2. MOJ1imum lending rate 

(i) Banks having Demand 
and Time liabilities of Rs. 
25 crores and above 

(ii) Other Banks 

3. Agriculture (Maximum Rates) 

(i) Term loans of net less than 
three years 

(a) For minor irrigation/land 

Per cent 

12· 5 

development . . . 9· 5 

(b) For diversified purpose 

1. Small Farmers . 9 · 5 

2. Others IO· 5 

(ii) Small loans to farmers(not 
exceeding Rs. 2500 each) . 11 · o 

4. Small Scale Industry (Maximum Rates) 

(a) Term loans of not less than 
three years maturity 

(i) Backward Districts 9· 5 

(ii) Other Districts 11 · o 

(b) (i) Composite Term loans of �! . 
not more than Rs. 25,000 to 
artisans, craftsmen and 
tiny Industries 1 1 · o 

(_ti) In Backward-Districts 9·5 
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2 3 

(c) Tiny Sector working capi-
tal limits upto Rs. 1 lakh . 1 2 • 5 

5· Small RotJd TrarufJDrt OfHra-
tors (MIJJtimum Rates) 

11 ·o 

6. 01/ur Industry 

(i) Mazimum 1-mding rate on 
term loans of not !<:U than 
three years' maturity for 
investment in priority areas . 12'5 

(ii) Maximum lending rates 
on similar term Joana in 
other areas 

7· &port Credit 

(a) Pre-shipment 

(b) Post-shipment . 

{c) Deferred payment exports 

8. SeltcliiJt Credit Controls: 
(Minimum lending rates) 

{a) On advances against selec-
ted sensitive commodities . 

(b) On advances to Sugar Mi-
lls against stocks released 
but undelivered or un-
released 

{c) On advances to specified 
categories of cotton mills. 

g . Advances for food procurr.ment 

10. Differential Interest Ratt: 
Scheme 

(according 
to spe<:ifir.d 
period) 

11 ·o 

18 ·o 

11 "0 

4'0 

Note: Interest •hould be charged on 
quarterly or longer rests. 

• rs% for Priority Sector advances 

Tax Evasion by Large Industrial 
Houses 

7492. SHF<I ARJUN SETHI: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether any special 
been set up to investigate 
of tax evasion by large 
houses; 

Cell has 
into cases 
industrial 

(b) if sO, the details regarding the 
names of large industrial houses, cases 
in which investigations have been 
completed and amount involved in 
each case and since; 

(c) the names of industrial houses· 
involved and faxes realirsed so far in 
these cases; 

(d) the details regarding the cases 
which are still pending and the rea-
sons therefor including other details 
Bnd for how long; and 

(e) the reaction of Government 
against these firms and the large in-
dustrial houses for deliberate conceal. 
ment o't income? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) Yes, 
Sir. 

(b) to (e). The requisite infor-
mation is being collected and will be 
laid on the Table of the House. 

Petitit¥15 pending before Commissioner 
of Inr.ome-tax, Orissa 

7493. SHRI AR.nJN SETHI: Will the 
Minister of FINANCE be pleased to 
state: 

(a) the number of petitions for 
waiver of penalties and interest pend-
ing before the Commissioner of 
Income-tax, Orissa; 

( 1b) the number of revision petitions 
pending; 

(c) since how many years they are 
pending; and 

(d) the time by which they are 
likely to be disposed of? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) 43 
petitions for reduction/waiver of pe-
nalties/interest consisting of 18 peti-
tions under the Income-tax Act and 
25 petitions under the Wealth-tax 
Act are pending as on 31st July 1980. 
before the Commissioner of Income-
tax/Wealth-tax, Orissa. 
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(b) 32 revision petitions consisting 
of 26 revision petitions under the In- 
come-tax Act, 5  revision  petitions 
under the Wealth-tax Act and 1 revi
sion petition under the Gift-tax  Act 
are pending as on 31st uly 1980 be

fore Commissioner  of  Income-tax 
Wealth TaxGift Tax, Orissa.

(c) Out of the 43 petitions men
tioned in part (a), one petition was 
filed in May, 1979 and 42 petitions 
have been filed  between  anuarv 
1980 and 30th uly, 1980.

All the pending 32 revision  peti
tions mentioned in part (b), have been 
filed between April and uly, 1980.

(d) These petitions are likely to be 
disposed of before the end   this 
year.

Appointment of G.S.A. for U.S. 
Business

7494. R. VASANT KUMAB PAN
IT:  Will the Minister of TOURISM 
AN CIVIL AVIATION be  pleased 
to state:

(a) whether the Air India has de
cided to appoint  a General Sales 
Agent (G.S.A.) for the U.S. business;

(b) if so, the reasons thereof;

(c) what are the names of the per
sons and their  experience who are 
Proposed to be appointed G.S.A, for
U.S.; and

(d) whether this appointment  is 
likely to create legal problems  and 
complications with I.A.T.A. and pre
vailing U.S. regulations

THE  MINISTER  OF STATE  IN 
tHE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U- 
 ̂  CHAN RAKAR):  (a)  No, Sir.

(b) to (d). o not arise.

1826 L&—9

Shortage of Foreign Exchange Noticed 
in Air India Office at Tripoli

7495.  R. VASANT KUMAR PAN
IT:  Will the Minister of TOURISM 
AN CIVIL  AVIATION be  pleased 
to state:

(a) whether the shortage of foreign 
exchange worth Rs. 45 thousand was 

noticed in the  Air  India  office  at 
Tripoli;

(b) if so, whether any inquiry was 
made;

(c) what is  the  result  of  the 
inquiry; and

(d) what punishment was given to 
the Officer found responsible for the 
above mis-appropriation

THE MINISTER  OF STATE  IN 
THE MINISTRY OF TOURISM AN 
CIVIL AVIATION (SHRI CHAN U- 
LAL CHAN RAKAR):  (a)  There
was a discrepancy to the extent of 
Rs. 42,022-  between  the  closing 
balance for March, 1980  and  the 
actual cash on hand.

(b)   Air-India deputed an internal 
Audit team headed by the Chief Inter
nal Auditor to Tripoli to investiga- 
gate into this apparent shortage. The 
audit team have recently  submitted 
their report to Air-India.

(c)   The spot physical check  by 
the Audit team of Air-India revealed 
a shortage to the extent of Rs. 690- 
as against the amount of Rs. 42,022- 
observed  earlier. Further  detailed 
investigation of all  transactions re
ported by the Tripoli office of Air- 
India from 1st April, 1980 is being 
presently carried out by  Air-India 
to find out whether the cash shortage 
really existed or the apparent shor
tage is due to accounting inaccura
cies and discrepancy.

(d)   On the basis of  the  findings 
arising out of the investigation, which 
is under process, Air-India will take
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Chandu Lai Chandrakar

necessary action  against the  officer 
concerned in accordance with proce
dure laid down in this regard;

U.S. Oil Imports

7496.  SHRI  M.  V.  CHAN RA- 
SHEKHARA MURTHY:   Will  the
Minister of COMMERCE be pleased 

to state:

(a) whether the U.S.  oil imports 
over the past two years have declined 

by 20 per cent;

(b) if so, what are the main reasons 
for the same;

(c) whether with the present trend, 
the U.S. oil imports are likely to be 
25 per cent less than in 1977; and

(d) if so, what steps Government 
have taken in this regard

THE MINISTER OF COMMERCE
& STEEL AN MINES (SHRI PRA
NAB MUKHEREE):  (a) It is pre
sumed that information is required 
regarding imports of edible oils into 
India from USA.  uring  1978-79 
as compared to 1977-78 for  which, 
imports  statistics   are   available, 
imports  of edible oils  from USA 
declined by over 20 per cent.

(b) Government have no specific 
information but total  imports  of 
edible oils into India declined during 
the said period.

(c) Import of eCTible oils is cana
lised through State Trading Corpo
ration of India at present  and the 
quantum of imports from USA would 
depend on  commercial  considera
tions.

 (d) Government are not required 
to take any steps in' this regard.

Settlement of Excise dispute with 
Ms. Pure rinks (New elhi) Ltd.

7497. SHRI HARAM BIR SINHA: 
SHRI  CHAN RA  BHAL- 

MANI TEWARI :

Will the  Minister  of  FINANCE 
be pleased to state:

(a) the amount in dispute between 
the  epartment of Excise and Ms. 
Pure rinks (New  elhi)  Ltd.,  on 
account of delivery charges for  the 
years 1976-77, 1977-78 and 1978-79;

(b) the  reasons  for  the  dispute 
remaining unsettled and the basis of 
demands made bx the Excise epart
ment on Pure rinks  (New  elhi) 
Ltd.;

(c) whether any decision has been 
taken now and whether a large sum 
of money has been refunded to the 
Pure rinks (New elhi) Ltd., in the 
year 1980 and the reasons thereof; and

(d) the amount of money refunded

THE EPUTY MINISTER IN THE 
MINISTRY  OF  FINANCE  (SHRI 
MAGANBHAI BAROT):  (a)  The
amount of central excise duty in dis
pute between the  Central  Excise 
epartment and Ms. Pure  rinks 
(New  elhi)  Ltd.  on  account of 
inclusionexclusion of delivery char
ges in the assessable  value was as 
under:

Rs

976-77  . . . .   1,41.843

*977-78   . . . .   12,78,287 

1978-79  . . . .    32,80,0 00

(b) The Audit had raised an objec
tion that the delivery charges should 
be included in the assessable value of 
the goods manufactured and sold by 
the said  company.  In accordance 
with the normal practice in case of 
audit objections, demands for differ
ential duty amounting to Rs 1,44,842.00 
for the year 1976-77 and Rs. 38,287.00 
for the year 1977-78 (upto 17th une 
1977) were, therefore, raised. For the 
subsequent period, provisional assess
ment under rule 9B of the  Centra
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Excise Rules, 1944 was resorted  to. 

Pending decision on the audit objec
tion, the dispute remained unsettled.

(c)   and (d). Yes, Sir.  A decision 
has since been taken that  delivery 
charges will not form part of assess
able value of the goods.  The ques
tion of refund does not arise.

Policy to make available vital com
modities to consumers

7497-A. SHRI MA HAVRAO SCIN- 
IA:   Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether in view of the  acute 
shortage in the market and alarming 
rise in the prices of vital commodities 
like  sugar,  Govenment  has  lately 
evolved a new policy to ensure  that 
these items become available to gen
uine consumers on fair prices;

(b) if so, the details thereof; and

(c) the steps taken and  directions 
issued to  State  Governments  and 
Union Territories  Admnistrations  to 
implement the new policy

THE MINISTER OF CIVIL SUP
PLIES  (SHRI  VI YA  CHARAN 
SHUKLA):  (a)  to  (c).  No,  Sir.
However, the functioning of the Pub
lic istribution System is being con
stantly reviewed in consultation with 
the  State  Governments  and  the 
Ministries and Agencies of the Go
vernment.  The  States  have  been 
advised to streamline the functioning 
of the Public istribution System by 
enlarging its coverage and strengthen
ing its infra structure.  The various 
agencies of the Union Government are 
making constant  efforts to  ensure 
Aguiar supplies 0f essential commo
dities to the  States for the  Public 
istribution System.

Setting up of a Ferro.Vanadium 
Plant in Orissa

7497.  B. SHRI LAKSHMAN MAL- 
LICK:  Will the Minister of STEEL
AN MINES be pleased to state:

(a)   whether> the  Government  of 
urissa has sought any financial assis

tance from the Union Government for 
setting up of a Ferro-Vanadium plant 
in Orissa;

(b) if so, the extent of the assistance 
sought for and the  action  taken by 
Government in the matter;

(c) the total expenditure  likely to 
be incurred on the setting up of  the 
project;

(d) by when the construction work 
of  the project is likely to be started 
and by when the project is likely to 
start its production; and

(e) what would be the employment 
potential in the proposed plant

THE MINISTER OF COMMERCE 
AN STEEL AN MINES  (SHRI 
PRANAB  MUKHER EE):  (a)  to
(e). The State Government 0f Orissa 
have requested the Central Govern
ment for financial participation in the 
setting up of a ferro-vanadium plant 
in Orissa on a 50:50 basis.  The re
quest is under consideration.  Hence 
it is not possible to indicate a firm 
time schedule for the construction and 
commencement of  the project.  Ac. 
eroding to the details furnished in the 
letter of intent presented in March, 
1978, the total investment envisaged 
for setting up the project was around 
Rs. 24.62 crores, and the total man 
power requirement envisaged for the 
plant was 269.

Production of Viscose Staple Fibre

7497-C. SHRI ARIF MOHAMMA 
KHAN:  Will the Minister of COM
MERCE be pleased to state:

(a) the quantity  of viscose  staple 
fibre produced in the country and the 
total requirement of the same at pre
sent; and

(b) whether  viscose  staple  fibre 
is  being  imported  and  if  so, the 
countries from which the imports aro 
made
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THE MINISTER  OF COMMERCE 
AN STEEL  AN MINES  (SHRI 
PRANAB  MUKHER EE):  (a) The
totaj production of viscose staple fibre 
including that  of Graseline’  fibre, 
for the last three calandar years has 
been as below: —

1977 86583 tons

1978 90194 tons

1979 91827 tons

The average annual requirement (con
sumption) has  been around 1,50,000 
tons for the same period.

(b)   Yes,  Sir.. Imports  have been 
made  mainly from  apan, U.  K., 
Yugoslavia, Italy and Canada.  Smal
ler quantities are also imported from 
Norway, Hungary,  F..R. Germany, 
Swedan, USA, enmark etc.

12 hrs.

RE MOTION FOR A URNMENT, 
CALLING ATTENTION, ETC.

(Interruptions) * •

MR. SPEAKER: Nothing  will  go 
on record.

(Interruptions) *•

MR. SPEAKER; Nothing  is  going 
on record.

(Interruptions) * * 

arura   3R- TRTI

fa 3PTT 3TTW   TFT    ̂elf

^ ^   cf̂ cT 3Tfr 5*   rhf

r̂faw arrsr   far ̂ rt ̂  ̂  ferr i

(arwn)   if 57  3nw *rrT 

 ̂  5Rt ̂ Tf̂rr,  ̂ftf-qVf   TFT 1̂ 

. . . (STTVR). . .

3T W  3T̂ ifrt TRT Ffrcf  I

 ̂ ^ *rr*flr

*T*r 4 TH cT 5s, cTT WT fâft  ̂ TRT

3iT mt 3T*f   TTcTT   3HTT 3TFT 3T1 

•̂fT  1 T̂T b ^

*f n̂r  Gf>o 1   r 3ttt   ti tKt

5s 1 ^ - *rr 10-20

H -S ,  *T Ti   M   M S   3f7

*r 51̂  b   h >4fi.

.   .   . (wrriTR). .   .

f'FT   TRT,  FPC* TRT  Tff sf 1
if  T̂TOTT 57,  far *ft   TRT

 ̂.   .   .

vnfhm smrl  (f̂ nr): 5* m
cp xfrsPT TT 3TTT   fVrT   .  .  .

3TWTW srtf   3ranr  r

ft mtrm *TTTt:  Tft  TOTk   TO-

5s!

3TWTW  3T*T m  *T   TTC,

 ̂  i   frf

ttt f rw 5s,
 ̂   ̂1  7f ̂  F̂îf 5s,  ^
R̂TT , lf W   ̂ 1̂ fif *T̂  flHcii I

qFkT   3tpt  ̂srfrf r,  erf w

chOi, ttt- r̂fa f̂ra- ̂ erf   r̂̂r

*r   ̂  fr̂T  ̂fa   snvrr

 ̂  5s if 57,
ftT̂ tit t̂far 1

.   .   . (srsrtmr).  . .

sft infwi   (̂ r̂ qr):

T5T TOtVt TTPPTrTT  ̂ I

3TWT5T   siftf

ctsr    ̂   r̂nrr ̂t

ŷ>   fro   ff,  T̂T cTT) 5*r  ̂ 
F̂T q̂T T  ̂rr,  if-  SF̂f 

57  .  .  .  (sTervR).  . 
fâft  5FT   3rm  ̂ r̂f qm 1
3tt 3rnr rr   —

.   .   . .   .

I am ready to hear one by one.

••Not recorded.
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3TT5T iT̂hPT: ftR 20 3TKft 3T1 
ff, ĤTT  . . . (siTT̂IR)
. . .if    ̂TTcT R̂-
r̂, w    ̂     ̂  *fi arcwk

r cbîr +>, fvf9 w m , cir*i if
s cTCf>  ̂'l̂l   ĉ̂ai I if- 'TcIT
hII ôdoi 57 •  • (5̂ lTT*T). . .

ft 75ft*  (̂ RtTTt) ;  gpfT

Tnffa' *1̂1 b̂l *TT erf   37T ̂ CTf̂-
VT 3TRT r̂rf̂Ef I 5F̂lf̂ RR Sfff* 3TRTT

 ̂erf   3TT iT̂ R 5s. . .

3rTW 5̂1̂: F̂Tf̂RR   3nft
rrra-   1

ft *f l   (̂TROTT) : if
PT 2Rf dT M TT T crîai 57 I

MR. SPEAKER:  Not allowed.

sft irArm amnrt: 20   arrcift
f̂TCT   oR f̂R SRT *frf, TTSRTTT̂r
f*r*r ̂ frrf   k*i 'tt  ,

*f mM>1 r̂iohH 5, FTTT >;i5r 
... (ojrarUTq-). . . srvrr iHt  t srfr 
3TFT T *ft ̂ T IT, vTNkT 3HR 3T̂TT *f 
 ̂̂ T 3TRf   . .

SHRI HARIKESH BAHA UR:  Sir, 
the hon.  Home  Minister is  sitting 
here.  He  should come  forward to 
Tcpy to this.

•ft TTCh Hlfl qiRWR: *TS  iHt

5̂   3*T cpIT vjiMi1 i HI îF̂ I

 ̂Tn̂fk Trntrm r 1
(Interruptions)**

MR. SPEAKER:  Not allowed.

(̂ tTR)

, : 3HTT 3RT  am  ^

^ flr ̂  ̂Tcr ̂rrrf i

(wraniR)

t(̂q4 : 3nrr 3TPT Hi *1 f5 ̂FTT 
^   rf to snM 1

(T*UR)

arwTw *tigfw  : if- erf *nrr îf fair 

57 r̂it8    ̂  r 1 

(twtt)

fhTcft hrejRcft  ̂ri (̂ ncîf) : 

3TWTST iT̂f̂r, TRT mtr 3TFF 3TT̂t ̂  I 

3RT fobtTl   rf̂TT TT F̂if̂ T̂t hrVT̂T 

 ̂ 3fR  ̂ r^M    ̂ ̂rf T̂T

OT̂TT  2T̂f  cRT  f̂T   T̂RT  3^

 ̂  (sqcTiTR) if 3TTTO1 pif  r̂f  SR

T̂Rf TT  ̂TW ̂ TT

t̂t  3ttt f̂3p  ̂rrr 

f̂ TT   5s   (̂tfT T)

yt̂ F   ITW   (̂ nfiTTTT)  :

3rr5T ^ ^r,  inr  ̂ i

(sr̂ UH)

3TWTW iT̂fVT : 3T*TT ^  Ĉfj   FT

 ̂ r̂mrrf rrf if  ̂ sprt wjr̂  1

ft   rm   : if 60(1) 

t̂ t i   if T5

t :

itw 3R- 3Tsr̂r rf f̂ nr  56   ̂

3Rnkr 3̂  nrf cr̂ ̂f r̂ R 

f̂ TT f̂ TT TR f̂ W>

f̂jir sTnfqcf fsm Num̂ob̂

5s erf T5  ̂  3TRT̂

 ̂ anwt fŵ toFr  ir   5s i 

f̂F̂r 51̂  tt ̂rf  ^̂prlf  r̂t

 ̂ T R  Tf T̂rf 57̂   ^T

ITFT   vTpft   xn̂ n I )  if

fVsf̂ T   T̂T 57 I  IT T̂fcTT 57  f̂P 

3TPT in) ̂ nr i r̂nr̂-  m̂> ̂fn ̂ iT̂ , 
f̂tf̂i if hr̂ r sr 57 (sjt̂jr)

3TWTCT q t̂r : qrW ifrf ̂ TT ̂  I

H,'11  ̂5 *  ̂  ^r ̂ \ 5 1

sfl v̂r̂F) hh   • if f̂nnr ŝ ̂  

•̂i 1 57  ^

3ww vr̂hnr  : 3rnr irr f ̂tct ̂rt i

f\ qfTO ̂ TH 1TW i 3rrrf ̂

 :

*Nof rocor̂ ^
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Him T w 

to ŷiN  t̂rt   p̂tt

arft ̂ Purfd rf *f t5f>r 

*tt TRm- * sittft ^

ni vi I

3R1 *f hmR 58 T* 3TRn  57  ^

*R*f m>cu 5*  I    ̂  ̂ r̂iai

ST 5s  :

3TfcRT̂ftiT HTcF *̂cq  ̂ +) tfl

f̂ f̂ RT IVm  t)*T 5̂ 5HTT̂T

W ĤTT T̂ wf*RT t)r   iiWN 3TT 

arhwr sr arvk

T̂T, 3T̂ T (1) ^ ffi T6*> 7T Ĉj 

f̂ arf1 *Wi(   foFSTT

, (2) ^   Mwil f̂TCT tT̂i

ariHfcR fcT̂ET TT ĥft,
3nfr 1

 ̂ fsnnr  *rspf    ̂1   ara

fWrnrqr̂ r̂ 3rf   56 *r  f̂rr

57TT 1̂   ^K,l 5s fa mTcĤ) ̂ ttttt 

^Tf, ^M ĥ: 5   Ww if, Ttef̂

3T2Fr̂T *f 3rf̂ 3um+i   *rf ̂ id 1 5s

cT̂-   TT  rîT  ̂Md I   I

FffâT tffi f S T R 4HKi ̂  Tf

5  f̂nm 60(1)   sr̂r̂i h i*r  f̂di

5* 1 TO fr̂rfcf T 3N  ̂  *RT ti+>n

3ffx cFT̂r ̂ft ̂ d I tîd  I *f ̂ MdT

57 ^ ^ T̂N lT   T̂T 5 1

 ̂srrT   *r sdO   i 5* 1 m r+iH

TTTi 3TN  T̂T̂f̂T  ̂ fa TOT 3RT 

 ̂̂ hf. rf̂ 3TR W  M 'S ^ ĤTT )5

srPr îx̂i nt rar t   t>i uil  f

3TPTT  ^V.K  ̂  teT   ̂ ^

ÎTTTT F3TTW   Tft̂T I

TRT tt̂j ̂5fTR- 3FdR m I 

^̂oCT 6̂HMur  ̂I 3TPT   T̂rft

r̂f ̂ nhr r̂t   inn f̂   rpj r̂ Hd

T̂ ̂ rff tf f̂t  3TTT̂  Rnf

3HRt T̂cTy ̂  crTTr I

3TWTW *T̂î : if  fT̂T   T̂RT 

T̂̂T T̂T 57 I ^ vft WTcT f̂rft  ̂
T5  SFT rfl-  T̂TRTT 571  T̂̂IT  T̂T

f̂t   57* 'fffr

t W   f  ̂h n  $ *fr w 
f*m f̂t ârr  ̂    ̂ fro-

1  ^hrrr ̂   ̂   ̂  f^r

r̂  ̂ f- 57 t̂trtt 57 3rf̂

 ̂di 57 ,1̂CT>̂  ^T 

^ 1  ̂ Tfl̂fidi  5̂f *>*.31  I

ft ̂ fwi HIm 1TT5T ! 3fN H ̂f\ TT̂f̂

f  T̂f ̂ 55 5̂  5s •   • •

arwrw  ir̂ mr  : ̂r   ̂ ̂  5s

T̂T if   ld rTT 5̂ 5̂  ̂ T̂T̂R T̂

THT   TT 3TfT   f̂ 3TR-  ̂̂ft  r

cTf  riTT't  TOT T 5s  N) r̂ PĤ d   T̂

T̂ TT\ 5̂  3̂

f̂ r̂ Rf 5s 1   T̂-   TO  r̂

5Rf ̂ cH^hI  affwr T   fsRft

'to t  qr,    ̂f  qr

R̂5  ̂  af̂  TTT  l̂ d  T̂T Hm Î

5 1   ̂ih*i  5̂   *    ̂Um i
3n w  TR1 TRT 3TT ’PTT,  if T̂̂ TT ahrt- 

ĥl̂  ^., I  ̂*11 ,  Md I ohl,̂ I   411,  3PR

rr̂n t  ̂ r̂r >̂5̂ 5s  rf 3rnr̂rt to 

r̂nrsr   t̂rWV r̂hc *î7  ĥ1 5 ^

1 ̂ TFf) Wp  rV i 11

ft TFT V̂TTO  TRTcTR : irfSFT T̂T

5s   (snnnjr)

arwmr   : 3nr   rt 

1

’irt TCTT   ’ITS2 (flrflHI*Hfl):  HT

c 3TTO aiis'l 5*1 

STWTW Tf liTT:   if 3mt T̂55

^ ^^57- (sH'tfH) if 3T 5̂ TT 
*TT f̂i  rritfl 4id îT hcii *T 3̂ 1

t TTTTf tt ctpt ff ra'

'TiT1 3rnr f̂ffi   *tt h îr r̂ ^

5s 1 r̂ M  3rpT! *tt hht 'fî.nl 5̂ 01 

 ̂ 'TT mr T̂ tîici I   i

N+ SBfrifu SI f̂HTR 57TTC WH- 

TR 5s, erM cTT̂IT TTT T̂OTT 5*1  ̂ 

MO I   T̂f    ̂, 'dtii> 91̂
3̂ft   ibVd+i  arrr̂ r̂rnf   O 7'

f'BT   ^, STFT 5*1

ft vfsra; hitt  *rw:'  ifn  n̂pr 

STRTR- IT-Tf̂ TvT 5  aiir̂ Rfl

i 5 r  ̂ r̂iWi.  ttw

^ ifg- hpFR   5*1 600

tPsrt . . (aim) iNV ̂  ̂ n1   f*

3̂ 7R 1̂ M irSl IfTI  ̂f’HTT

97̂ R iBt ft r̂ uf̂r̂ 5*1
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aTO : 3TTT 377 5* tffspf,,
5̂ T i

Hi  Hlti   i 377   rf *i-fl 

sft  ĉf ̂ I  3TPT

vimsi   cf> f̂ fi

3TWT   T̂ T:  hcq iff   3TPI

lTW I (TWH) 2T̂f ̂TÎT TT Tf ̂ TT1 *ft 

R̂q 1̂1*1  ̂ycRTT 57*1

sft   lT. (itht) :j

TO U6l îtt- 3TTT> 3TTTT   I  (oqqtIH j

3TWTW iT̂Nm: 3TN f̂TTT FIT* 5R Rf 

*Pfl

ft vhrv! ijr1.  r̂:  am

k̂7 r̂t 5̂   T̂Tcfl

3TWTW T̂̂T̂T: tt̂7 3RT  STc*T

F, 3nr 3TTT5Frt 5ttct   Sprr I 

(Interruptions)

MR. SPEAKER:  It is improper on
your part.  You cannot threaten.

SHRi MALIK M. M. A. KHAN: **

MR. SPEAKER: He must apologise.

SHRI   CHAN RAIT   YA AV 
(Aamgarh):  I am rising on a point
of  order.. . (Interruptions)  He  is 
casting direct aspersions on the Chair. 
He must withdraw it.  You must ask 
him to withdraw it. H is wrong pre
cedent in this House. Please ask him 
to withdraw... (Interruptions)

MR SPEAKER:  Whatever words
he used,  derogatory  to the  Chair, 
Rhould  be  expunged.... (Interrup
tions)

SHRI  RAESH  PILOT  (Bharat- 
Pur̂  I hare no objection to what 
has happened.  But this House is an 

au&ust body of this* country.  Shri 
Mani Ram  Bagri has  thrown some
papers towards the Chair. Tomorrow

somebody may thiow from this side. 
I want that he should tender unquali-v 
fied apology to this House... (Inter
ruptions)  He has thrown papers to
wards the Chair.  It is  an insult  to 
the House.

ft Tmfrrara vmw. ^ 3

MR.  SPEAKER: 1 did  not  see.
Has he thrown anything

*ft Srfer  ̂   TraTT (31̂ 757):

97̂ 'TRf ̂  I

SHRI MALIK M. M. A KHAN:  A3 
a  protest, I  walk  out... (Interrup
tions)

Shri Malik M. M. A- Khan then left 
the House

SHRT  HARIKESH  BAHA UR: 
While the hon. Member was walking 
out he cast aspersions on the Chair. 
Those words should be expunged.

MR.  SPEAKER:  Nothing  should
be recorded without my permission.

(aqWR)**

3TUT5T   3PTT 3TFT Ttt ̂TPT
iMa T̂ T,  cTT r* TT

fjPTT

ft l*fMcTTT 5rmt (q̂TT):  3TWT̂

IT̂f r   ^

1

3TWTW ^

cf*TR! T7, TTfro- $ N ST   31H d

^i-5̂ 1

* Expunged  as  ordered  by  the Chair.

**Not recorded.
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~~~=~~.tt 
~ ~ tf ~ 'll I 'lfu 1«l<'fii' 
~ ~ ( f"lfi tJ<IO arm. .  . 

if\.Q ~mr= n ~ ~ cti( 
~f 1 ~m~~<til' rn 

hfn (I 

~ 1r.ft'mr ~: am: ~ tJ<IO 
mr ~. {If arr<r ~ cti( ~ t1 
t?f ~ ~ ~ f<l; Wof ~~~I 
3f'1l"{ ~ li"Jft ~ ~ ~ amj1r 
~ -mrr (. ~ ~ nr ~ ~ 
(1 

JI'Ufef ~: ft * l.'fl.fT ~ (? 
~~~:m;f~~~ 
(1 

arUfW ~: ~ ~ (1 

~ ~ ~: am: iP'N ~ 
~~smm-~~~.1( •... 

JI'Ufllf ~: ~ rf Clil1:.,TI ~ (ff 
'rnJ<tl(~ I m~~ nm~m 

;r ~. ~l lf ~ \'f ~ ~  3fNR 
<fiT ~ qm 'if<'f I 

~~ mi:~ m; ~ 
~~~(, 3iN m31'NR 
n:~~~ t? 
JfUfef ~: rf ;f ttlHII:tVa ~ 

~t'<nrrr( 1 lf~~m '1'111 

~ r. 1 ~ q(ff or <=i1fi!T ~ f<fi ~ 
~ ( tfl tJ<IO I ~ ( tfl tr.f(f (, 

~ m cti( oii lf ~ oii ~ ~~ 
; ~~~~t. f-m-m  
tfm~ 1 

It is under consideration whether it 
b a fact or not. 

(Interruptions) 

MR. SPEAKER: I am not goine to 
be dictated by you. 

tr" <rnf/ ~ ~ ~I 

(ammf) 

aruRl ~: « ~ mf ~ 
(arr<rl 

<~~) 

arUfW ~; ~' mf ~I 
~ mriififlrn~~~m 

~(mmr~~~~~ 
~ 'Ttn. 'ffi:' ~ lf('IT ~ lJ1IT fq; 

tiT' mr t('t"';f,fz ~ lft amn (, 
1h:" mr iifiT<1 ~ lft amrr (. lh' 
mr ~ 'I'll\. n:· •r ~ f'<:ro: ~ ~ 
~ amrr (. lh: ~<fi  ifV ~ ,, fq; 
m ~ lfiT « uftf ~. ~ ~ 
~~~~rf mr  1 ~II i 
q-crr or cti( ~ ~ f'cti ~ ~ ( 1 

... (~tmr) ... 

ifUfllf ~: arr<r iifiT C(l"'flfC! mr.r 
rf ;f ~ 3i'm: m, ( ;r? « qpf q;n:; 
~ & 1 lh: mr ~ ~ ;rttVr (1 
Jf~~ mr n-~~f<l;~ 
;tR ( 1 Tf-;f arrcr ~ ~ ;tR <fiT qoy 
~ ~ crm f'<ntn ~ tf f<f; ~ {lf 
iifiT lRtT ";c;:f;f ~ f'1l; ~ ~ liT ( liT 
~ I ~ 'IR ~ ofi fr.rr'l'i Gfi't 
~·· · 

... (~~) ... 
aruar ~: ~ ;U ~ ( ~ 
~~I 

... (~) ... 
MR. ~R: My decisions are 
not eccording to what you think. 
They have tQ be done under my direc-
tion. I am properly doing it and J 
am not goine to be dictated. (Inter. 
ruptions). I shall !niorm the House. I 
think that is en\lul(h. Even you must 
have got tired. 

1t or ~ ~ ~ 1 tt j';r.(!1 
w '(If t1cfi"" 1 ~ ..r-arm ~­
t';t1nr~ ~~~ 1 ~ r t 
~~I tf~hfq;s~~ fil 
~ ~ ~ f<f; arN ~ ~ ot.f; 
~I 

I will not allow lt. 

... (~) ... 



3TTW   : tnf  , 3TPT f̂TT

 ̂id err *7f

f   t̂ft   i ^

cf̂TTpr  3HTT 3RT hd P̂ft erf *>** 4ii I

... (sT̂trrr)...

tfUTW if̂ Nvr Tfff, ^ f̂ ft 

a m   ff *TTcfr I Tf WT   T̂T

C 1

q* mrftlT   ^  3TWTT  *f

f̂ TT t, 3T̂T7 5f OTTT ̂1

3THTGT ̂ T̂f̂T: ’T̂RT 3TeT ff 1  ̂(̂ d 

* rĤ T̂rft 5s 3TWTT TT I TTÔf 

7tt 'tif  3rnr i
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As the hon. Member had already 
been  arrested in  connection with 
case No. 214 and was in police cus
tody, an. application for remand was 
also  moved  in  respect  of  case 
No. 213.

The  learned  Magistrate  then 
released  the  Hon.  Member  on 
furnishing  personal  bonds  and 
sureties.
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12.38  hrs.

RE. MOTION FOR A OURNMENT, 
CALLING ATTENTION,

ETC.—Contd.

f̂t *m) Tm vftt): f̂f*T 3 hd  d 

aIW M n I îT A *\ 

12.37 hrs.

ARREST AN RELEASE OF A 
MEMBER

MR SPEAKER:  I have to inform
the House that I have received the 
following  communication  dated t̂h 
August, 1980, from the istrict Magis- 
Irade, Meerut: —

In connection with the arrest of 
Hon.  Member  of the Lok  Sabha 
Swami Indervesh  on  5th August,
1980 at 1.30 PM at Baghpat and re
gistration of  case Crime  No. 214 
uls  11711471148114911511152115313321
353307 IPC and section 7 of the Cri- 
ininal Law Amendment Act against 
him at P. g  Baghpat. In addition
this,  another case  No. 213 us

14711481323 IPC was also registered 
at P.  S. Beghpat  on  5th August,
1980. *j.

When the hon. Member was pro
ved before the learned  udicial 

l9figiStrate’ êerut on 6th August, 
ir’-an application for remans int0 
!cial custody was moved in res- 

pect of case No. 214.

*Not recorded.

3THTST jf  VT

sft   THT   STTRTT  SRT ft

'STTWr Vj

3T W HfTTOT: SRf q̂TT T*T

Wn 1

f̂t 7m   MlfiqiR-: iff  3TPT  *f

3nft    ̂   ̂3TRRT if TTTT

3rnr st&t  ̂1 irr   rn-p f srfân*

wsh f̂ n  *rr fa ̂rr n̂rrcl   5

d k19 cp TOT   f̂cT

3pft cT̂ Tjjft   wr  ̂1 3nTr ^

T̂T    ̂  qcTT cPTT̂nTT I

3>T 3nft dti IT̂ **   ^

T̂Tnrt   f  ̂*rr

 ̂I 5 cTTTk SRf   OT 5Rf    f^T

T̂RT ̂ TflT TT I

MR. SPEAKER:  We have already
moved on our part.  We are taking 
steps.  I can only find out facts and 
let you know.

.. .(Interruptions)**. ..

MR. SPEAKER:  Nothing will go
on record withouf my permission.
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Shri Mani Ram Bagri then left the 
House.

MR. SPEAKER:  Papers to be laid.

12.40 hrs.

PAPERS LAI ON THE TABLE

Reviews and Annual Reports etc. op 
Export Inspection council and Agen

cies, Steel Authority of India Ltd., 
New elhi and Bharat Refractories 

Ltd. for the year 1978-79 with 
Statements for delay

THE  MINISTER  OF  PARLIA
MENTARY   AFFAIRS   (SHRI 
BHISHMA  NARAIN  SINGH):  On
behalf of Shri Pranab Mukherjee,

I beg to lay on the Table:

(1) A copy each of (i) Annual 
Report and (ii) Audited Accounts 
(Hindi and English versions) of the 
Export  Inspection  Council  and 
Agencies for the year 1978-79, under 
sub-rule (3) of Rule 16 of the Ex
port (Quality  Control and Inspec
tion) Rules, 1964.

(2) A copy of the Review (Hindi 
and English versions) on the work
ing of the Export Inspection Coun
cil  and  Agencies  for  the  year
1978-79.

(3) A  statement  (Hindi  and 
English versions)  showing reasons 
for delay in laying the papers men
tioned  at  (l)  and  (2)  above.
Placed in  Library.  See No. LT- 
124080.

(4) A copy each of the following 
papers (Hindi and English versions) 
under sub-section  (1) of  section 
619 A of the Companies Act, 1956: —

(a)   (i) Review by the Govern, 
ment on the working of the Steel 
Authority of India Limited, New 
elhi, for the year 1978-79.

(ii)   Annual Report of the Steel 
Authority of India Limited, New 
elhi, for the year 1978-79 along 
with the Audited Accounts and 
the Comments of the Comptroller 
and  Auditor  General  thereon. 
Placed in Library. See No. LT- 
124180.

(b)   (i) Review by the Govern
ment  on the  working of the 
Bharat Refractories Limited, for 
the year 1978-79.

(ii)   Annual  Report  of  the 
Bharat Refractories  Limited, for 
the  year  1978-79  along  with 
Audited Accounts and the com
ments f the Comptroller and 
Auditor General thereon.

(5)   Two statements (Hindi and 
English versions)  showing reasons 
for  delay in  Paying the  papers 
mentioned at (a) and (b) of item 
(4) above. Placed in Library. See 
No. LT-124280.

Notification re.  Continuance of

CONTROL OVER MANAGEMENT  OF M9.
Associated industries (Assam) Ltd., 

Chandrapur

THE  MINISTER OF STATE IN 
THE  MINISTRY  OF  IN USTRY 
(SHRI CHARANIT  CHANANA):  I
beg to lay on the Table a copy of 
Notification No. S.O. 497 (E) (Hindi 
and English versions)  published in 
Gaette of India dated the 5th uly, 
1980 regarding continuance of control 
over the management of Messrs Asso
ciated Industries  (Assam) Limited, 
Chandrapur,  under  sub-section 
of  section  18A  of the Industries 
( evelopment and Regulation) Act, 
1951. Placed in Library. See No. LT- 
12,4380.

Reports of  various N a t io n a l is e d 

Banks  for  the  year  end 31-12-79 
under Banking  Companies (Acquisi
tion and Transfer of U n d e r t a k in g s) 

Act, 1970

THE  MINISTER  OF  FINANCE 
(SHRI  R.  VENKATARAMAN):  n

behalf of Shri Maganbhai Barot, I bc*
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to lay on the Table a copy of Notifica
tion No. S.O. 497(E)  (Hindi  and 
English versions)  published in Ga
ette of India dated the 5th uly, 1980 
regarding continuance of control over 
the management of Messrs. Associated 
Industries (Assam) Limited, Chandra
pur, Under sub-section (2) of section 
18A of the  Industries (evelopment 
and Regulation) Act, 1951. Placed in 
Library. See No.LTj—124380.

Reports of various nationalised 

Banks for the year end 31-12-79 
unedr Banking Companies (Acquisi

tion AN TRANSFER OF UNERTAKINGS) 
Act, 1970

THE  MINISTER  OF  FINANCE 
(SHRI R. VENKATARAMAN);  On 
behalf of Shri   Manganbhai Barot, I 
beg to lay on the Table a copy each 
of the following Reports (Hindi  and 
English versions) under sub-S:eCtion (8) 
of section 10 of the  Banking  Com
panies (Acquisition and  Transfer  of 
Undertakings) Act, 1970:—

(i) Report on the  working and 
activities of the Central Bank of 
India for the  year ended the 31st 
ecember,  1979  along with  the 
Accounts and the Auditor’s Report 
thereon.

(ii) Report on the working and 
activities of the Bank of India for 
the year ended the 31st ecember, 
1979 along with the Accounts and 
the Auditor’s Report thereon.

(iii) Report on the working and 
activities of  the  Punjab National 
Bank for the year ended the 31st 
ecember,  1979  along  with  the 
Accounts ana the  Auditor's Report 
thereon.

(iv) Report on the working and 
activities of the Bank of Baroda for 

107 year en(*ed the 31st ecember,
.   alng with the Accounts and
Auditor’s Report thereon.

a   .̂ePrt on the working and 
ivities of the United Commercial 

js   for the year ended the 31st 
member, 1979 along with the Ac-

thereo  ̂   ̂ Auditor s  RePrt

(vi) Report on the working and 
activities of the Canara Bank for 
the year ended the 31st ecember,. 
1979 along with  the Accounts and 
the Auditor’s Report thereon.

(vii) Report on the working and 
activities of the United Bank of 
India for the year ended the 31st 
ecember 1979 along with the Ac
counts and the  Auditor’s  Report 
thereon.

(viii) Report on the working and 
activities of the ena Bank for the 
year ended the 31st ecember, 1979 
along with the Accounts and  the 
Auditor’s Report thereon.

(ix) Report on the working and 
activities of the Syndicate Bank for 
the year ended the 31st ecember, 
1979 along  with the Accounts and 
the Auditor’s Report thereon.

(x) Report on the working and 

activities of the Allahabad Bank for 
India for the year ended the 31st 
ecember, 1979 along with the Ac
counts and the Auditor’s  Report 
thereon.

(xi) Report on the working and 
activities of the Allahabad Bank for
the year ended the 31st ecember, 
1979 along with the Accounts and 
the Auditor's Report thereon.

(xii) Report on the working and 
activities of the Indian Bank for the 
year ended the 31st ecember, 1979 
along with the Accounts and the 
Auditor’s Report thereon.

(xiii) Report on the working and 
activities of the Bank of Maharash
tra  for the year ended  the 31st 
ecember, 1979 along with the Ac
counts and the Auditor’s  Report 

thereon.

(xiv) Report on the working and 
activities of the Indian  Overseas 
Bank for the year  ended the 31st 
ecember, 1979 along with the Ac
counts and the Auditor’s  Report 
thereon.

Placed in Library. See No. 
124480
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12.41 brs.

ASSENT TO BILL.

SECRETARY: Sir, I lay on the Table 
the Appropriation (No. 3) Bill, 1980, 
passed by the Houses of Parliament 
during the current session and assent
ed to since a report was last made to 
the House on 25th uly, 1980.

BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AN 
THE  EPARTMENT  OF PARLIA
MENTARY   AFFAIRS  (SHRI  P. 
VENKATASUBBAIAH):  With your
permission,  Sir, I rise  to announce 
that Government  Business in  this 
House during the remaining part of 
the Session will consist of:

(1) Consideration of any item of 
Business carried  over  from  the 
Order Paper of today.

(2) Consideration and passing of 
the elhi Municipal Laws (Amend
ment and Validation) Bill, 1980.

(3) iscussion under Rule 193 on 
the widespread rape of mother eartff 
resulting in the cumulative  deple
tion of the natural resources, pol
lution of the habitat and upsetting 
the ecological balance to be raised 
by Shri igvijay Sinh at 3-30 P.M. 
on Monday, the 11th August, 1980.

(4) iscussion on the motion to 
be moved by Prof. Madhu anda- 
vate on the statement made by the 
Minister of Petroleum,  Chemicals 
and Fertiliers  in the  House on
10th une, 1980,  regarding increase
in the prices of petroleum products, 
at 4-00 P.M. on Tuesday, the 12th 
August, 1980.

SHRl K. LAKKAPPA (Tumkur): 
On behalf of Karnataka Members I 
request you  to allot some time to 
have a discussion on the Vijayanagar 
Steel Plant.  The people of Karnataka 
are agitated over this matter.

MR. SPEAKER: Give some motion 
or calling attention.

3parer  Tffspr, *5 srf anrar wfw

iW  rwi wr 5*   t cfl h

5frf ton 5si

12.43 tars.

Shri  Chandrajit  Yadav in  the
Chair

^ ̂  ̂    if RRT 

Peh   3TTf̂ d cbc 3  if F̂iTTT

WK T̂T ̂ t w r 20   far 25

oft f iWT   if   tFT  6

ft *f 5*  ̂  r̂

hRml 5*1 fasitf

den iT;d   3F7T 37T   *r

cl1 , 3 M K if  ql'll vtT-

37T,

rH r*1  i  *f 1̂ ĤTT   T

H1 iH TT ̂ 1 5* fa   vFNTT

T̂ri'r

9T̂ Trt, 3nf̂ —5F

if if 1  ̂   1*1 T̂q   ^T

fa arorfar if  ipt sr̂fsrcr  w  
5  9 srfaSRT 7  5 TflTW ^
tnr   if sf 1 i 5 ̂
rnp  fârsTNt qfrfPTfa f  sfr

TT37T   TT FTOT 5*

 ̂ îTcrrfd   if   ^

TPT 5*1

n̂rrrfcT  f̂̂ r: 3tpt   sdn

fâcTTT    ̂  ̂IT

 ̂fa   TT 5  ̂  I

fasnr ut**:  if

rnr̂r jf r̂f ̂   WT

r̂f̂Tr arf7; 3nrrf f̂ 1

5TRT I

' r̂rt snra jf 5s   r MTRl   ^

crW    ̂  5s r̂a1   Tif

fr̂TTT 5RT 5*1 r̂  WPT ^

r* W    ̂SB f, 3TT HfWT ̂  

5s    ̂  f 3rfr
rmf 5s!   ̂nrKRTT f W

ir   k, r̂i   ^

r^nl f5rr W

5fwlf  ST’TcTT̂t'   C

arfr 3TT3T ̂ RTt
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PROF. MADHU DANDAVATE 
(Rajapur): Since there is not muoh 
time for discussion,  I would only de-
mand statements from the Govern-
ment on three issues: (1} the report-
ed plllllS of Pakistan to manufacture 
atom bombs with the helP of certain 
countries and the reaction of the 
Government thereto; (2) the devalu-
ation of the rupee and its impact on 
the balance of payments position; and 
(3) the reported news about the like-
ly promulgation of MISA and the 
Preventive Detention law through 
Ordinance after the current session of 
Parliament. 

SHRI SUNIL MAITRA (Calcutta 
North-East) :  I want to mention only 
two points: (1) rigging in the recently 
Assembly elections in UP and Bihar 
and (Z)o wherea9 the Industrial Dis-
PUtes Act, 1947 is applicable to all the 
PUblic sector undertakings, it is no.t 
being made applicable to the General 
Insurance Corporation of India. There-
fore, I would -like these two issues to 
be discussed next week. 

SHRI CHITTA BASU (Barasat): 
Since there is no time for havin& a 
discussion on the subject, I would say 
that the Government should make 
statements on the following subjects. 

The first one is the role and tuncUons 
ot the Governor. This point has become 

important and urgent in view of the 
fact that it is reported that there is a 
proposal under the consideration of the 
Government to transfer about 11 
'Gi>vernors from the States premtnably 
on political considerations. This has 
got particular significance in the case 
of West Beneal, because it is said that 
the present Governor is likely to be 
transferred so that they may send a 
more pliable Govemor there to suit the 
partisan interests of the Congress (I}, 
which has a movement to seize the 
Government .... 

SHRI ARIF _MOHAMMED KHAN 
(Kanpur) : Sir, while discussini the 
question of the inclusion of business 
for next week, the hon. Member is 
making reference to a pliable Gover-
nor ..... 

MR. CHAIRMAN: I have heard him. 

SHRI CHITTA BASU: Secondly, 
there is a great influx of refugees from 
Assam into West Bengal. As far as th& 
report is concerned, there are about 
11,000 such displaced persons from 
Assam in the relief centre in Alipur-
duar. After 27th July another 4,000 have 
come, making a total of 15,000. The 
Chief Minister of West Bengal has 
written to the Prime .Minister that 
arrangements should be made so that 
the9e displaced persons can ~o back 
to Assam. Some financial assistance 
should be given to the State Govern-
ment of West Bengal so that relief 
operations can be undertaken by them. 

Last week a statement was made 
by the bon. Finance Minister regard-
ing another Instalment of DA to the 
Central Government employees. Accor-
ding to reports the consumer price ln.. 
dex for industrial workers has crossed 
the 368 mark in the average for 12 
months, thus entitling the Central Gov-
ernment employees to another intal-
meni of DA. The Government should 
come out with a statement on the 
subject. 
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Shri Chitta Basu

Lastly, I come to electoral reform. It 
is important because  there has been 
rigging in UP and Bihar in the last 
Lok Sabha and Assembly elections. So, 
it is necessary that  the Government 
should make a statement regarding the 
electoral reforms, which are under the 
consideration of Government.

STTWPrcft :

sf  Trnrrhr   rF

^5̂ ch 1   cir  ci 1 r 

tt cT̂Fi xT5T*f TTeft  I  3HT)̂  ̂5* 

fpfi 1 2  cTnft̂ 37T   ^

 ̂l\0 I  3PR 12 cTTT̂r 1 gT54>  9TIT 

T̂R qiit   fef 1TT3T iî M *TT

r̂rf fsnsnrt ̂rf cff  ̂ ,̂

if ÊT W fnh TT  lOl 1

n̂mhr ir̂ hrr: iĥ tr sf  f̂ nr

hl ̂ TR̂Fnrt 3tt ̂ttt ,    ̂  if r̂

'wr i 11  inrf̂ r  ̂  f̂ nrt

3TT  ̂   ̂̂TT TT r> ris

4i  f̂) 64 Clh flT'T   oT6 ̂  Cl rf) f I

^ 3IĤt f4iO 41*1 mi):  ^

f 3PR 1R5R ̂l̂cf fT, cff

ipr 1* a   t5 ifaH 16 r̂rrk

3FT tfHTvTT ̂ >T F̂cf I

ft Tprr̂dK 5TT̂ft (qrâr):  *nnqftr 

, if *r m 1 . fgrqir anq ̂  qrcr   eft 

hrw    ̂  tt

T̂ TTT 5 r cRft  5BR T̂t  TOft

   sfc *nri torI fft  *ftaf

SRWM tTcft *TT Tf)  qî TTTt  erf 

if flRT iff  5s!

rmraTnr Tfrt f̂ ft

if   hr̂- T*fi *f I  cTRT qR TfcTt

I M 5F7T +iq f̂tflTTT  

’319’   ^R  ll̂   b̂' 0̂

IV  ̂3rfr H4IHt t̂   tot

rqŝf F̂TcT 5s I   3R*̂II ^  ̂

 ̂ n̂r 3rŵ x cRi 12   srfcf 

T̂ff 1̂   fwftr  ^

5ir cpi  ̂f̂ nr qr   r̂

if r^K   cf, crt 3t̂ tt j-nrrif

rTO sm- m̂nfhr 3̂   ^

TOHTT g5   l̂ TT̂ F̂T    ̂ Tim

1̂ ^  f̂ gf n,   ob

TRTTf̂; 3tpt t fi hrO  >̂*f̂nrrnT grf 

^ t f̂ n  ̂3if̂ r̂   qR 

4)1  tTTTTT f̂ T T̂T   oĥi  3T 

^Tt TT ôhl’cb 368 f̂ T̂T̂T ff TO 

 ̂I  cTT Hi n̂f̂   ^ ^ T̂ TfjT-

il̂r îcci  ̂ 4̂)   f̂ cT 4VI  f̂ft

3ffT 'd̂H T̂T ĈTPT   ti ̂1*1 f̂  4)̂il

1  ^ T̂1̂ 1 5T ^  ̂  cR
i 1 i  if 3TR ci H **\ 1 4>i TT T̂

ri

 ̂ r̂rt, T̂cT  ̂  ̂fsF 

vft TQ op c; I  if ^1 5 f̂i 3T . tft T 
5̂, faf̂ R if    ̂3TfT STT̂T ffis- 

tt Tt̂rf * wt BB̂r ̂  Ni   rnrt TT̂rt 

 ̂ ft n̂ftr  ̂3rfr

WcfTT 3rrif f̂t ff  tlohai  ̂1 

T& R̂Tvf qr Wt r̂r

cfl̂nrt T̂cr ^Rt̂ r (qtfwr)  ̂ n̂f 

if 5s! TT.  qt.  5R 24   If  ^

^̂iT 3̂TT  ̂3TTt if

fĤ Î I  ̂  r^K SB q̂TT   if ^

T C!̂ 1 3  ̂r̂h    if >

f̂tinwr srfr 3̂  qr

41-hiO h ri gl  ̂i  r̂  ̂  ^

4̂11 f̂ T ÎT t̂t 5s 3  ̂  ̂^

t̂tft qx vft ^r ffft 

3Tfr TOR 5FT ^NcT 4)lif4l$,i  ̂f̂ I 

TT3q- T̂̂ R sfTt   5fT̂ft 41^1

srN: 3rm1 T̂cr  ̂  ̂   ̂̂ pr

T̂4i 0   ŝdiri r̂ cf̂j ^nfti  3r̂

r̂1 if q̂r rr   siw ihfV  ̂15

3PRcf cT4i ÊT ̂ rf   R̂̂PTT ̂ T̂cfr C1

ft VWT 51WT (4lf̂ ):  ̂^

w qr itNpt f̂ n n,   ^

T̂T 3̂TT

5TR if    ̂r 3nrft TnrT,  ̂5 a
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eg 3iT

.̂IC> 50 *rf*TOT 'S(rcil 

3TT f̂TT̂xlTT  9fî f̂ T *\̂ I  fT2 I  ^

htNh-    ̂  ĤnrrkrT  f̂jt

 ̂I 2PT fT̂T 9TCTT T̂f̂T 3rfr w

IftPT PT   MlTcfaiH l   T6r> ĤTRT

jnf w r̂f ff ̂rnr, w sifr vwr ir

ri  3mr   rcfa> f ^et

TTT̂r   fjf, erf R̂- *f 3T   3IR 

erf yx̂ nx r̂f rFr r̂r r̂f̂ i

R. SARAISH  HOY  (Bolpur):I 
want to mention only one point regard
ing Vishva Bharati  Amendment Bill. 
This amendment Bill was on the agenda 
papers for several days during this 
Session. Even in the last Session also 
this agenda item was there on the 
Order Paper. But surprisingly 1 find 
that the Minister has not included this 
in the agenda for the next week. It 
was mentioned in the agenda that with
out any discussion this Bill be referred 
to a oint Committee of both  the 
Houses. Now, this Bill has a long his
tory. In November 1971, by an Ordi
nance the  1951 Vishva Bharati Act 
was amended when there was some 
Naxalite activities in the University 
Campus. By the amended Act all the 
democratic rights of the university were 
taken away.  In  this  connection,  a 
committee was appointed by the Cent
ral Government  with ustice Masud 
as its Chairman and it submitted  its 
report in 1.975. On the basis of  that 
rePort, a Bill was drafted and introdu- 
ced in the Rajya Sabha in 1978 during 
anata regime. A joint Committee went 
into the Bill, but subsequently the 
k Sabha was dissolved and the Bill, 
culd not be discussed. The present 

overnment also brought similar Bill 
. said that it would be referred to a 
mt Committee without  discussion.
it has not been done. I do not know 

nil êmocrâc rights are being de- 
to this Central university by the 

Put̂f1 Government- So, it should be 
oint  the agenda’ and referred to a 
Committee without discussion.

,y)PR2f- RUP CHAN PAL (Hoogh- 
rise   re is an unprecedented price 
and that point has been men

tioned by some other Members also. 
In that context, I want to draw at
tention to something  serious that is 
happening. Government has announ
ced that drug prices will be allowed 
to be  increased.  Some  discussion 
should take place on that.

Secondly, there is a controversy that 
has cropped up  about the proposed 
film on Gandhiji by some British pro
ducer. As yu may have noticed, the 
film producers of our country have 
come out with a  statement.  I would 
very much like some discussion on it.

Lastly, a serious situation has arisen 
in the  National Library,   Calcutta. 
The irector’s tenure expired on 30th 
une, but till now Government has 
not come out with an announcement 
regarding his successor. The present 
incumbent has been requested to con
tinue until further orders. Moreover, 
a Librarian who had  been there for 
any years has resigned.   There is 
another serious problem,  that  the 
Compulsory elivery of Books  Act 
is not being followed by a  number 
of publishers.  It is a matter  of 
great concern. It should be discussed.

SHRI   HARIKESH   BAHA UR 
(Gorakhpur):  Everybody   knows
about the flood situation.  Lakhs  of 
people are affected.  Several notices 
are still pending.   More  than  80 
lakhs  in  U.P.  alone  are  affected. 
Thousands have died.   Therefore, 
the seriousness of the  flood situation 
should be discussed.

Secondly, the UGC Report was not 
discussed neither last year, nor this 
year.  Therefore,  I want to  discus
sion on it either in this session  or 
the next, preferably next week  it
self.

The reported plan for the manufac
ture of an atomic bomb by Pakistan 
should also be discussed.   We have 
given a calling attention.  On  the 
devaluation of the rupee also I would 
like to have a discussion.
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R.  SUBRAMANI AM   SWAMY 
(Bombay  North  East):  The  hon.
Minister must come forward with an 
amendment to the Members’ Salaries 
and Allowances Act.  Today we can 
travel by rail anywhere in the coun
try any time.  Since  the world  has 
become more modern, we have be
come more progressive  and we have 
to travel more, I would like an amend
ment to be brought in, to make air 
travel free similarly. If the Govern
ment is hesitant to give this, then I 
would suggest that deduction of the 
first classsecond class fare air fare be 
allowed, at least that much.  If it is 
not done, then a hell will break loose 
next week.

13 hr s.
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I have given so many notices for a 
discussion on the Report of Vaidhya- 
lingam Commission, but it  has  all 
been rejected.  This means that Mr. 
Morarji esai is  completely innocent 
and this Government do not have the 
guts to come and say that the Report 
of the Commission has no basis.  If 
they believe that there is anything in 
it against Mr. Morarji esai,  they 
should have a discussion next week 
un that.

Thirdly, according  to papers and 
my own knowledge of the proceed
ings of the Consultative Committee 
on Planning, there is an undeclared 
plan holiday in the country. There is 
supposed to be a five year plan from 
1&80 to 1985.  But one year has al
ready gone withoutt any plan and the 
next year is als0 going because  the 
Consultative Committee  was  told 
that no draft plan will be  ready by 
the end of I>ecember and in the next 
Budget also, there may be no plan. I 
want the Government to  nake  a 
statement on this, how long this un
declared plan holiday will continue.

I have nothing more to say.

SHRI G. M. BANATWALLA (Pon- 
nani): It has been  reported that the

Government of Gujarat is not coope
rating with the Minorities Commis
sion set up by the Union Government. 
Following receipt of  several  comp
laints, the Commission  wanted  to 
visit the troubled  areas in Gujarat. 
The State Government informed the 
Commission of its inability to make 
arrangements for the  visit, 0n the 
most irrelevant and lame excuse that 
it was busy with the Assembly ses
sion.  It is further shocking to know 
that when the State Home Minister 
contacted the  Centre regafdfng the 
proposed visit of the Commission, the 
Centre advised him to  ignore  the 
Commission  altogether. This  is a 
serious situation that shocks the con
fidence of the Minorities in the Go
vernment and the Government must 
come forward with a  statement and 
assurance to this House of due res
pect to the Minorities  Commission, 
that it would be allowed to function 
independently and withoû any impe
diments.

I also urge  upon the Government 
to introduce a Bill to recognise elhi 
as a full fledged State in consonance 
with the general popular feeling.

Finally, the Government is 
needed to explain the inordinate de
lay in the holding1, of elections to elhi 
Metropolitan Council and the Muni- 
cipar Corporation.  The  people  of 
elhi need to be assured as to when 
the elections  can  be expected. An 
statement by the Minister is necessary 
on this mattter also.

SHRI NIREN GfK>SH ( um um):
I wanj. the Government  to include 
the following  items  for  the next 
week’s business.   There have been 
discussions in the country that  fr 
the  newspapers,  there  should  b3 
price-page schedule.  It was almos 
agreed to.   Why it was  deferred,
I do not know.  Papers like Ananda 
Baar Patrika and ugantar charge 

40 or 35 paise for six pagjes, they 

carry no news items, but only ndver 
tisements.  These thing are  going 
on. I would urge upon the Govern
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ment that it is an extremely impor
tant issue, which should  be  taken 

up.

As regards the Governors, I support 
what Mr. CHItta Basu has said.  The 
question is, 11 Governors are to  be 
sacked—that is  the news.  It is  re
ported that the Prime Minister—I  do 
not know whether iT'is correct or not, 
but there is wmspering in  the sir— 
met the President and said that some
thing should be done  about it.  The 
President̂ pleasure cannot be an arbi
trary pleasure.  He  cannot  dispense 
with it like that.  But it would  be 
a serious Ynatter  eleven  Governors 
are given a go-by.  It  will  create 
such a political climate  that it will 
not be congenial or  healthy  or  it 
would be dangerous also.

About Assam, the  statement was 
made by the Home Minister about the 
Assam Accord.  But the House lias 
not been given an opportunity to dis
cuss the matter.  After  the  House 
adjourns, perhaps, it will come.  The
oil blockade is to continue.  It is a 
dangerous  thing.  It  is  a shaky 
foundation on which  the  negotia
tions are to  be  conducted.   The 
gaetted officers do not even apolo
gise.  They have been  reinstated. 
The people are being pushed out of 
Assam on arbitrarily  grounds,  for 
whatever reasons they have.  So, 1 
think, without going into the details 
it, there should be a sort of gene

ral discussion about Assam .

Some time ago there was a report 
the third-degree methods used by the 
Plice in the course of interrogation. 
The  third-degree  methods are not 
sanctioned by law.  Those  who are 
opposed to be the custodians of law 

if. is  reported, those who are 
ĥer-up in the police hierachy, they 
SaV that the  third-degree  methods 

be utilised in  order to  elicit 
ônlession from the accused which i3 
 ̂sanctioned by law.  This is  a 
a istie mentality.  If the law can 
e violated by the police, that is  a 
dan̂ 0Us thing.

,te LS—10

Lastly, when a Union Government 
Minister holding the most important 
portfolio iiice  the  Home  Ministry, 
Sardar aii Singh, comes under  a 
cloud, under the Gurudev Singh Com
mission Report, the House  has  a 
duty to have a  discussion  about it 
and be seied of the mattter because 
a Cabinet Minister is  involved,  a 
member of the Hoûe is  involved. 
The House is not being  taken into 
confidence about it.  It should be
discussed.

SHRI  HANNAN   MOLLAH (Ulu- 
beria): I have given notice to discuss 
about the proposed  electronic  ma
chines for recording  vote  in  the 
elections and also discuss the junior 
doctors’ strike and the rule of black 
money in our economy.

Lastly, I would like  to  mention 
about the police matter.   Once our 
hon. udge, Mr.  Mulla,  commented 
that our poilce is an organised crimi
nal.   Yesterday, the Report of the 
one-man  Commission  on the lathi 
charge resorted by the elhi police 
on the blind men was given and the 
hon.  udge, Mr. . C. Agarwal, said 
that the police is traditionally unfri
endly to the people and that the atti
tude and behaviour of the police has 
not changed in a free country.  This 
should be discussed and the  police 
should be streamlined accordingly.

SHRI R. K.   MHALGI  (Thane): 
There are hardly 2-3 working days 
left during the next week.  I would 
like t0 submit 2-3 points  only First
ly, the Report on  Tripura has been 
submitted to the Prime Minister Yes
terday by  the  M.P.  It  should  be 
placed on the Table of the House and 
discussed.  Secondly,  the  discussion 
should take place on the evolution of 
legal system in the country whereby 
adequate compensation is paid to the 
victims of crime. Thirdly, a through 
discussion  on the  working, of  the 
nationalised banks has become most 
essential in view of a large number 
of complaints from the public in res
pect of exorbitant establishment ex
penditure of the  nationalised banks
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and also the Tifficulties laced by the 
low income people in obtaining loans 
from the nationalised banks. Lastly, 
the Supreme Court should have  at 
least four circuit benches in the coun
try, one each at  Bombay,  Madras. 
Calcutta and Bhopal for the benefit 
and convenience of  the  people at 
large.

SHRI K.  A. RA AN  (Trichur): 
This Government has been shouting 
from the top of the house regarding 
a comprehensive Bill on bonus.  But, 
unfortunately, I find a sort of ad- 
hocisra prevailing on this issue from 
1977.  I am worried because bonus is 
due in Kerala this month. The Onam 
festival falls on the 28th and generally 
bonus is distributed before Onam. So, 
unless the st.ale-mate is solved there 
will be  a  problem  and  lakhg  of 
workers will be in distress,  i would 
like to know the position in regard to 
this important issue, which has been 
promised by the Legislature.

I do not know the thinking of the 
Government here. This is lust to im
press on you this particular point.

SHRIMATI GEETA MUKHEREE 
(Panskura):  Without repeating any
of the points which havp been placed 
here—with most of which I' would 
agree—i will jus: take up two subjects. 
One is that  gave notice for a dis
cussion on the dowry problem ar.d 
the owry  (Prohibition)  Act.  The 
Speaker himself assured me that it 
will surely be taken up for discussion. 
1 think that when this Act is now in 
the  process of re-examination, the 
benefit of the opinion of the Members 
of the House is very necessary.  So 
1 would iequest this to be put on the 
agenda.

Secondly, ibout the Bengal Chemi
cals  and  Pharmaceuticals  Limited 
(Acquisition nnd Transfer of Under
taking) Bill which has bfrn circulated 
today, considering the position of the 
Bengal Chemicals now,  it  is  very 
necessary that it is not delayed and

it i very quickly taken up.  So, I 
would request that this, also, should 
be t*ken up.

ft tw fwwrar vtvwpt (̂r̂hrc)

*T7 3TT  ifa*  i 1 T 5*1

U  ̂ jt

*rnrnn stt $i 5*>  ̂if* f•1*1*11
*nnr    ̂îrr 1

srnrT f̂ f *nf 5*,   fsTrvnr  snf̂-

3TR 3THT Wt    ̂fcTT

3TTOT  T̂cf sf 1 ir srrĥnif

ort arftrenr

ir   arfv̂TR

 ̂1 f̂i' I   HFT F WI 3RTRT FT flT Cl  

 ̂f̂TT ^d

5s t   'dM *TT H161-̂i> 3ffT 3T̂ *fT 
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5TT5T fTTT   I STHTST   ^
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ilchuK wfi   TrTT1 w **
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f ’n;1   tfr yt * *nT ^
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T̂cft Tr1   *'   SRTOHil

HfcT FT   SUIT
arm  *  a1T'
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P̂fa T7 1
jfcffarr ̂  3̂ sresr f̂rrwR
7̂ T1 W *TT jf tft   if ̂  pft 

1

ft hrrmr̂   arm  (̂ rm̂ r):

if
 ̂̂1 n   cftd T̂TH IT- 96 

3RHRT 9 51*1 TTTPnr cTTt̂i   ^11$* 3TT

Tifl 51 * t̂tI *rrcr ipr ̂rhmT P*(t>M
off̂T ĤTT ITT 51  I   rTF̂V̂r if *t iV
 ̂ w  m̂i   r diF̂ ot
*nrt 3p   snt   *ni

*ŵr ̂ TTPtFf it   qr  tt

5W shi '3TT T̂T 5 P̂> ̂T $1 if 
I 3HTT T ̂nflTW  fRf ̂,

fi tto m jnr-fte  ̂ Terafaft  ^ 

TFft ̂1   qr P*toh trrrr ̂rt̂r 1
fTRl 3fi FTV  cTCj ̂  ̂ l̂cTl c-,ir̂H 
rrnr ̂ r t̂ ̂ 1

SHRI KRISHNA CHAN RA HAL- 
Er ( urgapur):  What about the
adjournment motion regarding doctors’ 
strike

MR. CHAIRMAN:  It was mention
ed many times.  Again many people 
have mentioned it.  A decision was 
Biven by the Speaker on the adjourn
ment motion and this is net the time 
t0r raising it.  We have passed that 
time.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AN 
EPARTMENT OF PARLIAMENTARY 
P̂AIRS  (SHRI  P.  VKNKATA- 
SUBBA1AH): First, I must thank
y' and the hon. Members for having 
een so brief under your direction. 
Last time it took more than one and 
a ̂ alf hours.

All the matters raised I will com- 
unicate to the proper authorities and 
fy have to be brought up before the 
uiinesg Advisory Committee also.

tĥr' Saradish Roy mentioned about 
 Vi8*abharati Bill.  That Bill is 
nai in the Rajya Sabha.  Unless

the Rajya Sabha sends its recommen
dations, it cannot be taken up in this 
House...

MR CHAIRMAN:  Mr. Banitwalla
mentioned about the Minorities Com- 
misison.

SHRI  P.  VENKATASUBBAIAH: 
This matter has been brought to our 
notice just now.  I will communicate 
it to the concerned Minister.

MR. CHAIRMAN:  About the House 
sitting are you in a position to say 
anything

SHRI  P.   VENKATASUBBAIAH: 
According to the  calendar the Kouse 
is sitting till the 14th of this month.

MR. CHAIRMAN:  Now we adjourn
for lunch and reassemble at 2.20 p.m.

13.17 hrs.

The Lok Sabha adjourned for Lunch 
till twenty Minutes past Fourteen of 

the Clock

The Lok Sabha  re-assembled  after 
Lunch  at  twenty   minutes  past 

Fourteen of the Clck

Shri Gulsher Ahmed in the Chair

MATTERS UN ER RULE 377  •

(i) Alleged assault ey police on 

VENORS   AN   HAWKERS   IN 
VARANASSI

sft THPTW TTTOT SITFsft  (̂fSTCT): 

WH Im Fcl 'il, i'S fi ; ef)*! i ia  ̂rb 

fttf   TT T̂TT

$*1   ^ *3T WfoTWi

5fTTTRft 5ft ̂  T f& u   $r\

*   31    1980 ^   if T*nnr
1   . Kil̂n if   •TR1 ^
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r qjrT r̂̂sft qr *rsr 3TRfq
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*f V*   ir iTHT ^ *nft

t̂ utR 'StrfNtt   n̂ 57 fa ap 

f̂ c*f ghlRl   ̂ ĝIT sTTTTiRfr qftf

T̂TT f+4 TO ^T tf\  167 T̂*f  f)

p̂sft  arfeRTrt  ̂r̂ H l*+)  vdT-̂d  5FPf-

*f\ qf̂ r 3rwtr   ̂  T̂irr

T̂RT I

(ii> The Silent Valley Project

SHRI K. KUNHAMBU fCannanore): 
Mr. Chairman, Sir,  under  Rule  377
I  would lik to draw the attention 
of the House and the Government to 
a very  alarming  situation arising 
out of the decision of the Government 
in regard to the Silent Valley project. 
Time and again the Government of 
Kerala and all the political  parties 
have impressed upon the Government 
of India about the importance of this 
project for the future development of 
Kerala.  The hon̂le Prime Minister 
has assured us that the Government

would take a realistic and sympathetic 
view of this issuc.

However, the Government has now 
taken a view that the Silent Valley 
project should not be constructed as 
it would upset the ecological balance. 
The hon’ble Minister hss said that 
Kerala is producing surplus electricity 
and therefore the silent valley project 
need not be taken up.  The theory 
about surplus production of electricity 
is a myth.  It has been proved on the 
basis of  statistics  that  Kerala per 
cipita consumption  of  electricity is 
well  belov:  the  national  average.
Responsible people have expressed the 
apprehension  that  Kerala  will  be 
facing an acute shortage of electricity 
in the near future  unless the  silent 
valley project is constructed.

In this situation, the decision taken 
by the Government will put out of 
pear the developmental activities in 
Kerala.  Moreover, all hopes about 
the development of Malabar region, 
which is a very backward area, will 
be shattered.  Therefore, 1 earnestly 
request the hon’ble Prime Minister 
to intervene in this matter and allow 
the Government of Kerala to go ahead 
with the construction of this vitally 
important project.

(iii) Urdu as medium of in s t r u c tio n 

FOR LINGUISTIC MINORITIES.

SHRI  G.  II.  BANATWALLA 
(Ponnani):  Mr. Chairman,  Article
350A  of  the  Ccnstitution provides 
adequate facilities  for instruction in 
the mother-tongue at the  primary 
stage of education to children belong
ing to linguistic minority groups, 
special officer for linguistic minorities
is also appointed in terms of the pro
visions of Article 350B.

It is shocking and most lanfortaiiat' 
that In 1976 Instruction through u> 
medium was discontinued in an, *ry 
creasingly large number of  Prl 
schools in U.P as compared 
figures in 1974 and 1975.
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A letter published in the Indian Ex
press issue dated !5th uly, 1930 stated 
that on the attention  of the Prime 
Minister being dra wn to the aforesaid 
situation, she stated in reply that the 
Central Education Ministry has been 
asked to look into the matter.

The  curtailment  of  educational 
facilities to linguistic minorities and 
the consequent deprivation of Urdu 
minority to have adequate facilities 
for instruction in Urdu is a serious 
matter.  The provisions of Article 
350A of the Consitution have alwfays 
to be satisfied.

The matter brooks no delay. I urge 
upon the Government to look into the 
matter—Necessary directives be issued 
to the State Government to secure com
pliance with the provisions of the 
Constitution.  The Government should 
make an early statement in the House.

(iv) Supply of  CHkiAp ra w material
TO  HAN LOOM  WEAVERS.

flvnrftr   ftnnr 377   anfrr 

fanTcîci   s h 1 qîci 1 57 
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(v) Reported Lock-out in Modi-,

nagar Textile Mtlls, Modinacar.
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sft ûr   'rrr

cTOr   f̂nrr ttt,  ̂ 1978-79

4 3nf*fa rf 20 srffcw sfrt   ^

TiiT crn rf*taT r̂f rr 15 

TOT ̂  TTfa fWî T , 1979 F rrf̂ T 

sfjpr f̂ n Tnfi

(vi) emand tor double  Railway 

LINE FROM KHURA ROA TO PURI

SHRI A. C. AS (ajpur): There is 
a strong public demand that  there 
should be double line from Khurda Rd. 
Railway Station to Puri. The reasons 
behind the demand are many. First
ly, about 15 passengers and  several 
goods trains run daily to and from 
Puri and therefore some trains are 
bound to be  detained for pretty long 
time in the stations causing inconven
ience to the passengers. Secondly, be
cause of non-clearance at some stat
ions. Express trains are forced to halt 
even though these traing were not 
required to halt in  those  stations. 
Therefore, if there  would be double 
line, these  difficulties  would not  be 
there. Therefore, I request the Railway 
Minister to take immediate steps in 
this matter.

(vii) Reported attack on persons

BELONGING  TO  MINORITY  COM
MUNITY in Malda (West Bengal)

SHRI ARIF MOHAMMA  KHAN 
(Kanpur): At the time when the Lok 
Sabha was discussing  the  Censure 
Motion tabled by Shri yotirmoy Bosu, 
M. P. against the Union Energy Mini
ster, Shri A. B. Ghani Khan Chaudhuri, 
serious  communal   violence  broke 
out in the towns of Malda, the Con
stituency. of Shri A. B. Ghani Khan 
Chaudhuri. . I was  told telephonic ally 
that the workers of a political party 
burnt down the houses of the persons 
of the minority community and of 
Congress (I) workers thereby caus
ing a low of three human lives and

loss of property worth crores.  The 
State Police authorities did ot take 
any action. The law and order en
forcing machinery has been rendered 
ineffective and a great sense of inse
curity prevails. The reported statement 
of the Chief Minister  of West Ben
gal Government holding Union Energy 
Minister responsible for this violence 
has made the situation very serious 
and tense throughtout the State of 
West Bengal. This is a mater of urgent 
public Importance and hence I request 
the Home Minister to make a state
ment in this regard.

(viii) Reported shortage of blood in 

Blood Banks in elhi

SHRI KRISHNA CHAN RA HAL- 
ER ( urgapur): The news appea
red  in  today’s  Times  of  India 
about drought situation of Blood in 
elhi.  There is no  blood in Blood 
Bank cf all India Institute of Medical 
Sciences,  Safdarjang Hospital,  Rani 
Manohar Lohia Hospital  and other 
Hospitals of elhi, All India Institute 
of Medical Sciences has stopped admis
sion of heart patients and they have 
announced that heart operations and 
other operations will not be possible 
for want of blood. Similar is the si
tuation in other hospitals. It has been 
reported that more than 700 patients 
have died in different Hospitals in 
elhi for want of blood. It is a very 
serious situation. If it happens in the 
capital city of India, the fate of the 
other cities can be well imagined. 
Commercially exploited blood banks 
are taking advantage of this situation 
and are selling blood at exorbitant 
prices. Life of thousands of patients 
is in peril. It is high time that I urge 
upon the Health Minister to come 
forward and make a statement on the 
floor of the  House immediately a- 

large numbers  of patients in In 

are likely to fall prey to the co 
clutches of death.
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14.40 hn

OCK WORKERS (REGULATION OF 
EMPLOYMENT) AMEN MENT BILL.

THE MINISTER OF SHIPPING AN 
TRANSPORT AN  TOURISM AN 
CIVIL  AVIATION  (SHRI  A. P. 
SHARMA): Mr. Chairman, Sir, I beg 

to move:

That the Bill further to amend 
the ock Workers (Regulation of 
Employment) Act, 1948, be taken 
into consideration.

While moving thijs Bill. I would 
like to explain in a few minutes as 
to what is the necessity ofr this amen
ding Bill.

Prior to 1948, there was no statut
ory arrangement to regulate the em
ployment  of  dock workers.  They 
were engaged on casual basis.  The 
ock Labour (Regulation of Employ
ment) Act, was passed in 1948. Under 
this Act schemes have been framed in 

major ports for registration of cer
tain categories of dock workers and 
Also of employers. The schemes are 
administered by ock Labour Boards 
which consist of equal representatives 
of  Government,  employers of dock 

workers and shipping companies. Such 
Boards have been set up in seven 
major ports.

This Act empowers the ock Lab
our Boards to levy and recover from 
the registered employers contributions 
to meet the expenses of the schemes. 

The schemes also provide for crea
tion of dock workers welfare fund out 
f contributions collected from the 
employers. The  Committee on sub
ordinate   Legislation   (5th  Lok 
Sabha) in its 12th report  observed 
that the parent Act, the Act of 1948, 
did not contain specific authoriation 
for the ock Labour Board to create 
and maintain  dock workers welfare 
fond.  The amending bill accordingly 
** to specifically empower the ock

Labour Boards to create  such funds 
and administer them.  As these funds 
have been in existence since the com
mencement of  the  parent Act, it is 
necessary to give retrospective effect 
to this amendment to regularise the 
operation of existing funds.

The parent Act provides for framing 
of regulations of employment schemes 
and rules.  While there is a provision 
for laying of the rules framed under 
the  parent  Act before  Parliament, 
there is no similar provision for lay
ing of the  schemes.  Therefore,  the 
Committee of Subordinate Legislation 
observed that specific provision should 
be made under the Act for laying of 
the schemes also  before  Parliament. 
The intention of this Bill, according to 
the recommendations of the Committee 
on Subordinate Legislation, is to have 
a provision for laying of the schemes 
also before both Houses of Parliament. 
I would not like to take much time of 
the House, because it is a non-contro- 
versial Bill and I hope every side of 
the House will accept it.

MR. CHAIRMAN:  Motion moved:

That the Bill further to amend 
the ock  Workers (Regulation  of 
Employment) Act, 1948,  bp taken 
into consideration.

SHRI GA A HAR  SAHA  (Bir- 
bhum): Mr. Chairman,  Sir, it s  a 
small amending bill before the House 
with two-fold objective, one for making 
a provision in the  Act for  creating 
funds and administering them and for 
this purpose  authorising  the  ock 
Labour Boards to do so, and two, for 
making a provision  in the Act  for 
laying of the rules and schemes before 
Parliament.

Firstly, I would like to support this 
bill, but with certain reservations and 
would like to make some observations 

about the limitations, weaknesses and 
working of the  schemes and  rule9 
under the principal Act.
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Sir, the ock Labour Boards ensure 
regularity of employment.  Secondly, 

the Board authorities provide various 
welfare schemes and facilities relating 
to education, medical aid.  recreation 
and accommodation.  Besides  these, 
there are cooperative credit societies 
and cooperative stores and fair price 
shops organied in  the ports.  Merit 
scholarships to children of  registered 
employees, and also stipend for higher 
education for children  of  registered 
employees  have been introduced  at 
some ports.  Welfare funds have been 
set up at some ports for providing them 
financial help.  These are the reasons 
for my supporting the Bill.

I now come to the question of limita
tions and weaknesses  in the schemes 
and rules made under the first Act. 
The social and economic  purpose  of 
these schemes and rules  is not  only 

limited and inadequate, but the work
ing of these schemes and rules is also 
unsatisfactory  and  discriminatory. 
First, only in 7 major ports out of 10, 
there are ock Labour Boards. Second, 
the provision of these schemes is limit
ed to  certain  specified classes  of 
workers.  Third, the schemes are at 
present in operation only in 7 major 
ports out of 10, not to speak of minor 
ports.

According to the Report of the Min
istry of Shipping  and Transport  for 
the  year 1979-80,  there are 1,07,265 
port employees engaged in 7  of  the 
major  ports  of  Bombay,  Calcutta, 
Madras, Cochin,  Kandla,  Mormugao 
and Visakhapatnam in 1979.  And out 
of them, 2791 are casual workers. And 
out of 28,619 dock workers engaged in 
the work  of loading  and unloading, 
movement  and  storage of  cargoes, 
anchoraging  of  ships  and  vessels, 
receipt and despatch of cargoes, etc., 
4,800 are  listed workers.  And  only 
registered workers are covered under 
the welfare schemes,  and the  vast 

number of these categories of casual, 
listed workers are left uncovered under 
the schemes.  Moreover,  while it is

proper to follow the principle of equal 
security and equal facilities for work
ers of major ports, of the same cate- 
gory, it is found that a policy of un
equal facilities is being followed; and 
there is also  a casual approach  to
wards the problems and  welfare  of 
these  huge  number  of  workers. 
Workers  are  being  discriminated 
against.

One example  I want  to cite,  as 
regards availability of and  disparity 
in accommodation facilities.  In  Cal* 
cutta, the total number of workers is 
8998. and the number of workers pro
vided with  accommodation  facilities 
constitutes 4.26 per cent thereof. But 
in the case of Bombay, the total num
ber of workers is 7997, and accommo
dation facilities are provided to 18.15 
per cent of them.  In 4 major  ports 
of Bombay,  Madras, Kandla & Visa
khapatnam the decasualisation schemes 
are being supplemented by listing un
registered schemes.  These  are  thfk 
reasons for  agitation, disputes  and 
bad industrial relations.  Moreover, in 
the amending Bill there is a provision 
for recovery from  the workers,  but 
there in no case it shall increase an 
amount equvalant to twice the rate of 
contribution to any such fund because 
there are schemes  and rules  which 
regulate the conditions of work, rate 
of remuneration and the rate of con 
tributions.  And there is also a penal- 

ty-provision in the Act.  And here 1 
want to say that no scheme shall pro
vide for summary proceedings against 
the workers, without  an opportunity 
being ijfciven to the workers for being 
heard before action is taken againŝ 
them under the scheme.  With thcp 
words, i conclude.

rt htk  arm

jpft  Trgresj- t  ^

S4  to    ̂ C 1

hTcM SRT STf W cj>   frajfr

ĉTT 571 3nft 3pft srf

 ̂ TT   IT̂f 7T *
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favTR   c4i-m  ̂2TT

MR. EPUTY-SPEAKER; Mr. Vyas. 
it is now 3 O'clock.  We are going to 
start  Private  Members’ Bills.  You 
can continue  next time.  Shri Bapu- 
saheb Parulekar.

15 hrs.

CONSTITUTION (AMEN MENT). 
BILL* (Amendment of Article 356)

SHRI BAPUSAHEB  PARULEKAR 
(Ratnagiri): I beg to move for leave 
t0 introduce a Bill further to amend 
the Constitution of India.

MR. EPUTY-SPEAKER: The ques
tion is ;

That leave be granted  to intro
duce a Bill  further to  amend the
Constitution of India.

The motion was adopted.

SHRI BAPUSAHEB PARULEKAR: 
I introduce the Bill.

published  in  Gaette  of  India  Extraordinary Part Ii Section 2, dated 
*-8-80.
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CONSTITUTION (AMEN MENT) 
BILL*

(Amendment of articles 330 and 332)

SHRi SURA  BHAN (Ambala): I 
beg to move for leave to introduce a 
Bill further to amend the Constitution 
of India.

MR. EPUTY-SPEAKER; The ques

tion is

That leave be granted  to intro
duce a Bill  further to  amend the 
Constitution of India.

The motion was adopted.

SHRI SUiRA BHAN; Sir, I  intro
duce the Bill.

CONSTITUTION (AMEN MENT)
BILL* 

(Amendment of article 335)

SHRi SURA  BHAN (Ambala): 1 
beg to move for leave to introduce a 
Bill further to amend the Constitution 
of India.

MR. EPUTY-SPEAKER; The ques
tion is;   

That leave be granted  to intro
duce a Bill  further to  amend the 
Constitution of India.

The motion was adopted.

SHRl SURA BHAN; Sir, I  intro
duce the Bill.

BIHAR ATOMIC AUTHORITY BILL*

SHRI  RAMAVATAR   SHASTRI 
(Patna): I beg to move for leave to 
introduce a  Bill to provide for the 
formation  of an Authority for the 
purpose of setting up an atomic power 
plant in Bihar and  for matters con
nected therewith.

•Published in Gaette of India  Ex 
*8-8-80.

MR. EPUTY-SPEAKER: Tito ques

tion is;

That leave be granted  to intro
duce a Bill to provide for thfc forma
tion of an Authority for the purpose 
of setting up an atomic power plant 
in Bihar and for matters connected 
therewith.

The motion was adopted.

SHRl RAMAVATAR SHASTRI; Sir, 
I introduce tfie Bill.

SALARY, ALLOWANCES AN PEN
SION OF  MEMBERS  OF PARLIA
MENT (AMEN MENT) BILL*

(Amendment of section 8A)

, \ 0.54

9TT 3rfT 3 5nV*T 1 (M fT̂PToFi

MR. EPUTY-SPEAKER: The ques

tion is:

Thar leave be granted to  intro
duce a Bill further  to amend  the 
Salary, Allowances and  Pension of 
Members of Parliament   1954’

The motion was adopted.

CO E OF CIVIL PROCE URE 
(AMEN MENT) BILL*

(Omission of section 80)

SHRI BAPUSAHEB  PARULEKAR 

(Ratnagiri): I beg to move fr e . 
to introduce a Bill further to ame 
the Code of Civil Procedure, 1908-

MR. EPUTY-SPEAKER: The QueS 

tion is:

traordinary Part II, Section 2, date
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- V
That leave be granted  to intro

duce a Bill further  to amend  the 
Code of Civil Procedure, 1908.

The motion was adopted.

SHRI BAPUSAHEB PARULEKAR: 

1 introduce the Bill.

pulsory purchase  of the surpluses 
of agricultural commodities by the 
Government.*

The motion was adopted.

SHRI P. RAAGOPAL NAI U: Sir, 
I introduce the Bill.

CONSTITUTION (AMEN MENT) 
BILL*

(Substitution of article 54 and amend
ment of articals 55, 81, etc.

PROF.   MA HU   AN AVATE 

(Rajapur): I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India.

MR. EPUTY-SPEAKER: The ques

tion is;

That leave be granted  to intro
duce a Bill further  to amend  the 
Constitution of India.

The motion was adopted.

PROF. MA HU AN AVATE; Sir, 
I introduce the Bill.

COMPULSORY  PURCHASE OF 
SURPLUS  AGRICULTURAL 
COMMOITIES BILL*

SHRI  P.  RA AGOPAL  NAI U 
Chittoor); I beg to move for leave 
introduce a Bill to provide for the 

cmPulsory purcharse of the surpluses 
agricultural  commodities by the 
v̂ernment.

MR. EPUTY-SPEAKER: The ques-
lion is;

That leave be granted to intro- 
 ̂UCe a Bill to provide for the com

BLIN PERSONS (EMPLOYMENT) 
BILL*

PROf:   MA HU   AN AVATE
(Rajapur): I beg to move for  leave 
to introduce a Bill to provide for em
ployment to blind  persons and for 
matters connected therewith or inci
dental thereto.

MR. EPUTY-SPEAKER: The ques
tion is:

That leave be granted to intro
duce a Bill to provide for employ
ment to blind persons and for mat
ters connected therewith or inciden
tal thereto.

The motion was adopted.

PROF. MA HU AN AVATE: Sir, 
I introduce the Bill.

CONSTITUTION (AMEN MENT) 
BILL*

(Amendment Eighth  Schedule)

PROF. NARAIN  CHAN  PARA- 
SH'AR (Hamirpur): I beg to move for 
leave to introdu e a Bill further to 
amend the Constitution of India.

MR. EPUTY-SPEAKER: The ques
tion is:

That leave be granted to intro
duced a-'Bill further to amend  the
Constitution of India.

The motion was adopted.

PROF. NARAIN  CHAN  PARA- 
SHAR: Sir, I Produce the Bill.

j. ̂ blished  in Gaette of India Extraordinary,  Part II,  Section 2, 
8-8-80.  1
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ONE FAMILY ONE POST 

(IN GOVERNMENT SERVICE) BILL*

sft TT*f '

r   ̂ SB  r̂cff *f 

*Tti 3TR   RT3rt jt  fw-

f-cfa-qr   3T̂qr   if ^   sf

^ srf̂rT 5RT TfT   3FT

 ̂ti trt frŵ> ftt qr̂ r̂a-  ̂i*T

3pnrfcT TÎcTT   I

MR. EPUTY-SPEAKER: The ques
tion is:

That leave be granted to intro
duce a Bifl to provide for appoint
ment or retaining of only one per
son from a family in public services 
and posts In connection with  the 
affairs of the Union.

The motion was adopted.

TTR fcrTO   :  if

cb i TT:   cfi I cl l   I

CONSTITUTION (AMEN MENT) 
BILL*

(Insertion of new article 13A)

ft TT*T   TTTOR (T̂ TT) : 3TT-

iT̂f̂ T *  *f VTTTrT'  ̂ T̂ 3ff7

srerPFT +k*i n̂r   Rf tt  iTnd

h O i  ^ 3n n r i    ̂ n ̂ r r  5 7 1

MR. EPUTY-SPEAKER: The ques
tion is:

That leave bĉ granted to intro
duce a Bill further to amend  the 
Constitution of India.

The motion was adopted.

THPf f̂ nrr TOr̂rR: if foT̂rr̂ ofif 

n::nf'Tr sFxrr 57 1

SALAR\, ALLOWANCES AN PEN
SION OF MEMBERS OF  PARLIA
MENT (AMEN MENT) BILL*

(Amendment of section 3, etc.)

♦Published in Gaette of India Extra 
dated 8-8-80.

SHRI MOOL CHAN AGA (Pali): 
I beg to move for leave to introduce 
a Bill further to amend the Salary, 

Allowances and Pension of Members 
of Parliament Act, 1954.

MR. EPUTY-SPEAKER: The ques
tion is:

•That ieave be granted to intro
duce a Bill further to amend the 
Salary, Allowances and Pension of 

Members of Parliament Act, 1954.

The motion was adopted.

SHRI MOOL CtfAN AGA: I in
troduce the Bill.

15.07 hrs.

CONSTITUTION (AMEN MENT) 

BILL— Contd. i

(Amendment of articles 19 and 41)

MR.   EPUTY-SPEAKEff: Tht

House will now take further discus* 
sion on  Constitution  (Amendment) 
Bill. 1980 (Amendment of articles 19 
and 41).  Shri Bapusaheb Parulekar 
He was on his legs.

SHRI BAPUSAHEB  PARULEKAR 
(Ratnagiri): The ether day wTien I in' 
itiated the debate, I spoke only  for 
five minutes and during that time 1 
made a reference to Article 39 & Ar
ticle 41. I also submitted that in spite 
of thirty-three years of our indepen
dence, States could not implement the 
irective Principles with reference to 
that. 1 also made a mention of  the 
exception of the West Bengal Govern
ment and the Government of Mahara
shtra.  I was discussing the question 
as to the necessity of the introduction 
of this particular Bill. I said at that 
time that on many occasions we re
ferred to the problems abroad. For 
example, when tfiere is a price rise, 
it is usually said that there is  price 
rise in all countries and, therefore, we 
cannot help it. It is with reference to

Extraordinary,  Part II,  Section 2,



this 1 would also like to invite  the ' 
attention of this august House  and 
the hon. Minister Shri Shiv Shankar 
a* to what is the position abroad. As 
far as this is concerned, if we fitfve a 
look  to  other  Constitution  a  re
ference  of  which  has  been  made 
to the Constitution of the World 
by Blaustein and F û, we find there 
am aoout2f countries in the world 
wherein this right to work has  been 
recognised and out of this 21 coun
tries China, apan, U.S.S.R., Hungary, 

Poland, Libya, North Korea are there.
Not only, this, Ireland Ironf whom we 
took the inspiration for independence 
has also included this right to work 
as a  Constitutional right. Not only 
this, but there are other countries also 
who though  have not included the 
Right to Work  as a  Fundamental 
Right in the Constitution, have pro
vided for unemployment benefits.  We 
find that there are about 28 countries 
which include Switerland,  Sweden, 
Italy. Canada, Austria and Australia.
It is because of tfTis, I would request 
the h’on. Minister for Law to consider 
the Constitution of these  particular 
countries who have recognised  this 
Particular right and then consider whe
ther the time has not come after 33 
years of independence and especially 

when we could not  implement  the 
irective Principles. ...

PKOF.   MA HU  AN AVATE: 
(Kajapur): U.K. has  done  without 
amending the Constitution.

SHRI BAPUSAHEB  PARULEKAR: 
Because there is flexible Constitution
is faras U. K. is concerned—

Whether the time has not come now
0 consider very seriously this parti
cular problem as to whether this right
* uld be enshrined in our Constitu- 
as one of our Fundamental Right 

s ter as our  country is concerned, 
e Government of West Bengal un- 
m̂ously passed a resolution to this 

Lh  anc* w*thout exception all
arties. including Cong (I), accept- 

 ̂ is* 1 would  also like to invite 
t̂entiotf of the House to Rule 23

which6 eclaratin of Human Rights
makes a provision of this right

313  Constitution   SRAVANA 17,

to work and a directive has been given 
that all developing  countries' should 
provide sach a right as a iirnhamenial 
right lh their Constitution. The great 
son of our country, Swami Vivefkana- 
nda, in this speech at  Chicago said, 

The growing need of my country is 
not want of  religion,  but  want qf 
bread.  This  particular  position 
continues even today.

SHRI MOOL CHAN AGA (Pali): 
Why did not fne anata Government 
do it

SHRI BAPUSAHEB  PARULEKAR: 
This mat1--! wa* Abated. TfcCre was 
an amendment to refe the matter to 
a Select Committee.  The matter was 
referred to a Select Committee, but in 
the meantime,  Parliament was dis
solved.  I would  appeal to the Law 
Minfster to accept the amendment of 
Shri Mhalgi to refer this matter t0 a 
Select Committee.

The founding father of our Consti
tution, r. Ambedkar declared in the 
Constituent  Assembly that political 
democracy cannot  survive  without 
economic and social democracy.  It is 
in' this background also that we have 
to take into consideration this parti
cular aspect.  The  demand for this 
right to work to be  included in the 
Constitution has been made by many 
youth organisations. The anata Yuva 
Morcha, Yuva anata Morcha and the 
Oong. (I,) Youth  Organisation  and 
other youth organisations  have  all 

passed resolutions in 1978 and 1979 and 
requested the Government to include 
this particular right in the Constitution. 
Not only that.  I believe that there is 
no opposition to this Bill because my 
hon. friend, Mr. Lakkappa, who is not 
to be seen here now, has introduced a 
similar Bill—No. 81 of 1980—where he 
mentions that where a citien is not 
provided with work To enable him to 
earn his livelihood,  the State shall 
render him assistance with unemploy
ment allowance.  When a similar Bill 
was moved in tRe last Parliament by 
Shri Yamuna Prasad Shastri, the pre
sent Minister, Mr.  Sathe, was very 
eloquent in his support and said that

1902 (SAKA)   (Amdt.) Bill  314
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this should be included in the Consti
tution immediately.  I  do not know 
whether be has  changed  his mind 
becaus of the change  of his position 
from this side to that side; I believe, 
not.  Thtre is one more thing to which 
I would like to invite the attention of 
the House. ustice   H. R. Khanna, 
when he was addressing the 15th An
nual Convocation of Punjab University 
said, the commitment relating to right 
to work under articles 39 and 41 have 
in the face of   mounting unemploy
ment, a strange ring of irony.  These 
articles,lie said, pose a question for all 
those who had been in charge of the 
affairs of the State as to how far they 
have carried out  the mandate. He 
pleaded for solid, hard work for car
rying out the constitutional mandate 
to secure the right of work. Lastly, on 
9th August, 1979, there was a public 
demonstration by all the youths in 
this country before the house of the 
Prime Minister demafltiing the inclu
sion of this rigKt in the Constitution. 
All these would show that there is a 
strong public opinion in this country 

in favour of this and  all  persons 
are claiming for inclusion of this right 
to work as a fundamental right under 
article 19. In this background, I would 
like to submit tKat if our democracy is 
to survive, it is  absolutely necessary 
that this right to work must be given 
tc the people and if this is not given, 
the democracy will not survive. This 
had been referred to by Mr. Laski in 
the Grammar of Politics. I am giving 
certain instances for the consideration 
of the hon. Minister.  I do not mean 
to say that he does not know that.  I 
am repeating it for the sake of refresh
ing his memory.

If democracy is to survive, the Gov
ernment which swears by democracy, 
must guarantee that nobody would die 
of hunger.  If this is not guaranteed 
and if this hope is not Kindled in the 
hearts of millions of our people, our 
democracy would be meaningless. This 
has been stated practically by all juri
sts, all political  leaders and social 
workers.

Now, I would like to know the diffi
culties.  If we take into consideration 
that this right is not included wjiat are 
the effects,, When I  was speaking 

over the  Resolution moved  by  my 
esteemed colleague, Mr. Haidar, regard
ing iNorth-Eaftem situation, I made a 
mention that thetime had come when 
you should provide work to the people 
or allowance if the work could not be 
given. At that time, the hon. Minis
ter had said that that was a matter 

which concerned the   Ministry.
Therefore, I would like to invite the 
attention of the Law Minister again 
on this particular point.

There is a problem of law anfl order 
in this country.  The crime is on the 
increase.  There  is  dissatisfaction 
everywhere.  There is unrest amongst 
the studenfs. Students feel that even 
if they take any number of degrees, 
they are not assured of a job. We all 
know tHat with 90 per cent marks, they 
do not get even admissions in medical 
colleges, in engineering colleges. Even 
after getting MBBS and BE degrees, we 
are seeing wfiat is happening in elhi. 
Questions are  being raised in this 
particular House. The number of peo
ple below poverty  line is increasing 
every year.  If we see this particular 
data, T think a time has reached when 
we must introspect and find out the 
reasons for the  same.  There is a 
particular sioka in Sanskrit. Rangaji 
knows that because when I referred to- 
that earlier,  he  corrected me. The 

sloka says :

T*TfSTcT: fSFT ^

SftSrWTT: hnŝ VTT:   I

That means, what a sin or crime will 
not a hungry man commit Hungry 
people, the  poor, impoverished  P60 
pie and unemployed become absolute
ly ruthless when they are not getting 
food though they are able-bodied. They 

are ready to work hard but the Gov 
ernment is not in position t0 Pr0V1  
any work. The question that nS ̂ 
then is; how these people are to live- 
May I ask the hon. Minister a 
tion Should they starve If they   ̂
clare that they are going to die y 
would prosecute them for an.attemp



317  ContUtvtion   SRAVANA 17; 1&02 (SAKA)   (Arndt.) Bill  318

comiwit suicide. Should they beg  In 
that caae, you would prosecute them 
under tfae Prevention of Begging Act. 
Should they steel If they do so, you 
would prosecute them under sections 
309. 38, I.P.C., etc. What should they 
do How should they live Therefore, 
it is   this background, Mr. Shiv 
Shaik*r, that we have to consider this 
matter very seriously and we have to 
decide as to whether the time has come 
to think seriously  about this parti
cular matter.

uring all these years, enough lip 
sympathy hag been tendered by all ot 
us without'any  exception.  I believe 

the time ha* come when we must go 
beyond this lip sympathy and we must 
ive something in the shape of ccncre- 
te proposal so that the Government 
and the Parliament can tell the down
trodden and unemployed and affected 
people that the  Parliament of India 
really means business and that it does 
not believe in giving only lip sympathy. 
If we take  into  consideration this 
particular aspect and if we really en
shrine this particular right in the Con
stitution, I believe a new hope will be 
kindled in the hearts of the millions 
f young people in our country. Youn
ger people will feet that when they 
would attain THe age of 18, it would 
not be necessary for them to roam from 
Place to place in search of a job, they 
ôuld be assured of  a job and  they 
would be very happy. There would not 
 ̂uncertainty in life. The unrest and 
strikes in the colleges and schools will 
stop. The problem of students unrest 
cannot be solved by bayonet, by firing, 
•v dosing down universities. It can 
 be solved if we guarantee them 
js Particular rigfit of work for which 
have made a Humble attempt through 
 ̂Particular  Bill, to be included 
Article  19.   We see in big

s les the trek of thousands and thou- 
peP̂e from the villages in

dist  * b̂S’  The  Pcsition in my
0 ̂.r,ct is  that  every month money 

re' ̂  Wor̂ Rs. 1 -80 crores  are re- 
fr m Bombay from the Ratnagiri 

nQ ens living in Bombay.  There are 
t*rft0UnRfters in the villages; only old 
ns live in the  villages, looking

alter agriculture.  This is  happening 
because we could not provide any work 
to people in the villages.

When these people go to the metro
politan cities for work, do they get it 
I am reminded  of an old adage, to 
which a reference was made by our 
hon. Finance Minister, a very interest
ing adage, which is  applicable here. 
On a dark night and in a dark room, 
people go in search of a black cat when 
in fact there is none.  This is the posi
tion with reference to jobs in the met
ropolitan cities. Under these circum
stances, 1 believe that we Save to take 
into consideration this problem very 
seriously. Unemployment  is growing 
everywhere.  If we take into account 
the data, it is  very serious problem, 
which will become worse, if we do not 
take some serious steps in time.

In fact, every nation consists of two 
nations; one nation of the rich another 
nation of the poor.  I b̂ eve we are 
no exception to this, This too-nation 
theory has been described by Shaw in 
his inimitable style-—those who have 
appetite, they have no  dinner and 
those who have dinner, they have no 
appetite.  We  come  in the formei 
category. Millions of our people have 
appetite, but  they  have no dinner. 
From where are we going to supply 
dinner to these persons

As I have said, no detailed reason
ing, no detailed argument, no detailed 
debate is necessary. The point need 
not be canvassed by Shri Shiv Shan
kar that there are so many persons 
and it is not possible for us to enshr
ine this particular  right for want ot 
funds.  Is that really  true  Are we 
not wasting money, if  we introspect 
ourselves  We have crores of rupees 
to be spent for the construction of a 
5-Star hotel in Libya. I will net dis
close the reasons here on the floor of 
the House; Shri Shiv Shankar may be 
knowing how close we are to Libya 
and since when these  things  have 
started.  I have read in the  news
papers that construction is to  com
mence very soon.
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Shri Vasant  Sathe  had asked for 

crores of rupees for colou> 1. ̂icvision. 
I very well appreciate that colour tele
vision is a media for  education, but 
then the persons must live, must exist 
to see and 'hFar what is being shown 
and'what is being told by this parti
cular medium.  When millions of peo
ple are aU fhe 24 hours moving round 
abqut in search of a job, in search of 
a penny,—leave asiae the millions who 
will not be able to purchase it,—they 
will be in no mood in the evening to 
ŵtch the television because of fatigue.
It is under these circumstances that 

we have to take into consideration the 
announcement made by our hon. Prime 
Minister, in the pamphlet which has 
been circulated to  us, tô fake steps 
towards austerity.  Let  us all take 
steps for austerity, but the step we are 
taking for austerity is demanding in
crease in the salaries and allowances 
of Members of Parliament, and we are 
rejecting this particular right of the 
younger people.  If  we do that, the 
people will not forgive us, whether we 
belong to this  side or that side.  I, 
therefore, submit that we should give 
some serious thought to this.

Lastly, when the matter was debat
ed, our esteerfteB, seniormost colleague, 
Shri H. V. Kamath, concluded with the 
following lines of Shelley. Shri Kama
th said that if we do not do this, if we 
do not guarantee this right, if we do 
not kindle in the hearts of the youn
ger people this hope, possibly the mas
ses may pay more heed to  Shelley’s 
lines so aptly quoted by Shri Kamath:

Rise like  lions  after slumber,
In unconquerable  number, Shake
your chains to earth like dew You.
are many, they are few.

That means, we are few and they 
are many. They can throw us out.

Therefore, I would appeal to the Law 
Minister, for God’s sake, do not reject 
this Bill.  If you want some aspects to 
be discussed, then accept the amend
ment of Shri Mhalgi, let it go to the

Select- Committee, so- that the pjeople 
of this country know that the parlia
ment of India is- giving serious thcwifcht 
to this particular  aspect, but o .not 
reject it on some  technical grounds 
Finally, I again  appeal to..the.hon. 
Law Minister and to my esteemed col
leagues to give serious thought io this 
problem ancT accept my Bill* wiich con
cerns everyone  o  'us, the present 
younger'generation and the generation 
to come in the future in our country.

MR.  EPUT Y-SPEAlTER:   Motion
moved:

That the Bill further to amend 
the Constitution of India, be taken 
into consideration

SHRI MOOL CHAN AGA: I beg 
to move:

That the Bill be circulated for the 
purpose of eliciting opinion thereon 
by 31st October, 1980. (I)

SHRI R. K, MHALGI  (Thane): I 
beg to move:

That the Bill further to amend 
the Constitution of India, be refer
red to a Select Commitee consisting 
of 15  members,  namely, Shri P 
Shiv Shanker, r. Farooq Abdulla, 
Shri Satish Agarwal, Shri yotirmoy 
Bosu, Shri Mool Chand aga, Prof. 
Madhu  andavate,  Shri  C.  T. 
handapani, Shri Eduardo Faleiro, 
Shri George Fernandes, Shri Bapu
saheb Parulekar. Shri anardhana 
Poojary, Shri Ramavatar Shastri, 

Shri agdish Tytler, Shri Ravindra 
Varma; and Shri R.  K. Mhalgi 

with instructions to report by the 

last day of the first  week  of the 
next session. (2)

SHRI M. SATYANARAYAN  RAO
(Karimnagar):  Mr.  e p u ty -S p e a k e r ,

Sir, I am very happy  that the hon- 
Member, Shri Parulekar, has brough 

this Bill before this hon. House. Las 
time, in the1 year 1978, when the sa 
kind of Bill was  brought  here W 
Shri Y. P. Shastri,—though  I  wa
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present at that time, I could not parti
cipate in the debate,—when the hon. 
Law Minister, Shri Shanti  Bhushan 
intervened, while  appreciating  the 
spirit of the pill, said that it is not 
possible for him to support this Bill 
on the ground that if we include this 
in the Fundamental Rights in article 
19, then it cannot be enforced at dll. 
He added that we must  make a law 
which is enforceable and there is no 
use in passing all sorts of laws which 
we are not in a position to implement, 
that was his line of argument and I 
think that was the correct line.

I also appreciate the spirit of this 
Bill. We know that this is a gigantic 
problem in this country.  It  is most 
unfortunate  that  33  years  after 
independence we are not in a position 
to provide jobs to our young people. 
This is the  reason  why  in many 
States youngsters  are  attracted  to 
Naxalism.  It is not their fault, it is 
our fault, because we are not provid
ing jobs to them, we are not provid

ing any assistance to them at least to 
live. That is why these youths are 
misguided by some people.  Because 
of economic pressure they are being 
attracted to these things and they are 
joining such movements.  It is a very 
fundamental issue when we are think
ing of Naxalites or any other problem.

It is also a law and order problem. 
Ultimately, an economic problem is 
also a law and order problem. When 
people are not satisfied,  when people 
do not get food, clothing and shelter, 
naturally they will  think  of other 

Methods of making money.  That is 
why crimes are going up.  In  the 
Very capital city of  elhi we find 
jvery day  tjjat  crimes like robbery.
acity, murder and other crimes are 
going up.

it is very essential for us, for
tae Government, to see how best we 
e this  problem. There are so 

jaany Methods.  I am very happy to
V  that our Government have taken 
V̂eral steps in this  regard. When
e 60 through the Report of the Rural

Reconstruction Ministry, we see that 
so many steps have been  taken  to 
tackle this problem.  It is not a pro
blem for the cities  alone,  because 
about 70 to 80 per cent of the peole 
live in rural areas.  If you tackle the 
rural unemployment problem, I think 
you will be able to solve ultimately 
the problem in the cities also. Why 
is there over-crowding in the cities 

It is because the people are not getting 
any jobs in the  villages,  they are 
coming to the cities in search of jobs. 
That is why there is so much of con
gestion, housing problem and all sorts 
of things in the  cities. This  is  a 
fundamental issue.  If we  improve 
the condition of the poor people  in 
the rural areas, then we will be tackl
ing the problem in the cities also.

1 am happy to say that our Govern
ment, the previous Government, tried 
to tackle the problem  in the rural 
sector by  the  20-Point  Economic 
Programme  announced  by the hon. 
Prime Minister. We have taken this 
problem very seriously, particularly 
in respect of land reform. Sir, that 
is the greatest  problem  facing the 
rural areas. Some people are owning 
thousands of acres.  Of course, after 
the lana reforms, the number of acres 
is reduced.  But still there are certain 
problems now.  Some people in order 
to avoid this Act distribute land  in 
the name of some people, but actually 
they are cultivating the entire land 
as benami. This is called  benami. 
So, that problem is also there.  That 
is why I urge upon hon. Law Minis
ter—his predecessor also could not do 
anything while appreciating the spirit 
of the Bill because it involves Rs. 200 
crores. The burden may be more than 
Rs. 200 crores, it may be a few thou
sand crores  of  rupees. With  this 
amount of Rs. 200 crores you will not 

be able to provide employment to all 
the people. This amount will not be 
sufficient.

The land reforms must be taken up 
very seriously. If you  tackle this 
problem, I think you will be able to 
solve the problem of  unemployment

1(,2 LS—lj
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to some extent. The poorer people 
who are the agricultural  labourers, 
the Harijans, Girijans and backward 
people who are the labourers of the 
landlords, should be given the land, 
about 4 or 5 acres each.  After giving 
this land, if you provide water, electri
city and other inputs,  then I think 
they will be able not only to cultivate 
that land, but also raise their income 
sufficiently.  In that way, we will be 
solving this problem.

Apart from that, after the land re
forms when they get 4 or 5 acres of 
land, these poor people can also pro
mote dairy  farms,  poultry farms, 
fisheries, piggery and grow all sorts 
of vegetables also.  For this purpose, 
Government is also providing a lot of 
money and I am very happy that  at 
the block level these things are taken 
up and these things are provided to 
them so that they can improve their 
conditions. This is very essential.

I am told, according to the Report 
there are about 5000  blocks in  the 
country, but now only 2000 or 2500 
blocks are covered by the Integrated 
Rural  evelopment   programme. 
While formulating the Sixth  Five 
Plan, if you take up this programme, 
the integrated rural development pro
gramme, and if it covers  the other 
area also which is not  yet covered, 
then all the 5000 blocks will be cover
ed and I think about 70 per cent to 
80 per cent of unemployment problem 
will be definitely solved because, after 
all, ultimately the people who  come 
Irom rural areas have this kind  of 
problem. (Interruptions). The food- 
for-work-programme also come under 
the Integrates  Rural  evelopment 
programme, it is put into operation 

wherever there is a  drought-prone 
area. It was implemented during the 
anata  Government, but as 3 matter 
of fact it is our own programme.  In 
1975 or so we had taken up this food- 
for-work programme. But somehow 

it could  not  proceed. uring  the 
anata regime—I  must congratulate

them—they have given some serious 
consideration to this  and  not only 
Andhra Pradesh, but also other States 
implemented this  programme  and 
after implementing this  programme 
the people realised that it is really a 
good programme.  In the  beginning 
we thought, what is  this food-for- 
work programme  After all who will 
require food to eat In the beginning 
people were supplied  wheat  only, 
not rice, under  the  food-for-work 
programme.  Particularly in the South 
people were not ready to take wheat 
because they do not eat wheat at all. 
So they said, we don’t require wheat. 
Please don’t  give it and we don’t 
believe in this’.

MR. EPUTY-SPEAKER:  Please
conclude.   You  are  nearing  I 
minutes.

SHRI M. SATYANARAYAN RAO: 
Then, I won’t take much time.

So, this food-for-work programme 
is a very good  programe  and it is 
liked by everybody in the  country, 
whether it is south or north or east or 
west.  So, it must be continued.

There are also the  educated  UT1 
employed.  First of all, we will have 
to change our education system,  as 
it is not at all suited  to our needs. 
Every year thousands of people  are 
becoming  graduates  without  any 
purpose, and nowadays the  standard 
is very poor. There is no use of im- 
parting this kind of education. So we 
must have the vocational  system so 
that they may get some  jobs, we 
must have more polytechnics, so tha 
they may become self-employed.

We ask the graduates not to depend 
on jobs, but to set up their ôn bUSl 
ness, but they  complain  that  t e 
banks are not giving them loans * 

they lack security. So, I request 1 * 
Government through the Law Minis 
to see that banks provide them su 

cient loans.
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*TTT 5̂* THTT  (TRt):

yr̂ TR  ̂12 

nr 5T̂1f T̂T ^Uh  TT

N̂kthi an, frrcr   r fr w   srw 

!̂ *ii  *fi  >a*̂T*t +*51  *rr f̂R 5̂ f̂̂sr

ITPfi ofTT   , 11 h7

TRT 3TT3T    ̂  5  '3TT  ̂ vft

TOT-'TT  *f viVu r̂t  ̂  ft  I

MR.  EPUTY-SPEAKER:  He is
not in the anata Party.

SHRI BAPUSAHEB PARULEKAR: 
I am in the anata Party.

ITET   YPTT:   *T(R F  *TR-

ST̂TR *pfr *sft HKK'jft r nr    ̂

 ̂ TTOTT   if  qFT̂T TF   1 0

*tft it *f ^ ^mr   n̂̂nr,

37T  H -̂ Hi   T̂, TTT b In

brt f*th *i i  i  rfaR i o 

 ̂   ̂HTCT̂ *TTT   T̂HiRT

3̂r  rrT to 1 911 r *-n vnr̂r

 ̂ f̂t nrq- r̂-firfTOT *f,

 ̂vHRir r̂rt f̂nrrf  ̂ t̂t

3HTT rcW 1 S-7TI 3T3  3TT3T ÎH*1  f̂ T

R̂TrT SfTT sT̂TPTT  I

f^WM 3TT fTRTrT  3TT3T 1*5 5* fa

30 r̂rf \m\ f̂ rf-'n f̂ 5*1 

arrr   sr 3nrhf̂ 39, 41 arfr

 ̂rf   nidTb̂  5s, *n F4 *

5* Tf CT5F

! î ci i  57   **    ̂  f  ^

*rf T̂Tcrg-iPef, efe  t*rt ̂ rf̂ri 

^ ^ rî 37̂ cfTf̂f 5* fa TH*-2̂- 

^ qrt  ̂    FiT t̂rt  5fm 

*̂f HT.M fRT 5R5TT 3TT  9)HT,  *>\l I

*jw   T ^   5s feR tf-

^   n̂̂cTTi   jsnr ir

 ̂ ,̂dT  ̂  i  ̂  ^

7̂rn ^rr(  ĵt

I  ̂l̂d I I   C* ̂ I 6N

 ̂ FTRT if f̂ RRT r̂RTT

rr̂ntp̂ N i rrf   ^
 ̂ ̂  T̂ ̂ TcT   f̂t̂T

 ̂  3ifr  t trcF cnrr rm

f̂i r̂f 3TOTfft Ĥ Hdt 5*   ̂ 

^ ̂TTT ̂ îd I  , \d̂f) f̂RT

 ̂vuft   îfr  ̂  5s

5*,  SRHT 5T5l f*TT ̂ bdl I TO

nr 3t*r    ̂8 n̂r crht   t̂sftt

5 chi i   5T̂   ̂c.  f̂t  i

*i*i\ vt 5*   5̂ 4  ftr dî*i f̂lr

f̂ 9 ̂T̂kTT 5* I  3PI  ̂K f +i ttilĉ i i if 

f̂ ̂r̂ '̂rdH  F>K f̂TT, 

T̂ *T ^ 3̂T̂ T wi’M   q̂,c1 

TTcT  5*  3  ̂ frnTT  IT̂

'TRfT T̂T 7̂l  if   TTT if

î.a ^̂ 5  ̂ rktt 57 3̂   ̂ tfktt 57 
TT̂rt *f   îf ITTTT 5s r̂fT

r^rr rT.l f̂ vft tt*t bt î̂irii 5s
elTcM  if IToR T̂rT ^5  cR5̂ 7 ^ l̂ d I  57 ^

soft irf f5̂ T n >̂1 5r̂ r 5s, 51̂

if r̂ f̂ ̂ nr if ht nn 5s ̂  ̂ 5̂̂ t  ̂ 
T̂cT 5fif ̂ R7 ̂ TTf5TT I 51̂   TT^T ̂ TTT 

 ̂ arTjf̂ r 23  ̂    3T ,̂ inft̂ r̂ 

^ FTT5R  5B  3T̂ T T5  f^T 5̂ 3̂ 5:

Everyone has the right to work, 
to free choice of employment,  to 
just and favourable conditions  of 
work and to protection  against un
employment.

Then the Preamble  of the  French 
Constitution also says this,

*! q cTT if   M n 1 57 *

I  quote: Everyone has the duty  to 
work and the right to obtain em
ployment.  Every  human  being 
who because of his age, his physical 
Or mental conditions or because of 
the economic situation, finds himself 
unable to work, has  the right to 
obtain from the  community  the 
means to work to  lead  a decent 
existence. The nation  guarantees 
equal access to children and adults 
to education, professional  training 
and culture.

jf*T fîr  m fl r ̂ 1*1 9FTf K̂i I

rr wt̂t  r^

57s t crf̂ rr r̂t m   30
o iIRTTT   3TT3T   ̂  ̂ f

5RTT 5  ̂  ̂ ^   ŷ Tcf 5s1   ̂  3r̂

Hf fF T̂t TO1 t **

nl qahV   f̂TT arfr 'ti ̂  r̂df
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t̂   xps trtt

 ̂  ̂f̂TTT 3TT3T   3TFT

frrtinr  ,  1948 IT*

t̂pt gf 2R (1̂ tft ot fiRhnr n̂r 

afvnTFRT *Tfr gTcft I if *̂11 -qîai 

T fa *FTT r̂ W M 5s

r̂̂ n ^

*f T̂T5 T)î  ̂ f̂ rr g , 

if sr ot- f̂   gotit

Um  ̂  v3TT r̂f rfrT*mr r*îvi

g,   *f H Mcpl g- I  OT- if T̂ *1

îtOTTT hpt 5 ̂  r̂ i ̂ HT rhH q ,,1

3FRT   TOT FT 5fW   I   T̂cT *1̂1 

3Tr̂ cfaj ̂f T̂cf ̂ 1   3PTT U*2-

arm qmtorm  ̂srrrfaFH 19 

if ^f flf ifct FTO if r  ̂WIf if 

ĉ a *T 'iHI gtV îTq>   -T&  hi 1 rfT 

3T rT*T riT *t )̂HT oĥ 'l̂l SvCT I bl ̂  *T 

riV 1̂111 f̂ antpr 3rfr hh f w*r 1 

r̂hrrr arrsr 3ft fr̂t̂ f̂ w  57*, 

3TT5r   ^r f) t̂̂ rt f̂ 

r̂fi    3TR- f̂ TWFT ,

3̂T Wi cTW 57s,  ̂fcT̂T f̂ 3TN 7TTTT

if,   n̂nr n  ̂f    \  sm

VT̂TT, am 3ft TRT r3'*>.'i 3  ̂gf 

’Tcncft 5 1 r̂fcFT *̂T o4iiq̂iT ̂rrii  ^

efe *f w   ̂n  îT̂u 1 *̂11  3rsn̂- snr- 

Tffen  ̂i*fl -q iT̂ 1

if   1̂7 ITRcTT I T̂̂ir cm u

ifl  T̂TTT T̂T  TT5TfîR  ^

t̂rr,  r̂   firrr 

q̂f 5snr  ̂ TT̂rTT ^t   ^ ^

^chf   crt qinf; 5T̂  if  ^t 

n̂rin trt 1 if n̂j tot  ind 1 57 

n̂f înr 5̂r srirnr 5s   ^  r̂' ĉ

rTT̂ '̂TTT TI 5*f ,y,Vî  ̂ f̂ TfT̂TrhT

f̂) 3TR  ̂  TR T̂T  T̂f̂l  1983 

if 99   Tnrcfihrg 3RTn̂rrcn îrrr 

t̂t if   srnf̂r i if n̂r   t̂t̂t 

f̂  5*f  3nfq̂r  if  r̂̂frrt  fn -T-ft

i 3TP3T arifcRfiTir   pHd ̂ TT 5s 
3rrf   r̂r  67   n̂Ti'̂  ^n

rT̂qTfT i *1  *TT ̂  T̂T̂T   I   I

fsRpft 5s ot̂ t 67   r̂f-

on I   ̂*il   •'d'fl ̂ ̂   if , ̂*1 ̂
h:3TT5Ffir̂ r i if, if,

T̂ R r̂f f l̂f   7̂71  OT̂T f̂l

gif  if qfTT qffeîr

+! HI gfiTTI

 ̂  r̂ W M if 3rw  ^

5s T̂T 3TKlft 3TT51ft if ̂fT tTfqf dl 

r, ÎT ST̂TT  ̂^of  hr̂ HT f̂rni 

srnr t̂j sn̂ift r̂f imm t̂itrtt  ̂ srfr 

r̂ TT r̂RTft gnrt   r̂rrrai î ^

TT TTfr:̂ 7̂T 5̂- 3FTT grf fTtf  ̂

^ f ^f n̂r f; fni  f̂in i f̂ 

3nra-r f̂tbnr,  tftfi*i f̂

 ̂ WT̂ U fPTTl 7̂T5 ^

d gf   5 I am TTTT- 

2-̂ T t̂T tT̂j T̂TT̂T  *̂1MI   ̂   ̂I

^    q̂rf gif f̂tf̂hr cR WTHf

F̂TT T̂FT ch HI gfiTl  3TT5T  n̂TRT  TT

T̂̂rrrt arf̂ Rir,  ̂ f n arfr tr-

Hd 1 T̂ dlnl *f f*̂H T̂T qcoi cR̂ T̂

r i n̂rr otsr grr if î  ̂m̂ R- 

f̂ r   ̂ Vii g2 n̂rnRT  tr-

•fnT  ̂Phtt t ci-s -c( fotoi i fof̂i r.*41 ^

Ntt, r̂-̂ r crsfkhRl  ̂ f̂xr 

 ̂f̂TTT   n̂rrsr  -q̂ai  ̂r  ̂

TR T̂cTT  ̂I oFTt ̂  ĤTT ^

 ̂ 3Tf; ĤTR- 1̂ 1T̂ cT̂  gTT  TTTT

MeH irf  gTTTT g1, OTT 

Tfr̂chr r    ̂  ̂ f  ̂   ^,

3TT̂r f̂Wir 3rfV  ̂  f̂tfH*i rrcR gr ̂ 

nTir    ̂F   r̂r gr TqT

g5, vdfirn T̂1T   CRT 5T, WT& r̂TRl *C 

 ̂ jPRT gf  ̂̂ *T ̂

t ,   r*m 3rrf̂ HT,   r̂r

3rrfwr if ̂f3T   rT̂

T̂FT *îl ^T  ti *> i l gH   f 

 ̂  ̂ TTTT n̂r T̂ff ̂ 1 gir ĉTrT TOT 

Tnfif I flTf̂TTT q̂f 2RTT ̂ RfflT̂ 

if -q ̂l h1r-î I

3TT̂lft  hN cFT̂TT  ̂f

d̂ hl I 3HTT   if

F>nr T̂xTT g5 w n̂Ft ^̂ rt gr̂ft   ̂

ĝ1 5̂3TrT f̂ ficf> PT SFnr t3f̂1 v 

vft g-pft   i   ̂  ̂ r ^

37Tir ̂ gf ̂ TTT TO ttth:-̂ -̂  ̂

f̂TTT ^n wm   \    ̂   ^

T̂T   f T̂   Tt r̂ Hk ^ 1

ft rnr f̂ rm  w m 
arorw v̂-rv, apft pr snr tM
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Wt THT f̂TTRT N W4H'

3tn   3>f r*f 1   ^
*ffavR  ̂srrorr 118 *f 121  ^
 ̂ , K̂H ̂  27 VTTT T*f, inTRvn- 
fan 159, r̂rrfwr   is, infr 

vr r̂f 24, ,

f ̂fan, î nf'̂i ,

ŴRT̂n T\ft fŵf   ff   TT

TT̂ :T   efjf tffa*TR if **TR faST 
*RTT  I *î4d TT̂   BT faT  T̂ 

3rvr f̂nsfi rain   ^, irfartfn 

r \̂ 9i*i stfe *̂rn tt̂ t̂  ̂ trrrr 

23 *f ̂  wr 5s ;

All of us have the right to work 
and to choose the type of work we 
deserve.

T̂ r t  ̂ 5s fa aprc  cfcr 

far qF   *11*1 rTTO

sFT7 3rft rirrt cRtj; trI w ir,  rrf 

 ̂id7 3R   f̂f5T5T ofi *i   I 
Ntt   rnft TvTcTTTW T̂Tcft 5s,

q7 5TFcT TiT I ^ T7 STl̂T 

T̂n j,   ̂l*5M*i R̂f *Tl 3TTT cT3T
if    ̂FTTR T  ^TH  ̂f TTsft-

3TT T̂vf 51 *T3 cTri T̂f 3F> 5Tc*fa 

R̂fasR ̂f TTO T TTF, TT̂-TIFt 
3rf̂ch rîT ftTvHT, cT̂i   'R
srRTTi 3rtrrt Tfpft 1 t

ĉTn ciM̂ I   GR 7fr f̂ T̂ f
 ̂  if n̂-rr eii 1 ̂ 1

fô r̂i 1*1 f̂  ̂m îl , rfâ cî
*ft 75, 80 qf̂ TRl r̂t r̂rart if snr 

5i  hr̂ Ri

rr  5R 3mr r̂nrl srt   n̂rn

TTf r; ̂  art wr ̂ Tnft-TRrt sft 
arf̂ wr, nfcb̂ q̂f ofit arfv̂ ir,  r̂

r̂ r̂;  arfq̂nri arrsr î r ̂rnr ŝt 
arfv̂nr r̂i5 qf̂ Kl t

w fi ^ srhf̂ R f̂ n̂n̂r   ^

^-̂ nrfw   Rfenrt wr nr r̂r if

^rt ̂ptti   far q̂5f ifR r̂ m
fa  ̂TRT-Trtt ̂ T  j I   Ĥ-

T̂5 ̂i*fl   cff TRT-TRt  f
5s 1 3rnr Trtar hmiI , *1 -

2PTfvtsilP4T44l ^ 3rT̂TWT3rt ofif ^BR

fân trtt 5s *

331  Constitution

ft vfw W   (sj it*i ): 3TT3T 5n-
Tnft   wîr  >̂ici 1  ̂   ̂̂

v̂ H ^M\*i   TRT 5s  I

TTR  N hTET oR̂ Rt   T

Wi  r̂fâ if  TRT-TRt

Sf7l   ara-  ̂I51 3T̂fr vft TKt 51 ,

f̂t TTTT 5 1  ^  ̂̂

'jTR̂f 5 •

t̂tTTF3   3f n̂r   id if

t̂ t 5s fa*   h î7 ^  ̂  ^

f$c ̂  if W ̂ TT5 d̂fi   îT f̂ n I 

5T ̂ 1̂*1  ̂  ̂q̂ K

f̂- Tpf̂f fa yRTTT mkT ^ ti er>i  T ̂if

V, r 3̂t T cfilH  fa m ,   *1 T)K *f dti

5:   if farr 5*

I ^ >r fan 5t   yi ^ r̂i 5s•
R̂̂TT MldT T̂ T̂lT   HMlli  f  t̂ a  ^

VRTTT ̂ I 3R-   v̂HT 5FT IT̂T  I

sf t̂t5 n̂r r̂r 1 ^ T̂rrrr titT 

PT*TT  Tf >d*l̂ TW1 î*i ( mI *1̂1

r *

îr ^Rrf 5s fa 1rft ir̂ r̂ T  ̂  ^ 

cTRT   fa fi l4)l   ̂TRT Hll

  i  f̂ 1    ̂ *k ^nft,  rf 115 nrwT

n̂ft fâft   m îT   yxoFnT   

 ̂FT̂TTl f̂sFTTt   r T̂cft 

5si  nfa*i  >̂1   cr̂f ^ , rf *p ĵr

amr̂ft ^   fr 1̂ r̂nr i r̂u

l( ll  ̂ 3TT*T̂t T̂TFTT  ̂ f̂lTR 

Wt  5, 3n Wft   ŝ rsir 3R f̂

T̂ Tf 5lfa-faT 5s! UWtt   ^  ^

3rm̂ft r̂t ^t fâffar  ^  ̂ 1 

anranr, far^ff, qr nt   H’rnt 

Trf̂rr,  ̂  si *vrf\ f̂ arfr   ̂ 

r̂-̂ia  i anfar ^ t r̂  ̂fa ^

T̂Rlft f  WTO T7TV TTl9R TRcTT ^

3RT d11 qi>tfyrg arft smrhH

r̂,  m  ̂ 200 Ti’W afcr-fl̂  w

t̂st   ^ annrfcr jt   r i

 ̂ r̂r   r̂r   trT'

tî jr cd aiN:

r̂nart ̂     Fi    ̂ffg a
r̂f̂ Ti fanr hW w >ft̂ f twt
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jffTt r̂Hal $T, f*TT S
3>T f̂ T TgV   ̂ H*i  ̂aft 3TTt ĈTT- 

nvrrt ri *rt arr̂r̂rr snft,

;fRR cT̂, ot viMil  ̂  Tn̂-Tnrt

gf 'jfRnft, ot   oFirr f

irr̂r erf fiR’ TRnn i

afr-Brr OTipr-*rei ̂t hr̂ m ̂ tt 
tnf̂rr f Fvititi atftR; f crftre; ttptTI 

Tfinnr Pĥii arfr n̂rt qr w 
qpr frrfr TgV I 3TF̂ OTT 3TpT rf>̂M 
IT *f  V)ii  gf  TgT  g,  'dficnl  Uh 

FFW g* I *TR rUT̂v , *̂-:K TFTT P̂RR 
if arfr ot̂e ngr cpj trtt tti Pwh 
5 TT H'3> 7* arfT T3TTT F  TFT 
71 jpT, 3TpT f̂TTT OT ̂ TT-TP’ dsefil 35 

TR-xTR    ̂U I   5T3TT PRR 3> 
ti *TRg rfcf gf  OT  3Tfr  M ST  ̂   *fr

ot gf *nf i otYtt   if fa OTfr 

ifi fr rffâ- ot tt 32 r̂r̂ft 

f̂ T gf *nr i   f *- i m   gf

f\   TOOTT 3tf faTR cnft f OTirTT

f, ot 3  *r 3rPvofi
T̂TT nrFT-̂T 5   TTITTT * l4   I

16 hrs.

3(T 5TrMob qfr̂TT oR rr̂; rr̂ arfacT ̂f 
 ̂*r  ̂am TTOTT7 t̂pOT I mi 4I 
^tt tt ot*r, nwri f̂afrrTf *r 
p̂f, t̂r   3rfr   r^hr

*T ITITTTf 3ff̂    ̂cfR1 TT b,W nflf
sf ̂  qr ̂ nr r̂rf i ginr hist

 ̂SFTTft Tfgt 5s, H>PrTHf 
 ̂   *rfa T girR- vgr *fliid  arfr ĉfiH 

 ̂  r i r̂far if ipft TfRTi  q1 

 ̂ C  ̂ Îf̂ r OT Mf̂TT ̂ antr 

^ft gfrft   fa 3TT5T

iHt rr̂f   Trisr 

* 3mn 57tt srfar r Pot 
tt   tt̂t Tfd

P̂T 5Rf Tf̂ft
*̂ft, T̂prHT xf- tf7f SFR7T ipft 
^ ̂ T̂TT fa IRPp- m r̂cf fTT 
 ̂̂  ’Trt̂ TTOT 3Ft gFRT ̂f 

 ̂  ^ ̂TT̂IU I WT ̂ ̂7R
3ntnn I orgf  t

&   ^  am îiP̂ ii fa rt

 ̂ rTf  n̂rt ̂f N4IK

f̂ Ĥrr  i ot 5̂ r̂ii* jnf-̂ nf iw  am 

 ̂AI4H inu 41 I qiqî

cRf  ̂ rTT   TONI gjf̂TT

; ̂ I, OT irf̂TT TT   ŜTrI 

*î7 gnn 1 r̂PtTTT ot ̂r ̂rof̂r P̂r̂ T̂f f 

^NI îThU arf̂ f̂irt SFjf TT̂t crpf 3iT 

srPv̂IR P̂̂iTT 1 Pgr̂nRTR   vIHci I  ̂

3fT n̂ft 3TRTT 3T   tP̂TT  

î T fq vi t)i n̂rfT

r 1

^5 Wg TWrT (  r W S \ ): 

OTT W TTgfl̂,  3Tg P̂ ÎHI 5s giTR5 

 ̂9l  ̂snTicT̂  fa ^ gT rqscT TT

gRf g cTT g*T   il  ̂îrrSq f̂\ ^ T

TO  ̂icfi g 3ffr   grr 3T firai r̂ cft 

* T̂T   OT f̂ ̂ T r̂af g3!   TOT 

.d  ̂cT̂i 5*iK  Ĥai Mk7r S cimiT 

TK vTFT gRft g2 I OT 77 f̂   OT 

srPcHTOff IT  cff   T̂T *̂1 35 îqi P̂ T ofiT 

T 3iT OT   H iil i il ^, .l̂l 2̂ ^* 

T̂cf f, 5RT3RTTt   VrcfT    

q id   f̂ 3Tfr viq OTW tied I P* H) , 

î hl PlRT cTT vdfi 35T q̂lN’ P̂rFf cl

 *\q\ Pott ot P̂cTgra- f̂ OTpf 

ot jt r̂nr  *f FTOjTT i

u'ffi fr̂ Fa   FiT Tt,  OT Hi ll 

oif TTOTR 5TT cff ST̂RT TgT l̂f TTR rfPT 

TTOTTT TT OT gTT ff iff OT̂TFT

arî: ̂ ttt m̂rif if ot   f ot sfrf

T̂TOTTT T P̂ETT I Pf^TR ^

10 i*i qi  m 5  ̂3T P̂TT P̂RT IT 

3>T*T +>•! TFT T̂*TTT T̂TOTTT gT ^ I 

 ̂ 77  ̂ ̂  ĝ rd TOT

•f ^ 3TSfP T̂OTT r̂nft *ft q   - 

*\I1  f̂ TTOTTT rqHli   P̂IT  ̂cTĝT

ottptI ̂  ̂tPot1 f oR̂t ̂ rt ̂tt fa 

îMll 3>f am 7TOT1T T̂f 1   vjfâr 

v K̂t OT 2TT5RT 35T   P̂TT  I

tiid  ̂3RT HI4ll 3T TT3PTTT 

 ̂TOT tT̂ f̂ 3TPV3) 3K  35̂, 

TP̂ R  PlRT ĤR 3)hnf  ̂lil   R 77 

*f r̂d I F OT OT̂T 1 q)H 7 Hif

tOT sTTTOTR f r̂fr OT 5F1 cfVT 

 ̂aicfT OT 3if ĉd I f̂ gOTT T5T erf 2 

ERT5- 7-8   q\M4nl 3ft ^

l̂> cRT T̂TTI Tg g OT 3jT 

pNiffgW fT P̂ T 3if 5TRRT r î g31
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r Tqi’i  $C111 if M MCl I f   W  Î1 HI

^  far  ̂ Mŵcrt̂rn H  rftef 5s

^ fT5   cT̂f cff\ jrf eiT*H

3h*c1  cl 1H) >d*i 3vT f*Tc4   I ̂
TFT Sfif 3rR)Wcf 5fTcTT jfl 3TR ITT
x̂fsnnrt ̂n-    ̂̂    d̂*ii

T3T 3TTOT ̂ T tîdl T̂T TfT ̂ , leRT 

T̂T f̂cfT TT T̂T ^ Ĉl I   TO 

IT fcfT TT TjjTT ̂  fa    ̂  ^
3TT5RR cRf hnfNcT 5T̂ fa*TT, TO f̂ 

T̂RTT ̂Tfff erf ̂ fahRcT erf! f ̂TR 
5  3r srarTcn- w jfw  Tmri
*jfa ̂rnnnTt fft dT+  *f ̂ cft T*rl erf

ffiT WTl fart ê srfwd   ^

Tcrprr  ̂hpt n̂r   ̂bd , to

t>1 3TT̂VT f̂T  3T5 T̂TT *1̂1  TW 
*raef i sf ̂rnr fafasrer erf: tt nn̂rer tt 

TOT 3ntfrf I if TFcTT 57 ^

fart if r̂nrt f̂ farot Tr̂ nfaif srreft

 ̂I *Thtf if ̂7T t), eTT f̂atf f*M
rrt r hh) rf, far TnrNt *f 3prt *tt 
r̂nr  , anrrt Tpjft Trrt ̂f t>id 

3hrt ĝrt ̂jt ̂ Tvrt   n̂f̂rt if q̂Rr 
*T, ^ 5T foT̂1 *TRT eT̂ TO  q-Hl 

7T5RT7 *ff hTHeTT ̂  erf TO   N

cTFf 3TTO   qn.1 Ms el 5   nTFT 
î 1 if 3 3THIT faTeT 5*  faeRT 

3TrâT TO cfi IR if rf̂TT frfeR   
faeRt   rf̂T ̂feft   I êf 
ôTPT ^  51TT   ̂  W faffrf 

f̂arrrti  enr 3n or 
gnft 3rf̂ f̂ d f̂ dMi 3raicT q>M-̂ r̂ d 

f̂ w   , vVr vVr   nr

 3TT5T   ̂ I if ̂ ̂rf I 
W  ̂̂  i T̂7! far̂ ̂ fa  fâft 

cTtt̂ rf ff;  T̂ T̂TSnTK rfM SB in if 

cpi ̂ 1̂11 ̂t h ̂ 1  *+i 1 ̂ rar thptr r̂r 
rHl*t 5FT̂ ̂TT̂TT ̂F̂iT ̂TPT I 1 Q77 
fl'TrÂTR if   qi*i ̂ far

srf n̂f W r̂firtef nft ’ft,  fara 

T̂F̂f if 5Ren mT rf ĥld P̂-R- 

ĤohT r̂nij-t farr, famf p̂rrfar̂r 
fsrfa'TFFT ofif ITPRT ̂  TlfarT 4 M l fan 

TpCTT TT 3rpT ̂ TTT ̂ TTT   TFfhT ^cNt 

farffaf farr ITTT Vs SF̂ffa  era qVr 
•1̂1 M̂il eT̂ era 3TPT *nf ̂TT̂rt ̂f L̂l 

f) fRief S I   era srfeTT̂T ̂ dldl

 ̂ 1 el I  ̂I I eRera TV if vrf

>̂T fâTlT   ĤTT I ihl

5s fa   W W   spf̂1

cTPT ch\*ii T̂f̂TT faqw fa IRlfT qd1r 

•f 3Rift Vrf ̂ otjkwi   fan *n 1 r̂af 
far rfFT  t̂tt ^ r̂̂ rr  ^  rFt 

îT̂i* 1

ÊTrt ̂ Tcf 5 fa viTRÎHÎ ̂ f̂ r 

f̂  fernr r ̂ raf rrf m ̂ rfamf ̂ 

5s 1 faraf r̂nr rfaviTf  ̂tt ̂ 

f̂ crfr ̂hrfser ofar 3rfr ̂rf̂ra ̂rfsivr3rt 

unr T̂ef 5s -ffan t̂tt) eTT̂ ̂rf 
n̂r es’crI qr w h   g r̂r

SifeT vft ̂ mTT SF77 +>rf*4 ̂  I 3TTq 3rpf- 
 ̂  if ̂ 3TT̂Tf

rfan3rt crt cR̂ ̂rrrar ̂ rf ̂rnrt ̂f 

Tf̂ nr ̂   ̂r h* > r̂ qf Trâ ̂ r

n̂   3rf̂ 5Fnr *+i diT̂ jĥ-i  ^

n̂nr fn̂r r̂a i

pnr2 r̂ if   ift   t̂ttt 

f̂d 5̂ 'virf •fTcll'-r 

5s fârar 3nft era  fâ ̂
I r̂a>T ̂1 >̂̂*1   rd1 3TTTW

Tf̂hr tflfei  flii-fl r̂f̂TT 1 tf
utsf  1f îr r̂fsnnrf r̂t t̂t,

n  ̂1   3FT (ii*1 7̂7! *îCl r

3ffr   raer q5 fa 3n̂f, 51T n̂w 

îmi , h4i   , 3nr arrar n̂r T̂.

T̂RT, r̂rr! if Tfff *F WTT ̂TTI

SHRI E. BALANAN AN (Mukun- 
dapuram): How many people do you 
want to construct roads and to dig 
up wells

SHRI HARISH CHAN RA SINGH 
RAWAT: May be,  one  crore, two 
crores or three crorefi. 

f5RT ̂ TT T5T  ̂ t̂nrr ĝ T Tt SKT 

*T vtNl   T̂5T 1  t I ^

e r̂rfr arwf  ̂ r̂ro ^

n̂tl   TTjft-Tfrt t   t W’ ^

r̂ ^ d +*̂ sr ffn   sTmr 

>ft 3wi 57T r̂f 51

amr faRr sranr   f̂rm r 

f̂r fr f̂r frfem ytnsmrl  ̂***
Td gf hFF W T̂iTT

SIRTO ̂  1   iWt  ^
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1   -d if̂' Ni CTcft,  ̂1 

2F   m snrfwrsR rpi ̂tt m

oft tt̂ptr:   fareTT   ^
mt>i 1 ̂  f̂r̂rr ̂  f̂nr̂r   TT̂ft- 

Tnri  ̂  ̂q t̂TT 5F R̂ i 3TR frfvR 
srwiTT   kt   ,  ffr̂rnr Tfsft-
 fdrt  ̂ (*0   T̂̂TT

TT̂t-TT̂t SPPTT 5T**T   flTVTarf if
^f 1 3TT5T   arfr 3pT
7̂9-rnf irf 5 ̂rFi tft *rr   m 3nr*ft
Trsft-Trrt   r n 11 îrnr m ̂ m   r̂t

3rm '3TRT 5  ̂  v3î 1 h 1 
STcST̂  H cp t̂ u TRT ST̂iTT ̂ siR'VT̂r 

\ji r> *i 1 *f*i ̂9 s wr F̂r t̂pt 5  ̂̂
ôT TTrTT 5 F̂ 3TR ITTT̂T 1 A I u i 
if   KMIK 5*   **T ifTTnd r
WKTT r  *R ̂TTcFTT 5I iliwl ̂  T 
erf Hi ̂TTT fltfi TTlR STRfTT 

rr    ̂sfcr   if snro
KTR 3TTW k T̂T 57 ̂     ̂IH
*-̂Friiil f̂ *ft n̂nrjrTT   51 1 ^

TRrTT 57 F̂i 3TR   T̂T  3TTF*f̂j
 ̂  5s fa f̂sl hi'̂ hK f̂ 

IpB  ̂ flofi I 215 ̂*5
erf rsT trtt 5s fcF 5* t̂r̂nrf 

f̂ T*i*> iTcrfT T fl̂cT 5s • l> 1 
n̂r d 'H h ( ̂ if q!ji 1 ciTch*i 5̂ F̂ ̂11 
5TTT3TRf   t̂in 5̂ f   ̂ T̂TcTT 

^   5s,  ipt Fn̂rr 5s f̂;
 ̂3HTT iTFTThr qTTnT̂T fiî ^
F̂r ̂t    ̂rf ̂ ̂ 1 f 1   ^
Î’T  cnm vf̂T f̂TTTT   7̂T I  ̂
r̂f 3rrq- ̂ ir Tf 5 - f ^3̂ 5̂

’n̂p- 5r ir r 5s, r̂   r̂
^ W jTFT TTf̂T   I

 ̂   ̂7TTV if R5rft TR f̂ft
'*̂n toT cr n̂rw n̂rr nŵ  fr̂r 

^   in̂n cFtj ̂tV T5̂ 5̂
^n 57 1

vfv ̂    farswr) : OTTareT 

2 ̂’ ^ 1950  ̂*** t̂tt rr  ̂
3 5fT PgvrT f̂ 5TTTETT  *TT, 

 ̂̂   ̂  ̂f̂rnr if u

^ ̂  fT 1TTOT Sfrf afhf 5TT flf>N+r

 ̂arfr jfbf 5B arixaRix  ̂frpf Tsr r̂r 

hi*i m 1*1 1̂  vt  3rfŜ TT 5 1  ^ *f 
anrr rinM  ̂3Rnhr,   sbttFcr̂' 

hrĥTTF̂  ̂3t̂ t angTcPH 39, 41
43 *f   T̂cT îT f̂ N  FT  f̂

\d c-d  f̂ nn 5  1 5̂ 1 ̂  cK̂rhr

TT̂)TT 3Tfr T̂Fcfhr T̂T̂rTT '’T F1 PI 
f’TSVRT’t 7̂T MH*1 mcil  cTT  T̂  30 

mr if 71̂ -2-  ̂''̂rf 5̂  3^^

cR5  T̂q̂fhfg: gFT   f,  ̂  sŴT- 

•iif 1 ^ hĥi *r m\i î\f\ i ciTi*i îf

^ 5̂    ̂  r̂nhr   t 3rfr

sr R̂fT Trrf r̂t    ̂ r̂  ̂ arfr

F̂5PT tirR f̂TT  I

5irrr  srT̂xr  if  r̂hr

flWTT T̂ 5HFT VT,  vFfl̂ K PT 

^T, TrfqFvT    ̂f̂TTT 51T   spifrnftrr 

3RTPT  ̂  ̂ 5T  ̂ I 5IT  ̂3 H(1̂t0 ̂ f 

♦îiki F  ̂I,   TFTT3rt Wf FHTT f̂ TT, 

7̂rr 3̂  ŷFcînM   tort,  vff̂ r 

'Atn ^r.1 *\ t̂T n̂nr f̂t 3vrf f̂tt sr̂r 
srnTT, erf 5̂   5̂7T 5̂ 3vfr*rir
6̂lil I I 3fTRt WTT3I1 if 5IT ̂ TlsTT
, 1̂5- T5ft h   ̂ q 5F,   iT 

5, olti 1 5F   r, mî0 5F 
ufjRiarl if TR-̂ nr   tt r̂fr r̂f

 ̂ r+ r̂fir̂ nT   e(i i 4 \cR5
rn̂r r  ̂I 'TR,  dT̂h*l qH lO  TT̂Q 

fi ini 0 *f T*f n 1   35T 3T̂5̂ cTT5 ^
cTTT t̂ f̂ TT 3TpT   IT) *̂̂Tq

cTT5  T̂rfhf̂:   T̂T

1  ir̂ 5̂ ĥ*i  vtFit nfiT r̂nrl

aRT 5̂ Hl4C   t̂TT ti+> cTT r̂  rf'H 1 r 
*1 f7n  3TTTlft cĥfi 'di ̂ I 3̂ tlohd I *TT 

3TR 3TFT  ̂ Tf1 r   5TTT  ̂ if

ji141  ̂    ̂jfW 50 yFdw  r̂nr

5 I  ̂  HKI 5  ̂  ̂  ̂ 5 
mfihrr f,  ^r 5s, pr

n̂r̂ n̂rf ̂jt   4̂1   +̂> 1
3RR 3TTT 3TR >ft   ^Tf̂ Rrd

TORT  ̂în gr r̂f if *$41 1̂5̂7 57 ^ 
3nft tit rf w  nfir 5s, ^ t- 
5   3R F̂ HR + ^15̂ *r>ir̂ U I 

f̂SR- qflrf  ̂ T̂Tlft dlvjfĉlrir fSRlf 5* ̂  

cfi dfvsfôR RT T̂TTf  ̂  ̂   ̂fWFF

aFRRt 5RT,    ̂ P̂TRT
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r 

W 3f33 3̂

TTofîiT 3^pf,  OT 35T T I  fOT

f gif snrFcr *ig7 35OT rt, ot 3> 

ot*t irf  gf*ft r̂fgrri

girrrr    ̂+i . 3>r îfgrr

 ̂ohHwI if afrpffH-̂rT 

m rcT•!   3> f̂nr trit t\ hi 1  3T

hnr̂r r\  otctt rtf  ̂*ttot if af 

 ̂ ̂ tt f  ̂ ttt 20   n̂f̂ nr  35 

3Rpfa U *  r̂ftrgfai 3i 3ft

*ft, 3 3gr cr snfteKt 3rfr F̂ftr- 

TrcT 5T    ̂, IT3 f̂ H5d 

3>f oiNti 3̂5T OT n.7tl 3if fWTCT TRT 

: n i r  OT 3ft 7T̂t-3Tf7-7rrt 35T 5T5*T ĝf

gf   i 3H5 srnrnr fnr w , tfift tot

•TgT g I gVTT TnHT̂TPT   if 3TT5 TRTnT

f̂ r *nf *f  f*r ft*roifr >nror

fOT   , '̂ĥKi yiw rrfr̂TR   srnrnr

fmr *nf *f,   -̂rjiTii qrniif  srr-

*mr fwrtf **ft srnm  ̂hw inf *f \

ST OT W*fT 5T3HT pS  lilln f f3i  OT ti
(TUFVIIId cfft  +,\ff*idl 3ffr

n̂il 3ft TTSft 3>T 5T̂T grT g I d I  F̂3r

gwr 3g g- f3> gir *rr *ft smror tt̂t g 

OT if TO if 35T̂   T̂gt OTI

gvrr 3gr   *d  s qMM4 c srnmr 

f̂ wr, ot 3> ik if if 3ĝrr   r̂gn

1 g7 f3> OTflT MIdT 3ft TT35TT *f 1979 

80 f̂ f̂ OT ̂  f̂TT 5nf3OT T̂T TT, 

OT *f *TOT SffhrOT gWlO OT35T7 T

1980-81  ̂fanT r̂T g5 I   5TR 

mrnr  f̂nr vt  srff̂ R t̂t

g2 dfcM   qr T̂H- 5̂1T gRTT g21  cTT 

gH   WT ^f 3TFT ^  TT35cf ĝ,

g*nrr i  3jt f̂ srnrnT

g*,  3g 35 arPT 3̂ tT35cTT g2  

cRg  fĝ- trfHT5r 3ft srilRr 3TT 3>T

sr̂r g3,  5ITTT  T̂̂jf  i* F  i m) êft 

srnpr 3TT TOT g* I  ̂ T35 if   STI il ̂ 

3ft 3̂ftlf   ^  jf t̂cT T̂ĝ  ̂  

T̂Trft, OT ̂ 35 3g 75̂ g7 ̂ Tgl gf OT̂TT 

& 1

if   3TrT 3ff̂ 3̂ nT . igd I gj 3ff̂ 

3g   g* f3! 3PTT 3TT qj'f̂  ̂ Trhhr 
51 ̂ftrrf 37^^ ,̂ rTf fsn̂Ffr tit 
sIH f̂f5T5T 37T ntfaiTT,  T̂T *Tĝ gi 
T̂35cTT I gT Ir'I s S 35TT5 3ft T̂K îl 
3̂ TRft g2, rTf 35V anT Û HÎ 4d 3ft 

5TTOT 3 ĝT 3TT T3>cf g2 I if  3̂TT
•qigrrr g7   fir̂f̂ft if ̂f 3g srnrnr
f̂TT wr VT, 3g 3̂35 Ml\'m TT f̂f35 

OT 35T T̂qvftll̂ Wr  3̂35 5  ̂  ĝ1

ĝTT I ifTT 35gTT T̂g g2 f35 3T3 

5Tr̂TT FT rft̂   f̂ dlF̂ n I   if 

ŝTTST   snrff̂ lT g Ml I  vff35rf OT 

37T 3TPT '•S+i 3ftFw of̂lKF̂  3g   TT̂3 

Wt fgrT 3TT l̂ ̂ ÎT  gs *iti t̂j eTR̂rf33> 

3rfr 3t̂jt Tnrnr g i   3rf vRtir 
rj n I P̂grr 3ffr   dIhd f̂ T̂ 3TT

7TRT h*r. I T̂TfglT I s ri nTTW r !'*() 3ft 

W&rr pT   T3 1TTTT,  cTT 31T ^

SCTR’ 3PT 3RTOT̂rnnf7  ̂TOT 35T ĝ 
7̂T *iTin g- I 3TR 37T ĝT *1̂1 35T
W i 3g irmpr 3ifOT g*i -
irf TT rft̂T 3tOTT3l  ̂f 3TN ^

ttitt vt g2,  ot 3r r̂r if am 3tt

y qc H *i I q̂ TT,  3TT f̂ T̂ 4l if rf̂- 

3cf̂T FT qT̂TTI  rOTt ITT 3IT am 3ifr 

7TT T̂3rf g2 3̂  ŝf̂r rTT 371 3R- 

iipjnH*fgg 3ft 5TTOT 35T 35̂ F̂3 35T 

TT37̂f g2 I R̂T3 if iTg ̂Tgft 3T̂T ĝ f3 

3TT3T  f̂7T5T g2, OT if arf,TfT-

ĉRng5! f3̂TTff 3t. tr. qTF  35T , 

rrq-. n . qp’T 3>T ̂  3g  ̂dl g4 P3̂ OT

 ̂frTTT  oRIT ^M4I if  3̂PT *Tĝ g  *

31TT 3ft ITT g9, OT *

W fa3̂ T 3̂rr f̂TT t I 3g 351̂ 7̂  

apriT  ̂    T35̂TT g* I f̂t 3̂ T^

^RT OT if f̂ TT1 Tgt reft g3 

OT  33T VT3TFT OTT  3T 3)PCr ĝT 

f3vn i  if r̂g r5̂rr g7 f35

*> oTf̂ g2, 3 ̂rf   3T̂ 5s,

tr- 35Tr g2, gnrr  TO ^

g2 TTfoR OT  ̂TO 3 ĉft 3̂T * 
7TT3T3: T̂gft- gfcf I afiCft35̂T   W 
35T OT f f̂f33 âhT 3T F̂ T̂ ĉT 

g2 arf: aRlft tit   3̂  357lT 
s 3TT5T gTT if frft 3ĝ 3T fWT f
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^ i fsrc* pf faren  snrr̂ft if 

arnr̂-T̂ qfr̂ R i ,

n̂rt fsrsTT snm̂ft 5   sfa> ^î 

Tr̂rr 1  W Mt>K  3tir 51T qfr̂cf̂r 

oror,   n̂r̂n t̂t   bt *1^1 1 

rTcFI olid if 3Tfr *17 I

Political democracy  cannot survive 
without economic and social  demo
cracy.

1,   ' r Tfrr*r  ̂ F̂rr T.  3nraf̂ ;̂

*   *TT I if  ̂  T̂T̂'T 57  N>

3TsjT TT   37T 5*f  '̂T if

TOf vt n̂r 5-rft   i

to rrn   jjnrn *r,   snrrâ- rte;

cfHo *r ’TqTT t̂t st̂tt 1  3ftt  t̂,

s icT̂   *4 14*  **Tl ĉft 5s;  flf

V  SPTfcT qfT r̂̂qR  t 1 W

HI id’lcIW TTTT̂ft SFTf 3RT *ilf̂cT 

Wr ff,  flf HcrTiVlfiTofi  3fT  SRRT

*r , ^  r̂f

TFfl TT̂TT I  S'T   1̂1   lT3i   .

i wwr 1   if 21

TST 57 fal   nrRTTart   ̂3TR rt- 

WF*rir srt hr 51T ijriuMnnrifj ^ 

*t r-md-i  ̂f̂n snnft tt) îf w 

r 1

SHRI HANNAN MOLLAH (Ulube- 
ria): Mr. eputy-Speaker, Sir, I rise 
to support the Bill as it proposes to 
amend the Constitution in a manner 
50 that the most important snd  the 
ĝent need of our people may be in
cluded in our Constitution as funda- 
Hiental rights.  Right to work is the 
essential condition of our existence 
as a human being.  You know,  Sir, 
through work, man distinguishes him- 
from beast and develops his cap- 
lity to be the master of his fate 
controls the nature and build up 
e civilisation.  This power to work 
elps him to control the nature and 
 ̂Use it in his interest, he produes
* hread and thus  continues  bis 
Ktence. Without  work, bow  can 

ab*10 earn   Mv̂ hood  So, it is 
So utely related to the question of 
existence.

tday, this existence of man 
Nenged in our country.  The

unending queue cf unemployed peo
ple is increasing day by day.  There 
is no security of his existence as he 
has no means of production at  his 
dispose  In a developing country 
like ours, the unemp!oyment  prob
lem is the most burning problem. We 
have no opportunity to work and no 
right to work.  The number of un
employed people registered with the 
Employment Exchanges in our coun
try is more than 1.5 crores  But this 
is not the real picture.  In the rural 
areas, the uneducated masses of un
employed youth do not register their 
names with the Employment Exchange 
offices.  The agricultural  labourers, 
poor peasants from the bulk of  the 
rural unemployed.  Besides, they do 
not get jobs for all the time through
out the year.  More people are enter
ing into cultivation cn the same sie 
of land, thus increasing the number 
of hidden unemployed people.  The 
rural poor such as agricultural labou
rer, bonded labourer, poor  peasants, 
etc. ere the major part of rural un
employed.  With them the other sec
tion of the small and middle peasantry 
and rural artisans are gradually los
ing their land and their small means 
of production.  3hare croppers  are 
being evicted from the land and day 
by day these people are getting more 
and more impoverished.  The middle 
class people also are the most  un
fortunate victims of unemployment. 

Workers are thrown out of their jobs 
due to lock out, closure and recsession 
in the economy.  Taking all of them 
together, the number of unemployed 
people in our country works out  to 
more than six crores.

But how can they live without  a 
job  After 33 years of our indepen
dence, the ruling class is far behind 
in getting these oeocle out of  this 
problem.  We are making Plans one 
after another.  But what is the re
sult  After the First Five Year Plan, 
the number of the registered unem
ployed people stood at 20 lakhs. After 
the Second Five Year Plan, it rose 

to 35 lakhs.
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After the Third Five Year Plan,  it 
crossed the line of fifty three  lakhs; 
after the 4th Plan, it was more than 
80 lakhs and now it is 1.5 crores. This 
is the reality  in spite of the ruling 
party’s tall talks of socialistic pattern, 
decmocrtic socialism, ultimately  so
cialism and 20-point programme. The 
ruling party have been crying from 
the housestops about the so-called so
cialism in our country. The number 
of unemployed in the country  has 
been increasing because their social
ism is a fake socialism and it is  to 
deceive the people only.  They talk 
of socialism only because they know 
people love and like it.

People believe that without  so
cialism unemployment problem can
not be solved, but what is socialism 
It is only the scientific socialism which 
is the real socialism and which abo
lishes exploitation of man bv man. 
which abolishes private property sys
tem in the economy which takes the 
means of production in the hands of 
the State and which  guranatees the 
right to work.  But in our socialism, 
the rich becomes richer and poor be
comes poorer.  This is really capital
ism under the guise of socialism; this 
is fake socialism and this is only to 
deceive the people.  Can we claim 
of building socialism  without mak
ing the right to work as a fundamen
tal right  We cannot. In all the so
cialist countries, this right to work is, 
guaranteed by the Constitution as  a 
fundamental right.  I would like to 
quote the relevant Articles from the 
Constitution of a few socialist coun
tries.  Article 40 of the USSR Con
stitution says;

Citiens of the USSR have  the 
right to work (that is, to guaran
teed employment and pay in accord
ance with the quantity and quality 
of their work, and not below  the 
State-established  minimum) f  in
cluding the right to choose  their 
trade or profession.......

Article 48 of the Constitut;cn  of 
China says:

Citiens have the right to work. 
To ensure that citiens enjoy  this 
right, the State provides  employ
ment hi acordance with the prin
ciple of overall consideration, and, 
on the basis of increased production, 
the  State  gradually  increases 
payment for labour, improves work- 
in conditions,  strengthens  labour 
protection and expands collective wel 
fare.

Tnen, Article 56 of the Constitution 
of North Korea:

Citiens have the right to work. 
All the able-bodied citien* choose 
occupations according to their de
sires and talents and are provided 
with stable jobs and working con
ditions.

Article 15 of North Vietnam  Con
stitution:

Every citien has the right  end 
the duty to work and will receive 
fair remuneration  enabling  him 
and his family to live in dignity. 
The State will endeavour to create 
employment for all citiens.

This is how these socialist  countries 
have guaranteed the right to work to 
their citiens, but in our Constitu
tion, we have not provided for this 
right to work and employment.  Our 
Constitution does not provide  this 
guarantee.  However, the founding 

fathers of our Constitution had  the 
intention to get this right included 
into it. They thought that it should 
be there and they included it in Arti
cle 41 as directive principle of State 
policy.  However̂ even after thirty- 
three years of our independence, and 
thirty-two years after the  framing 
of our Constitution, the ruling class, 
the bourgeois-land-lord parties, were 
not able to make this right as a fun
damental right.   This is the  reai 
situation. Now, all the people, various 
organisations,  the political  parties, 
speenljv the left and democratic Far' 
ties and various youth and studen 
organisations have been  demanding
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this right for a very long time and 
in fact, right from the independence. 
The emocratic Youth Federation and 
Student Federation of India from the 
very beginning raised  this demand 
and organised movements to get this 
right to work as Fundamental  right 
and the unemployment relief  dur
ing the period of unemployment. We 
in West Bengal have made a beginning 
in this direction and have sanctioned 
unemployment relief for the unem
ployed.  This has been implemented 
by the left-front Government in West 
Bengal for the first time in  India. 
After that some States like  Tripura, 
Kerala etc. are also trying to imple
ment this. But further action like in
clusion of this right in the Constitu
tion as fundamental right is the task 
of the Central  Government.  The 
Central Government is not ready to 
bear the burden which the State Gov
ernments would have in paying the 
unemployment relief.  The Central 
Government is not prepared to nay 
this money. We demand that Govern
ment should take strict measures to 
unearth the blackmoney, should put 
proper curbs on thv monopoly houses. 
With the money which the Govern- 
mert would get by these methods, the 
Government  should  plan  someth
ing for the unemployed youth of our 
country who should have the  right 
to work.  I demand that these rights 
should be given. We know that with
out Riving them, and without the im 
Plementation of land reforms—proper, 
scientific and revolutionary land  re
forms we cannot give employment to 
all the unemployed people.  In  our 
country, the poor people in the vil- 
kges are agricultural workers  and 
lhey are evicted from  thoir lands, 

have no opportunity to work in 
land, and they are thrown out of 

and  They then come to towns and 
jobs. They should be given the 

riSnt to work.  To end this problem, 
should make an amendment in our 
institution and include  this ricrht 
r the Fundamental Right.

tĥneTe *S an n̂̂erent weakness in 
Ending Bill of Mr. Parulekar. 
has proposed to include this right

under Article 19.  But if it in done 
so, it will come  under  reasonable 
restrictions.  It should be seen whe
ther it should be allowed to  come 
under reasonable restrictions.*  If It 
is brought under Article 19, during 
Emergency under  Articles  358  and 
359 it will be suspended.  So a Fun
dament Right to Work urder Arti
cle I'* cannot be made available dur
ing the Emergency or  when  it  is 
brought under reasonable restrictions’.

So, it should be placed either under 
Article 21 or at some other  place. 
The right to work should be given 
in our country as a fundamental right. 
It is high time that we do not ncg- 
lect it, but include it in our Consti
tution.  This is demand of the youth 
and students of our country. Govern
ment should consider  this without 
delay, and include it in our Constitu
tion as a fundamental right.

SHRI SHiyRA V. PATIL (Latur): 

I am on my legs, not to criticise Mr. 
Parulekar.  I appreciate his Bill; and 
we all should appreciate the impor
tance of the Bill he has moved.  I* 
do no 1 know whether he had moved 
a Bill of this kind when he was  a 
Member of the 6th Lok Sabha.  If 
he hsd done it, I must congratulate 
him for having done that at  that 
time, and for having brought in this 
Bill before this House also.

AN HON. MEMBER: He had done 
it; but it was in a modified form.

SHRI SHIVRA V. PATIL; So, the 
congratulations are there very much.

In our Constitution, we have gua
ranteed certain rights.  And the Fun
damental Rights that are made avail
able to the citiens in India, are pro
vided in Part III of our Constitution. 
What are the rights that are'made 
available to the citiens  They are: 
the right to equality before  law, 
right to freedom of speech and  ex
pression, to assemble peaceably and 
without arms, to form associations or 
unions, to move freely throughout the 

territory of India, to reside and settle 
in any part of the territory of India, 
and to practise any profession or to
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carry on any  occupation,  trade or 
business.  And there are certain other 
rights which are made available  to 
the citiens of India.  If we  study, 
examine these rights, i am constrain
ed to say that these rights can  be 
enjoyed by those people who are rich 
or those people who are having enough 
to exist on.  These rights unfortu
nately cannot be enjoyed by the poor 
people.  In the other constitutions of 
the world, there are certain  other 
fundamental rights made  available; 
and those rights are right to exist
ence itself.  It is not mentioned  in 
those constitutions that the  right to 
existence is made available  to  the 
citiens, but under different  head
ings, those rights are madE available, 
The right to work is made available; 
the right to shelter is made available; 
the right to education is made avail
able; the right to medical assistance 
is made available.  These kinds  of 
rights are made available to the citi
ens in some countries of thp world.

If we study the American Consti
tution, these kinds of rights are not 
made available to the citiens in the 
American  Constitution.  The rights 
which can be enjoyed by the well- 
to-do people are available in the Ame
rican Constitution, but the  rights 
which can be enjoyed by the  poor 
people are not made available in the 
American Constitution.  The right to 
work is not made available to the 
citiens in America in spile of the 
fact that even in America, there  is 
unemployment.  America is a VG1’y 

vast country having huge resources 
and very limited population, yet  the 
right to work is not made available 
to the citiens in America.

There are so many socialist coun
tries in the world and in almost all 
socialist countries, the right to work 
is guaranteed.  In  China,  the  right 
to work is made available to the citi
ens.  The new, Soviet Constitution 
has gone a step ahead and says that 
the right to work of the  choice  of

the man who wants to work is avail
able to the citiens.  In other coun
tries the oh&ice is not given to  the 
man who wants to work.  He can go 
to the government and ask for a job 
and a job is made available to  him 
He has to accept it whether he likes 
it or not.  But, in the Soviet Consti
tution, one can say, I want a job 
of this kind and that kind of  job 
should  be  made  available to me, 
and that kind of a jb is given to 
him under the new Constitution in 
the Soviet Union.  But there is one 
thing which is to be borne in mind, 
when we take these things into con
sideration  In all the capitalist coun
tries or the countries which are not 
socialist countries, the right to work 
is not made available; and in almost 
all the countries, the duty to work is 
not made available. There is no duty 
cast upon t̂e citiens to do their job. 
But in all the socialist countries tĥ 
right to work is given as w:l as the 
dutv to work is also ca .i upon tĥ 
citiens.

I have studied so many constitu
tions of the world in which the right 
to work and duty to worK is given in 
only one clause itself.  The citiens 
have a right to work and duty to 
work.  In one sentence, that is men
tioned.  Even in China, the duty is 
cast upon the citiens to work. In 
the Soviet Union also, the duty is cast 
upon the citiens to wark; and 
that duty is not done, the right will 
not be made available.  If we 
the concept of the right, it canno 
exisi unless there is a duty on  ̂e 
other side.  If there is a duty, there 
will be a right; and if there is a 
right, there will be a   diity. N0V 
the Indian concept of the duty  ar*' 
right is something diffeient from 
western concept.  The Indian 
cept. starts from the dutv and  en  ̂
in right and the western  eweep 

starts from the right and eW*Sj v 
duty.  I say, as a con, I have a    ̂
towards my father.  When I na'.e 
duty towards my father, father 
a right as against me. When a a
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has a duty towards \ ion, son gets a 
right as against the father.  Now, 
here w,k are starting from duty  and 
ending in rights; and in western coun
tries, where the emphasis is only on 
rights, they start from right. I do 
not know whether they end in duty 
or not; and if they do not end in duty, 
the net result of the rights  made 
available  to  the  citiens  is simply 
chaos and nothing else.  If they go 
with duties, only then rights would 
be useful and the rights would de
liver   goods for ilie citien. . .
Interruptions). Whal is done in the 
irective Principles   a way  a 
duty is cast upon the state in  our 
country.  Article 41 is very impor
tant.  It says; the state shall within 
the limits of its economic capacity 
and development, make effective pro
vision for securing the richt to work, 
to education and to public assistance 
in cases of unemployment, old  age, 
sickness and disableme.it   and  in 
other cases of undesuiveil want.

Unfortunately for most cf us, what 
is decided by the highest  judicial 
authority in our country is that the 

directive principles are not as im
portant as fundamental rights.  It is 
most unfortunate.  I do no mean any 
criticism against any individual judge 
sitting; I mean criticism  from the 
point of view of the principle aaopt- 
ed to decide the cases. The directive 
Principles are not only the duties 
cast upon the state; they are a sort 
f rights available to thp citiens as 
& whole in the country, to the society 
as a whole.  We consider the right 
available to an individual and we do 
not consider the right available to so 
n̂v individuals in the country; we 
are committing a mislake somewhere. 
They have decided that because dir
ect̂ principles are not justiciable, 
fundamental r rights aie more impor- 
and when a law is made to im

plement the directive principle, if it 
0e5: against the fundamental riehts, 
lt has to be struck aôvn.  That is 
ô&t unfortunate.

is a decided case in  which 
Harijan student was admitted in a

medical college; a law was made for 
that purpose.  The case went to  the 
High Court in Madras and it decided 
that equality befor̂ law is not avail
able under that Act because all stu
dents should be treated equal and so 
the admission  was  cancelled. That 
was most unfortunate.  It is a differ
ent thing that the judgement was re
versed and so many other steps were 
taken and we have now in our country 
students from Scheduled Castes  and 
Tribes getting admission to  medical 
colleges on priority; it is all there but 
that is a different thing.

Only a few days back in this House 
itself—I do not mean any disrespect 
to the hon. Members who pleaded’ the 
cause in the most beautiful,  most 
effective manner—what have we de
cided  There was a  law  brought 
before this House which said that in 
order to protect the skull and brein 
of an individual he should wear hel
met.  Then, because of the prevailing 
religious and other social circumstan
ces, certain citiens were given ex
emption from this.  He said: if you 
do this, somebody will go to the court 
and   an injunction against  this 
because there is discrimination bet
ween women in this country.  What 
was the result̂ The result was—I do 
not know whether I am correct or 
not—the frn- Minister had to get up 
and say that the ladies would be ex
empted  from  wearing the helmet. 
What is the resuT'  We ars protect
ing the skulls and brains of gentle
men; we are not bothered about the 
skulls and brains of ladies.  This is 
the result of the  Fundamental rights 
in our Constitution. It is a very pecu
liar thing.  I am not blaming any
body for this but this is the result 
we are getting out of the present con* 
dition of our Constitution.

PROF. MA Hir AN AVATE: 

Women have helmot in the form of 
thick hair.

SHRI SHIVRA V. PATIL:  Most
of us have also thick hair on  our 
head.
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PROF.  MA HlT  AN AVATE: 
I am unfortunate in that respect.

SHRi SHIVRA V. PATIL;  With 
respect to what Mr. Parulekar is ask
ing us to do, I am one with him;  I 
would be the happiejt person if this 
is included in tht- chapter on funda
mental rights.  I would be the hap
piest person.  But there are certain 
difficulties and thuse difficulties are 
to be taken into account.  My dear 
friend Shri aga standing here said 
that unless you change some other 
provisions in tlia Constitution, it is 
not going to be possible for you to 
implement this  Fundamental  Right. 
Supposing we are not including this 
in fundamental rights but supposing 
we are trying t.c implement it  In 
Maharashtra, the Employment Gua
rantee  Resolution .vas passed  and 
then the law wa-s passed.  Now we 
are trying to sej that this is included 
in the Fundanii'ntai Rights Chapter. 
But there was difficulty in America 
when President Roosevelt under the 
new deal made a law to see that those 
who were in service were not retren
ched in that recess ion period,  that 
law was challenged in the Supreme 
Court and that law was first struck 
down. When he cam,a out openly and 
when he said I vli pack the benches, 
that pack the benches’ phrase chan
ged the entire situation and a differ
ent judgement was given and  law 
was again declared as not ultra vir:is 
of the Constitution.  That is the posi
tion there. Now, if you make a change 
of this kind; if you pass a law, that 
is not going to help u5.  It may some
how or the other create so  many 
difficulties.

Wc have Artie1, 32 in our Consti
tution.  What does Article 32 provide 
and also Article 2267 Article 32 pro
vides the right to an individual to go 
to the Supreme Court in order  to 
enforce the fundamental rights.  Now 
here is the fundamental right made 
available to the citiens. In the Fun
damental Rights Chapter Articlp 32 

is also there.  I do not mean that the

people should misinterpret me when I 
say that Article 32 creates difficulty 
and that Article 32 should not be there. 
I do not mean that. Article 32 woul 
be  necessary.  ifficulty  arises as 
Article 32 is there and if fundamental 
right is made available to the citien 
that citien can  directly  go to  the 
Supreme Court.  What  does Article 
32 says Article 32 says—

(1) The right tc move the Sup
reme Court by appropriate proceed
ings  for  the  enforcement of the 
rights conferred  by this  Part is 
guaranteed.

(2) The Supreme Court shall have 
power to issue directions or orders 
or writs, including  writs  in the 
nature of hebeas corpus, manda
mus ... 

Article 32 says that writ of mandamus 
can be issued against the Government. 
There is the right available ' to the 
citien  in  the  fundamental  rights. 
Article 32 is there and Article 226 
which is not treated as a part of the 
Fundamental  Rights  Chapter—also 
gives the same kind of right to citi
en in the High Court.  Then what 
happens  If  a  gentleman does not 
get a job, he goes to the Supreme 
Court and ŝys *;you should give me 
the job. Now what is the position 
of the Government  Why  I  have 
given this background js this. In the 
Capitalist countries there is no right 
to work and there is unemployment. 
True that unemployment, is not to the 
extent  which  is  available in our 
country. There Is no right to work- 
in socialist countries there is right’ to 
work’ and  there every field of cC- 
nomic life is dominated by the Gov
ernment.  Industries are owned an 
possessed by the Government.  The 
commerce is controlled by the Gov
ernment.  The Agriculture is contra** 
led by the Government.  So, if 
citien goes to the Government, it * 
possible for the Government to 
him employment  there.  But is  ̂
possible here  Supposing  inaus ri- 
are in the private hands; the 1
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ture is  in  the  private hands; the 
commerce is in private hands; what 
is available to the Government  What 
is available to the Government is the 
Government offices, the military, the 
Posts and Telegraphs and some public 
undertakings.  But you just think of 
the public  undertakings  and  these 
avenues that are available to the Gov
ernment to provide employment and 
avenues  that  are  available to the 
private citiens.  And, let us compare 
it with the avenues available to the 
private citiens.  There the difficulty 
arises.  The Government will not be 
able to control the private citiens. 
If Government says  by  law,  You 
should give him  employment’’,  he 
would come under the fundamental 
rights saying, 'You are encroaching 
upon my fundamental rights to em
ploy or not to employ a person.’* So, 
the difficulty arises. That is why, un
less and until you hp.ve gome changes 
made in our Constitution to a greater 
extent, it wouli  not be possible to 
have the right to work as a funda
mental right  and to implement it. 
Secondly, unless you change the eco
nomic structure of the country  and 
so many other things in our country, 
it is going to be very difficult. 1 do 
not mean that because of these diffi
culties, you should not have this right 
included in the fundamental rights.

PROF.   MA HU  AN AVATE 
(Rajapur): o you agres that unless 
tllere is nationalisation of agriculture 
and industries, this right cannot be 
implemented

SHRI SHIVRA V. PATIL:  I am
10* going to that extent. 1 am put- 
lnS it differently.  The object with 
*hich you have brô ht It is laudable.

coniratulated the  mover  in  the 
Ŝinning and I do so now also.  But 
 âke it practical, pragmatic and 
ssible, you havs to go step by step, 

t us have employment  guarantee 
first016 implementsd in all the States 

Let us make laws for that pur- 
us have some changes 

all  u  *n ,,>ur Constitution, to which 
should agree.  All of us should 

w  to 8ive UP some of our funda- 
LS—12

mental rights, so that the fundamental 
right of existence would be available 
to the poor and downtrodden people 
in the country.  If the well-to-do and 
fortunate people are not mentally pre
pared to give up seme of their funda
mental rights, the poor people who 
need something for  their existence 
will not get it.  Are you ready for 
that  If you are not. then  this  is 
nothing more than a pious wish or a 
political stunt, 1 do not want to say 
that Mr. Parulekar wants to do. It is 
a pious vish which cannot be imple
mented. The  present  Government 
will not be able to do it.  Even if 
some other Government  comes.,  of 
which 1 do not  see any possibility, 
they also will not be able to do it. 
The best principle to preserve demo
cracy is to say from the opposition 
benches only that w’hich they will be 
able to implement  if  they come to 
power.  They should not  ask  for 
something more than what is possible 
and what they themselves would be 
able to do.  If you apply that princi
ple, I would suggest that first let us 
have  the  employment  guarantee 
scheme in every State by law. Then 
we can come forth with the demand 
to have this as a fundamental right. 
Of course, if the Bill is put to vote,
I would not be  able to vote on the 
side of Mr. Parulekar, but I am one 
with him so far as the spirit with 
which he has brought it, is concerned.

MR. EPUTY-SPEAKER: The time 
allotted for this Bill is 2 hours.  We 
have already exhausted 1  hour  56 
minutes. ust 4 minutes remain and 
there are about 10 speakers more. Is 
it the pleasure f the House that ihe 
time be extended by one hour

HON. MEMBERS.  Yes.

SHRI BAPUSAHEB PARULEKAR:
It may be extended by two hours.

MR. EPUTY-SPEAKER: No, Time
is available to the Government What

PROF. N. G. RANGA  (Guntur): 
Mr. eputy-Speaker,  Sir, we are all 
in favour of ilie principle, the aim* 
and objects of this Bill.
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My  task  has  been  considerably 
lightened by what  my  hon. friend, 
Mr. Patil, has just now ssid.  If we 
are to express our pious wish, we are 
in favour of this Bill, if we are to 
implement it, we know that we are not 
able to implement it. They were in 
power and they  know it.  Now  we 
are in power and we know it.  Why 
cannot we implement it So many of 
our friends have explained it, not from 
the constitutional point of view but 
from  the  practical  sid*.  But one 
thing can be sid and this has already 
been indicated by Mr. Patil in detail 
that it is being implemented to some 
extent  anyhow,  in  Maharashtra, 
Kerala, Bengal and Andhra Pradesh— 
other States also can follow suit— 
that one in a family, i.e. one out of 
five living beings, can be guaranteed 
either employment or in its place 
some unemployment dole—Rs. 30 or 
Rs. 40.  It can go on rising.  But we 
should  start  from somewhere—one 
rupee a day or two rupees  a  day. 
Even  in  that,  there will be many 
d faculties but they have got to over
come. How are we to get this money 
It is easy for them to start it. They 
will find how difficult it would be 
when ftiey would make it universal. 
Where are they  going  to  get  the 
money from  Outs *s a mixed eco
nomy.  It is not a socialist society; 
it is not a communist society, nor is 
it an effective capitalist society.  We 
are a poor society.  Our friend has 
been talking about  various  Funda
mental Rights for citiens.  In name 
we have got lot of citiens,  people 
who have attained maturity, but in 
actual practice if  we  compare their 
facilities, their abilities and their op
portunities with these of the citiens 
of other countries we will find that our 
people cannot really be  treated  as 
citiens. They are only half citiens 
or sub citiens.  So, something has got 
to bp done. Merely because we can
not find all the funds here and now, 
we  cannot shut  our eyes  to the 
miseries of our unemployed  people.

 They are more than hundred millions 
in this country  who  are  suffering

from unemployment,  undernourish
ment and even starvation. What shall 
we do

This  count! y  was  faced  with a 
similar crisis  when  partition  took 
place. Millions had had to come over. 
They had to be protected; they had to 
be rehabilitated.  We started a rehabi
litation tax.  We did not succeed in, 
that  direction.  But  several  other 
countries did succeed. We pleaded for 
it.  We did it to some extent.  Now, 
we can think of an unemployment 
tax.  We have got millions and mil
lions of people in Government service, 
in State enterprises, organised indus
tries and also in agriculture and vari
ous other professions. All those people 
who are employed today ana whose 
income is more than Rs. 240 or Rs. 250 
a month, nave got to be made to pay 
a particular percentage out of their 
earnings—earnings either s salaries 
or whatever they earn from various 
professions—according  to whatever 
estimates we nay make. If we are 
able to collect sufficient money, then 
we can first of all, adopt the Maha
rashtra schcme or Kerala scheme or 
Andhra scheme for the wohle oi India, 
and then try to implement it.  If 
are not going to do it, I do not think 
it would be possible to implement it.

17 hrs.

Shrt Shivraj V. Patil in the Chair

Last time it was the turn of the 
anata Party.  Now it is the turn 0 
the Congress Government. I am con

vinced about one thing.  As lon 
we continue to have this party system, 
one party in power and another p*tv 
out of power, one group of people in 
the Ministry and  another  group 
the opposition parties, out of powc* 
and this kind of rivalry g o e s  on 

do not think it would be possible 
us to implement a thing like this.

We must have an. all-party 

ment, as they have in  SwiterulVe 
and we should be prepared to  * 
sufficient patience with each other 
learn to work on the basis of con
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sus.  My fear is that it is not very 
easy for us to do it.   The  anata 
coalition, conglomeration, fought like 
cats and dogs.  We, in the Congress 
Party, are also doing the same thing 
ior 30 years.  Even when  Mahatma 
Gandhi was alive, within the Congress 
Party itself we were not able to make 
up the differences  among ourselves. 
After he was gone, Pandit awaharlal 
Nehru also did not succeed.

I have been suggesting the adoption 
of this kind of scheme, at least part 
by part, from State to State, but then 
I have not succeeded.  Whoever comes 
to power simply sticks to the princinle 
of majority rule.

As long as we go on in this way, we 
would be making only a mockery of 
the whole thing. We talk in one way 
and ŵ act in another way.  For fear 
of one saintly  follower of Mahatma 
Gandhi, we all claim ourselves to be 
in favour of prohibition.   Because 
that gentleman happens to be a saint
ly follower and because he threatens 
our people, therefore the Prime Minis
ter said that we are going to imple
ment prohibition.  We dare not say we 
are opposed to prohibition and yet we 
are net implementing prohibition.

AN HON. MEMBER:  We have pas
sed the law.

PROF. N. G. RANGA:  What is the
earthly use  Let us not deceive our
selves.  How long can we live this 
life of hypocrisy  This life of hypo- 
crisv becomes inevitable  as long as 
you continue to  have  this  Anglo- 
American  system  of  Government. 
Either you have a complete Socialist 
kind of Government as they have in 
Soviet Russia and China, or a Govern
ment based on consensus of all parties 
coming together or else—— I do not 
know what is going to happen tomor
row or the day after—we will all con- 
ifiue to live in this nabulous state.

Up till now I have stayed away from 
Power.  If go many of you in the op
position are prepared to. abstain from 
power, and also on this  side  only 
0se people who are after power are
   to please themselves by remain-
8 in power, then those who are not

in power and who are not after power 
may be able to make something out 
of this democracy.

Otherwise, we will not be able to 
-implement this.  Well, we can imple
ment it, provided the parties in op
position play the game, just as we 
try to play the game.  But we do not 
succeed in playing the game, nor do 
the present parties in opposition suc
ceed in playing the game, in helping 
the party in power to implement its 
policies in every possible manner.

As my hon. friend has said, we have 
already incorporated that part of it, 
article 62  and so on, the Chapter on 
duties of the citien and the rights of 
the citien.  What is the duty of the 
citien. The duty of the citien is not 
to go on strike  for  anything  and 
everything, as they have been doing 
here in our country, not to obstruct 
the carrying on of work in our indus
tries.  What should be tfie rfght cl 
the citien  It is the right of a citi
en to get employment.

Are we prepared to do that  Let 
us make up our mind to do that.  A 
time would come, if not  now, God 
alone knows how soon, when all par
ties in our country will come to re
alise that they must give priority to 
the fundamental rights and fundamen
tal needs of the masses, and in order 
implement  those  fundamental rights 
and needs of the masses they must be 
willing to make sacrifices  of  their 
political  ambitions,  of  their  party 
gains, of their partisan campaigns, in 
the true Gandhian style.  I do not see 
that atmosphere  today.  Therefore, I 
am not able to subscribe my support 
t0 the Bill of my hon. Friend although, 
as my hon. friend knows, we are all 
in favour  of providing  employment 
for everybody.

We all go on crying in our heart of 
hearts for the sufferings of these peo
ple. but unfortunately today we for
get all those things.  We come face 
to face with dame power.  The dame 
power is much more attractive than a 
woman, much more attractive than a 
man, a young man or woman, much 
more attractive than money and every 
thing else.  The moment  that dame
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appears before us ,we  are  finished. 
This is what is happening.   We are 
living in this kind of an artificial poli
tical life and unless we bid good-bye 
to this and make a heart-felt change 
in favour of consensus, in favour of a 
Government based upon consensus, we 
would not be able to do justice to the 
masses.

•SHRI C. PALANIAPPAN (Salem): 
Hon. Mr. Chairman, Sir, I rise to say 
a few words  on  the  Constitution 
Amendment Bill that has been moved 
by my hon. friend  Shri  Babusaheb 
Parulekar, which seeks to incorporate 
right to work in  the  Fundamental 
Rights Chapter of our Constitution*.

In the present set up of our society 
a man without money cannot behave 
in a decent manner.   The  lust for 
money makes him a criminal and the 
desire for  money drives him to be
have dishonestly.  Periyar once said 
crisply that one has to earn money 
and also he has to save something for 
the rainy days and thus he earns the 
encomium of even his enemies.

In Part III of our Constitution, Ar
ticles 12 to 35 enumerate the funda
mental rights that have been given to 
the people of our country.  We have 
the citienship right, the right to pro
perty, the freedom of speech, associa
tion and so many other attendant free
doms.  T can say without the fear of 
being contradicted that only the afflu
ent sections of our society enjoy all 
these constitutional rights and privi
leges.  I would like to raise this poser 
—how many poor people have gone to 
a Court of Law for the violation of 
their constitutional  safeguards  and 
their legal rights  I would also like 
toi substantiate my cionfemtion by 
specific instances.

uring this session of Lok Sabha, 
the Government got the approval of 
the Lok Sabha for  taking over the 
National ute Mills, Calcutta in which 
an investment  of Rs. 9 crores had 
been made by the Government.  The 
owners of this institution had exploit

ed it to the extent of making it sick. 
Yet the Government  came  forward 
with the statutory provision of com
pensation tc the  erstwhile  manage
ment because of The apprehension that 
the issue of taking over such a sick 
institution even in the interest of 3000 
workers might be taken to a court of 
law by the erstwhile management if 
such a legal provision for compensa
tion had not been made.  But the very 
same Central Government  offers  a 
pittance of compensation to the agri
culturists whose lands are taken over 
for the setting up of a public sector 
undertaking.  The agriculturists, ins
pite of such low compensation, do not 
go to a court of law because they do 
not have money-power to fight a never 
ending legal battle for  establishing 
their just demand.  The agricultural 
labour, which does not get the mini
mum wages as legally stipulated in 
the Minimum Wages  Act is helpless 
and it cannot seek redress through a 
court of law Tor getting its legitimate 
rights fulfilled.  The Provident Fund 
Commissioner has admitted that the 
arrears of management’s contribution 
to Provident Fund  run into Rs. 1.5 
crores, inspite of the stringent pro
visions in the Provident  Fund Act. 
Yet the workers cannot  afford to a 
Court of Law for  getting their just 
demands fulfilled.  I have referred to 
these instances to show how the laws 
of the land are non-chalantly violat
ed by the  affluent  sections of our 
society.

It is estimated that in our country 
about 4 crores of able-bodied young 
men—both educated and uneducated-' 

are unemployed.  They are blossomed 
flowers without fragrance.  The Cen
tral Government should take steps to 
see that these young men get employ
ment opportunities. It is not that only 
those who are registered in the Em
ployment Exchanges are unemployed 
I have no hesitation  in  saying tba 
ten times that nuntber are unemploy* 
throughout our country. Here it mu* 
be borne in mind that 25,000 yout 5 
risked their everything in̂our freedom 
fight.  If we continue to allow crore

•The Original Speech was delivered in Tamil-
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of vibrafit young men to go on pon
dering over their plight, I am afraid 
that the country may face a revolu
tion like that of Russian Revolution or 
the Revolution in England in which the 
crown of King Charles crumbled to 
earth or the  French  Revolution in 
which Bastille prison was burst open 
by the irate inmates.  The crores of 
young men with a bleak  future can 
create an uncontrollable situation. The 
volcano of discontent' can erupt any 
day.  The right to employment must 
get constitutional  sanction for these 
young men. Till they get employment, 
the Government should give them un
employment allowance.

Shri Parulekar has mentioned that 
a sum of Rs. 200 crores would be the 
annual requirement for this purpose. 
It is not a big sum in the background 
of annual tax evasion of Rs. 600 cro
res or so as has  been  approvingly 
stated by official  spokesman of  the 
Government or the Income-tax arrears 
of Rs. 900 crores as has been penitenlly 
pointed out by our hon. Finance Minis
ter himself.  If the Government takes 
effective steps to check tax evasion, to 
collect incometax arrears and to curb 
growing blackmarketing, there will be 
enough money at the disposal of  the 
Government to give unemployment al
lowance to the unemployed youths. In 
the State of West Bengal and in the 
State of Maharashtra there is the Em
ployment Guarantee scheme in force. 
In 21 countries of the world right to 
work has been enshrined in their con
stitutions. In 28 countries of the world 
unemployment allowance has got the 
institutional support.  Arignar Anna 
used to say that if thousand people 
smilingly respond to a smile of a single 
man it augurs well. But if a thousand 
People smile at the suffering  of  a 
sinRle man, then it portends a peril. 
The frustration of  frowning  youth 
should not be allowed to become  a 
festering sore.  The youth should̂ not
e allowed to linger over their pitiless 
P̂ffht, which may lead to. revolutionary 
consequences beyond the  control of 
Government.  It is time for the 

government to act resolutely in this 
direction.

With these words 1 end my speech.

SHRI Y. S. MAIAAN  (algaon); 
To start with, let me assure Mr. Paru
lekar that nobody can  disagree with 
the very good intentions  which  are 
embodied his Bill.

In socialist  economies,  since  the 
State owns the means of production, 
distribution and  exchange, it has to 
guarantee  employment to every citi
en.  In capitalist  societies or mixed 
economies like ours, ever since Willi
am Beveridge—he did  net  mention 
him—wrote his classic Full Employ
ment in a Free Society, this ideal has 
been there, and it has been accepted 
by most of the capitalist  economies. 
May I say it has been accepted by us 
also, though not in so  many words 
directly

In America, though the  right  to 
work may not find a place in the Con
stitution, the  American  Government 
has accepted the responsibility.  So 
has the British Government and most 
of the advanced capitalist societies of 
the world.

Mr. Parulekar said  that  we have 
shown only lip sympathy so far for 
this objective, and that to find a job 
is like looking for a black  cat in  a 
dark room on a dark night.  He has 
given that famous simile.

You could have also said looking 
for a needle in a haystack.  Has it 
really been so

SHRI BAPUSAHEB PARULEKAR: 
I think so.

SHRI Y. S. MAHAjfr:  You have
set before us a certain ideal, which 
we also accept.  But our only conten
tion is at the moment, in the immedi
ate future, it Ts not practicable and 
we have been striving to achieve that 
objective during the last  25  years, 
though I must* admit that we have not 
succeeded.  But you cannot say that 
we have been paying  only lip sym
pathy. Consider all our plans, five or
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six plans, in all these plans we have 
said that one of the major objectives 
of planning is to achieve a larger, or 
increased opportunities  for,  gainful 
employment to our people.  The same 
ideal has been repeated  in different 
ways in all the Plans. May I say that 
in the first three Plans, for instance, 
we could expand the opportunities for 
gainful employment  to 42.5 million 
people.  Inspite of it,* Vie backlog of 
unemployment has increased for the 
reason given by one of the speakers 
from this side vi., our population has 
been increasing  at  a  terrific rate. 
Though we have nearly  650  million 
people, even now, cTu population is 
increasing at the rate  of 15 million 
every year, which is more  than the 
population of the whole of Australia 
am that is why, to achieve this ob
jective, we fought all along the whole 
line, we fought along the population 
front, we tried to expand our indus
tries. to develop our agriculture in an 
intensive manner and we tried to get 
over the cultural and socio-economic 
obstacles to economic*llevelcpnent, we 
fought all along the line and we could 
achieve some results.   We have to 
achieve better results in the  future 
and then we could  accept the hon. 
member’s amendment t0 the Constitu
tion.

If you consider the three Plans, for 
instance, the First, Second and Third 
and the three Annual Plans, we could 
give employment to an additional 42 
million people.  Another feature that 
emerges from  the  examination of 
these three Plans is that  during the 
successive Plan periods, the creation 
of  employment  opportunities  prog
ressively increased. But +he backlog 
of unemployment at the end of each 
Plan also increased at  a  somewhat 
higher rate, which I admit.  All the 
same, the successive Plans did succeed 
in providing jobs to a large proportion 
of labour waiting  for  employment. 
For instance, during the  First  Plan, 
nearly 57 per cent of the unemploy
ed people at the beginning of the Plan

and the new entrants  to the labour 
force, could get jobs and this propor
tion rose to 60 per centin the Third 
Plan and we hope to achieve nearly 
100 per cent in the Sixth or Seventh 
Plan.  The anata  Government also 
said ' that they would abolish unem
ployment wiflun ten years.  I believe 
that to achieve this objective within 
a shorter period  would  involve too 
great a strain on our socio-economic 
and political structure.  We are pre
pared even to break up the structure 
and achieve a socialist  system.  We 
are committed to it, we are committed 
to restriction on private property, to 
the abolition 0f capitalism in the coun
try and see that every individual in 
this country gets opportunity to lead 
a happy and free life.  In this con
nection, mayI say that unemployment 
is not a problem which could be solv
ed by simply changing the Constitu
tion, by the changing the law  It is 
a problem which is connected with the 
total character of cur society.  It is 
a problem, the solution of which de
pends on the rapid economic develop
ment of our community, which in turn 
depends on the availability of larger 
amounts of capital and  may I say 
that at the moment, it is net possible 
to invest such large amounts to gua* 
rantee employment to all young men 
and women naturally  asking for it 
Therefore, we have carried out a good 
experiment in Maharashtra, Mr. Paru- 
lekar knows about it.  We have said 
that we will guarantee employment to 
al able bodied  people in the rural 
areas and for that, we  have taxed 
everybody else, all lawyers, doctors, 
traders and capitalists.  This year we 
have been able to spend Rs. 70 crores 
and the Government of India is also 
going to copy our example.

The Finance Minister explained that 
we have got a rural employment pr 
gramme modelled cn the lines of the 
Maharashtra scheme.  If these prog
rammes and schemes are carried out, 
if our population growth is c o n tro lled , 
if we succeed more' in the intensive 
development of agriculture and allied 
industries, if we expand industries an 
adopt labour-intensive methods, if we
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increase the rapidity of economic de
velopment, we will be able to achieve 
this objective and then there will be 
time enough to change  the laws of 
this country.  Otherwise, if we only 
change the law, that will not achieve 
anything.

As you know very well, as a lawyer, 
if you put ft in  the  fundamental 
rights, we will be making it justiciable 
and enforcible in a court of law. The 
people can. go to the court and get 
it enforced.  If we cannct do it, it will 
create chaos in the country.  There
fore, the changes in law should be in 
conformity with the changes in  the 
social and economic structure.  If the 
law is ahead of what is happening in. 
society, the law becomes a paper law. 
We have got any number of examples 
in the country where the  laws  are 
merely paper laws, paper tigers. What 
is the use of merely changing the law 
Let us be more practical.  Let us take 
reality into, account.

I would have appreciated more if 
Shri Paruleker had said, let us have 
a change *n the population policy, let 
us change our industrial  structure; 
let us carry on development of agri
culture at a faster rate and so on as 
a result of which we  will have full 
employment  in  this  country.  But 
he has  nly  said,  let  us change 
the law.  That will ’ not achieve any
thing. Therefore, the changes in law 
and social changes should go together. 
Though I appreciate ms objective, 
though one really would like to achi
eve full employment in this country, 
I regret, because of lack of capital, 
because of our economic, cultural and 
social factors, because of many other 
difficulties which I cannct explain here 
't is not possible to accept his sugges
ts I am plad that he referred  to 
r̂ofessor Laski, who was my teacher 
and I appreciate very much his objec- 
tive in bringing forward this Bill b*- 
fre the House.

SHRI AVIER ARAKAL (Emaku- 
am): Mr. Chairman, Sir, I also join

in congratulating Mr.  Parulekar for 
bringing forward an impossible pro
position before the House.  If you go 
through the Statement of Objects and 
Reasons, it says:

The expression public assistance’ 
used in article 41 of the Constitu
tion cannot include the  concept erf 
the right to work’.

His contention is that right to work 
should be incorporated  as  per  the 
amendment contemplated under arti
cle 19(h).  About the right to work, 
nobody disputes that.   All  persons 
should have The right to have a job. 
We are net disputing that point.  As 
a matter of fact, we stand by it.  But 
there are various economic and social 
aspects of this proposition and we have 
to think whether  it  is  practicable, 
how far we can create obs for every 
citien in the country.

What is the unemployment growth 
rate in our country,  What is the in
take cf those who are qualified to get 
a job in our country  The  figures 
show that as against 9.7 per cent gro
wth rate in our unemployment, only 
3.6 per cent of them are able to get 
jobs.  If that is the economic condi
tion of our country, is it possible to 
do that, to incorporate right to work’' 
in the fundamental  rights.  He has
pointed out the reason  and that is 
that the problem of unemployment has 
become so acute.  If that is the only 
reason which  prompted  my  hon. 
friend to bring forward this amend
ment, I have no dispute on that point. 
But if you evaluate am!'' assess the 
economic situation, the  progress we 
have made and the growth rate of cur 
population, when  you  consider all 
these factors, it is not possible.

He has stated one  thing  clearly,
that is the  concept  of  a  welfare
State as contemplated by the Consti
tution.  We have very categorically 
epitomised the concept of welfarism
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in the Preamble of our Constitution. 
I do not have to deal at length with 
that aspect and with  the  implica
tions and meaning of the Preamble. 
The main contention raised  to  jus
tify  this  amendment  as  I  have 
stated, is firsty, uroemplyment  and, 
secoundly. the welfare concept. What 
the Hon. Member has  attempted  to 
do by this amendment  is  this  It 
read likie this:

2. In article 19 of the Constitu
tion, in clause (1), after sub-clause 
(g) the  following new sub-clause 
shall be added, namely:—

(h) to  work,  that is,  the 
right to  quaranteed  employ
ment and  payment  for their 
work in  accordance  with its 
quantity and quality. Standards 
for wages,  hours rest and  ether 
working conditions..  .  . 

These are the  three  requisites 
which the Hon.  Member has con
templated by the amendment. But 
don’t we have laws with regard to 
the latter part in our country

MR. CHAIRMAN; Mr. Arakal, you 
can continue next time.  We will be 
taking up the Half an Hour iscus
sion after 5 30 p.m. and there  are 
some Bills to be introduced by some 
of the Members.  Some two or three 
minutes should be available for that 
purpose.

Now, Mr. Faleiro.

17.27 hrs.

BACKWAR  AREAS  EVELOP- 
\   MENT BOAR BILL*

SHRI E UAR O  FALEIRO (Mor-

umgao):   Sir, I beg  to  move for
leave to introduce a Bill to provide 
for the  establishment of an autono
mous Board  for  all  sided develop
ment of  all economically backward 
areas of the country.

MR. CHAIRMAN: The question is:

That leave be granted to intro
duce a Bill to provide for the es
tablishment  of an  autonomous 
Board for all-sided development of 
all economically backward areas of 
the country.

The motion was adopted.

SHRI E UAR O FALEIRO:  Sir,
I introduce the Bill.

COMPULSORY VOTING BILL*

SHRI E UAR O FALEIRO (Mor- 
umgao): I beg to move for leave to 
introduce a Bill to provide for com
pulsory voting by the electorate in 
the country.

MR. CHAIRMAN; The question is:

That leave be granted to intro- 
ouce a Bill to provide for compul
sory voting by the electorate in the 
country.

The motion was adopted.

SHRI E UAR O FALEIRO; I intro
duce the Bill.

CONSTITUTION (A M EN  M EN T)

BILL*

(Amendment of Eighth Schedule)

SHRI E UOR O  FALEIRO (Mr- 
umgao): I beg to  move for leave  0

•Published  in  Gaette  of India Extraordinary,  Part  II,  section 2, 
dated 8-8-80.
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introduce a Bill further to amend 
the Constitution of India.

MR. CHAIRMAN: The question is:

That leave be granted to intro
duce a Bill further to amend the 
Constitution of India.

The motion was adopted.

SHRI E UAR O FALEIRO:  I. in
troduce the Bill.

MR. CHAIRMAN; Shri Atal Bihari 
Vajpayee.

SHRI ATAL BIHARI VAPAYEE 
(New  elhi); Sir.  I would like to 
apologise to the House for not being 
present at 3 o’clock.  I was under 

the impression that  non-official busi
ness would be taken up at 3.30 p.m.

MR. CHAIRMAN: It is all right.

CONSTITUTION  (AMEN MENT) 
BILL*

(Amendment  of  articles 124, 125, 
etc.)

SHRi ATAL BIHARI  VAPAYEE 
(New  elhi): I beg to move  to for 
leave to  introduce a Bill further to 
attend the Constitution of India.

MR. CHAIRMAN; The question is:

That leave be granted to intro
duce a Bill  further to  amend the 
Constitution of India.

The motion was adopted.

SHRI ATAL BIHARI  VAPAYEE:: 

I introduce+t the Bill.

17.30 brs.

HALF-AN-HOUR  ISCUSSION

Uniform Procedure for Sale of Com

modities at  Fair  Price Shops

SHRI T. R. SHAMANNA; (Banga
lore South): Mr. Chairman. I have to 
state here that this is a very impor
tant matter  pertaining to a uniform 
system of distribution of rationed ar
ticles.  As long as prices go up and 
as long as there is scarcity of essen
tial commodities, whether we like it 
or not. this system of rationing and 
fair price shops must continue. Where
as in the present  circumstances the 
prices are going up, there is no sign 
of their coining down and the prices 
of essential, commodities like sugar, 
edible oils are all going up and pro
duction is  less.  Therefore, we have 
to continue for some more years this 
public distribution system in a cor
rect way.

Usually the Central Government is 
responsible for allotting sugar, kero
sene, cement and so on and, there
fore,  since these commodities are to 
be distributed  throughout the coun. 
try, it will be very necessary  that 
proper guidelines are fixed so that in 
the distribution there may not be lot 
of inconvenience to the public and 
there is equitable and fair distribution 
of these essential commodities

In this connection I may tell you 
that there are variations as to the 
method of rationing in different parts 
of the country.  For  example, in 
Karnataka we allot or give so many 
grammes per unit per month.  But I

.  published  in  Gaette of  India Extraordinary. Part II, section 2, dated 
8-80.

Întroduced with the recommendation of the President.
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am told in Tamil Nadu and, to some 
extent, in Kerala, they take into con
sideration the  income of the person 
as also the status of the person  is 
taken into account  while allotting 
sugar  and I am told that 2 to 3 
grades are there and accordingly the 
distribution is done. In order to have 
a proper control it is better that we 
have a uniform system of rationing, 
of course, with such slight adjust
ments as are necessary according to 
the local conditions.  I am not quite 
familiar with  other parts of  the 
country.  So far as I am concerned,, 
with regard  to Karnataka  State, 
Bangalore City has got 22 lakhs  of 
population âd people living in slums 
and in undeveloped areas will num
ber about 3 lakhs.  The majority  of 
these 3 lakhs  people  do not use 
-sugar.  I do not say that the rich 
alone have to use sugar.  But,  as 
it is, most of the people who lived in 
slums and who are very backward 
and who cannot afford to use sugar— 
of them there are many and accord
ing to my vstimatp nearly  60  per 

cent  of  these  people—do  not  use 
sugar.  Here  what i say is that if 

there were to be about 4 kg. of sugar 

in a particular card, the ration shop 

dealer will give that  innocent card

holder about Rs. 2 or Rs. 1.50 per 

kg. and  he  misappropriates  the 

sugar. You know the ration shop de

alers have got their  own  shops in 

their son’s name or somebody else’s 

name.  So,  as long as there is sale 

of  open  market sugar and rationed 

sugar, naturally there  is  scope  for 

misusing it and most of these people 

take a rupee or two for a kilogram 

of sugar and the ration shop dealer 

will distribute it elsewhere.  But a 

person who knows the tricks of  the 

trade usually takes the sugar  and 

sells it at a marign of Rs. 3 or 4 to 

hotels or to tea stalls.

I am particular  that in case of 
suger to  be supplied to rural areas, 
most of the sugar is sold in Banga
lore city itself.  It will not even go 
to the rural areas.  The sugar bags 
are sold in Bangalore city itself and 
most of the people in the rural areas 
say,  I do not get sugar’.  They use 
jaggery or something .  To my know
ledge, most of the sugar meant for 
the rural areas  is being misused. 
Therefore, in order to see that sugar 
is properly distributed, we must have 
a  system.  To  my  knowledge, rhe- 
number of bogus ration cards  in 
Bangalore City may not be less than
50,000  to 60,000. So, the sugar  that 
we distribute will be misused  by 
the  bogus rationcard  holders.  In 
these  circumstances,  I urge  upon 
you to see that the rationing officers 
take particular care to see that these 
bogus ration cards are detected  and 
cancelled.

As has been explained  already.
60,000  are roughly the number  of 
bogus ration cardholders in Bangalore 
City.  You know how much of mis
use will be there.  Further, as re
gards the distribution  of  kerosene- 
it was scarce some days ago.  Now 
the situation is better.  In Bangalore 
City each cardholder used to  get 
five litres of kerosene oil per week. 
If there are twenty people in a house, 
even then, the cardholder gets only 
five litres of kerosene oil- If there 
are two or three people in a house, 
the cardholder will get five litres of 
kerosene.  A large quanth r of kero
sene oil is being  bought If the per
sons from these who do not use  e 
kerosene oil. Therefore, you bave  
take proper steps in this regard 
\ take a uniform decision so that 
tribution of these articles at all stag ̂ 
is not̂only fair but it is done 
tably also to a great extent.

' With regard to the public distribû 

tion system, it is very necessary tha
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you take certain  precautions.   As 
long as there is bottleneck in trans
port, it wil be very difficult to see 
whether the grains and other articles 
are distributed  through  the fair- 
price shops properly or not. In Karna
taka, for example, for the last three 
months, wheat is not being supplied. 
As a result the flour mills are closed 
down.  They have come here  with 
a request  for  supply  of  wheat 
regularly. 1 am told that they  are 
not supplied because  the required 
quantity  of wheat is not wanted 
ihere.  Further  there is a transport 
difficulty.

I would urge upon the Civil Sup
plies epartment that they should 
request the Railways for providing 
them with sufficient wagons.  They 
Ghould see that there is no unneces
sary  delay in transporting  these 
articles from one place to another. I 
am sorry to state here that in many 
cases, the storage place is not good 
and there is not much of a buffer 
stock.  In this connection,  I have to 
stat-e the quality  of rice or wheat 
supplied by the rationing shops  is 
awlully bad.  Even though they sell 
at 1.60 or 1.70 a kilo, they should see 
that the  quality is good  and it is 
fit for consumption. b In the  open 
market, even though it is 35 paise 
more,  people prefer to buy more of 
these grains from the open market 
and not from the ration shops.  If 

do not mind, even f the con
sumers are to pay 10 or 30 paise 
more,  kindly take steps to see that 
the ration shops  supply  the good 
Quality of grains to the consumers 
thereby the public may not .have a 
c*isiderable difficulty to make use 
f it.  i would say that the storage 

acommodation is defective and the 
ĥeat supplied is also bad and some- 
lmes it is not fit for consumption. I 
Very sory  to say this.  Proper 

0̂rage  must  be there.  Further 

y 0re’ while purchasing these grains, 
u have to be little more careful, 

is consumed by  the labour 
liK̂eS-  If these things are properly 
ributed, jt will  be  the  growers

who  will be benefited; the consu
mers also will be benefited.  I hear 
that  there  is a lot of  wastage of 
grains because of rodents.  Not only 
that.  Godown keepers also misuse 
it.  So, care should be taken to see 
that there is proper storage of grains. 
While taking grains in the market, 
cars should  be taken by the civil 
supplies department that the grains 
they are purchasing  are of better 
quality  as far as possible.  These 
should be cleaned so that the con
sumers  may not waste time  and 
money to  clean these  grains  and 
use them.  Sirf  in our  country, 
rationing will continue for some more 
years.  I am not sure how long this 
will continue.  Therefore, it is very 
necessary for the Central Govern
ment to call a meeting of the persons 
concerned with food supplies in the 
Stat-cs.  Before that  by circulating 
a questionnaire  they  should invite 
suggestions  on how sugar or grain 
is being distributed to the fairprice 
shops in their areas.  Then,  there 
should  be a proper discussion on 
this  so as to come to some under
standing.  That will be very useful 
for  equitably  distribution  of the 
grains.  I am  afraid the  rationing 
will have to continue for a long time 
in this country.  So there  should be 
no scarcity of these grains in fair
price shops and the Civil Supplies 
epartment should see to it that the 
consumers  get  these articles from 
the fairprice shops without any in
terruption so that there may not be 
any need for the consumers to go 
and buy the same from the open mar
ket. So, Sir, we should  first try to 
check  black-marketing  in  ration 
shops;  the quality of the grain sup
plied  should be improved and there 
should be proper storage done.  Fur
ther  there  should  not be any di
fficulty in respect of transport. There
fore,  the officials of the Agriculture 
Ministry, Transport Ministry,  Rail
way Ministry and the Civil Supplies 
epartment  should all sit together 
and chalk out a programme where
by wp can make as best as possible a 
use of it in the interest of the  con
sumer.
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THE MINISTER OF CIVIL SUP
PLIES  (SHRI  VI YA  CHAR AN 
SHUKLA):  Sir. I thank the hon’ble
Member for raising  this interesting 
discussion.  First of all I must clari
fy  that there is difference between 
rationing and the public distribution 
system.  Whereas in public distribu
tion system we keep on distributing 
items of daily need and other essen
tial  commodities all of them  are 
not subjert  to statutory price con
trol.  Certain items have price con
trol on them and most other items 
do not have price control.  I am sure 
the House knows this difference bet
ween the public distribution system 
that we are running  today and the 
rationing that was in vogue many 
years ago.

It is quite likely that in case other 
methods that we are adopting now 
do not succeed to the extent neces
sary and  we are rebuffed  at every 
attempt to make the public distribu
tion system successful  without re
sorting to rationing then we may have 
to think of rationing as a means of 
completely controlling the distribu
tion of essential commodities throuh 
the fair price shops and ration shops.

We have already declared that pub
lic distribution systme will be a per
manent system built into our eco
nomy.  It is not going to be a tem
porary measure which will be used 
now and given up later. For the for
eseeable  future  and as  far  as we 
can see in future this is going to be
come a permanent  part of the eco
nomy and in this public distribution 
system we want to import as much 
of efficiency, honesty and also ser
vice.  These three elements would 
be imported into this system as much 
as possible.

We are suffering from various pro
blems and these  problems  arise 
mostly  because the supply manage
ment is not as sufficient as w would

like it to be.  Various  discussions 
have been held in the past.  Various 
guidelines  were  issued.  Various 
schemes  were floated but I must ad
mit that the public distribution sys
tem  should be functioning in a far 
better manner than it is functioning 
today and, therefore, there is grow
ing need oi improving  this system 
and we have taken in hand series of 
discussions with the State Chiei Mi
nisters accompanied by their Chief 
Secretaries and other functioninaries 
who art concerned with public dist
ribution s>stem and, I am sure,  as 
a result of these discussions we will 
be able to not only import efficiency 
into the system but also remove va
rious mal-pactices to a large extent. 
The first action that we are taking 
is to evamp the Essential Commodi. 
ties Act.  An essential feature of this 
Act is that this Act by itself is quite 
strict.  But there were certain loop
holes unwittingly left in it which 
were taken advantage of in varicus 
courts.   We have had suggestions 
from  various  State Governments 
and as a matter of fact we are go
ing  beyond these suggestions, more 
than those  suggestions,  and  also 
plugging these  loopholes in  such a 
manner that it would be difficult for 
a person who violates the law to 
get out of it, if the case is properly 
investigated  and properly put  be
fore the court.

I will, Sir,  take a little time 
the House to explain the features 
the proposed amendments.

Firstly,  there was a provision for 
a statutory punishment, a minimum 
punishment of 3 months for every 
offender, but, this was  always  cir
cumvented by the Proviso that f 
lowed  and said that for reasons 0 

be recorded’ etc. etc. a 
lesser than this could be awarded1 \ 
the courts.  So, some of the ê 
got away even when there was su 

cient proof and sufficient  matCgnS 
to prosecute and convict the Pers 
concerned.  Now we are  going



Essential Comm odilies Act itself. But, 
should there be such people who are 
controlling various  operations from 
background, who could not be caught, 
but there is sufficient proof and suffi
cient material which cannot be used 
strictly  according  to  the  Indian 
Evidence Act, but whicfi is sufficient 
to convince the Advisory Boards that 
the person is guilty of  the  offence 
under which he has been detained, 
then  such  people,  such  black- 
marketeers arid social offenders could 
be  detained  under the  Preventive 
etention Act. But I might say that 
we would like the Essential Commodi
ties Act and other consumer Acts to 
be still more stronger and  so  much 
effective that recourse to preventive 
detention is taken in the least possible 
manner. 1 must also clarify that we 
arc averse to using the preventive 
detention proceedings and this Preven
tive etetion Act would be used if 
it becomes absolutely essential.  But 
as I said earlier, we would like it to be 
used sparingly and use the Act which 
wil become very effective after the 
proposed amendments.  We are also 
trying to introduce a significant im- 
provenment in the supply manage
ment and I have indicated earlier that 
I am holding discussions  with  the 
Chief Ministers.  I have held discus
sions with 3 or 4 Chief Ministers and 
I am holding discussion with the West 
Bengal Chief Minister tomorrow and 
other Chief Ministers are coming here 
with their team.  We will sit down 
with the team and understand  the 
difficulties, put up our requirement4 
with them, and sc far we have been 
able t0 reach an absolute agreement 
with the Chief Ministers rather than 
holding big conferences and making 
it a debating point.
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take it away.  We are going  to de
lete that proviso completely.   We 
will only provide that for purposes 
of statistics and collection of statis
tics or certain other information that 
is sought to be collected from various 
shops, keeping of records  etc., if 
there is a technical fault, that may 
not be brought under the minimum 
required statutory punishment,  but 
for all other offences  (howsoever 
technical they may be) the minimum 
statutory punishment  of  3 months 
will be imposed. The courts will have 
no option.  For this minimum pun
ishment  we are also providing that 
there shall  be no appeal  because, 
the constitutionality of this provision 
has been upheld  by t the Supreme 
Court.  We have checked it up with 
the Law Ministry.  I hope that this 
will, when enacted, mean very quick 
disposal of caŝs under the Essential 
Commodities Act.
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We are also in this Act making bail 
very difficult.  Because, once a person 
gets a bail, he then protracts the pro
ceedings.  Hn takes it for months and 
months  and  years.  There   are 
thousands of cases pending in various 
courts where the witnesses do not turn 
UP, where the lawyers from either side 
sometimes take  the  dates,  enhance 
the dates etc. if the offender is inside 
the jail and he does not get the bail 
then at least from his side there would 
fjp no attempt to proect the proceed
ings.  I am sure the side of the Pro
secuting Authority there would also 
 ̂no attempt to protract the preceied- 
lnfis.  We would like to come to a 
îck conclusion  to  sec  that  this 
offender who is being tried is punish
ed properly. There would be one or 

other consequential amendments 
îch will mean that the offences will 
p̂ome cognisable offences. This is 
eng done in the hope that the Pre
ventive Betention  Act  which  was 
promulgated for prevention of hoard- 
nE and blackmarketing would be re- 
ĵlred only in rare cases. Most of the 
Anders could be nabbed under the

PROF.  N.  G.  RANGA (Guntur): 
Should be Lh-2 Chief Ministers plus 
their concerned Ministers...

SHRl VI YA CHAR AN SHUKLA: 
Yes,  their  Civil  Supply Ministers, 
Civil Supplies Commissioners, Chair
men of the Conur.oditieR Corporation 
or Civil Supplies Corporation all these 
people come and then the system that
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we are devising has been found to be 
workable. I am sure when the system 
is introduced at the State level this 
should produca the desired results.

The hon. Member  has  mantioned 
various difficulties that we face in our 
running the public distribution system 
and he is very right  that  transport 
bottleneck, lack of storage facilities, 
supply of û-standard goods in the 
ratioh shops, ctc. are ̂11 there ,nd it 
is for us to tackle them and we will 
tackle these things with determination 
and perseverence.

Another point I have made to the 
Chief Ministers is that it is no use 
putting the public distribution system 
alone in the hands of co-operatives 
and the Governmental j.̂rncies.  It 
is also essential tc rpgiil.le t-.e whole
sale trade in essential commodities at 
the State level.  If  you  leave  the 
whole-sale trade of essential commodi
ties in the private hands, it will be 
very difficult for you to regulate your 
public distribution system in co-opera- 
tive system or through other* means. 
Therefore, the State Supplies Corpora

tion or the Commodities Corporations 
have been formed in 9 States and the 
other States have been prevailed upon 
that their State Chief Ministers should 
immediately t̂ke cteps so that every 
State has the Civil Supplies Corpora
tion.  The Central  Government  can 
make allocation of various things to 
those Corporations and we can even 
prevail upon the private manufacturers 
to make the  allocation  of  all  the 
essential commodities  to  the  Civil 
Supplies Corporation of the State con
cerned and then that Corporation can 
within  their  own jurisdiction  and 
within their own States can arrange 
for storage of these things in the nodal 
points and arrange for proper dis
tribution of those essential commodi
ties in the State. Along with this, we 
have also suggest to the Chief Ministers 
that the Co-operatives ir.ust be given 
full play in this.  To my distress, I 
find that most of the fair price shops 
were in privat hands.  Almost 34th 
of the fair orice shops were in private 
bands.  Only l4th of them were in

co-operative sector or run.  by  the 
epartment.  So, we have suggested 
to the Chief Ministers that as quickly 
as possible most of the public distri
bution system must be brought under 
the co-operative sector or in the hands 
of the epartmental distribution and 
as quickly  as  possible the private 
element  in  the  public distribution 
system should be  eliminated. And 
this, I hope' will bring forth better 
control and better management of the 
essential commodities in the country. 
Thig will also require fht amendment 
of co-operative jaws which were faulty 
in most States.  All kind; of disabili
ties have been passing  on  the co
operative movement and co-operative 
societies.  The Registrar, Co-operative 
Societies,  Assistant  Registrars  and 
various inspectors have such powers 
where societies  can be  superseded, 
their resolution' can be negated and 
thus they are completely at the merry 
of many official bodies which is against 
the spirit of the cooperative movement. 
We have suggested that the Coopera
tives Act should also be advanced and 
made more democratic end should be 
put in such a manner that the co
operative societies can really function 
as an independent body to have god 
control over their own operations and 
it should not be that always the 
officialdom keeps on blaming the co
operative societies and the cooperative 
socieities  keep  on  blaming  the 
officialdom for various lapses.

We have also devised and suggested 
popular committees to be appointed at 
various levels to act as watchdogs 
these  oerations.  The  State leve 
committee, the district level committee 
and the block level committee, as i 
State Government may decide, shu ̂ 
include public representative in 
non-politicai manner.  I would n 
to emphasise in this House 
want to keep the public disiribu l 
system that we want to devise ana * 
movement that we want to devlf.. ai 
this purpose completely a non-po i  ̂
one; it should be com̂etely j  ̂
political controversy and no po   ̂
advantage should be sought    ̂

taken by us or by any other P**1



party in thî matter.  We would like 
to see that these things are done only 
on merits and persons raally interested 
in this and who can effectively con
tribute to this are included in these 
committees. This is what I am telling 
the Chief Ministers also and I hope 
they will accept mv suggestions in this 
regard.

There are many other points also, 
but as we are coming to the end of 
our time, I have only indicated the 
broad lines on which we are trying to 
tackle this  problem.  I  hope I will 
have the support of the House in this 
measure and we will be abk to tackle 
this effectively ir. future.

TPmmrr rojt (1ĉt) :  *nrr-

TfrT 3fV,   3HT 3TET 3rT-

tfr1  ̂  3pit bt *f

siRrffrtxr  cif

 ̂w   qT ti'oni 5 > tw

 ̂  if   T̂T Sfa V 5TPT 9T 

....

sft 5T̂5T : 5T3F  ̂rtf 5HR

w wra-   nirii' 1

IHHIrlK fTTTft :   AW   3(f

m gsr cfsFR: fWrr t,

r(d   yi h1 5s ̂

fo'fa if 5s I  SPTf-SRIf SB 5TT T 

awsul  IT  *RTC  hTSFRft jf, iftf 

T̂TrT tt  UcHkI Tjft 5s,  sflrffa

*ST  ^ TT3*T rr̂ TT lf MI*r UPRft 

 I  ̂  5* I
 ̂ >̂r  3rT>T Is—  snr   *nnr

 ̂si. vji * *.rl   T5TjfR>   •T̂’

,̂rr ̂in 1 4̂5 ^

5*r  3TT if  3TPT 5TT tlHTT

T̂T  I 3ITT r ,  ̂ W  TT

’ft 3̂TcT SK dlffg   3Tfr   5

 ̂jtrTT  jf*  fa ̂ 7  ̂  ̂  ̂    ̂

arn̂r r̂-̂tstrI *r 

^  1 m f sr̂rt w   sfa
^ S. liq ôR rff *1 H v) 3TT  ̂

I

 ̂fcnr  if stfptt *\̂*w — 

s2, ^    ̂  ^Hlf
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3rnr ̂  1 *i 1   tt Tf 5  *T i snft

RT firr crI.

3TPT T̂T *\ \   T̂T̂f ITT 5s T W 3nft 

 ̂  l̂ d  T5T 5s

rvi ̂-s 5 I T T̂̂BcTT  ̂

3TN   ̂ 5T!T f*\Hh TT

jf,  OT  TF TT F̂Tt cTlft 3TTTf, 

vff̂ T  ̂̂jaT ̂ T*TT ̂  ̂ T Ft ̂TcT   I 

T̂T   3̂T ^   tfrTR- 

f̂r-̂ mri 5T    ̂i   ̂ 'Ten 

’T̂ h  ̂  3TPT  H) I -̂ 1 5*,

^    ̂ 5T̂1 frra’cft

5s  1   f̂ mrW  r ref  ̂ 3̂

r̂f  îqri   g5

3Tfr TIT  ̂ I  f̂ T̂T ir

5t̂r1  ^nr  ̂1̂11  ̂1
3TTT r̂i 3rr̂r   T̂ft  ̂ifrfl f*R

an̂ dnr  f̂tt 3nq- 

fsrrTT̂i   IT   T̂T̂f  ̂I

 ̂cTTT TT  ̂ T̂FRT   ̂  I 57 

3TR 5f    ̂ T̂T if FT15   SRTnTT  ̂•

 ̂  sldHl^ll  3TT  -*fl̂ 

fjPT 3TTT   5FT doRT Sl5F  ̂

3nrr;    ̂frî STTT mi R̂T

5s  •  3Tî f cTcTRn   ^

hnj1 r̂rfrl sn m *w sfTrn- 1   r̂r

r̂*r̂ k̂*i  r̂nr t

'ritcF: 51̂ nTTT f̂rr  3rfr 

N>flflj:  ̂  r̂f rr T̂ nf  1   f̂

vjII'l'il l̂̂ dI qT   rĥ   3TTVTT

5RTTH1 fcnfll  ̂ll̂; I  I   3nft

grnr ^   f̂ jRT  ^Td-Ii  sint

5,   TT 1̂ ih+j  f 3PR ^Hll FTf

'-*tt fen 3tr  i fsFrFft    ̂r̂nrt

F̂TT 5T̂ 7̂1 I T̂T 3TTVTT  ̂14 i, h iV

ji i' i, b fri f n̂r iifri r*ifr 

5 lîi,  ̂. iri  i srnr t̂ri hir̂ ̂ i 4̂

rT̂I   3TTT ti imi *T̂T ĥl 3T̂T

el Ml i 7̂T *1̂1 TW*T,  d(  d6   *1̂11

3w  f,  ̂\\ *ifT n̂ft i

1   d   5̂  rrr  ̂fr  ̂ id  h•

r̂n i

18 hrs.

ft wRti î amrrv (̂ mihmt) : ara* 

rff 5RFH   WT1,  3TR- TO’ TfW I 

ft  T̂ d R  5TTTft  :  if- ST5T  ̂ TO 

T̂T 571   3R ̂ f2T 3TTT ĉf
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’sft  ttHHdlv. 5TT̂ W 

^T 3TTVPT cRTT 5* I   3T̂nT R 3TPT

r̂feT 5s t̂t 7T3*r 3mt unr  to 

3vTT g5 ̂ ̂   ̂aTTVTT R 5*
ĉnr̂ di r+dn 5s,  r̂ *i 1  ^mrpT
E TFT 5s,    ̂anIT TT s d q

feF   *f MflTdll   *ft*f i if  T̂cft

; 3PTRT T̂T   >̂Tt Fn H   T̂TcTT 5

r*   sqff  f̂Frar r i  wto

3TPTT,  dH , 5 Îdl  if   FTFrf ^

g ĥI frfr ̂   *rt   n̂rr
snr qr U*>$\ f\  if *15 tot
•qîai 57  ̂   r+*i 3rr̂rrr  *r tt̂tI

ft ti ih m r̂̂ nr- 5 1

*rvnTh f̂t, 3TOTT ST3R *T !Tq mw*i 1 
^TT 57 fsp 5RT 3TFr T̂ R̂ TTt SfTT 

foRTRT if *f  3nft 3T T̂ FRTR 5*, 
 ̂ *rf   Nwm if   wi   7*

F̂Tt >ft ffl  STT   if

3TR   f q ̂ 1  f̂ TT  ̂ t̂F̂ W •TFT

mr   ŝ ghtr irt-
'rrarir 5s  3fT   gy 
3TpT *T̂ T  ̂ctTNlfTTir  ̂ d $ f  T̂T 

5̂̂ 5 • *f mvrvx am 51  W3TPR-- 
ffiô wf sr̂r ̂>7 srf 9Trf 5rnr *f  i o, 
cTT d*i if  iŝ i t i'd1 5 I 5*TR
*T3T if qu ̂iM 1 Fc.omi   a isrs  3vTcft 

T̂Txft 5 ̂    ̂9TT if 3TPT *T 4)̂0

5* 3pr   t̂ ̂ prnr ;T5T hr̂rr, 
cTT  ̂liĤ M T̂Trft T f̂f 

3rwrt   if r̂   t̂̂tt 57
3nft r̂î K 3TT 75 q5̂  5mr rM\̂\

3tt T53 5s 3̂  riM if rft r̂îi  3tt 75s 
5s I   V̂T  ̂Tal H 5RT r̂ffTT 3TT  7TTT1IT 

3ffr q7irfi 01 ii'fl srf7-   rrp TSRrte 5̂
5*1   irf̂  f̂ ^mnft fVef,

r̂  ̂  if 3rnr t r̂i 5s' ,
Slfr 3TT7T, f  îTl ql'i   

l̂ H,  31TT T ̂Frhr   5q̂ n

’   5*   3TFT 3rr̂ Tf fTT r̂r̂ Klf

 ̂rH   I *h\  TT  T5̂ff T̂ vj-n ̂

m  t \

ft rffir ^ ^ (̂ mh:): n̂rrrftr 

irp̂ r,  if r, srr r̂rr -̂îai

57 * 1 m ̂15 5s   Tnr̂vnr st̂t

 r̂f wrfofm f̂ rw mrtft 5*, to
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 ̂3RpfcT fW ̂ HR ̂ ^51 
r̂RfY 5s!    ̂3RTTT ftff Ht IT̂f-
r̂ d r̂nrif̂t̂ 3̂T fŝtarsnr 
5Tctt 5s!   ̂  r̂ ̂ 3t̂t r̂rri
f̂t̂f, rprfsnr̂- n ihiT̂cInjt  +̂h 
oRTTT ^r, *15 TTTT   5RPT 5s

tht ̂5 3TT̂ 5, Tri R5 r inr
f̂T 5̂ fcR  R̂T   f̂j-

^Trr 3m  ̂2 85 *W tt:  f̂Frf

f̂vff̂r ̂f! 5s,  ̂ ̂5   TTT̂f ̂TTT 
5̂ 5 T̂3rnrrf̂  t,

M1    ̂̂TFT if FHTcf
5 i ̂f  ̂̂7T ̂hÎ m r*inci 1 5s,
T̂ ;   57T r̂)ffl   d7)   
rŵ rri f̂ ̂ nf Tf  rof 3rî:
T̂ b \\ SlNii 5̂ ^̂ d 11  ̂if

t r 1 d ̂  T̂̂rrTS' foR̂rr 5 1 r̂frrr 
TT̂ T̂R   FTTT h M14 Tiq

* ̂th m1  T̂t 5s 3̂ ̂rmri
ifwn f̂ Sfim 75  5s! rTT 3FTT
3TN ̂rf̂4 ĈfT f̂T̂TT  4,ii\ fiRT
f̂ ̂ rf mtf  ̂trt̂ t̂ ̂rf snfV rhF 
ŝr ̂f firr ̂  3rfr ̂ g*HMirO 
FT ĤFT 

F̂RT 5HR if I5 IHHT ̂ n 57 f* 
f f̂ fri3imTdc îVîdlsii 5s, r̂i 
^T f̂̂ nrr  qfaftfflTH 5̂  tsit  f;

f̂ nr 3TR  cprr  ̂ rawr  ̂ h   t̂t    ̂  

5s  P̂TT 3TN  ̂  ŜRi  ̂ f̂r

i ifT rb̂fl TOR cffl 3TR îT

f̂ftir ^mnf  ^6 r̂rr tt   ^ 

sirRi Trfvnf 1

^ 3TTf if 3HR f̂FT c;l*fr  ̂̂

if  ^rrr  T5T  57 1   ̂   ittt  ef̂  t 1

r̂ ̂ nr  ̂   5p H5W *f *r 

r̂r fsRR̂r 57tt f A t   ^

T̂T 5̂3TT 5̂ 1  15 f t 7*

t̂yir if 5s 1 w n r if arrT ^ 

f̂ TR +j*ii -qîcf 5s ^

SHRI CHITTA BASU (Barasat): I 
am glad that the hon. Minister nâ

announced a certain policy appr0 
to the matter of public distnbut̂ 
system.  In the course of that, be



Shri Chitta Basu

referred to the supply management.
As a matter  of  fact,  the  supply 
management  deficiency  is  causing 
much difficulty for the existing pub
lic distribution  system  wherever it 
exists.  For example, I want to men
tion to the hon.  Minister the case of 
West Bengal.  The monthly allotment 
of food articles in the State of West 
Bengal is 3.55 lakli tonnes.  But the 
experience is that in no month in the 
past this quantity was made available 
physically to the State Government to 
maintain the supply through the pub
lic distribution system. In reality, in 
.1 uly last, the actual suppy had been 
of the order of 1.33 lakh tonnes when 
the monthly  allotment is  3.55 lakh 
tonnes; that is  approximately  one- 
third of the monthly allotment for the 
State.  I think he would concede that 
this is the rea situation and the ques
tion is to improve the situation.

Now, he has made certain sugges
tions and I am glad that he has ac
cepted  the  principle of  wholesale 
State trading.  I went to clarify one 
point.  He has mentioned that whole
sale trade of certain essential items 
will be operated at the State level, if
1 have understood correctly from his 
speech.  May I know how is it possi
ble to introduce the principle of State 
fading in the wholesale trade only 
,t a State level without taking appro
priate  action at the  national level 
fo this connection, I only want to 
refer that when from this side, we 
sked the  Minister of  Agriculture 
whether there is any proposal under 
consideration for  monoply procure
ment of foodgrains, he bluntly said, 
No. Therefore, in a State of nation- 
al policy of procurement, how is it 
Possible to  have that  procurement 
Policy successful at the state level 
hls point is necessary to be clarified, 
gain, do the government propose to
* UP the price of certain  essential 
k̂ modities at a national level.  Un 
sp   prices are fixed statutorily at 

Staf *nâ   State trading at the
e *evel  will not be  successful.
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Therefore, my  question is  whether 
the government is considering Q pro
posal to fix the  prices of ' essential 
commodities at a national level.  My 
suggestion is  that there  should be 
fourteen items of essential commodi- 
dies for which the prices should be 
fixed statutorily at national level.

Then there is the question of sub
sidy.  in order to curb the price rise 
and meet the needs of weaker sec
tions of so-iety, there is the necessity 
for an element of subsidy.  Would 
the Central Government provide sub
sidy to the State  governments who 
will fio-at a corporation for essential 
commodities for the purchase of essen
tial  commodities  and  distribution 
through fair price shops If there is 
no element of subsidy, the price rise 
cannot be curbed.  Therefore, would 
the Centra government give subsidy 
to the State governments nn the mat
ter of launching a programme for State 
trading in the matter of distribution 
of essential articles.

Lastly has  any proposal  of this 
nature been given by the West Ben
gal government to the Government of 
India, in the matter of price fixation, 
in the matter of 14 essential items or 
subsidy for State trading and larger 
supply  of  essential  commodities, 
namely, food, kerosene, cement, sugar, 
edible oils, etc

SHRI  ANAR HANA  POO ARY 
(Mangalore):  The  condition of the
Indian consumer is pitiable. In most 
other countries  the consumers  are 
kings but unfortunately in our coun
try consumers have become beggars. 
Without going further, 1 am asking 
certain  questions.  I want to  know 
whether the government is thinking 
of  entering into the  production of 
essential commodities to enhance their 
availability, what  steps have  been 
taken to counter the  psychology of 
scarcity of, sugar by stepping up re
leases if necessary, by ensuring pro
per distribution and greater produc
tion; whjether  monitoring  supplies, 
credit regulations, dehoarding opera
tions, rail movements  can overcome  
the limitations imposed by bad croP
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year and a large trade deficit j whether 
the government is going to have a 
civil supplies corporation for elhi 
and what steps have been taken to 
involve panchayats and cooperatives 
in the public distribution system and 
what type of assistance will be given 
to the State governments to open more 
fair price shops; which are the states 
and Union territories which have invok. 
ed in full the provisions of the Essential 
Commodities  Act to  curb hoarding 
and black marketing and what is the 
reaction  of  the  States  to  enforce 

other ordetrs, price display order and 
other orders, whethjer the States have 
been asked to set  up new  special 
courts to ensure expeditious disposal 
of these cases and to try other econo
mic offenders and what is their reac
tion.

MR. CHAIRMAN:  Your questions
are all right.  How much time will 
the hon.  Minister take to explain all 
these things

SHRI ANAR HANA POO ARY; 
It is an important discussion and the 
entire country is watching.  A very 
serious situation is prevailing in the 
country.  Therefore, I want to know 
whether it is true that trade is very 
much responsible for the speculative 
rise in prices obviously helped by the 
banks, including the nationalised ones 
for cornering the stocks; whether the 
present price rises are mostly man- 
made.  Is it true that 1000 fair price 
shops are to be opened in the next 
five years and they will be in the 
cooperative sector  I want to know, 
lastly, whether the Planning Commis
sion has ŝt up a high level working 
group to thrash out a fairly uniform 
scheme encompassing as many essen
tial items as possible and the crux of 
the new scheme will be to try and 
procure goods directly from the pro
ducer eliminating middlemen.  Please 
cover all these points.

MR. CHAIRMAN:  The hon. Minis
ter will take about four hours to cover 
All your points.

SHRI ANAR HANA POO ARY: 
The subject is very important, other
wise I would not have put all these 
questions.

MR. CHAIRMAN:  But in this the
scope is very limited.  Now the hon. 
Minister may reply.
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Mr. Chitta Basu spoke about state-
trading. Wh-at I had indicated does 
oot tantamount to state-trading. 
What I 5aid was, the essential com.. 
modities which are distributed 
through fair price shops must be 
h;~r~ ll  as far ai the wholesale trade 
is concerned by the civil supplies 
corporations of the States cones!rned. 
That does not mean that others will 
not be handling it. Other traders 
also can handle those commodities for 
their own purposes. They can sell it 
from various other shops and outlets. 
The other shops are not gQing to be 
closed down. Various shops will ('On· 
tinue and fair price shoPs also will 
continue. But the fair price shops 
must not depend on wholeS'Cile traders 
for their supplies. They should get 
their supplies from the State civil 
supplies corporations at a proper 
p rice and in proper time. There should 
be oo sabotage and no elenrent of lack 
of coordination, as far as the system 
of civil suoplies is concerned. It 
should be properly coordinated with 
the Sta:te civil supplies corporations. 
As f'lr as essential commodities and 
public distribution system shops are 
concerned, they should depend only 
on the State civil supplies coroora-
tions and on nothing else. This is our 
view which we have s ~st  to the 
State Governments. So far in our 
discussions, the State Governments 
have gladly accepted thls view-point. 
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We shall give various facilities to the 
State civil supplies corporations, so that 
they can do their work in a proper 
way. I must say that there is absolu
tely no discrimination against West 
Bengal. If at all, the other States have 
suffered a little more than West Ben
gal.  Mr. Chitta Basu is so vocal and 
so far as West Bengal is concerned, 
we are very careful.  We give more 
facilities to West Bengal that we nor
mally give ' to other States.   This 
should satisfy him, because it is really 
not a fact that West Bengal has been 
discriminated against.

*rt fqrurrrt sttvt sttct  (ifrrareT)  : 
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The consumer resistance movement 
in our  country  is woefully  weak. 
There is one body which has been 
doing some useful work.  It was cal
led the Consumers Council of India, a 
non-political body and it was  doing 
good work.  But  for the last  three 
years, it was put in cold storage. We 
propose to renew our assistance to 
this body  and  see that this  body 
starts working amongst the consumers 
and brings to light various malprac
tices like adulteration and lack of sup
plies, etc.  This will again be a non
political body,  which will  oversee 
various things, hold seminars, discus
sions and meetings so that the various 
problems that  face the  consumers 
can be brought to the notice of the 
various,  authorities in a proper way 
and those difficulties can be removed.

In my first statement, I indicated 
that as far as price control is con
cerned, we do not wish to introduce 
price control at this stage, because 
sometimes,  if  it  is  not  properly 
administered, it  brings more  harm 
than good.  Therefore, this should be 
thought of as a last resort.  We hope 
that without bringing in  price con

trol, we will be able to do good work 
with our civil  supoUes  machanism. 
But if we come to the conclusion that 
without price control we cannot do It, 
then we will not be afraid of intro
ducing price control.  But this will 
depend on the judgment of various 
State Governments and our Ministry 
of Civil Supplies as to whether the 
stage has come when price control on 
essential  commodities  has  become 
absolutely  essential.  There is  cer
tainly an element  of subsidy in all 
supplies of  essential  commodities. 
The subsidy may not be given direct
ly to the State Governments. But the 
commodities that  are handled  and 
supplied to the State  Governments 
—for instance, imported oil and various 
other things—have a large elemt!;t of 
subsidy.  So, without subsidy no good 
public distribution system can operate 
and therefore, the element of subsidy 
is present in these things.

The hon. Member, Shri anardhana 
Poojary has asked several questions.
I was not able to write all his ques
tions.  If I am not able to reply to 
any of his  questionsj he will kindly, 
with your permission, ask them again.

Production of sugar has been the 
lowest last year.  By advancing the 
crushing season and by giving incen
tive to farmers, we hope the produc
tion of sugar will register a signifi
cant improvement in this season. Not 
only sugar but sugar sub-group like 
khandsari and gur will be produced 
in much larger  quantity than  last 

year.  In this regard, I may say tha 
nearly half of the present price rise 
is accounted for by the price rise :n 
sugar and its sub-group i.e., khandsari 
and gur.  Therefore, it is very im
portant that the price and distn )U 
tion of this particular sub-group  ̂

essential  commodities  should be s 
controlled that it does nt affect ou 
price index in an adverse manner 

it is doing now.

About Civil Supplies  Corp  ̂ 
for elhi, the Cabinet has applr 
this proposal and this particu ar 
poration is under formation.
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He mentioned about speciai courts. 

We do not intend to use the Special 
Courts Act for this purpose because 
it is not necessary. And the Act that 
was passed, does not permit us to use 
it against black-marketeers, hoarders 
and  anti.social  elements.  It  was 
meant fop political opponents whom 
they considered as enemies. But we 
do not consider them our enemies and 
we do not  intend  to use  this Act 
against  them.  These  Courts  are 
meant to deal with persons who hold 
high public dffices.  These are not 
meant for other type of persons.

We have  suggested to the  Chief 
Ministers and the state High Courts to 
designate a special judicial officer of 
the rank of Additional  istrict and 
Sessions udge, to  exclusively  try 
cases arising out  of the  Essential 
Commodities Act and various other 
Consumer  Protection  Actg  like 
Weights  and  Measures Act,  Anti- 
Adulteration Act.  These judges must 

not be saddled with other cases so 
that they can dispose of these cases 
quickly and expeditiously.  This is a 
suggestion which, I hope, will be ac
cepted and each istrict will have a 
special judge so that the cases which 
are pending in various courts, do not 
get delayed.  He  will handle  only 
these cases.

Credit  squeee  is  in  operation. 
Liquidity  position  has  been  con
trolled.  We have  already  taken a 

decision and we have proposed to the 
Government  and  to the  Planning 
Commission that the public distribu
tion system and the expenses incurred 
in the  public  distribution  system 
should be regarded as a plan expen
diture and not as a non-plan civil ex

penditure as it has been regarded so 
*ar- It is not a non-development civil 

e*penditure. It is a plan expenditure.

Since public  distribution system is 
going to form part of the plan itself, 
it should be regarded as a plan ex

penditure under the various Five Year 
Plans that would be in operation in 
our country.

With these things and the coopera
tion of the House, I think, we will be 
able to make the public distribution 
system mor-a effective in the country.

SHRI ANAR HANA  POO ARY: 
He has not said anything about re
leasing of more quota of sugar and 
other  things  during  Raman  and 
coming festivals.
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SHRl VI YA CHARAn SHUKLA: 
For the festival season we have re
quested  the State  Governments to 
provide special facilities to the con
sumers for various commodities.

MR.  CHAIRMAN:  The  House
stands adjourned till 11 a.m. on llth 
August.

18.31 hrs.

The  Lok Sabha then  adjourned till 
Eleven of the Clock on Monday, 

August 11, 1980Smvana 20, 1902 
(Saka)
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